
I* The &@Maim, MihAcoy and &iaQi+i x $ l M s  
( C o ~ ~ ~ ~ ~ ~ ~ n  o i  per iod  of  L i n i 6 a t i o a  for s u i t s  

and ~ * h e F  proceedings) Regulat ion,  $969. 
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., . MINISTRY OF LAW , 

(Legislative Department) 

New Delhi, the 24th 'February; 1969/Phulguna 5, 1890 (Saka) 

THE LACCADIVE, MINICOY AND AMINDIVI ISLANDS 
(COMPUTATION OF PERIOD OF LIMITATION FOR 

.$ 1 
SUITS AND OTHER PROCEEDINGS) REGULATION, 1969 

No. I OF 1969 

Promulgated by the Prksident in the Twentieth Year of the * 
Republic of India. 

. A  Regulation to provide for the comptation of the period of limitation .Repub& 
for suits and other proceedings before any court or other authority ' 

with respect to any matter arising in the Union territory crf fhe 
Laccadive, Minicoy and Amindivi Islands. . 

In exercise of the powers conferred by article 240 of the Constitution: , 
the President is pleased to promulgate the following Regulation made by 
him :- ' . i. 

. ,- 
1. , (1) This Regulation rnay be called the j,accadive, Minicoy and sh&t 'title, 

Ainindivi Islands (Cor-nputation of Pcricrr! cf LIr:iitntion lor Suits xi(: e x t e n t a n d ,  
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Union terji&r$ exhires on any day during .the m.6nsoon period, then, in  
tiot?s'and computing the p&riAd of *limitation for such suit,' appeal, application or 
other pro- other proceeding, the pe;ipd to the extent the said period has fallen 
ceedings. 

within the monsoon period shall be excluded. 

Explanation.-For the purposes of this section, "monsoon &>eriod" 
mcans the period of four months ending on the .15th September. 

Amend- 3. (1) In  the Laccadive, ~ i n f c o y  and Amindivi Islands (civil Courts) Reguba- 
ment of Regulation, 1965, section 22 shall be omitted. tion 9 of 
certain -, 

(2) The Regulations mentioned in eolumn 3 of the schidule shall ,be 
1066. 

. . Regula- 
t i o n ~ .  : , 

amended. jn the manner indicated in the corresponding entries in column 
,a. 

4 thereof: 
~rov;lrled.that the period cf limitation in respect of any appeal against 

.a decision or order made under any of the aforesai'd Regulations before 
the commezlcement of this Regulation,'or in respect of any application 

' for review of such decision or order, shall be computed as if none of the 
aforesaid Regulations had been amended bv this Regulation. 

THE SCHEDULE 
[See section 3 (2) 1 I! 

F . . 

ii Modifications 

-- --- 
accadive, Minicoy and In tctipn 10, in sub-section 

! I ) .  f o ~  the prqviso. the 
fol!owing provlso shall 

4: be substituted, namely :- 

, ' 

s ,. . 

idcoy and I In section ro, in sab section 

* .. 
. b . . (I) 11, 'section 2, clause ( p )  

shali be olnitted. 

t . (2) Section 120 , shall t)r: 
1 . 'onlirtrd. 

-. _-_LI__--p __.l_____l_ 

. . I .  ZAKIR HUSATN, 
,... _ President. 

: J,... 1 . . . .  ... - - .. - - - - - 
' ... 

. .  . Y r  5. L;EIflPA, 

...... 
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MINISTRY OF LAW 

(Legislative Departmen*) 

Neb Dell~i ,  the  21st .June, 1969:/Jyaistha 31, 1891 (Saka) 

,rim DADRA AND NAGAR HAVELI EXCISE DUTY 
REGULATION, 1969 

. . 
$. 'NO. 2 OF 1969 

IJ:-omhigated by the- Vice-President actitir as Preside!~t in .tlx 
' 

Twentieth Year of the Republic of India, * . 

A Regulatioit to  provide for .the levy, of a duty of exciie on:licluor, ' . ' 

: alll\ tree tax in the Union territory oE Dad:-a and Napar. Hiveli '. ., 
; ' and' for matters connected thel.e\vitEi.- . 

. . . > 

In ex.cfcjw~& of the powers conferred by article .24@ of the Constitution. 
the Vice-President- ac€Sng.as President is pleased to p~omulgate the - 
following. Regulation made iy him: - . . 

1 . .  (1 )   his Regulation may bc called the Dndrn = bnd Nagar FIavcli Silurr tide, 
Excise I);il y R e g ~ i l ; \ t i o ~ ~ ,  1969. ex,e,zu: aai! 

, iy>,+<s.::zfii>>- 

(2) 11 cslcncls to the w1;olc of the. Union t c ~ , r i t l ~ i - y  o l  I2adt-n ancl Kagaz. . . 
- ., 2.j: ;.? \! (4 j , 

i, . . 

13) Tt %l1:ill cdi~ld in to  fn l cc  or :  s u c i  date ;IS t i i i .  ii.di~~iiii.;Irator m a y .  tly 
. -_.. ,.~ -.-. 

rie?iiIicaiiol-~; ap!)oilit. . . 

. . . 
. ' rSs)  . - . . 
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A Defmitions. 2, In this Regulation, unless the context otherwise requires,- 

(a) "Administrator" means the Administrator of the Union 
territory of Dadra and Nagar Haveli appointed by the President 
under article 239 of the Constitution; 

(b)  "beer" includes ale, stout, porter and any other fermented 
liquor usually made from malt; 

(c) "to bottle" means to transfer liquor from a cask or other 
vessel to a bottle, jar, flask or similar receptacle foi- the purpuse oi 
sale, whether any proccss of ~xlailufacture or rectificatjnn be cnlployed 
or not, and includes rebbttling; 

(d) "Con~missioner" means the Commissioner appointed under , 
I 
, sub-sectiun (I) of section 3; 
I 

(e )  "country liquor" means liquor manufactured in any part of 
I India other than foreign liquor; 

(j) "denatured" means effectaally and permanelltly rendered 
unfit POP human consumption; 

(g)  "duty" means the duty of excise inlposed by or under this 
Hegulation in any of the ways indicated in section 13, and in the case 
of imports, the countervailing duty mentioned in entry 51 of List I1 
in the Seventh Schedule to the Constitution; 

I (h) "Excise Officer" means the CommisSioner or any other officer 
! 

i appointed under sub-section (I) of section 3; 

(i) ."export" means taking out of the territory to any place in 
India beyond the limits of the territory; 

(j) "foreign liquor" means beer, brandy, wqisky, gin, rum, milk 
punch, wines ahd such other liquor as may, by notification be declared 
by the Administrator, as foreign liquor for the purposes of 'this 

. Regulation; 
. .. 

5 

fk) "import" means bringing into the territory from any place in 
India .: b e p n d  the limits of the territory; '. , 

:$:. 

1) "liqubr'' includes spirits of wine, methylateft o r  denatured 
spiri $ , spirits, wines, toddy, beer, feni and aU liquids consisting of Or 
c o n t a e g  ,alcohol other than medicinal and toilet' preparations; 

. . ' 

. . (m) "manufacture" includes every process, whether natural or 
artificial, by which a n y  fermented, spirituous, or. intoxicating liquo; 

.is gmpared or blended and also cvery for  the 

8 rGctif7catian cra radistillatio~~ of liquor; 
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(p) "prescribed" means prescribed by rules made under this 
Regulation; 

(q) "proof litre" means a litre of a mixture of ethyl alcohol and 
distilled water which at the temperature of 10.5 degrees Centigrade 
weighs exactly twelve-thirteenths (12113) parts of an equal measure 
of distilled water at the same temperature; 

(r) "rectification" includes every process whereby spirits are 
purified or are coloured or flavoured by mixing any material 
therewith; 

(s) "sale" with its grammatical variations 2nd cognate oxpressloris 
includes every transfer otherwise than by way of gift; 

( t )  "spirits" means any liquor containing alcohol a d  obtained by 
distillation, whether i t  is denatured or not; 

(u) "territory" means the Union territory of Dadra and Nagar 
Haveli; 

(v)  "toddy" means fermented or unfermented juice drawn from 
coconut, khajure, date or any kind of palm tree; 

(tv) "transport" means to move from one place to another within 
the territory. 

3. (1) For the purpose of implementing the provisions of this Regula- 
tion, 'the Administrator may appoint a Commissioner and such other Excise 
Officers as may be considered necessary. 

. . 

(2) The Administrator may delegate to the Commissioner all or any 
of his powers under this Regulation. 

(3) The Commissioner may, subject to the approval of the Adminis- 
tratcr, ,delegate to any other Excise Officer appointed under sub-section 
(I) all or any of his powers under this Regulation. 

4. No liquor shall be imported into or exported from the territory 
e-xcept on the authority of a permit issued by the Commissioner indicat- 
ing that the duty, if any, imposed by or under this Regulation has been 
paid or a bond has been executed for the payment thereof in the prescribed 

. . 

5- No licjucie, excee&rrg sm:)~ yl?.a:.i!ib ;as t!lc Ai:l,inil~i:;ll-~~,[.~~ rn:!yl frolr-, 
time, pi*ee;cri5~ f2y n~ t i .Ec~ t io t~  eit.11~1- 3'0:. ill;": \yI.,nIe ,of the tcrrito1.y 

oi 2arS . tlze~:i+of, sl.lnll bc, transport&I itc'itllin the territory 
cxk&pt on aul.horit$ of a permit issued by the. ~olnnlissioii6r and in 
aceorda:lce with t l i ~  conditions, if any ,  s~),ecified thereill: 

A i+nent 
0RxCLSe 
Oflicers and 
delegation .of 
powers. 

Import a d d  
export of 
liquor. 

. . . . 

. .. . 



Removal of 
liquor from 
&tillcry, 
etc. 

Possession 
of and 
trausadons 
in liquor 

Sale of 
Jiquor. 

Pmilibition 
of transport 
of liquor. 

Establish- 
' m m  sf db- 
tillmies end 
wakehosr~e. 

Provided that unless the Administrator by notification otherwise directs 
with respect to any local area, no such permit shall be requirecl when 
foreign liquor is transported for genuine private consumption or for sale 
at any place at  which the sale of such liquor is duly licensed or permitted 
~u3der the provisions of this Regulation. 

6 No liquor shall be removed from any distillery, b~e\veiy. pot stll!, 
\rarehouse or" other place of storage established or licensed under this 
Regulation unless the duty, if any, payable under !his Regulation has 
5ee11 paid or unless a bond has been executed for the 1;ayrnent the?-eof in 
the prescribed form and manner. 

7. ( 1 )  No liquor shall be manufactured or produced or bottled, no ti.ee 
shall be tapped for toddy and no juice shall be drawn from any tree or 
from cashew fruit except under the authority of a licence issued under 
this Regulation. 

( 2 )  No person shall use, keep or have in his possession any material, 
still, ut,ensil, implement or apparatus for the purpose of nlanufacturing 
any liquor and no distillery, brewery or pot still shall be constructed or 
worked, save under the authority of a licence issued under this Regulation. 

8. ( 1 )  No person, not being a licensed manufacturer or dealer of liquor, 
shall have in his possession liquor in  excess of such quantity as the 
Administrator may, by notification, prescribe, except under the authority 
of a permit issued by the  Commissioner and in accordance ..\"ith the 
conditions, i f  any, specified therein. 

(2 )  Every dealer or vendor of liquor shall maintain a full account of 
:-!is t~:ansactions in  liquor in the prescribed form. 

9. No liquor shall be sold except under the authority of a licence issued 
I mder this Regulation : 

Provided that the Administrator may, by no~iiicatiox?. direct that a 
li:lcnc.e for sale granted under any ather law for the time being in force 
in the territory may, subject to such conditions as may be specified in 
the notification, be deemed to be a licence granted under this Regulation. 

10. Th.e Administrator may, by notification, prohibit the :ransport of 
liquor. . 

11. The Conlinissioncr may, with the previous approval of the 
Administrator,- 

( a )  establish a public distillery, or authorise the cstablishnlent of' 
one or more privzte distilleries, in which liquor may bc msnofact~ured 
1lnc1er a lice1lc~7 gqintud uiider t l~is  Hegulatioi-I; 
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jc) discontinue any public or private distillery 6r any public or 
piivate ,warehouse so established : 

Provided that no private distillery 01- private 15-areho~~se s l~a l ]  be 
ciiscontinued except after giving a reasonable opportunity to  he 
persons concerned for making any representations against such dis- 
continuance and after considering the representation. if any. received. 

12. There shall be levied and collected, a t  silch rates aild in such Levy of 

mtlnner as may be prescribed by or under this EEeg!~halin:i. riot exceeding duty. 

tnc rates set forth in Parts A and B of the Scheclule, a duty of excise 
on all liyuol. manufactured in. or brought into, the territory: 

Provided that no such duty shall be levied on toddy I& ;lei1 used lor 
the manufaclure of jaggery, vinegar, yeast or neera or when drunk 6s 
siirh. 

13. The duty on liquor leviable under this Regulation may be lc<vied in hic>de of 
d onc ois inare of the following ways, namely: - Ievg. g) 

( a )  by way of a duty on the quantity of liquor man~.ii'act.ui~ed in 
or passed out of any place of manufacture or storage iilcluding a 
distillery, brexvery 01. warehouse licensed or established under this 
Kegulation; and 

(b)  by way of a duty on the quantity of liquo! i~;~l~oriecl  in ihe 
territory. 

14. (1) There shall be levied on each tree from ir.hic11 toddy 1s drawn t<ccovery of 
a tax a t  the rates specified i n  Part D of the Schedule and the tax so levied tr2e-'ax. 

shall be collected in the manner prescribed. 

(2) When any tax is levied on a tree under sub-section (1) the licence 
u ~ d e r  section 7 shall be granted to  a person other than Ihe cav:ner of such 
tree only on production of the written consent of such ovmer to the 
grant of the licence. 

(3) When any tax is due in respect of any tree, it shall he i rcove~able 
from the tapper or i n  default by him, where the tree is tapped u~ithout 
a licence under this Regulation, from the owner or occupier of the land, 
iuiless he proves that  the tree was tapped without his consent. 

ib E,cpla.nalion.-In this section, the expression "owner" includes a 
r~erso i~  in possession. 

15. Every licence or permit under this Regula~ion shall be granted,-- Grant of 
licences 

(a) ' by such officer, 

(b )  for such periad, 

(c) subject to such conditions or restrictions, and O .  

(d) in such forin and with such particulars, 

as may be prescribed by or under this Re@ila'cioa and on payrnerlt of the 
fees sl,eciDcd in I'zi~t C of the Sclicdviz. 
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(2) In particular and wi~nout prejudice to the generality of the fore- 
going power, the Commissioner may cancel or suspend any licence or 
permit granted under this Regulation,- 

(a)  if any fee or duty payable by the holder thereof be not duly 
paid; or 

(b) if there is any breach by the holder of such licence or permit, 
or by his servants, or by any one acting with his express or implied 
consent on his behalf, of any of the terms or conditions of such 
licence or permit or of the terms of any agreement executed under 
section 17; or 

(c) if the holder thereof is punished for any offence against this 
Regulation, or of any cognizable or non-bailable offence; or 

(d) if the conditions of the licence or permit provide for such 
cancellation or suspension. 

(3) No licence or permit shall be cancelled under this section except 
after giving a reasonable opportunity to the holder of the permit or 
licence for making any representations against such cancellation and 
after considering the representation, if any, received. 

, 
I (4) The holder of a licence or permit shall not be entitled to any 

conlpensation for the cancellatioll or suspension thereof under this section 
nor to a refund of any fee paid or deposit made in respect thereof. 

Agrecrnent. 17. Every person taking out a licence under this Regulation may be 
required to execute an agreement in conformity with the tenor of his 
licence and in the form prescribed, and to give such security, if any, for 

1 the performance of his agreement as may be prescribed. 
I 

Measures, 
weights and 
tisting ins- 
t m m t s .  

Prohibition 
of sale, etc., 
to certain 
persons. . 

18. Every person who manufactures or sells any liquor shall- 

( a )  equip himself with such measures, weights and instruments 
as the Commissioner may require and keep the same in good 
condition; and 

. . 
(b) on the requisition of any Excise Officer duly empowered in 

that behalf, at any time measure, weigh or test any liquor in his 
possession in such manner as such Officer may require. 

19. No licensed vendor and no person in the employ of a vendor and 
qcting on his behalf shall sell or deliver any liquor- 

(a) to any person apparently under the age of 18 years,. or 

(b)  to any person of unsound mind. I 
i 

Recovery of 20. 111 respect of any duty and other sums- of any:kind payable to the 
i 1 

s u n s  due , to G ~ ~ ~ ~ ~ -  Government under any of the provisions of this Regulation or of the 3 
ment. rules made thereundei, the Excise' Officer empowered,to .levy -such duty or. 

requi~e  the p a p e n t  of such sums may deduct the amount so payable 
from any money owing to the perso11 from whom such sums may be 
recoverable or, due..\r,yhiell mag -be in his hands or under his disposal 01- 
control, or may recc?vey the  amourit- l;>y attachnlent s;r!e of excisable 
goads bclo~~giaig to suctl I>erson; 2nd j.f the amount ~ ~ ~ ~ i l t l c  is llot SO 

hc Itv--.- 7 * .  - L L I , ~  L . ,  ; , : j t.t . - .' ~ : ~ y ~  . "  < t ~ [ : ~ : . r < ~ .  1..>11?+{; t?i(: 
;!:ilo;alt 6 . 3 ~  ff:.jn. .tbc pf.Be2, ; j : , ~ ,~ l~  t!:, E,:riy Sail?(.: S C I ; ~  it to the 
apyjrcfiate oiEccl.r for fhe timp b,pEng ;itrt,]ic;2sistlii j,,y lslr. i<> Yi?CccjVCl' :!I-Ke2I'S 



of land revenue and having jurisdiction over the place in which such 
pt.rsoJi resides or conducts his business and the said officer, on receipt 
of such certificate, shall proceed to recover from the said person the 
amount specified therein as if i t  were an arrear of land revenue. 

Explanation.-For the purposes of this section, "excisable goods" means 
liquor on which duty is leviable under this Regulation and includes the 
container thereof. 

21. (I) Every stockist, dealer or vendor of liquor shall give a declara- 'b~-~sitional. 
tion in writing to the Commissioner or an oficer nominated by him in 
this behalf, containing detailed particulars and account of the ~rarious 
categories of liquor in his possession or control on the date of coming into 
force of this Regulation. 

(2) No such liquor shall be sold by any such stockist, dealer or vendor 
of liquor except on payment of duty equal in amount to that leviable on 
liquor of a like kind if manufactured in, or, as the case may be, imported 
into, the territory after the commencement of this Regulation and on the 
grant of permission to sell the same by the commissioner or his nominee. 

(3) The Commissioner may permit the sale of the whole cjr part of 
any such stock of liquor on the deposit of a suitable amount pending the 
payment of the duty leviable or on executing a bond therefor in the 
form and manner prescribed. 

22. (1) The -Administrator nlay make rules ,:encrallv for the purpose powerof 
of carrying into effect the provisions of this Regulation. ~ ~ l i a i s t r a -  

tor to make 
rules 

(2) In particular and without prejudice to tile generality oS the lore- 
going provisions, such ~ l e s  may provide for,- 

(a) regulating the delegation of any power by the Commissioner; 

( b )  defining the powers and duties of officers of the Excise 
Department; 

(c) regulating the extraction and distillation of toddy and its sale 
to licensed vendors; 

(d) regulating the extraction of cashew juice, the price to be 
charged for its sale. the distillation of liquor therefrom and its 
sale; 

(el regulating the import, export, transport or possession of any 
liquor; 

(f) prescribing the mode of, and conditions for, the grant of licence 
to manufacture or sell liquor by wholesale or by retail, including 
conditions as to the period of validity of the licence, areas in which 
it is valid and the procedure to be followed before its grant; 

(9) the prohibition of sale of any liquor to such persons or class 
of persons in such circumstances as may be specified; 

(It) the prohibition of the ei~~ployi~ient by the licensee of ~ u c h  
13crsons 01: dass of I;u;.rsnr.ls as may be to assist in hisbi~sincss 
i n  cii~3acit.y 2s r??ay hc specified; 

(.if t6;<:! p,-r,:vp;r i i c*)?  c;f .jrir;rl;cn,7c.i;% F;,!n!:djl;;:; or ciisordc~l c o ~ ~ i ~ c i  
in  ol. nt.c~r ally liccmisc& pye~nis;:~ axnd thi? a:;:;c:mh\g c;f !x:1.sorrs <.if bnG 
c8.iaraeter; iu slachr p;e;ui:jes; 



(9) regulating the deposit of any liquor in a werehouse and i ts  
removal therefrom or from any distillery. pot still or h-ewcry; 

(k) prescribing the manner of levying or conlputing the fces 
1 1  payable in respect of any licence or permit, 01- in respect of storage 
I /  of any liquor; 

I 1 1 ,  

(i) regulating the time. place and mannel. of pa>rncLnL of' any duty 
or fee; 

(mj prescribing the restrictions and conditions subject lo which 
any licence 01- permit may be granted; 

(n,! fixing the days and hours during tvhich ar:y licensed p r ~ m i s e s  
niay or may not be kept open, and regulati:~g the closure of such 
pi'?niises on special occasions; 

(0) regulating the form of accounts to !,I? malniainrd and the 
ret~11-ns to be submitted by licensees; 

( p )  declaring the proccss by which s;~ii.lis ment!factu~~ed. in India 
shall be denatured and for causing such spirit to  be dcna!~~rcd through 
the agency o~ under ihe supervision of Escise Ofiicers; 

( q )  provicling for the destruction cJr other ciispoqal nC ::ny lic,un: 
deemed to be unfit for use: and 

(7,) regulating the disposal of articles conii;cait-..i and !he sale 
proceeds thereof. 

Power to 23. Thc Coininissioner or any Excise. OXicc!. :lot bcloiv such ranli ss 
enter and may be prescribed. may- 
inspea place 
of ma~iufac- 
ture and (a)  enter and inspect a t  any tiine by day or !3y n ~ g h t  any  ace 
sale. in  which any licensed manufacturer carries on the ;nanufacture of or 

stores any liquor : 

Provided that no Excise Officer other than the Cominissioner shall 
so enter or search any residential premises ~ ~ n l c s s  h c  is accompanied 
by two respectable persons of the locality; 

( b )  enter and inspect a t  any time within the hours during tvhich 
sale is permitted and at  any other time during v, hich the same may 
be open, any place in  which any liquor is kept for sale by any person 
holding a licence under this Regulation: 

(cj exanline any book, account. or register sl- examine. test, nlea- 
sure or weigh any materials, stills, utensils, implements, apparatus cr 
liquor found in any such place as is referrcd to ill  clauses ( c )  and (b); 
and 

( u )  seize any measures. weights or tes!ing ~ r ~ s t t  u~nenls  c-hich he 
has reason to believe to be Palse. 

Power 01 24. (1) Any officer of the Excise Department not below such rank as 
certaill Ofli- may be prescribed may investigate into any offence 1;unishablc under this cers to 
irlvy,ti;:atc Regolatjoli colnlnittcd within the lirnits oi the :ires in \:jhich ::uch officer 
into ofl;.nces. exercjscs jLlrisdiclioll. 

. , 

(2) Any such ~ll iccy lllay escl.ciso tilt: s;ilnc uov.!ers ifi y&sj,@cl' of' . such . 
iii~~.'ti$;:~f..io~~ :is :iu.c,fiiccr in charge of a l,olict..station nln\' c>:c:ri:l:;c 111 

?c:;pect o-f 21, jni~csl.ig::iinn.i~~to c(,g!?iz:ll:le c:?sc : l~rlder tlit: prnvisio~ls of 
the Code of Criminal I'1.ncedur.c, ]F,gi: m d .  if sjx-.ci:illy eu~y;ov?@red.in t11ai 
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behalf by the Administrator, such officer may, for reasons to be recorded 
by'him in writing, stop further proceedings against any person concerned 
in any such offence into which he has investigated. 

2.5, (1) Subject to such restrictions as may be prescribed, any officer f;q'?;eOAd 
of the Excise, Police, Forest or Land Revenue Department not below such detention. 
rank as may be prescribed, and any other person duly authorised in this 
behalf by the Administrator may seize and detain any liquor or other 
article which he has reason to believe to be liable to confiscatidn ullder this 
Regulation and may search any person, vessel, raft, vehicle, animal, 
package, receptacle or covering upon whom, or in or upon which, he may 
have reasonable cause to suspect any such liquor or article to .be or to 
be concealed. I 

(2) Where, as a result of such search, no liquor or other article is 
actually found to be concealed on such person, vessel, raft, vehicle, animal, 
package, receptacle or covering, a certificate to that effect shall t,e given 
in the prescribed form by the officer to the person concerned. 

26. If any magistrate upon information given by any Excise or Police Search wap 
lants. 

Officer or any other person has reason to believe that an offence under 
this  Regulation has been, is being, or is lilrely to be committed, he may, 
after recording the information in writing signed by the informant, issue 
a warrant for the search of any place in which he has reason to believe 
tha t  any liquor or any utensil, implement, apparatus cr materials, in res- 
pect of which such offence has been, is being, or is likely to be commit- 
ted. is kept or concealed. 

27. ( l i  Whenever an officer of the Excise Department, not below such Power of 
rank us may be prescribed, has reason to believe that an offence punish- ~ ~ ~ ~ r t o  
able under this Regulation has been, is being, or is likely to be conimitted search with- 
in any place and that a search warrant cannot be obtained without afford- Out 

ing the offender an opportunity of concealing evidence of the offence, 
he may after recording his reasons and grounds of his belief, at any time, 
by day or night, enter and search such place and inay seize anything 
found therein which he has reason to believe to be liable to confiscation 
under this Regulation : 

Provided that no search shall be made during the hours from 7 P.M. 

W 7 A.M. save in exceptional circumstances and with the preaiou~ 
approval of the Commissioner. 

(2) Any such officer may arrest any person found in such place whom 
be has reason to believe to be guilty of any offence under this Regulation: 

Provided that everg person arrested under this section shall be admi t  
ted to bail by such officer as aforesaid if sufficient hail be tendered for 
his appearance either before a magistrate or an Excise Officer. 

28. Every officer of the Police, and Land Revenue Department shall Duty officers of of '  

& lmund to give irnrncdiate info~rnat io~~ to an o.Klcer cf tile ?:xcise Depart- certain L ) ~ -  
,w,cne cjf a;ly bl-eacl.l of r;ajy of t]le p r n v i s i o ~ ) ~  of this l1egu:ation 1,::hicti may P3re*?""f.' lcpoit 

c:c,117e tci :;lF I..:no~r~iedgc;, axld ic: zit! 2;lv ofT;~tz r r l  the Exdse T)i.!~art~nerlt. in c,ff,liccs and 

pz&.ng out the this!~egulnt,io1l ijpon recjueai mane by S Z C ~  Exc13e 'r z?si5; 

$.f%wf~. O @ r e r ~ ,  
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Duty ot 29. ( I )  Every officer in charge of a police station shall take cha.1-g-ge of 
and keep in safe custody, pending the orders of a magistrate or the Com- 

 die sutiofl rriissi~iler or ari Excise Officer duly einpowered in that  behalf, all articles 
t o  take 
.l,,, ,f seized under this Regulation which lnay be delivered to hkn; and shall 
artides a.llow any officer of the Excise Department who may accompany such 
scjzed. 

articles to the police station or may be deputed for the purpose by hi.s 
. s(aperjor officer, to affix his seal to such articles. and to take sainples of 

or from them. 

! 
(2) All samples taken under sub-section (1) shall also be sealed with 

the seal of the officer in charge of the policb <tation. 

1 
i . Powers of 38. (1) It shall be lawful for the district magistrate or a sub-divisional 

:; I . , certain < 1 , '  officers inagistrate 'by notice in writing to the holder of a licence or his agent to 
I 
I: : 

close liquor require that any shop in which liquor is sold shsll be closed at  such 
:: i : !  slmps. . , 8  time or for such period as he mav think necessary for the preservatim 

1 1 ;  .i I , 
of the public peace. 

(2) If a riot or unlawful assembly is apprehended or occurs in the 
vicinity of any such shop, it shall he lawf111 for any magistrate or for any  
poiice oELcer not below the rank of Inspector who is present, to require 
such shop to be kept closed for such period as may be necessary: 

Provided, however, that when any such order is passed by a police 
officer, he shall, within twenty-four hours, r e m r t  the fact to the sub- 
divisional magistrate or the district magistra1e and shall thereafter, abide 
by such directions as the magistrate may give in this regard. 

. Penalty for 31. Whoever, in contravention of this Regulation or of any rules 
cMItmwn- 

: ti,, .f or order made thereunder, or of the conditions specified ir. any licence or 
provisions. perillit obtained under this Regulation,- 

i (a) imports, exports, transports or  possesses liquor; or  

1 '  j 
I , (b )  manufactures, produces or bottles liquor; o r  

(c) constructs or works any distillery, brewery or pot still; or 

(d) uses, keeps, or has in his possession any materials. still, ukn- 
sils, implements or apparatus whatsoever for the purpose of manufac- 
turing liquor; or 

(ej sells liquor; or 

( f j  draws toddy from any tree, 

shall be punished for each such offence with imprisonnlent 1nr.a term 
which may extend to one year, or with fine which ma.y extend to one 

Provided that in respect of any offence under clause (f): the amou:it 
of fine inay be such lower figure as may be prescribed. 

I'cnalty fo r  32: Whoever, being the holder of a licence or pernlit granted under 
acts this Reg~ilation or being in the employ of such holder and acting on his  

or omissions 
b y  holders behalf,-- 
2P I ~ C C I I C C .  ' ' 

, 
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' 
kbi wilfully does or omits to do anything in breach of any of the 

conditions of his licence or permit not otherwise provided for in this 
Hepuiation; or 

( c )  wilfully contravenes any *rule made under section 22; or 

(a) permits drunkenness, disorderly conduct, riot or gambling in 
Gny place in which any liquor is sold or manufactured; cr  

(e) permits persons of notoriously bad character to meet or 
remain in any such place, 

shall be punished for each such offence with imprisonment for a term 
which' may extend to three months, or with fine which may .extend to 
five hundred rupees, or with both. 

33. Whoever, being the holder of a licence for the sale or manufacture Penalty for 

of liquor under this Regulation, or being in the employ of such holder g?$:js 
acting on his behalf,- of klxnce 

for sale or 
(a) mixes or permits to be mixed with the liquor sold or manu- wanuf l~uyt .  

facture$ by him any noxious drug or any 101-eign ifigredient likely 19 
add to its actual or apparent intoxicating quality or strength; or 

(b)  sells or exposes for sale as foreign liquor which he kcows 01. 

has reason to believe to be country liquor; or 

(c) marks any bottle or its cork, or any case, package or other 
receptacle containing liquor manufactured from rectified spirit or 
country liquor with the intention of causing it to be helieved that such 
bottle, case. package or other receptacle contains foreign liquor, 

shall be punished for each such offence with imprisonment for a tern1 
which may extend to three months, or with fine which may extend to five 
hundred rupees, or with both. 

34. Whoever, without lawful authority, has in his possession any quan- t e d t y  for 
tity of liquor knowing the same to have been unlawlully imported, trans- ~ ~ S ~ ~ ~ ~ a n d  

ported or manufactured, or knowing that the prescribed duty has not been liquor. 
paid thereon, shall be punished with imprisonment for a term which m 
extend to one year, or with fine which may extend to one thousa . 
rupees, or with both. 

;31i 

35. (1) Any Excise Officer or other person exercising powers under this v L s  
Regulation, or the rules made thereunder, who- v c h ,  

seuurc, etc., 
by officers. 

(a) without reasonable ground of suspicion senrrh,es or causes to 
be searched any place; or 

( b )  vexatiously and unnecessarily detains, s c o , ~ l ~ e s  c-ir arrests atiy 
person; or 

( c )  vexatiously and unnecessarily seizes the movable property of 
any person, on pretcnce of seizing or searching for any article liable 
to confiscation under this Regulation; 01. 

( 6 )  COI-clmil.s. :is such o.fficer, any  7the1, act to the injury of any 
person, withnui 1i:iving reason to bclic vc?, t h 2 l  sac11 act is r e q ~ ~ i i ~ d  for  
?he . C : ; C C L \ ( ~ O : ~  ( i f  l i i ~  dlllv, 

shall bc punishecl 101. earl, sucil olrcncc n.ith fin? niilich may cs tcnd  to 
,two t i ic>i~s; :~~d ru1)ces. 



(2) Any person wilfully and maliciously giving false information and 
so causing an arrest or a search to be made under this flegulafion shall be 
punishable with imprisonment for a term which may extend to two years, 
or wlth fine which may extend to two thousand rupees, or with both. 

, I 
I 1; : Penalties for 36. Whoever is guilty of any act or intentional omission in contraven- 

~ ~ ~ , " i ; s , " o t  tion of any of the provisions of thls Regulation, or of any rules or order 
, I ]  provided made thereunder, and not otherwise provided for therein, shall be punish- 
/ I! for. 

11 
ed for each such act or omission with fine which may extend to one 
thousand rupees. 

Punishment 37. Whoever attempts to commit an offence punishable under th.ia 
F:=,"gt Regulation, or to cause such an ofience to be committed, and ih such 
offe.~~~. at!empt does any act towards the commission of such oifence, shall be 

punishable,- 

( a )  where the offence is punishable with tine only, with such fine 
as is provided for the offence, or 

(b) where the offence is punishable with both imprisonment a d  
f ie ,  with imprisonment for a term whlch may extend to onehalf of 
the longest term of imprisonment provided for such offence and also 
with such fine as is provided for the offence. 

Presumption 35. In every prosecution for an offence punishable under this Regula- 
to tion, it shall be presumed until the contrary is proved, that the accused mission of 

offence in perstjn has committed such offence in respect of any liquor, or any stdi, 

certain cases. utensil, implement, or apparatus whntsocvor for the rrlclnufacturc of Licluor 
or any such materials as are ordinarily used in the manufacture of liquor, 
for the possession of which he is unable to account satisfactorlly; and 
the holdel of a licence or permit under thls Regulation shall be punishable, 
as well as the actual offender, for any offence committed by any person 
in his employ and acting on his behalf as if he had himself committed 
the same, unless he establishes that all due and reasonable precautiom 
were exercised by him to prevent the commission of such offence. 

gnizance 39. (1) No Court shall take cognizance of an offence under this Regula- 
offences. &on or the rules made thereunder, other than an offence under 

section 35, except on complaint made by the Commissioner or any other 
officer authorised by him either generally or specially in writing. 

(2) No Court inferior to that of a magistrate of the first class shall 
try any offence under this Regulation or the rules made thereunder. 

(3) Notwithstanding anything contained in the Code of Criminal 
Procedure, 1898, any offence under this Regulation may be tried 5 CP rMg. 
summarily. 

Confiscation. 40. (1) In any case in which an offence has been committed under this 
Regulation, the liquor, materials, still, utensil, implement or apparatus in , I 
resyject or. by means of which such ofience has bccn c:olnmitted shall be 
liable to corlfiscation. 

(2) Any liquor lawfully ililportcci, e:cporred, t rtirlspoi-led, ~lrs::ufaclurcd, 
held i : ~  p:)ssession 01. sold nlor:.:, svith, o r  in acidiiior) In ,  any liquor. .licb!r 
", ocoi:ii:c3.tioli urlcicl. this sectian, and the receptacles, pcickages and c0~t.r.. 
ings in which any such 1-iquor, n>3tel-ials3 sti l l ,  utensil, in?p!enicnt. 01. appa- 
ratus 3,s aforesaid is or. are f o ~ i d l ,  and  the ot.her coritent:;, if my, of the 
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receptacles or packages in which the same is or are found, and the 
animals, carts, vessels or other conveyances used in carrying the sam% 
shall likewise be Liable to confiscation: 

Provided that no such animal, cart, vessel, or o b e r  conveyantxs shall 
be so liable to confiscation if the owner thereof, is 11ot the owner of the 
articles thereby removed and establishes that he Ilad no reason to beneve 
that such offence was being or was likely to be committed. 

(3) When anything mentioned in sub-sections (1) and (2) is found in 
eircumstances which afford reason to believe thac an oPience under this 
Regulation has been committed in respect or by means thereof, .or when 
auch offence has been committed and the o£fender is not known or cannot 
be found, the Comrmssioner may order confiscation of the same: 

Provided that no such order shall be made until the expiration of one 
month from the date of seizing the thing or animal in question or without 
hearing the person, if any, claiming any right thereto, and eonsidering 
the evidence, if any, which he produces in support of the claim: 

Provided further that if the thing in question b liable to speedy and 
aatural decay, or if the Commissioner is of tlie opinion *at the d e  cji' 
the thing or animal in question would be  for the benefit of its owner, De 
may a t  any time direct it to be sold; and the provisions of this section 
shall, so far as may be, apply to the net proceeds of such sale. 

(4) When anything is confiscated under sub-section (1) or ullder sub- 
section (2), it shall thereupon vest in the Government. 

41. In  every case in which, under this Regulation, anything is liable to 
confiscatior, and penalty, such confiscation v ~ d  penalty nay be 
ordered,- 

(a)  without limit by the Commissioner, or 

( b )  up to confiscation of goods not exceeding five hundred rum 
and imposition of penalty not exceeding fifty rupees by such other 
Excise Officers as the Administrator may, from hme to time, empower 
in that behalf. 

42. (1) Whenever confiscation is authorised by this Regulation, the 
officer ordering the same may give the owner of the goods an option to 
pay in lieu of confiscation such fine as the officer thinks fit: 

Provided that such fine shall not exceed the market price of the goods 
confiscated less, in the case of imported goods, the duty chargeable thereon. 

(2) Payment of the flne does not absolve .the owner. of the goods from 
the payment of duties and other charges prescribed in this Regulation. 

t 
, i 

43. (1) Subject to such conditions, if ally, 3 s  may be p;cscribed, the 
Coa::rnissio~lel may accept frorn any person alleged to have conlrnittsd 

ofteslcp urlder t l ~ i ~  l i cya la t ion  or ally lrlles lnade tllercurlde~- 
c t l~e i  tlisrl 811 oflenc'i ~ l ~ ~ t l e l  ar*cLiull 3!1, c l t i , ~  : !j-.!trie u~ 81'it'l t f , ~  irr:,r- 
msncexnes~t of any proceedi~lgs ~igairisl  such person in ruspud, of such 
offerlce, by way of cornpc~sition for such ofience, s sum not e s r c d i r ~ p  tv;o 

thonsend rupees. 
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( 2 )  When compounding of an offence is accepled the power to con% 
cate the goods seized under this Regulation in respect of such offcnre shall 
be vested in thc Commissioner. 

( 3 )  On payment in full of such sum as may be determined ky the 
Con?missioner under sub-section ( I),- 

'I! ,, 

, ' I  I 
I I 

' I/ , . ,  

( a )  no proceedings shall be commenced against s:!ch person as 
atoresaid; and 

(b) if any proceedings have been already commenced agains: 
such person as aforesaid, such proceedings shall not be further 
proceeded with. 

Appeals.. 44. (2) Any person deeming hiinself aggrieved by ai;y decision c:r clder 
passed by any Excise officer under this Regulation or t h e  rules made 
thereundel- may, within ninety days from the date of such decision or- 
order, appeal therefrom to the Commissioner or where the decision or 
order was passed by the Commissioner, to the Administrator and !he 
Commissioner or the Administrator, as the case may be, may, after. mak- 
ing such inquiry and after giving the  aggrieved party a reasonable o@.pu- 
tunity of being heard in the matter, conflrm, alter or annul thedecision 
or order appealed against: 

Provided that no such order in appeal shall have the effect of subje2t- 
ing al-iy person to any greater confiscation or pellaity than has been 

: adjudged against hiin in the original decision or order. 
I 

(2) Every order passed in appeal under this sectiul~ shall, s~lbject  to 
1 the power of revision conferred by section 45, be final. 

atfisidn by 45. I h e  Administrator may, on the application c f  arty person aggrieved 
by any decision or order passed under this Regulailon. cr the rules nzade 

tor. 
thereunder, by any Exci'se Officer or by the Commissioner and from which 

i 
no appeal lies, reverse or modify such decision or ordcr. 

E ~ ~ ~ ~ ~ .  4G. (1) Where in the opinion of the Administratur reasonable grounds 
exist for doing so, the Administrator may, by notification and subject to 
such conditions and restrictions as he may impose, exempt any person 
or class of persons or any liquor from all or any g i  the u~ovisions r,f  this 
Regulation or the rules made thereunder either throughout the territory 
or in any specified part thereof or for any specified period or occasion. 

(2) Fo; the removal of doubts it is hereby declared that nothing in 
this ICeg~llation shall apply to the import, export, possession or  transport 
of liquor or other articles dealt with by any law relating to Customs or 
Central Excise. 

Fubliaation 47. All rules made and notifications issued under this Regulation shall 
 ti^^ be published in the Official Gazette and shall therzupod have effect f1.0rri 

the date 01 such publica*,ion or from such other date as lnay he specifieY 
" ~n' that behalf. 

Bar of 48. (1) No suit shall lie in any civil court agaiust the Government cir 
.e.rteirb-suit6- any officer of Government for damages for any act in good fai th  done o r  

. , - intended to be dolic under this Regulation. 

. . :. . .(2) No civi! court shall t ry ally sci t  \\:hick1 may law~fully bc %!ougi~-, 
a&in::'l.ihe Go~c~ .nn len t  in fcspcct (11 r,n\rt!~ing dele cr :il!<!gc>d 10 tlonc 
~~ncldr: thi!; ,lj?:;<ultilo11 .unless the ::itit is insiitt~tcci \ \- j t i1i l i  L I ? ! ~  -1xundred 
alzd eighty days from the date of corr.\inissiorl "1 the! act cornpl;ii~leci ox".. 
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49. (1) On the commencement of this Regulation, the Abkari Act, sy$$.ad 

10,% shall stand repealed. 

'0 *P ~897. (2) The provisions of the General Clauses Act, 1897, shall 2ppl.v to 
the repea! under sub-section (1) as if the law referred to therein \vcre a 
Central Act. 

(3) Anything done or any action taken (including m y  ~ppointment  or 
delegation made, notification, instruction or directio~l issued. form. bye- 
taw cr scheme framed, certificate obtained, permit or licence granted) 
under the Abkari Act, 1956 shall be deemed to have been done 01- taken 
under the corresponding .provision of this Regulation and shall continue 
to be in force accordingly unless and until supers~iderl by anything done 
or any action taken under this Regulation. 

54. IE 2ng difficulty arises in giving effect to the provisions of {.his ~,~'(~~~o 
Regulatior,, the Administrator, may, by order, do anythiiy riot inconsistent dificultLrs, 
with such provisions which appears to him to be necessary or expedient 
i;or the purpose of removing the difficulty: 

Provided that no such order shall be made after the ex~5iration of 
three years from the corninencement of this Reguiation. 

THE SCHEDULE 

(Sea sections 12, 14 ancl 15) 

I PART A 

Rates o f  duty o n  l iqmr munufactv,~ed in o~ prrssrd out of any place 
ef mnz~ fac tu re  Or storage including a disti l le~y,  brew em^ or warehowa 
licensed or established under this Regulation: 

HP. Ps. 

[ 1 ~ - - - c € l i l i 7 i l  k 
/' ~ w i ~ e s a n ~  ~ % p - - ~ r o o f  . 
37 

(2) Milk punch and wines 4.00 per bulk ,litre. 

(3) Beer 0.75 per bulk litre. 

(4) Country liquor 1.00 per proof litre. 
s (5) Rectified spirit or absolute alcohol 0.50 per proof litre. 

except when used for =anufacture 
of liquor or for medical purposes 

(6 )  For blending of country liquor. 0.50 per bulk litre in 
addition to the 
duty on manufac- 

I 
ture. 

PART B 

Rutcs of eo~7r1ztcrvcti~li?z~ duty  072 liqtror i~)~,yo?lc(; l  inlo t l ~ c  i c ~ r i ! o i , l l :  

# Sucl i  amoarlt . as represents thc: tlifl'o~'cnce: if a:iy, b c t ~ ~ c c i ~  1!1c c.1tlt.y 
,g 
?t 
++ 

lcviabl~: 1;1:dcl- illis J':cpulatior~ on i.!lc:: r!~r;il-ll.il.~ of' 1ic;aoi i i i~ j~a i~ tcc l ,  11::d i l  

.$! been manufactured il; the territory 2nd the duty actually !cvjctl 011 Ihc 

# sn;a?c ~ l ~ n n l i t . > ~  of s i m ~ i l u ~ .  goods prodi~ccd al the plrice ?I manufi6tvrc. 
,$!$ I 

$4 
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PART C 

Raes of fees on licences p r  gear: 

(1 ) For manufacturing foreign Liquor Rs, 500/-. 
other than beer 

(2) For ma!iufactul-ing beel. 8s. 250i -  

(3) For ina~lufacturing rectified spirit or Hs. ZOO/-. 
absolute alcohol c r  Both 

(4) For manufacturing coimky liquor 3 s  13 I- per still. 

(5) For blending of country liquor Rs. 1501- 

(6 )  For bottling of foreign liquor Rs. 1001-. 

C%) For bottling of con~lil.y liquor Rs SO/- .  

(1) For wholesale \renders of liquor Rs. 5001-. 

(2) +For retail vendors of liquor Rs. 200/-. 

(3) For wholesale vendors of rectified Rs. ZOO/-. 

spirit or absolute alcohol or denatur- 

ed spirit 

14) For retail vendors of rectified spirit Rs. 501-. 
or absolute alcohol or denatured 

spirit 

UI.-Import and export : - 

(1) For wholesale vendors of liquor Rs. lo/-. 

liquor 

1V.-Miscellaneous : - 

(1) For retail m n d o r ~ ;  of liquor for keeping the shops open rrp to 

two hours after the prescribed time of closing: a swchargs af 
50% of the licence fee. 

( 2 )  a n  occasional licence for retail \;c~ic!ot.s of liquor: Fjrst, 
R.5. 10 f-, ncyt. 4 dabs; Rs. 61- pel- day ,  next 15 clays JQy. 41. 1w.r 

day, next, r.0 days Iis. %-50 ].el. day ;in$ n e x t  68 ( 4 3 ~  

8s. J.S<! ]>t.?). d:iy, 
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PART D 

1 Tree tax per tree per year: 

Coconut tree and palm tree Rs. lo/-. 
Khajure tree and date tree Rs. 7/-. 

V.. V. GIRI, 

Vice-President, 
acting as President 

* * * 

N. D. P. NAMBOODIRIPAD, 

Joint Secy. to the Govt.  of India, 

f ERRATA 
In the Finance Act, 1968 (19 of 1968) as published in the Gazette of 

India, Extraordinary, Par t  11, Section 1, dated the 11th May, 1968,- 

Page 204 

In  the marginal heading to secion 4, for "section" read "section". 

Page 221 

( i )  In  line 5 omit "in-". 
( i i)  In  line 12, after "POWER" insert ",". 

Page 222 

In line 41, after "STEEL" insert ",". 
Page 228 

( i )  I11 line 34, for "od" read "or". 

(ii) In line 35, for "famiy" read "family". 
Page 230 

( i )  In  the margin against line 2, for "52 of 196.2". read "52 of 1963.". 

( i i)  In line 30, after "computed" insert "in". 

Page 231 

( i )  In line 16, for "ths" read "the". 
I ( i i )  In  line 27, for ";" read ":". 

Page 234 

( i )  For page No. "334" read "234". 

( i i)  In  line 35, after "income" insert ";". 
Page 249 

In line 13, for "wihout" read "without". 

Page 254 

In penultimate line, for "attachme" Eead "attacliments". 

In tlie Laccadive, Minicoy and Aniinclivi Islands (Computation of 
Period of Limit:iti~n for Suits and other. P'roceedingsj Regulation, 1969 
jl of 1969) as published in the Gazctt.; c)i^ T?!dia, Ext~aordi~i.r-t:)~~ Fart  11, 
Section 1, c iz t~ '~ !  t!,.i-. 24th  h1ebru:j.rgr, .IU!lki. ;;i page 39 in :!I(. Irt>i-gln w g a l l ~ s t  

Prcai?~ble, onlit "Repuh!ic.". 
..--p.-------p. . .~ . - - .. -- - -  -.-- .. 

PRINTED I N  IXDI.: ill' TIiI: GENERAL RI.TNACEI:, GO\'E1?l\'MEXrT O F  INDIA PRESS, 
NEW IIEI'I~I AKD PURI,ISIIED BY TIIE M:\NAc?.:I: OF I,L~BI,:CATIONS. DEI,FII. 1969 
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MINISTRY OF LAW 
(Legislative Department) 

Ne,w Delhi, the 221td August, 1969/Srava?ta 31, 1891 (Saka) 

THE ANDAMAN AND NICOBAK 1SI.,_4NDS PIANT 
DISEASES AND PESTS REGULATION, 1969 

No. 3 OF 1969 
Promulgated by S hri M. Hidayatullah, discharging the functions 

of the President, in the Twentieth Year of the Republic of 
India. 

A Regulation to provide for the prevention of the introduction into, 
or spread or re-appearance in, the Union territory of the 
Andaman and Nicobar Islands of plant diseases, plant pests, 
plant parasites and noxious weeds, and for matters connected 
therewith. 

In exercise of the powers conferred by clause (1) of article 240 of the 
Constitution, Shri M. Hidayatullah, discharging the functions of the Presi- 
dent, is pleased to promulgate the following Regulation made by him:-- 

1. ( I )  This Regulation may be called the Andaman and Nicobar Islands short title, 
Plant Diseases and Pests Regulation, 1969. extent and 

commence- 
(2) It extends to the whole of the Union territory of the Andaman men'* . 

and Nicobar Islands. 

(3) I t  shall come into force on such date as the Chief Commissioner 
may, by notification in the Andaman and Nicobar Gazette. appoint. 

zg 
3 2. 111 this Hegulation, unless the coritexl otherwise requires,--- 



2 62 THE GAZETTE OF INDIA EXTRAORDINARY [PART 11; 
f 

p- 

(b) "Chief Commissioner" means the Chief Commissioner of the 
Union territory of the Andaman and Nicobar Islaflds; 

(c) "competent authority'' means the officer appointed by the 
Chief Commissioner to exercise the powers and perforn~ the functions 
of the competent authority under this Regulatioi'l; 

(d) "Inspecting Officer1' means an ,Inspecting Officer appointed 
under section 4; 

(e) "noxious weed" means any weed declarccl as such under 
section 3; 

(f) "occupier" means the person having for the time being the 
right of occupation of any land, water or premises, or his authorised 
agent, or any person in actual occupation of' the land, water oi 
premises; 

(g) "plant" includes all horticultural or agricultural crops, trees, 
bushes, or herbs, and also includes the seeds, fruits, leaves, trunks, 
roots, barks or cutting or any other part, of a plant; 

(h) "plant disease" means any disease caurjad to a plant by 
fungoid, bacteria, virus, parasite or any other orgai~ism, declared as 
such under section 3; 

(i) "plant parasite" means any plant or animal carrying on its 
existence, wholly or in part, on any agricultural crop, plant, tree, 
bush or herb and declared as such under section 3; 

(j) "plant pest" means any insect or animal, whether vertebrate 
or invertebrate, declared as such under section :i and includes any 
animal organism; 

, : f  I ! , ! I  (k) "prescribed" means prescribed by rules made under this 

Power t o  
declare 
affected 
area, plant 
diseases, 
plant pests, 
plant 
parasites 
and noxious 
weeds. 

Regulation. 

3. Where it appears to the Chief Commissioner that any disease, pest, 
parasite or weed in any area is injurious to plants or is likely to 
contaminate water or is obstructive to water-ways, and that it is necessary 
to take measures to eradicate such disease, pest, parasite or weed, or t o  
prevent its introduction into, or spread or re-appearance in, any area in 
the Union territory of the Andaman and Nicobar Islands (hereinafter 
referred to as the "territory"), the Administrator may, by notification in 
the Andaman and Nicobar Gazette, declare that area to be an affected 
area for such period as may be specified therein and may, with reference 
to such area, also- 

(a) declare that such disease, pest, parasite or weed is a plant 
disease, plant pest, plant parasite or noxious weed; 

(b) prohibit or restrict the movement or removal of any plant, 
soil or manure from one place to another; 

(c) prohibit the plantation or growing of any plant wliich is, or is 
likely to be, injurious to other plants; and 

((1.) clircct illat salch othcr pre\16nti\re or remedial ~~~~~~~~~es, as the 
col~~gctc~it  authority nlay cor~sid(.tr neccssax-y? l o  c ~ ~ : . i ? : i c ~ t ~ ,  destroy or 
p r e > ~  , 1-11; -. t h e  in:yoc]ucLji)ll ir!:o, or sl,llc.ac] o?: ~'l-:-?~j~!i:<:iV!'!L~?c in ,  t ] : ~  
terl:iiory of, a n y  plnl.lt disease, plant  pest, plant parasite or noxious 
weed.  :;hall be carried out. 
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1. The Chief Commissioner may, by notification in the Andaman and 
$~;in:; 

Nicobar Gazette, appoint such persons as he thinks fit to be Inspecting Inspecting 
ORcers for the purposes of this Regulation and specify the areas in  Officers. 
respect of which each Inspecting Officer shall exercise jurisdiction. 

5. (1) On or after the issue of a notification under section 3, the corn- z!zr 
petent authority may, by notice,- directions. 

(a) direct every occupier within the. affected are9 to carry out 
such preventive or remedial measures (including the removal or 
destruction of plants which are, or are likely to be, infested) as may 
be specified in the notice, to eradicate, destroy or prevent the intro- 
duction into, or spread or re-appearance in, the territory af, any plant 
disease, plant pest, plant parasite or noxious weed; 

(b )  call upon any male person, not below the age of eighteen 
years and residing within the said area, to render such assistance as 
may be specified in the notice, in carrying out the nleasures referred 
to in clause (a): 

Provided that-- 

(i) no person shall be called upon tn render whole-time ser- 
vice for a period exceeding seven days at a time, and, where hc 
has rendered such service, there shall be an interval of not less 
than ninety days, con~puted from the day when the previous 
whole-time service ended, before he is again called upon to render 
whole-time service; and 

(ii) no person who is, by reason of old age, physical disability 
or any other reasonable cause, incapable of rendering assistance, 
or who resides at a distance of more than eight kilometres from 
the place where his presence is required for the purpose of ren- 
dering assistance, or who lives in an island other than the island 
in which such place is situated, shall be called upon to render such 
assistance; and 

(c) specify the area within which and the. period during which 
the measures referred to in clause ( a )  are to be carried out. 

(2) I t  shall not be necessary to serve notices on every occupier under 
elause (a) of sub-section (I) or every other person whose assistance is 
required under clause (b) of the said sub-section, and a proclamation in 

El this behalf made, by beat of drum or other customary mode of publication, 
in the concerned area, village or locality shall be deemed sufficignt notice 

. lo all persons residing in that area, village or locality. 

G. On the issue of a notice under sub-section ( I )  of section 5,- 

(a) it shall he the duty of every occupier within thk affected area 
to carry out such preventive or remedial measures as may be specified 
in the. notice; and 

( b )  i t  shall be the duty of every male person residing' within the 
affect,ed area to render assistance in the manner specified in the notice. 

7. An Illspc-cting Ofricer nlay, after giving reasoliable notice to the 
t;ccupicr, (:lli(?l. i!:~ or upon ;!ny larid, water or premist!~ situatetl in th.' 
<<?(:c:t,<:rI ; : :IY,~I .fol- t,!:~! ~ ~ ! : ! ~ . ~ , ~ : ; r :  ;+:;(, ~p~~~:;i;~i;,,~~,w..... 1 :  

(i) wi~elIic!r there is ally plani, disease; ~?lant  pest, plant p+~;lsitr: 
or no>:ious ~\:ccd in 01- 017 ~11ri1j InlrcI, water or pre~njccs; and 

Duties of 
occup~er 011 
the issue of 
notice under 
section 5. 

l'owcr . of 
I t i i ; . c ~ t ~ i ~ > t  
OF,ccr to 
c r~ te r  i l ;  or 
Llpoh z11y 
land, wz:~cr. 
or 1W"X:XS 
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(ii) whether any preventive or remedial measures specified in the 
notice issued under sub-section (I)  of section 5 have been carried out. 

Power to 8. (1) If, on inspection of any land, water or premises, an Inspecting 
carry out 
measures. Officer finds that there is any plant disease, plant pest, plant parasite or 

rloxious weed in or on such land, water or premises and that the preven- 
tive or remedial measures specified in the notice issued under sub-section 
(I) of section 5 have not been carried out, he may, subject to any general 
or special orders of the competent authority and without prejudice to any 
action that may be taken against the defaulter under section 11, carry out 
such preventive or remedial measures (including the removal or destruc- 
tion of plants which are, or are likely to be, infested). 

(2) The Inspecting Officer may, by order, direct an occupier to pay 
such sum as may be specified in the order, towards the cost of any preven- 
tive or remedial measures carried out under sub-section (I)  and the 
occupier shall pay the said sum on demand, and if he fails or omits to pay 
the said sum within such time as may be specified by the Inspecting Officer, 
the said sum shall be recoverable from him as if it were an arrear of land 
revenue. 

(3) The order referred to in sub-section (2) shall be served on the 
occupier in such manner as may be prescribed. 

Power to 9. (1) Notwithstanding anything contained in section 3 and sections 5 
carry out 
measules In to 8, if the Chief Comnlissioner is satisfied that plants in any affected area 
emergent situations. are in danger of being damaged or destroyed by any plant disease, plant 

, . pest, plant parasite or noxious weed prevalent or existing in that area 
and that i t  is necessary to take immediate preventive or remedial measures, 
he may, by notification in the Andaman and Nicobar Gazette,- 

(a) declare that it shall be competent for any Inspecting Officer 
to carry out such preventive or remedial measures in the affected area 
or any part thereof or to take such other steps (illcluding the removal 
or destruction of plants which are, or are likely to be, infested) as he 
may deem fit; 

(b) direct that every occupier in respect of whose land, water or 
premises such preventive or remedial measures or other steps have 
been taken shall be liable to pay the cost thereof at such rate and 
within such time as the Inspecting Officer may, by order, from time to 
time determine, having regard to the following, namely:- 

(i) the reasonable charges incurred for labour, material or 
use of implements; and 

(ii) any other reasonable charges incurred for the purposes 
aforesaid. 

(2) Subject to any general or special order of the Chief Commissioner, 
any Inspecting Officer may, upon the issue of a no'iification under sub- 
section ( I ) ,  enter in or upon any land, water o r  premises within the 
affected area and carry outsucll preventive or rei-nedial rneasures or take 
such other steps roferrecl t.o in clause (a) o:T suh-~ect.ion ( I )  3:; h ~ !  may . . 
dcci11 fit.. 

(,?I ' l . '1,1~ ' l i ~ ~ l ~ c ; c ; i i i ~ ~ ;  C)Zic,2r ~ . ~ : ~ . ~ : : : ~  [Iic: :i~y,~-~~~,t, ~ l : ,~ : i l j ] c !  L , ~  tll-, 
r~ccupie?: '."s}'e(:t. of tbe pr~vent ive or ycmedinl ? ? ~ e ; : l ~ ~ ~ y c : s  cal-1-ic.d o,,.,t o r  
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other steps taken under sub-section (2) and he may, by an order in 
writing, direct the occupier to pay the sum so assessed. 

(4) If the occupier fails to pay the amount so assessed within the time 
fixed under clause (b) of sub-section (I ) ,  or within such further time a s  
may be granted by the Inspecting Officer, the amount shall be recoverable 
from him as if it were an arrear of land revenue. 

(5) Any order referred to in sub-section (1) or sub-section (3) shall 
be served on the occupier in such manner as may be prescribed. 

10. (1) Any occupier aggrieved by an order made under sub-section ~ ~ ~ ~ 1 .  
( 2 )  of section 8 may, within thirty days from the date of service on h i n ~  
of the order, prefer an appeal to the competent authority, on the' ground 
that the charges for labour, material or use of implements, as included in  

. the cost, are unreasonably high. 

(2) Any occupier aggrieved by an order made by tile Inspecting Officer 
under sub-section (1) or sub-section (3) of section 9 may, within thirty 
days'from the date of service on him of 'the order, prefer an appeal to 
the competent authority on the 'ground- 

(a) that the assessment or determination of the  mount payable 
has not been made in accordance with the rates fixed by the Inspect- 
ing Officer; or 

( b )  that the amount assessed includes ch.arges other than the 
charges mentioned in sub-clauses (i) and (ii) of clause (b)  of sub- 
section (1) of section 9; or 

(c) that the charges for labour, material or use of implements, 
as included in the cost, are unreasonably high. 

(3) On receipt of an appeal under sub-section (1) or sub-section ( Z ) ,  
the competeilt authority shall, after making such inquiry as it may deem 
fit and after giving the occupier a reasonable opportunity of being heard, 
pass such order thereon as it may deem fit. 

'(4) Every order passed under sub-section (3) shall be final. 

11. (1) If any person- I? enalties. 

(a) acts in cant-ravention of the prohibition or restriction con- 
tained in any notification issued under section 3; or > .  

(b) acts in contravention of the direction contained in a notice 
issued uncier sub-section (1) of section 5, or fails to render assistance, 
having been called upon to do so by notice issued under the said . 
sub-section; or .. 

(c) obstructs the entry of the Inspecting Officer under section 7 
or sub-section (2) of section 9; or 

(d) obstructs tKe carrying out of the preventive or remedial 
measures under sub-section ( I )  of section 8 or sub-section (2) of 

silall ijc punisha1:~le for tlie first offence witl: fine which may extend to 

( 2 )  T f  2 per-:,:,il i!: colit: ictcd unde~ .  Ll'iis scctio~l for t1.1~ cor~ll~avc~~Lioll 

(;f pr.ollj\litj~,-l 91. yest~:ictior~ ~ o n t i i i i ~ ~ i : .  in ally uotification issued 
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under section 3, the plant or soil or manure in respect of which such con- 
travention has been made may be forfeited to the Central Government. 

7 ;s Cognizance 
of offences. 12. No rnagistrate shall take cognizance of an offence under this Regu- 

, < 

i lation except upon a complaint made by an Inspecting Officer. 

0 bligation 
of village 13. All viliage officers, and such other officers as may be specified in 
officers to the rules made under this Regulation, of the village or villages adjoining 
report plant 
diseases, an affected area shall forthwith report the existence within the village 
plant pesLsp cr villages of any plant disease, plant pest, plant parasite or noxious 
CtC. 

weed of the nature specified in the notification issued under section 3 in 
respect of the said area, to the competent authori'ty, which shall, after 
making such inquiry as it may deem fit, make a further report to the 
Chief Commissioner. 

Bar of suits 
or other 14. No suit, prosecution or other legal proceedings shall lie against the 
legal pro- Chief Commissioner, the competedt authority or any other officer em- 
eedings. 

ployed in connection with the affairs of the territory in respect cf any- 
thing done or intended to be done in good faith under this Regulation or 
fur any damage caused by any action taken in good faith in carrying out 
the provisions of this Regulation. 

Delegation 
of powers. 15. Thk Chief Commissioner may, by notification in the Andaman and 

Nicobar Gazette, delegate to any officer all or any of the powers confer- 
red on him by this Regulation. except the power to make rules under 
section 16, aiid any power so delegated shall be exercised by that officer 

j subject to such restrictions and conditions as may be specified in the 
1 

i l  not.ification. 

(2) I11 particular, and without prejudice to the generality of the 
foregoing power, .such rules may provide for all or any of the following 
matters, namely:- 

(a)  the manner in which any notice or order issued or made 
under this Regulation is to be served or t he  conditions under which 
such notice or order shall be deemed to h'ave been served; 

(b) the form ill which an appeal under sub-section (1) or sub- 

section (2) of section 10 shall be filed; 

(c) the officers other than village officers who shall make report 
under section 13; and 

( d )  such other matters as are required to be, or may be, pres- 

(3Y Any rule made under this Regul.ation inay provide that a con'tra- 

. .  . 

1 i Power to 

I make rules, 16. (I)  The Chief Commissioner may, after previous publication, by 
notification in the Andaman and Nicobar Gazette, make rules for carry- 

/ I ing out the purposes of this Regulation. I 
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THE DADRA AND NAGAR HAVELI P L A N T  DISEASES AND 
PESTS REGULATION, 1969 

No. 4 OF 1969 

Promulgated by Sbri M. Hidayatullah, discharging the functions 
of the President, I11 the Twentieth Year of the Republic of 
India. 

A Regulation to provide for the preveiitioil of the 
introduction into, or spread or re-appearance in, the Union 
territory of Daclra and Nagar Haveli of plant diseases, plant 
pests, plant parasites and noxious weeds, and for matters 

1 connected therewith. 

In exercise of the powers conferred by clause (1) of article 240 of the 
Constitution, Shri M. Hidayatullah, discharging the functions of the Pre- 
sident, is pleased to promulgate the following Regulation made by him:- 

1. (1) This Regulation may be called the Dadra and Nagar Have11 Short title, 
Plant Diseases and Pests Regulation, 1969. extent and 

commence- 
ment. 

(2) It extends to the whole of the Union territory of Dadra and 
Nagar Haveli. 

(3) It shall come into force on such date as the Administrator may, by 
hotification in the Official Gazette, appoint. 

2. In this Regulation, unless the context otherwise requires,- Definitions. 

(a)  "Administrator" means the Administrator of the Union 
territory of Dadra and Nagar Haveli; 

(b) "affected area" means any area declared as such under 
section 3; 

(c) "competent authority" means the officer ' appointed by the 
.. Administrator to exercise the powers and perform the functions of 

the competent authority under this Regulation; 

(d) "Inspecting Officer" means an Inspecting Officer appointed 
9 under section 4; 

( e )  "noxious weed" means any weed declared as such under 
section 3; 

(f) "occupier" means the person having for the time being the 
right of occupation of any land, water or premises, or his'authorised 
agent, or any person in actual occupation of the land, water or 
premises; 

(g) "Oficial Gazette" means the Gazettc of the Union territory 
of Dadra and Nagar HaveIi or urltil the said Gazctte is published, thc 
C;:-rzcttc of India; 

(Ti.) " p l a ~ ~ t , "  incll.ldes ;;)I Iio;tiolll~~~1.~:1 or ~ g y i c ? i l i u ~ ' ; ~ ]  (:l-~ps, t , y i ; p 2  . 
Lusiies or herbs, and also includes the seeds, fruits? I.c;~T~cs,  trui~l.:~, 
~ 'aots ,  bal-9;:: or cultillg 01- any othel, p:,r.L, of tl, ~ i a a t ;  
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(i) "plant disease" means any disease caused to a plant by 
fungoid, bacteria, virus, parasite or any other organism, declared as 
such under section 

(j)  "plant parasite" means any plant or animal carrying on its 
existence, wholly or in part, on any agricultural crop, plant, tree, 
bush or herb and declared as such under section 3, 

(k)-"plant pest" means any insect or animal, whether vertebrate 
or invertebrate, declared as such under section 3 and includes any 
animal organism; 

( 2 )  "prescribed" means prescribed by rules made under this 
Regulation. 

3. Where it appears to the Administrator that any disease, pest, para- 
site or weed in any area is injurious to plants or is likely to contami- 
nate water or is obstructive to water-ways, and that it is necessary to 
take measures to eradicate such disease, pest, parasite or weed, or to 
prevent its introduction into, or spread or re-appearance in, any area in 
the Union territory of Dadra and Nagar Haveli (hereinafter referred to 
as  the 'territory'), the Administrator may, by notification in the Official 
Gazette, declare that area to be an affected area for such period as may 
be specified therein and may, with reference to such area, also- 

(a) declare that such disease, pest, parasite or, weed is a plant 
disease, plant pest, plant parasite or noxious weed; 

(b)  prohibit or restrict the movement or removal of any plant, 
soil or manure from one place to another; 

(c) prohibit the plantation or growing of any plant which is, or 
is likely to be, injurious to other plants; and 

(d) direct that such other preventive or remedial measures, as 
the competent  authority may consider necessary, to eradicate, des- 
troy or prevent the introduction into, or spread or re-appearance in, 

4. The Administrator may, by notification in the Official Gazette, 

purposes of this Regulation and specify the areas in respect of which 
each Inspecting Officer shall exercise jurisdiction. 

5. (1) On or after the issue of a notification under section, 3, the 
competent authority may, by notice,- 

(a) direct every occupier within the affected area to carry out 
such preventive or remedial measures (including the removal or 
destruction of plants which are, or. are likely to be, infested) as nlay 
be specified in the notice, to eradicate, destroy or prevent the intro- 
duction into, or spread nr. re-rtppenrancc in, the tei.l,itory of, any 
plant disease, plant pest,. p lan t  p ~ ~ a s i t c  or nosious. we~ed; 

(b) cmll uj;:o!.l-a;ly ~riale per::on, iiot below'lhc ago of eighteel.; years 
and  residing within tllc said area, t.o rendcr Sucll assista~ice a:; nrsy 
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be specified in the notice, i l l  carrying out the measures referred to 
in clause (a): 

Provided that- 

(i) no person shali be called upon to render whole-time ser- 
vice for a period exceeding seven days at a time, and, where he 
has rendered such service, there shall be an interval of not less 
than ninety days, computed from the day when the previous 
whole-time service ended, before he is again called upon to render 
whole-time service; and 

(ii) no person who is, by reason of old age, physical disabi- 
lity or any other reasonable cause, incapable of rendering assist- 
ance, or who resides at  a distance of more than eight kilometres 
from the place where his presence is required for the purpose 
of rendering assistance, shall be called upon to render such 
assistance; and 

!@ (c) specify the area within which and the period during which 
the measures referred to in clause (a) are to be carried out. 

(2) I t  shall not be necessary to serve notices on every occupier under 
clause (a) of sub-section (1) or every other person whose assistance is 
required under clause (b)  of the said sub-section, and a proclamation in 
this behalf made, by beat of drum or other customary mode of publica- 
tion, in the concerned area, village or locality shall be deemed sufficient 
notice to all persons residing in that area, village or locality. 

6. On the issue of a notice under sub-section (1) of section 5,- Duties; oh 
(a)  it shall be the duty of every occupier within the affected area zUe 

to carry out such preventive or remedial measures as may be specifi- issue if 
notice 

ed in the notice; and under 
section 5 

(b) i t  shall be the duty of every male person residing within 
the affected area to render assistance in the manner specified in the 
notice. 

7. An Inspecting Officer may, after giving reasonable notice to ?he 
occupier, enter in or upon any land, water or premises situated in the 
affected area for the purpose of ascertaining- 

(i) whether there is any plant disease, plant pest, plant parasite 
or noxious weed in or on such land, water or premises; and 

(ii) whether any preventive or remedial measures specified in 
the notice issued under sub-section (1) of section 5 have been carried 
out. 

8. (1) If, on inspection of any land, water or premises, an Inspecting 
Officer finds that there is ally plant disease, plant pest, plant parasite or 
noxious weed in 01: on such land, water or premises and that the prcvcnr 
tive or remedial measures specified in the riotice issued under sub-seetio~l 
(1) of sectior-I 5 have not beell carried ost,  he ~ i i a y ,  subject Lo ariy general 
or special o~cici:-: of the co~npetent aut,llority zinc1 witho1,lt ,prr.j~.tdice to 
7x;.y 2" . + ,,,f,iiiy: :n::? '!,jc t.iilccn ngaj~;i;t, t ! : ~  dcfallli.cs' ~i ; ic !c?t -  sec!iclil 1.2. c?,:-i.:~~ 
c u t  sucll preve~itivc 01- roniedia'l measures (inelucling the remova:l. nr. 

ciestiwct.io~~ of plants wl.lic!!l arc? or avc '1il:eIy to 1x2, infested wi th  pe:;tt;). 
532 (~; of I--..-''. 

Power of 
Inspecting , 
Officer to i 

enter in 
or upon 
any land. 
water or 
premises. 

Power to v 1 

carry out 
measurpr:. 
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(2) The lhspecting Officer may, by order, direct an occupier to pay 
such sum as may bc specified in the order, towards the cost of any pre- 
ventive or remedial measures carried out under sub-section (1) and the 
~ccupier  shall pay the said sum on demand, and if he fails or omits to 
pay the said sum within such time as may be specified by the Inspecting 
Officer, the said sum shall be recoverable from him as if i t  were an arrear 
of land revenue. 

(3) The order referred to in sub-section (2) shall be served on the 
occupier in such manner as may be prescribed. 

Power to 
carry out 

9. ( 1 )  Notwithstanding anything contained in section 3 and sections 
measures 5 to 8, if the Administrator is satisfied that plants in any affected area 
In emer- 
gent are in danger of being damaged or destroyed by any plant disease, plant 
situations. pest, plant parasite or noxious weed prevalent or existing in that area 

and that it is necessary to take immediate preventive or remedial mea- 
sures, he may, by notification in the Official Gazette,- 

(a) declare that it shall be competent for any Inspecting OEcer 
to carry out such preventive or remedial measures in the affected 
area or any part thereof or to take such other steps (including the 
removal or destruction of plants which are, or are likely to be, in- 
fested) as he may deem fit; 

(b) direct that every occupier in respect of whose land, water 
or premises such preventive or remedial measures or other steps 
have been taken shall be liable to pay the cost thereof at  such rate 
and within such time as the Inspecting Officer may by order from 
time to time determine, having regard to the following, namely :- 

(i) the reasonable charges incurred for labour, material or 
use of impiements; and 

i 1 1 1 ,  (ii) any other reasonable charges incurred for the purposes 
aforesaic!. 

Inspecting Offic~lr may, upon the issue of a notification under sub-section 
(I ) ,  enter in or upon any land, water or premises within the affected 
area and carry out such preventive or remedial measures or take such 
other steps referred to in clause (a) of sub-section ( I ) ,  as he may deem 

(3) The Inspecting Officer shall assess the amount payable by an 
occupier in respect of the preventive or remedial measures carried out or 
other steps take11 under sub-section (2) and he may, by an order in 
writing, direct the occupier to pay the sum so assessed. 

(4) If the occupier fails to pay the amount so assessed within the time 
fixed under clause (b) of sub-section ( I ) ,  or within such further time as 
may be granted by the Inspecting Officer, the amount shall be recover- 
able from him as if it were an arrear of land revenue. 

(.5) Any order referred to in sub-section (1) or sub-section (3) shall 
.be served 011 the occupier in such rnanlier as may be prescribed. 



SEC. 11 THE GAZETTE O F  INDIA EXTRAORDIXARY 
- - -- -- . 

2 71: 
- -- -- . - . - - -- -- 

that the charges for labour, material or use of implements, as included in 
the cost, are ul~reasonably high. 

(2) Any occupier agg.rieved by an order made by the 1nspectii:g 
Officer under sub-section (1) or sub-section (3) of section 9 may, within 
thirty days from the date of service on him of the order, prefer an appeal 
to the competent authority on the ground- 

( a )  that the assessment or determination of the amount payable 
has not been made in accordance with the rates fixed by the 111spect- 
ing Officer; or 

(b)  that the amount assessed includes charges other than the 
charges mentioned in sub-clauses (i) and (ii) of clause ( b )  of sub- 
section (1) of section 9, or 

(c) that the charges for labour, material or use of implements, 
as included in the cost, are unreasonably hfgh. 

(3) On receipt of an appeal under sub-section ( 1 )  or sub-section (2), 
the competent authority shall, after making such inquiry as it may deem 
fit and after giving the occupier a reasonable opportunity of being heard, 
pass such order tnereon as it may deem fit. 

(4) Every order passed under sub-section (3) shall be final. 

11. (I)  Where any affected area, in respect of which locusts have been Power to 
requisition declared to be a piant pest under section 3, is infested or is in danger of veficles i,, 

being infested by locusts, the competent authority may, by order in writ- 
~ ~ , " ~ s ( ' E  

ing, requisition sach vehicle as it considers necessary for the purpose of mena.ce. 

facilitating preventive or remedial measures or other steps against locusts 
and make such further orders as may appear to him to be necessary or 
expedient in connection with the requisition. 

(2) Every order made under sub-section (1) shall be served on such 
persons and in such manner as may be prescribed. 

(3) Any vehicle requisitioned under this section may be used or dealt 
with in such nlanner as may appear to the officer requisitioning the mhi- 
cle to be necessary or expedient. 

(4) If the owner of the vphicle in respect of which an  order of re- 
quisition has bee11 made, does not place the vehicle a t  the disposal of the 

b officer or authority mentioned therein, such officer or authority may, 
without prejudice to any other action that may be taken under this 
Rpgulation or the rules made thereunder, seize the vehicle from any -, 
person who for the time being may be in possession thereof. 

I 

(5) No person shall remove or allow to be removed any part -of a vehi- 
cle (including tyre, tube or any other accessory) in respect of which an 

.) 

order of requisition has bpen made, or in any way damage the vehicle or 
permit it to be damaged so as to reduce its value or utility. 

(6) When any  vehicle is requisitioned under this section, there shall 
be paid t o  the 07kvi-ier thereof such compensation as may be agreed upori 
b c t ~ $ r e c ~  hi111 and t i i t  oiiicer requisitioning the  vehicle: and ir? !Ir?c: 
abse:;ce of a!:y such r!grcr.~neut, sl!cl; colml?c.nsztio~l as t!lc co!npe!c.nt 
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authority may deiermine in the prescribed manner, having due regard I 

to the type and condition of the vehicle at the time of requisition and 1 

I { '  the loss caused to the ourner : 

Provided that ivl~ere immediately before the requisitioniflg, the vehi- 
cle was by virtue of a hire-purchase agreement in the possession of a 
person other t!lm the owner, the arr.our.t determinec! under this sub- 
section as the cowgensation payable in respect of the requisition shall be 
apportioned between that person and the alvner in such manner as they 
may agree cpon, or in default of agreement, in such manner as thR com- 
petent authority may decide. 

(7) The order determining the compensation and in a case where the 
compensation Is to be apportioned under the proviso to sub-section ( 6 ) ,  
the order apportioning such compensation shall be served in the pres- 
cribed manner and the amount of compensation shall be paid within the 
prescribed t i m .  

(8) Any person aggrieved by an order determining or apportioning 
compensation under sub-section (6) may appeal against that order to 
such authority and within such time as may be prescribed. 

(9) The officer requisitioning any vehicle may at any time and shall, 
not later than the expiry of a period of two weeks from the date on which 
infestation or danger of infestation by locusts is over, release the vehicle 
from requisition and when he decides to do so, he shall serve a notice in 
writing on the owner thereof in the prescribed manner requiring the 
owner to take delivery of the vehicle on or before such date and from such 

i place and person as may be specified therein. 
8 1 

(10) When a notice under sub-section (9) is served, with effect from 
the date specified in such notice, no further liability for compensation or 
payment of any other kind shall accrue for requisitioning the vehicle: 

Provided that the officer requisitioning the vehicle may make such 
further payment on account of compensation for any material damage 

(11) The,delivery of possession of the vehicle to the owner thereof or 
his accredited agent shall be a full discharge of any liability of the Central 
Government to deliver possession to such person as may have rightful 
claim to possession thereof, but shall not prejudice any right in respect of 
such vehicle which any other person may be entitled by due process of 
law to enicl-ce ag:?inst the person to whom possession of the vehicle js so 
delivered. 

(12) If the owner fails to take delivery of the vehicle 011 or before the 
specified date, the officer who passed the order of release of the vehicle 
may dispose of the same thereafter in the manner proviclecl in sub-section 

Provicied thai  such c,fIicc.r. shzil i je conipeterlt. to rt!?.ow t.hc ow~lcr srzuK 
e7 .;......,;li?r; +<.,,.:<~. ~f l:il?ie as 1,163 c$cc~-~* I~  ~ri).per \l~\;it])(j~t :il:.Y ai%biljty fc)r a n y  co,l:- 
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(13) The disposal of a vehicle under sub-section (12) shall be bx 
public auction and at the risk of the owner and the sale-proceeds thereof 
shall be made over to the owner after deducting any expenditure incurred 
by the officer releasing the vehicle from requisition on account of the 
failure of the owner to take delivery of it on or beiore the specified d a t ~ .  

Eqlanatioa.-In this section, "vehicle" means any vehicle used or cap- 
able of being used for the purpose of road transport, whether propelled by 
mechanical power or othenvjse. 

12. (1 ) If any person- penalties. 

(a) acts in contravention of the prohibition or restriction con- 
tained in any notification issued under section 3; or 

(b) acts in contravention of the direction contained in a notice 
issued under sub-section (1) of section 5, or fails to render assistance, 
having been called upon to do so by notice issued under the said sub- 
section; or 

(c) obstructs the entry of the Tnspecting Officer under section 7 
or sub-section (2) of section 9; or 

(d )  obstructs the carrying out of the preventive or remedial 
measures under sub-section (1) o f  >cction 3 or sub-section (2) c ~ f  
section 9; or 

(e) fails to plat? a vehicle in respect of which an  order of re- 
quisitioii has been made under sub-section (1) of section 11, a t  the 
ti,sposal of the oEcer or authority nentioned in such order. 

he shall be punishable for the first offence withfine which may extend to 
fifty rupees, and for the second or subsequent offence, with fine, which may 
extend to two hundred and fifty rupees. 

(2) If a person is convicted under this section for the contravention of 

the prohibition or restriction contained in any notification issued under 
section 3, the plant or soil or manure in respect of which such contraven- 
tion has been made may be forfeited to the Central Government. 

9 13. No magistrate shall take cognizance of an offence under this Regu- 
lation except upoil a complaint made by an Inspecting Wcer .  

14. All village officers, and such other officers, as may be specified in 
the rules made und& this Regulation, of the village or villages adjoining 
an affected area shall forthwi_th report the existence within the village or 
villages of any plant disease, plant pest, plant parasite or noxious weed of 
the nature specified in the notification issued under section 3 in respect of 
the said area, to the competent authority, which shal.?, after making such 
j~qaairy as it may dean &t, rrsalre a ftarther report 10 the Administrator.. 

1 5 .  Ko saiC, prc~scc~aiioxi c>? o'llier 2eg:11 proecte:-dinp:; shall l ip agairs.sf; t!l+? 
ab,d!~li::i.t.j-:iiior! the c3.(j-y::iy>c<:n::. 1:iuthorit,;y 01- ;icy n!:-!::~ r,2-jcer. c:m?,,loycd 

9 

Obligation 
of village 
officers to 
report 
plant 
diseases. , . 
plant 
pests, etc. 
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connection with the affairs of the territory in respect of anything done or 
intended to be done in good faith under this Regulation, or for any damage 
caused by any action taken in good faith in carrying out the provisions of 
this Regulation. 

&legation 
cf powers. 16. The Administrator may, by notification in the Official Gazette, dele- 

gate to any officer all or any of the powers conferred on him by this Regu- 
lation, except the power to make rules under section 17, and any power 
so delegated shall be exercised by that officer subject to such restrictions 
and conditions as may be specified in the notification. 

7ower to 
make rules. 17. (1) The Administrator may, after previous publication, by notifi- 

! 
i cat~on in the Official Gazette, make rules for carrying out the purposes d 

! this Regulation. 

(2) In particular, and without prejudice to the generality of the fore- 
going power, such rules may provide for all or any of the following 
matters, namely: - 

(a) the manner in which any notice or order issued or made under 
this Regulation is to be served or the conditions under which such 
notice or order shall be deemed to have been served; 

(b) the form in which an appeal under sub-section (1) or sub- 
section (2) of section 10 shall be filed; 

(c) the persons upon whom and the manner in which the order 
of requisition is to be served under sub-section (2) of section 11; 

(d) the manner of determining compensation under sub-section 
(6) of section 11; 

of section 11; 

(f) the authority to which and the time within which an appeal 
may be preferred under sub-section (8) of section 11; 

(g) the manner of service of the notice under sub-section (9) of 

(h) the officers other than village officers who shall make report 
under section 14; and 

( i )  such other matters as are required to be, or may be, pres- 

(3) Any rule made under this Regulation may provide that a contra,- 
vention of any such rule shall be punishable with fine which inay extend 
lo fifty rupees. 
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THE LACCADIVE, MINTCOY ANL) AMLIIPU'UTVI IS3,ANDS 
PLANT DISEASES AND PESTS REGULATION, ~ 9 6 9  

No. 5 OF 1969 

Prcmulgated by Shri M. Hidayatullah, discharging I hc fullction~ 
or the President, in the Twenticih Year of the Republic of 
India. 

A Regulation to provide for the preveiltion of the introclcction into, 
or spread or re-appearance in, the Union territory of the 
Laccadive, Minicoy and Amindivi Islands, of plant diseases, 
plant pests, plant parasites and noxious weeds, and for matters 
connected therewith. 

I n  exercise of the powers conferred by clause (1) of article 240 of the 
Constitution, Shri M. Hidayatullah, discharging the functions of the Pre- 
sident, is pleased to promulgate the following Regulation made by him:- 

1. (1) This Regulation may be called the Laccadive, Minicog and short tillr, 

Amindivi Islands Plant Diseases and Pests Regulation, 1869. extent and 
commence- 
ment. 

extends to the whole of the Union territory of 

(3) I t  shall come into force on such date as the Administrator may, by 
notification in the Laccadives Gazette, appoint. 

2. In this Regulation, unless the context otherwise requires,-. 
t 

Definitions. 

(a) "Administrator" means the Administrator of the Union terri- 
' , w p ;  . . .  

tory of- 

( b )  "affected area" means any area declared as such under 
section 3; 

(c) "competent authorityJ' means the officer appointed by the 
Adn~inistrator to exercise the powers and perform the functions of 
the competent authority under this Regulation; 

(d) "Inspecting Officer" means an Inspecting Oficer appointed 
under section 4; 

( e )  "noxious weed" means any weed declared as such under 
section 3; 

( f )  "occupier" means the person having for the time being the 
right of occupation of any land, water or premises, or his authorised 
agent, or any person in actual occupation of the land, water or 
premises; 

(y) "plant" includes all hortic~iltural or agricu1tu::al crcps, trees, 
buslles 0:: h c~bs ,  and also includes the seeds, fruits, lea\lcs, trunks, 
roois, bar!~:s or cutting or any r:!hc! pal'i, of a plant; 

(h)  "plant disr.asea means any disease caused to a plant by fun-  
goid, bacteria, virus, parasite or any uthcr ol,gar~ism, cl<:clhred ni: slich 
under scciion 3; 
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(i) "plant parasite" means any plant or animal carrying on its 

existence, wholly or in part, on any agricultural crop, plant, tree, bush 
or herb and declared as such under section 3: 

(j) "plant pest" means any insect or animal, whether vertebrate 
or invertebrate, declared as such under section 3 and includes any 
animal organism; 

I (k) "prescribed" means prescribed by rules made under this 
Xegulation. 

I Power to 3. Where it appears to the Administrator that any disease, pest, para- 
declare 
affected area, site or weed in any area is injurious to plants or is likely to contaminate 
plant 
&.eases, 

water or is obstructive to water-ways, and that ~t is necessary to take 
$1 planr pest>, measures to eradicate such disease, pest, parasite or weed, or to prevent 

/ i plant para- 
! ' sites and its introduction into, or spread or re-appearance in, any area in the 

noxious 
weeds. 

notifica- 

such area, also-- 

(a) declare that such d~sease, pest, parasite cr. wcecl 1s a plzrit - - 

disease, plant pest, plant parasite or noxious weed; 

(b) prohibit or restrict the movement or removal of rrny pjant, 
soil or manure from one place to another; 

(c) prohibit the plantation or growing of any p!ant 1.vhich is, or 
is likely to be, injurious to other plants; and 

Appointment 
of Inspecting 

Ufficers. 

Power to 
issue direc- 
t 1011s. 

(d) direct that such other preventive or remedial measures, as 
the competent authority may consider necessary, to eradicate, destroy 
or prevent the introduction into, or spread or re-appearance in, the 
territory of, any plant disease, plant pest, plant parasite or noxious 
weed, shall be carried out 

4. The Administrator may, by notification in the 
appoint such persons as he thinks fit to be Inspecting 
poses of this Regulation and specify the areas in respect of which each 
Inspecting Officer shall exercise jurisdiction. 

5. (1) On or after the issue of a notification under section 3, the com- 
petent authority may, by notice,- 

(a) direct every occupier within the affected area to carry o ~ ! t  

s-uch preventive or remedial mensu~.es ( i~~c lnd ing  the removal 01. des- 
&ucti.on of plants which ase, 01. arc likely to be, infested) ns rniiy be 
specified in the nolice, io eradicaie, dcsirc!:; or prevent the int7-odtrc- 
tior! iutcj, or sl?rcr:c! or rtlc:!ryicarnncc; in, -the territory of, any  trl;:nt . . <:i!<i . ; i :<~:,  i,jlLiiii i , j t :yjt ,% i j i ; , l i [  i j ~ y ; ~ ~ ~ i ~ . !  i . 1 ~  l'i<l::i<);k5 v/\:pii; . *  
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may be specified in lhe notice, in carrying out the measures referred 
to in clause (a) : 

Provided that-. 

(i) no person shall be called upon to render whole-time ser- 
vice for a period exceeding seven days at a time, and, where he 
has rendered such service, there shall be an interval of not less 
than ninety days, computed from the day when the previous 
whole-time service ended, before he is again called upon to render 
whole-time service; and 

(ii) no person who is, by reason of old age, physical disability 
or any other reasonable cause, incapable of rendering assistance, 
or who resides in an island other than the island where his pre- 
sence is required for the purpose of rendering assistance, shall be 
called upon to render such assistance; and 

(c) specify the area within which and the period during which the 
measures referred to in clause (a) are to be carried out. 

(2) It  shall not be necessary to serve notices on every occupier under 
clause ( a )  of sub-section (1) or every other person whose assistance is 
required under clause (b) of the said sub-section, and a proclamation in 
this behalf made, by beat of drum or other customary mode of publica- 
tion, in the concerned area, island or islet shall be deemed sufficient notice 
to all persons residing in that area, island or islet. 

6. On the issue of a notice under sub-section (1) of section 5,- Duties of 
occupier on (a )  it shall be the duty of every occupier within the affected area the Issueof 

to carry out such preventive or remedial measures as may be specifi- 12i!g$cder 
ed in the notice; and 

(b) it sha1.l be the duty of every male person residing within the 
affected area to render assistance in the manner specified in the notice. 

7. An Inspecting Officer may, after giving reasonable notice to the oc- pom:er of 

cupier, enter in or upon any land, water or premises situated in the affect- 
ed area for the purpose of ascertaining- enter ~n or 

upon any 
(i) whether there is any plant disease, plant pest, plant parasite land, water 

or prsmlses 
or noxious weed in or on such land, water or premises; and 

(ii) whether any preventive or remedial measures specified in + 

the notice issued under sub-section ( 1 )  of section 5 have been carried .I 

out. 

8. (1) If, on inspection of any land, water or premises, an Inspecting Power to 
carry out Officer finds that there is any plant disease, plant pest, plant parasite or n,,,,,,,s~ 

noxious weed in or on such land, water or premises and that the preven- 
tive or remedial measlircs speciiied in the no?ict. issued under sub-section 
(1) of section 5 have no!, I j p~n  cnrried out, he mag, subject to any gener;:l 
or specin1 ordt?l.s of t i l e  rcixpetent nuti~ority ::,!;~i ~ v ; t i ~ o u t  pl.t!juc1icc to zny 
action that inay be tttken against the defaulter under section 11? cal-ry out 
such pr.eventj:ve or remedial mcasi.ul:es (includii~g the rc~~iovnl  or der;truc- 
ilon ol  plnnts which ar t ,  or al.5 likely to bc, ini'estcd). 
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(2) The Inspecting Officer may, by order, direct an occupier to pay 
such sum as may be specified in  the order, towards the cost of any  preven- 
tive or remedial measures carried out under sub-section (1) and the occu- 
pier shall pay the said sum on demand, and if he fails or omits to pay the 
said sum within such time as may be specified by the Inspecting Officer, 
the said sum shall be recoverable from him as if it were an arrear of land 
revenue. 

(3) The order referred to in sub-section (2) shall be served on the 
occupier in such manner as may be prescribed. 

Power ro 9. (1) Notwithstanding anything contained in section 3 and sections 
carryout 5 to 8, if the Administrator is satisfied that plants in any affected area 
measures in 
emergent are in danger of being damaged or destroyed by any plant disease, plant 
s'ruations. pest, plant parasite or noxious weed prevalent or existing in that area and 

that it is necessary to take immediate preventive or remedial measures, 
may, by notificationin the-, - 

(a )  declare that it shall be competent for any Inspecting Officer 
to carry out such preventive or remedial measures in the affected 
area or any part thereof or to take such other steps (including the 
removal or destruction of plants which are, or are likely to be, in- 
fested) as he may deem fit; 

(b) direct that every occupier in respect of whose land, water or 
premises such preventive or remedial measures or other steps have 
been taken shall be liable to pay the cost thereof at such rate and 
within such time as the Inspecting Officer may, by order from time to 
time determine, having regard to the following, namely :- 

(i) the reasonable charges incurred for labour, material or use 
of implements; and 

(ii) any other reasonable charges incurred for the purposes 

aforesaid. . 

(2) Subject to any general or special order of the Adniinistrator, any 
Inspecting Officer may, upon the issue of a notification under sub-section 
( I ) ,  enter in or upon any land, water or premises within the affected area 
and carry out such preventive or remedial measures or take such cther 
steps referred to in clause (a) of sub-section (I), as he may deem fit. 

(3) The Inspecting Officer shall assess the amount payable by an ~ c c u -  
pier in respect of the preventive or remedial measures carried out or other 
steps taken under sub-section (2) and he may, by an older in writing, 
direct the occupier to pay the sum so assessed. 

(4) If the occupier fails to pay the amount so assessed within the time 
f-ixed under clause (b) of sub-section (I), or within such further time 2.1 

rnay be granted by the Insl-iecting C)%cer, the ~!no:!nt. shall. be r~ecovcraI.~lc 
fro?? hirn as if it werct nn 31'1'c;i~ of IjriC! ~ . C X ~ C I ' I U C .  

(5) A ~ t y  order re-l'e1.1-eci to in sub-section ( I )  01. sub-sec~ion (3) shall 1.ji.: 
scrvecl on the occupier in such rnanner as irlay he pri?scribc.d. "*-.. $5 a 

'4;. d . . ~  , 
&i&: .i*r 

@..;< 
?&'@I 
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10. ( 1 )  Any occupier aggrieved by an order made under sub-section hppeai. 

( 2 )  of section 8 may, within sixty days from the date of service on him 
of the order, prefer an appeal to the competent authority, on the ground 
that the charges for labour, material or use of implements, as included 
in the cost, are unreasonably high. 

(2) Any occupier aggrieved by an order made by the Iilspecting Officer 
under sub-section ( 1 )  or sub-section ( 3 )  of section 9 may, within sixty days 
from the date of service on him of the order, prefer an appeal to the com- 
petent authority on the ground- 

( a )  that the assessment or determination of the amount payable 
has not been made in accordance with the rates fixed by the Inspecting 
Officer; or 

(b) that the amount assessed includes charges other than the 
charges mentioned in sub-clauses (i) and (ii) of clause ( b )  of sub-sec- 
tion (1 )  of section 9; or 

(c) that the charges for labour, material or use of implements, as 
included in the cost, are unreasonably high. 

( 3 )  On receipt of an appeal under sub-section ( 1 )  or sub-section ( 2 ) ,  
the competent authority shall, after making such inquiry as it may deem 
fit and after giving the occupier a reasonable opportunity of being heard. 
pass such order thereon as it may deem fit. 

(4 )  Every order passed undersub-section ( 3 )  shall be final. 

11. (1 )  If any person- Penalties. 

(a) acts in contravention of the prohibition or restriction con- 
tained in any notification issued under section 3; or ~F 

( b )  acts in contravention of the  direction contained in a notice 
issued under sub-section (I) of section 5, or fails to render assistance, 
having been called upon to do so by notice issued under the said sub- 
section; or 

(c) obstructs the entry of the Inspecting Officer undcr section 7 
or sub-section (2) of section 9; or . s 

(d) obstructs the carrying out of the preventive or remedial 
measures under sub-section ( 1 )  of section 8 or sub-section ( 2 )  of sec- 

tion 9, 
d i. 

he shall be punishable for the first offence with fine which may extend to 
fifty rupees, ancl for the second or subsequent offence, with fine which 
may extend to two hunclr.eci and fifty rupees. 

. ,> 

(2 )  11: pprs'fn ii:; c~:;~j.cic:G ~.uldt?r. thjs sect l i i ;~  !c!r. lhc contraventio?i oi' 
t!-l,c. IJroj.ljbii,ioll 03. rc.stricG,:)fi coljtained, jn r:ny noi.j.fication issued under 
set:iion 3, the piant or soil or ~.i,..anurc. . .. in s:~spect of which such contraven- 
tion 113s bc.e:-] m a d e  mr;y be forfeited to the Ceniral <;o\lciii:ner~t. 

, ' 

. ... , >.. , + -  ;: . ' . .. 
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Cognizance 12. No magistrate shall take cognizance of an offence under this Regu- 
of offences. 

lation except upon a complaint made by an Inspecting Omcer. 

Obligation 13. All amins, karanis and such other officers as may be specified in the 
of amins, 
karanis, rules made under this Regulation, of the islands or islets adjoining an 
etc. to 
report plant affected area shall forthwith report the existence within the islands or 
diseases, islets of any plant disease, plant pest, plant parasite or noxious weed 
plant pests, 
e tc. of the nature specified in the notification issued under section 3 in respect 

of the said area, to the competent authority, which shall, after making 
such inquiry as it may deem fit, make a further report to the Adminis- 
trator. 

Bar of suits 14. No suit, prosecution or other legal proceedings shall lie against the 
or other 
legal pro- Administrator, the competent authority or any other officer employed in 
ceedings. connection with the affairs of the territory in respect of anything done or 

intended to be done in good faith under this Regulation, or for any damage 
caused by any action taken in good faith in carrying out the provisions of 
this Regulation. 

J7 

Delegation 15. The Administrator may, by notification in the 
of powers. 

cielegate to any officer all or any of the powers conferred on him by this 
Regulation, except the power to make rules under section 16, and any 
power so delegated shall be exercised by that officer subject to such res- 
trictions and conditions as may be specified in the notification. 

Power to 16. (1) The Administrator may, .after previous publication, by not& 
cation in the Laccadives Gazette, make rules for carrying out the purposes 
of this Regulation. 

(2) In particular,'and without prejudice to the generality of the fore- 
going power, such rules may provide for all or any of the following 
matters, namely: - 

(a) the manner in which any notice or order issued or made 
under this Regulation is to be served or the conditions under which 
such notice or order shall be deemed to have been served; 

(b) the form in which an appeal under sub-section (1) or sub- 
section (2) of section 10 shall be filed; 

(c) the officers other than amins or karanis who shall make report 
under section 13; and 

(d) such other matters as are required to be, or may be, pres- 

cribcd. 

(3) 15.11y rule lnade under this Reg;llation inay puoviclc that a co~'xtr:~- 

ventio:l G!' ally such rule shall  b!! ~ ~ u ~ ~ i s ' n a b l e  wi-lh fine \vhicl: may extend 
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17. In section 8 of the Laccadive Islands and Minicoy-Regulation, 1912, Amendment 
of section 8 in sub-section (1 ) ,- of Rrgula- 
tion I o f  

(i) clause (b) shall be omitted; 1912. 

(ii) the proviso shall be omitted. 

M. HIDAYATULLAH, 

discharging the functions of the President. 

N. D. P. NAMBOODIRIPAD, 

Joint Secy. to the Govt. of India. 

ERRATA 

I n  the Gazette of India, Extraordinary, Part 11. Section 1, dated March 
31, 1967,- 

1. In  the Appropriation Act, 1967 (1 of 1967), a t  page 67, against 
vote N a  141, in column 2, for "of" read "on"; 

2. I n  the Appropriation (Vote on Account) Act, 1967 (2 of 
1967), at ptige 70, against vote No. 50, in column 3, under "Total", 
for "1, 9,82,000" read"1,39,82,000"; 

3. In  the Rajasthan Appropriation Act, 1967 (7 of 1967), a t  page 
87, in line 1 of the Long title, for "authorised" read "authorise"; and 

4. In the Rajasthan Appropriation (Vote on Account) Act, 196'7 
(8 of 1967), a t  page 94, a p i n s t  vote No. XXXV, in column 3, under 
"Total", for "22,90,000" read "22,92,000". 

In  the Passports Act. 1967 (15 of 1967) as published in the Gazette of 
India, Extraordinary, Par t  11, Section 1, dated ~ u n e  26, 1967, a t  page 131, 
in line 3 of the Long title, for "persons" read "persons and". 

I n  the Companies Tribunal (Abolition) Act, 1967 (17 of 1967) as  pub- 
lished in the Gazette of India, Extraordinary, Par t  11, Section 1, dated 
June 29, 1967, at page 1.50, in the last line, for "agents" read "agent". 

In  the Appropriation (No. 2) Act, 1967 (19 of 1987) as published in 
the Gazette of India, Extraordin~ry,  Part  .TI, Section 1. dated July  29, 
1967, a t  page 157, in the Short title, for "AT, 1967" read "ACT, 1967"; ...- 

I 

In  the Finance (No. 2) Act, 1967 (20 of 1967) as published in the 
Gazette of India, Extraordinary, Part 11, Section 1, dated August 5, 
1967,- 

Page 197.-- 
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Page 222- a 

In "Paragraph C ,  in item ( 4 ) ,  column 1. for "excessv read "ex- 
ceeds". 

Page. 223- 

In line 3, for "surcharge" read "surcharges". 

Tn the Appropriation (Railways) No. 3 Act, 1967 (23 of 1967) as pub- 
lished in the Gazette of India, Extraordinary, Part 11, Section 1, deted 
August 17, 1967,- 

Page 265- 

(i) In line 2 of the Long title, for "amount" read "amounts": and 

(ii) In the *marginal heading against section 1, read "Short title.". 

Page 266- 

In the Schedule, in column 3, under "Total", for "4,13,68,943'1 read 
"4,13,68,948". 

In the Gazette of India, Extraordinary, Part 11, Section 1, dated 
December 26, 1967,- 

1. In the Appropriation (No. 3) Act, 1967 (32 of 1967), at page 353, 
in line 2 of Long title, for "Fund" read "Fund of"; and 

2. In the Appropriation (No. 4) Act, 1967 (33 of 1967), at page 358, 
against vote No. 122, in column 2, for "apitalC" read 
"Capital". 

In the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) as pub- 
lished in the Gazette of India, Extmordinary, Part 11, Section 1, dated 
December 30, 1967, at page 422, in the marginal heading to section 8, for 
"places" read "places used". 
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Separate paging is given to this Part in order that i6 may be filed 
as a separate compilation. 

- 
MINISTRY OF LAW 

(Legislative Department) 

New Delhi, the 30th March, 1970/Chaitra 9, 1892 ( 

' T H E  NORTH-EAST FRONTIER AGENCY PREVENTIVE - 
DETENTION REGULATION, 1970 

NO. I OF 1970. 
Promulgated by the President in the Twenty-first Year of the 

Republic of India. 
..A Regulation to provide for preventive detention in certain. cases 

and for matters connected therewith. 
In exercise of the powers conferred by article 240 of the constitution, 

:read with sub-paragraph (2) of paragraph 18 of the Sixth Schedule to 
- t h e  Constitution, the President is pleased to promulgate the following . 

b * -..Reg,ulation made by him: - 
1. (1) This Regulation may be called the North-East Frontier Agency short titk, . 

YPreventive~etention Regulation, 1970. extent and 
commence- 

(2) It extends to the whole of the North-East-Frontier Agency. ment. 

(3)  I t  shall come into force a t  once. 
i by- .i 

- ,  2. In this Regulation, unless the context otherwise requires,- Definitio2.s. 
1 +.L. 

,.. { (A:,  (i) "Additional Deputy Con~missioner" means an Additional 
{ S. 3 Deputy Commissioner of a District of the North-East Frontier , 

* . ..,?. % 

E,y x:: Agency; -- - - __. 
>.. 

-. . c:. @;@&&,c------- 
1. .; (ii) "Deputy Co~~lmissioner" means the Dcp11.ty Cuxi:iiissio~ier of .: : 

, . > ,  ..a Dist.rict of the North-E:ist Frolltiel- Pigel~cy; 
! 
: ( i 7 : : ( )  "d<>telitinjl rlyd<;l.' ' ln(:ny:s 3 1 i  L ) ~ ' C ~ C I .  1i:adc ~uldel- section 3; 

L . > .. 

(159) 
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I Agency" means th North-East Frontier 
W a s t  F- ae (AciminlstrZZtE~n)~ 

of /9*& 

Power to 
make orders 3. (1) The Governor may- 
detaining 
certain 
persons. (a) if satisfied with respect to any person that with a view to 

preventing him from acting in any manner prejudicial to- --- 
-.cI 

(i) the defence of India, the relations of India with fo~eign  
powers, or the security of India, or 

(ii) the security of the State or the maintenance of public 
order, or 

(iii) the maintenance of supplies and services essential to the 
community, or 

(b) if satisfied with respect to any person who is a foreigner 
within the meaning of the Foreigners Act, 1946, that with a view to 3I 1 9 4 ~  

regulating his continued presence in India or with a view to making 
arrangements for his expulsion from India, 

it is necessary so to do, make an order directing that such person be 
detained. 

12) Any of the following officers, 'namely:- 

, !  (a) Deputy Commissioners, or 
i 1 
* , r  (b) Additional Deputy Commissioners, 

may, if satisfied as provided in sub-clauses (ii) and (iii) of clause ca) of 
sub-section ( I ) ,  exercise the power conferred by the said sub-section; 

(3) When any order is made under this section by an oflker mentioned: 
in sub-section (2), he shall forthwith report the fact to the Governor to- 
gether with the grounds' on which the order has been made and such other 
particulars as in his opinion have a bearing on the matter, and not suchi 
order shall remain in force for more than twelve days aftep the making. 
thereof unless in the meantime it has been approved by the  Govennos.. 

. Detention 
orders to be 4. (1) NO detention order shall be made under this Re3g.ul'ation iix res- 
made in pect of a person outside the territorial limits of the North-East Frontier: 

North-East 
Frontier (2) Subject to sub-section (1) no detention order made by arr. officer 

mentioned in sub-section (2) of section 3 shall be invalid or  inoperative: 
merely by reason- 
--&-- 

(a) that the person to be detained thereunder is outside the. limits: 
. of the territorial jurisdiction of the officer making the order, ok 

(b )  that the place of detention of such person is outside the said: 

5 .  A detention ol.der rfiay be esccutcd iii tl?e man:ielq pro\'lc?ed fo:. the 
c of 183E 

of d-re;:risll e>:ec.~.tion of \r;syyz::ts of al':.est u;-;$:;ey Codr: of Crimina! I"x::red,~l.e, -, 
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shall be liable- 

breaches of discipline, as the Governor may, by general or special 
order, specify; and 

cealing himself so that the order cannot be executed, the Governor or 
officer may- 

(a) make a report in writing of the fact to a Ma'gistrate of the 
first class having jurisdiction in the place where the said person 
ordinarily resides; and thereupon the provisions of sections 87, 88 and 
89 of the Code of Criminal Procedure, 1898, shall apply in respect of 
the said person and his property as if the order directing that he be 
detained were a warrant issued by the Magistrate; 

( b )  by order notified in the Official Gazette direct the said person 
to appear before such officer, at such place and within such period 
as may be specified in the order; and if the said person fails to com- 
ply with such direction he shall, unless h e  proves that it was not 
possible for him to comply therewith and that he had, within the 
period specified in the order, informed the officer mentioned in the 
order of the reason. which rendered compliance therewith impossible 
and of his whereabouts, be punishable with imprisonment for a term 
which may extend to one year or with fine or with both. 

(2) ~ o t w i t h s t a n d i n ~  anything contained in the Code of criminal Pro- 
-5  of 1898. cedure, N98, or any other law for the time being in force every offence 

punishable under clause (b) of sub-section (1) shall be co'gaizable. 

i?. 

9. ( 1 )  The Governor shall, 117henever necessary, constitute onc or more Cor,stitutiorz 

-4.d17isor~7 Roards for the pu r l~xes  of this Regulatio~~. 

(2) li:\rcry, suci-1 Uoard s?lr;il cor:sist of  three pel:so!-1s ~\:l-io ai.2, 01:. h3i.f 
been, or are qualified to be appointecl as: Judges of a High Court, and such 
persons shall be appointed by the Governor. 

. . 
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(3) The Goverhor shall appoint one of the members of the Advisory 
Board who is or has been a Judge of a High Court to be its Chairman. 

i Refereneeto 10. In every case where a detention order has been made under this 
Advisory 

i Boards. Regulation, the Governor shall, within thirty days from the date of deten- 

1 tion under the order, place before the Advisory Board the grounds on 
which the order has been made and the representation, if any, made by 
the person affected by the order, and in case -where the order has been 
made by an officer: also the report by such officer under sub-section (3) of 

1 section 3. 
! 
j 

Procedure ! of Advisory 
11. ( I )  The Advisory Board shall after considering the materials 

! Boards. placed before it and, after calling for such further information as it may 
I deem necessary from the Governor or from any person called for the 

i purpose through the Governor or from the person concerned, and if in any 
particular case i t  considers it essential so to do or if the person concerned 

i desires to be heard, after hearing him in person, submit its report to the 
Governor within ten weeks from the date of detention. 

I (2) The report of the Advisory Board shall specify in a separate part 
thereof the opinion of the Advisory Board as to whether or not there is 
sufficient cause for the detention of the person concerned. 

(3) When there is a difference of opinion among the members of the 
Advisory Board, the opinion of the majority of such members shall be 
deemed to be the opinion of the Board. 

(4) Nothing in this section shall entitle any person against whom a 
detention order has been made to appear by any legal practitioner in any 
matter connected with the reference to the Advisory Board, and the 
proceedings of the Advisory Board and its report, excepting that part of 
th-e report in which the opinion of the Advisory Board is specified, shall 
be confidential. 

~~~i~~~~~~ 12. (1) In any case where the Advisory Board has reported that there 
the report is in its opinion sufficient cause for the detention of a person, the Governor 
of Advisory 
Board and may confirm the detention order and continue the detention of the person 
the maxi- corlcer~led for such period, not being beyond a period of twelve months mum period 
of detention from theda t e  of detention, as he thinks fit.. 

(2) In any case where the Advisory Board has reported that there is 
. in its opinion no sufficient cause for the detention of the person concern- 

ed, the Governor shall revoke the detention order and cause the person 
to be released forthwith. 

Revocation 13. (1) without prejudice to the provisions of section 21 of the 

General Clauses Act, 1897, a detention order may  at any time be revoked 10 01 1897. 

or modified, notwithstanding that the order has been made by an officer 
mentioned in sub-section (2) of section 3, by the Governor. 

(2) The revocation or expiry of a dete~ltion order shall not bar the 
making of a fresh deiel~tio~l order under section 3 against t11e same persoil 
in ally czse \:lh<:1-e fresh facts hs\?c ariseri after the date of revocation o r  
e>:piyy ofi :\rhic!: the C;o~,,cri?o~ 01; zn ofiic.cr, as the crtsc lllay b ~ ,  is satisfief. 
t1:at sucl? an order should be made. 
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14. (1) The Governor may at any time direct that any person detained Temporary 
release of in pursuance of a detention order may be released for any specified period persons 

either without conditions or upon such conditions specified in the direc- detained. 
tion as that person accepts, and may at  any time cancel his release. 

(2) In directing the release of any person under sub-section (I), the 
Governor may require him to enter into a bond with or without sureties 
for the due observance of the conditions specified in the diyection. 

(3) Any person released under sub-section (1) shall surrender him- 
self a t  the time and place, and to the authority, specified in the order 
directing his release or cancelling his release, as the case may be. 

(4) If any person fails without sufficient cause to surrender himself 
in the manner specified in sub-section (3),  he shall be punishable with 
imprisonment for a term which may extend to two years or with fine or 
with both. 

(5) If ,any person released under sub-section ( I )  fails to fulfil any of 
the conditions imposed upon him under the said sub-section or in the 
bond entered into by him, the boild shall be declared to be forfeited and 
any person bound thereby shall be liable to the penalty thereof. 

15. No suit, prosecution or other legal proceeding shall lie against any Protection 
person for anything in good faith done or intended to be done in pursuance ~ ~ k ~ ~ t ~ d e r  
of this Regulation. the Regu- 

lation. 

16. The provisions of sections 5 and 7 shall have effect as if the Code :?- 
of Criminal Procedure, 1898, applies to the North-East Frontier Agency. the Reela. 

tion to 
have effect 
as if Act 5 
of 1898 is 
in force. 

V. V. GIRI, 
President. 

N. D. P. NAMBOODIRIPAD, , 

Joint Sccy. to the Gout. of Indic;. 

'3 d "r? ;y ;p 
I'RINTEL) DY THE GENERAL hlAh'AGEK, GOVEPCNblENT Or 1N1)1.4 PRESS, blINl'CI ROAD, I ) 

,I> 

NEW DEL,HI AND PURL'LSHED B Y  THE LIAN~~CF:E? OF I'UI:I.ICATIONS, DEI,IiI. 1970 i p  g 
:c' 
. a, ..." : - x i  
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MINISTRY OF L.4W 
(Legislative Department) 

N e w  Delhi, the 6th. Azigztst 1 9 7 0 ) S ~ u v ~ u  15, 1892 (Saka)  
THE LACCADIVE, MINTCOY AND AMINDIVI ISLANDS 

(LAWS) No. 2 REGULATION, 1970 
NO. 2 OF I970 

Promulgated by the President in the Twen-ty-Grst Year of the 
Republic of India. 

.A Reg!u.lation to exte13.d certain laws to the Union territory of the 
Laccadive, Minicoy and Amindivi Islands and to provide for 
matters connected therewith or incidental thereto. 

In exercise of the r:ob-ers conferred by article 240 of the Consti,tution, 
the President is pleased to promulgate the following Regulation made by 

CHAPTER I 
PRELIMINARY 

2. 111 this Regulation, unless the  contest otherwise requires,-- 

(a) "Act" means :in Act  specified ill the Schedule; 
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CHAPTER I1 
BY 

I 
I s  EXTENSION O F  LAWS AND REPEAL 

Extension 
of 
certain 
laws of 
the 
Islands 
and 
the.ir 
commen- 
cement 
therein. 

Repeal 
and 
saving. 

3. (1) The Acts, as they are generally in force in the territories to 
which they extend, shall extend to the Islands. 

(2) Notwithstanding anything c,mtained in sub-section (1) or in the 
relevant provision, if any, of each such Act with regard to the commence- 
ment thereof, the provisions of each of the Acts shall come into force in 
the Islands on such date as the Administrator may, by notification in  the 
Official Gazette of the Islands, appoint. 

4. (1) Any law in force in the Islands or any area thereof correspond- 
ing to any Act referred to in  section 3 or any part thereof shall stand 
repealed as from the coming into force of such Act or part in the Islands 
or such area, as the case may be. 

(2) Nothing in sub-section (1) shall affect- 

(a) the previous operation of any law so repealed or anything 
duly done or suffered thereunder; or 

(b) any right, privilege, obligation or liability acquired, accrued 
or incurred under any law so repealed; or 

( c )  any penalty, forfeiture or punishment incurred in respect of 
any offence committed against any law so repealed; or 

(d) any investigation, legal proceeding or remedy in  respect of 
any such right, privilege, obligation, liability, penalty, forfeiture or 
punishment as aforesaid, 

and any such investigation, legal proceeding or remedy may be instituted, 
continued or enforced and any such penalty, forfeiture or punishment 
may be imposed as if this Regulation had not been made: 

Provided that anything done or any action taken under any such law 
shall be deemed to have been done or taken under the corresponding ' 

i provision of the Act extended to the Islant ; by this Regulation qnd shall 
continue to be in force accordingly unless and until superseded by any- 
thing done or any action taken under the said Act. 

((1) any relesc~lce to any provision of Iznr not in force, 0:. t o  ang 
functionary not in existenre.; in the Islands, sllll be construed as a 

, 
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reference to the corresponding law in force, or to the corresponding 
functio~lary in existence, in the Islands: 

Provided that,-- 

(ij if any question arises as to who such corresponding Eunc- 
tionary is, or 

(ii) if there is no such corresponding functionary, 
the Administrator shall decide as to who such funttionary will be 
and his decision shall be final; 

(b) any reference to the State Government shall be construed as 
a reference to the Central Government and, unless the Central Gov- 
ernment otherwise directs in any case, also as including a reference 
to the Administrator. 

(2) For the purpose of facilitating the application in relation to the 
Islands of any Act or any rule, notification, order or regulation made or 
issued thereunder, any court or other authority may construe it in  such 
manner, not affecting the substance, as may be necessary or proper to 
adapt it to the matter before the court or other authority. 

7. In the Code of Criminal Procedure, 1898 as in force in the Amendment 

Islands,- of Act 5 of 
, 1898. 

(a )  after section 408, the following sections shall be inserted, 
namely : - 

'4(J8A. ( I )  The appeal referred to in section 408 may be Adminis- 
trator to 

presented to the Administrator who shall forward the same to 
the proper Appellate Court: petition of 

appeal and 
Providecl that, before forwarding such appeal, the Adminis- exercise 

powers under trator shall record thereon the date of its presentation, and if he 426. 
is satisfied that  the circumstances of the case so require, he may, 
in respect of such appeal, exercise all or any of the powers of the 
proper Appellate Court under sub-section (I) of section 426 and 
pass suitable orders. 

(2) Every order passed by the Administrator under the pro- 
viso to sub-section (1) shall have effect until otherwise directed 
by the proper Appellate Court. 

Explanation.-For the purposes of this section and section 
420, "Administrator" means the Administrator of the Union terri- 
tory of the Laccadive, Minicoy and Amindivi Islands appointer' 
by the President under article 239 of the Constitution. 

408B. For the purpose of the computation of the period of :$::zed to 

limitation an appeal presented to the Administrator under section Adminis- 
trator to be 408A or under section 420, as the case may be, shall be deemed deenled to 

to be an appeal presented to the proper Appellate Court.'; be an appeal 
piesented to 

(b) (i) section 420 shall be re-numbered as sub-section ( I )  thereof, the proper 
and in sub-section (I) as so re-numbered, for the words "proper Appellate 
Appellate Court", the word "Administrator" shall be substituted; 'Our'. 

(ii) after sub-section ( I )  as so re-numbered, the followillg sub- 
section shall be inserted, namely: - 

"(2) 011 rc.ceipl of S L I C : ~  petjtio:? tilid copics: the Acln~i:listr.atr~: 
shall record thereon the d a t e  of such receipt and. forward the 
s a ~ n e  to the proper Appc?llate C:ourt,.". 

. , 



N. D. P. NAMBOODIRIPAD, 

Joint Secy. to the Govt. of India. 



vm XI-Gk g: 

PART 11--Section x 

9 f m  + %* 

- 
PUBLISHED BY AUTHORITY 

?to 441 fwi 4lfkR1 W f F  3, 1970/%fci~;~ Elj 1392 

No. 441 PtmDELtZI, SATURDAY, 0CTQEs:JR 3 aS70jASVlNA pr, a 9 3  
- -- 

~ . a c i i f s ; ; r p . s ~ m ~ d f a : ~ ~ $ ~ + ~ f ~ ~ a ~ ~ ~ # ~ ~ ~ ~ w ~ ~  
Separnfe paging lf giveu to this Part in order h t  it may be Ned 

a9 s mpamte compilatloni 

MIN.ISTRY OF LAW 
(Legislative Department) 

New Delhi, the 3rd October, 1970(Asvina 11, 1892, (Suka) , 
THE LACCADIVE, MIh'lCOY AND AMINDIVI ISLANDS 

(DEBT COONILIATIGK AND GRANT OF LOANS) 
AMENDMENT REGULATION, 197~ 

Promulgated by thq President in the Twenty-first Year of the 
Republic of India. 

A Regulation further to amend the Laccadive, Minicoy and 
Amindivi Islands (Debt Conciliation and Grant of hails) 
Regulation, 1964. 

In exercise of the powers conferred by article 240 of the Constitution, 
the President is pleased to promulgate the following Regulation made by 
him : - 

1. This Regulation may be called the Laccadive, Minicay and: Arnindivi sb,t ,it,, 
Islands (Debt Conciliation and Grant of Loans) Amendment R'egulation, 

" 

1970. 

2. In section 2 of the Laccadive, Minicoy and Arnindivi IsBnds (Debt Ancndmcnl' 

8 of 1964. 
' 

Conciliation and Grant of Loans) Regulation, 1964 (hereinafter- referred to of sec&iorr 
as the psincipal Regulati~n),  in clause (b), for the words- "before the 
commencement of this Regulation", the words, brackets and figures 1 
"before the  date on which an application is rr:tde ~1.nde1.-sub-section (1 )  _! 
of section 4" shall be suhstitlitcd a ~ i d  sllall b.e deemed alxvays to have been 
~ l - i b ~ t i t ~ l i ~ : d ,  
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-- 

..-imeizd;l:ent , ., .. :.<,- ... 

se,., v L i ~ i l  4. 3. In sub-section (1) of ~ec$ion.P.o-E. the p-incibal Regulation, after the: 
.:ord "may", the words, figure? and 1Gtters ", on or before the 31st day of 
MC:rch. 1971," shall be inserted and shall he deemed always to have been 

. . .  , . 
inserted. . .. 

A!:lc->,j.jj.s;4t ,: < &;; . .:- .. -.;:;; Y " '  

. . . . -3 ,! ..: jC..;~i? .sub- section:'[^) 63 $@ition.; 9: of ,.tj 
6, p~$,s. .[$" G+mnea$emeni of t p i s  'l%eg? 

: tjgures~~~4thr .year ih which,tth> 
. . ....sP&~ (15 :;$ sedti.m% c e c ~hsha21 :be~~uhtit~$e i 

. .5 h , ' i  Subst i tut ior i~~,~j  .$ 
of new %..i: -s6ctioh'"l l of t'rre piincipal Reg - 

section for .A i 1 b : substituted, name*: rn 
section 11. 

Revision. "11. The ~drninistrator may,- 

(i) where an appedlhas been filed under sediom 10, within, 
three inonths~from the date of the order passed OD such appeal, 
or 

(ii) where no.saeh appeal has been filed, within three months 
from the date of the order af the tribund urrder section 8 or 

. . 
spctiqn 9, 7- t f ,, 

call for and examine- the record'o~~an:r~proceeding relat<hg to  such 
order foi  the purpose of satisZying-himself a s  fho the legality or. 

*. *; ... . . .( _ , . . ( i  :. 

; prppsiety of the arder .and. may pks&.s~cfi. & & e ~  t erebri $S he thinks: 
fit." . . ,  . > ,  . m  ' .  ;..<; :;<:zt,i:- '. 

1. 
. . i 

... . 

V. V. GIRI, 

Pcesiden~.  

N, D. P. NAMBOODIRIPAD, 

' J o i n t  Secy. to the Govt. of India.  

, 
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MINISTRY OF LAW 
(Legislative Department) . 

New De!hi, the 30th October, 1970;Knrtika 8, 1892 (Saka)  

TT-115 NOKTH-EAST FIiONTIEK AGENCY PANCHAYAT 
RA J (AMf.3NDMENT) REGULATION, 1970 

Promulgated hy :he Pi-esident in the Twenty-first Year of the 
Republic of India. 

A Regulation to 31 'lend the North-East Frontier Agency 
8. I'ai~chayat Ra j Regulation, 1967. 

I11 exercise of the pcwers conferred by article 240 of the Constitutj.on, 
read wit,l~ sul~-pal.ag'rapl~ (2) of paragraph 18 of the Sixth Schedule to the 
Constitution, the President is pleased to promulgate the following 
Regulation made by him : -- 

1. (1) This Regulation may be called the North-East Frontier Agency Short title 

i'anchayat Raj  (A~n~,ndr*!e~t! Regulat~on,  19'70 and coln- 
menccmcnt 

(2) It  shall co111e into f o ~ c c  at once. 

3 (21 I 967. 2 .  111 scctiori 2. of thc Norll1.-IC>1.st. F'ronlie; Agency 1'anchay;rt. i { ; l j  a l  : ' ~ I ~ ~ C J I ~ I I I ~ I ~ ~  s c c t i o 1 1  2,. 

l?ngulation. 196i', fo i  c!:;tl.;e (25): tl:c lollo\vi~lg clausc shall be s u h s t i t ~ i t ~ d ,  
~ lnrne ly  : -- 

( x i )  ' 1 - i s 1  O f  means the Addi t ion~~l  Deputy 
i:on-imis.i;io~~e~, o r  ~kie Assistant Co~n~nissiorle~.  il l  charge of a sill,- 



diviais~n and includes an Extra Assistant Commissioner or such other 
officer as may be authorised by the Governor to discharge the functions 
of a Sub-divisional Officer under this Regulation in respect of an 
Anchal Sainitf.'. 

N. D. P, NAMDOODIRIFAD, 
Joint Secy. to the Govt. of India. 

ERRATA 

In the Gazette of India, Extraordinary, Part 11, Section 1, dated August 
10, 1970,- 

Page 358-In line 1, f o ~  "of" read "or". 

Page 360-Omit 'Page 314-In line 29: for "howsoever" read "how- 
ever".'. 
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MINISTRY OF LAW AND JUSTICE 
(Legislative Department) 

New Dellzi, the 1 2 t h  Yz~ly 1971 /Asadha  21, 1893 ( S a k a )  

THE LACCADIVE, MINICOY AND AMINDIVI ISLANDS 
HOME GUARDS REGULATION, 1971 

NO. I OF 1971 

Promulgated by the President in the Twenty-second Year of the 
Republic of India. 

A Regulation to provide for the constitution of a volunieer organisa- 
tion for service in emergencies and for certain other purposes 
in the Union territory of the Laccadive, Minicoy and Amindivi 

B Islands. 
,- 

In exercise of the powers conferred by clause ( 1 )  of article 240 of the 
Constitution, the President is pleased to promulgate the following Regu- 
lation made by him :- 

1. (1) This Regulation nlay be called the Laccadive, Minicoy and Short title, 

Amindivi Islands Home Guards Regulation, 1971. extent and 

I comnience- 

(276t  extends to the whole of the IJliion territoly of 
P r / l ~ 1 ~ i c ~ - a n d ~ m ~ ~ d i v i - I s l a ~ ~ d 6 ~  

(3) It shzll  corrie into force o : ~  such date as the A d ~ x i n i ~ t r ' a ~ t o ~  !nay$ 
by nolification i l i  t h e  OSicial Gaze1 le. appoint. E 

& 2 .  In this j?.e:;ulation, ~lriless the !:olltr!sl otherwise rcc!uires,- De51litiorls. 

' ( a )  "ndlninistyatol."   leans 1112 Administrator of t k e -  U-~iorl--lc.rr-i-- 1 
k *l.Y%-kAkG;j.&,<-o/; 

?or;? of ..-t?~ c..L,:ir,cad..iv c-, .$:?:ii<~o~~~...z~~.d._Alui11t3i&r.i - - l sh~ds ;  
. - -- . .. .- . 

&, S%al:r~ , P,y %fie: &ace adj-vs , it$$ni@sy a~d, At4 Lrmd $v$. 
I ,  $&lag-,da $-.:, ;:: . .. ( ~ . y t . i ~ ; e x ~ a ~  Ear; a g  n a i ? i e ) ~ d a ~  $ 3  og 

~wa;~$;:j,<;~ dx; (w ic? ;f .: j-1 j-2'9~ Lb ) h '  ... 
. , . . , . : , . . , I , . L :  

. ' . -. . . .  . . .,~ . , , .  . . . 
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Constitution 3. (1) The Administrator shal! ccnsiitute for the Islands a voluntary of Home 
Guards and body called the Home Guards, the members of which shal.1 exercise such 
appointment powers and perform such duties in relation to the protection of persons, of Com- 
mandant. the security of property and the public safety as may be assigned to them 

thereunder. 

(2) The Administrator shall appoint a Commandant of the Home 

Home Guards in the Islands. 

Appoinment 4. ( I )  The Commandant may appoint as members of the Horn-e Guards 
ef members.7 

such number of persons, who are fit and willing to serve, as may from 
time to time be determined by the Administrator and may appoint any 
such member to any office of command in the Home Guards. 

(2) The Commandant may also appoint any such member to any post 
under his immediate control. 

(3) Every member of the Home Guards shall, on appointqent, make 
a declaration in the form specified in the First Schedule- and receive a 
certificate of appointment in the form specified in the Second Schedule 

(4) Every member of the Home Guards shall receive such training 

training in- 
(a) police duties like control of traffic and crowds; 

(b) rescue operations, first-aid and fire fighting; 

(c) map reading, fieldcraft, wireless operation and use of fire 

5. ( 1 )  Subject to any rules made in this behalf, every member of the 

Prqvided that it shall be lawful for the Administrator to require any 
member of the Home Guards to serve in a regular capacity for a period 

(2)lThe Administrator may constitute a reserve force of Home Guards 

Administrator : 

(3 )  Tile provisions of this I-tc;gu.!ation s!-iaIl apply, 3.s f a r  as lllay bp, 
t o  a person appointed as a znember of the Ilome Guards. 
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(4) Notwithstanding anything contained in sub-section (I), a member 
of the Home Guards or a person appointed to the reserve force of Home 
Guards may be discharged at  any time by such authority, on such 
grounds, and subject to such conditions, as may be prescribed: 

Provided that it shall not be necessary for the said authority to dis- 
close the grounds for such discharge, if in its opinion, such disclosure 
will ,not be in the public interest. 

(5) An order 0) discharge under sub-section (4) shall be final. 

6. (1) The Commandant may, by order, at  any time, call out a member Calling out 

of the ~ o m e  Guards fo i  training within or outside the Islands. of Home 
Guards. 

(2) The District Magistrate or the Commandant may, by order, at  any 
time, call out a mem%er of the Home Guards for exercising the powers 
and discharging the duties, within the Islands, that may be assigned to 
the Home Guards by or under this Regulation. 

7. (1) A member of the Home Guards, when called out by an order Powers, 

. under section 6, shall have the same powers, privileges and protection : ~ ~ ~ ~ ~ e ; _  

as an officer of police appointed under any law for the time being in tion of 
force in the Islands. Home 

Guards. 

(2) No prosecution shall be instituted against a member of the Home 
Guards in respect of anything done or purported to be done by him in 
the exercise of his powers or the discharge of his duties as such member 
except with the previous sanction of the Commandant. 

8. A member of the Home Guards, when called out by an order under C&Pgl$ 
section 6, in aid of the police force, shall be under the control of the police force. 
officers of police force in such manner and to such extent as may be 
prescribed. 

9. (1) I t  sliall be the duty of every employer by whom a person called Reinstate- 
ment ir, civil out by an order under section 6 is employed to grant him such leave as emplby of 

may be necessary and to reinstate him in his employment on the termi- persons 
called out nation of the period during which he has been so called out in an occu- U n d ~ r  

pation and under conditions not less favourable to him than those which sectlon 6. 
would have been applicable to him had he not been so called out: 

Provided that if the employer refuses to reinstate such person or 
denies his liability to reinstate such person or if for any ,reason the 
reinstatement of such peyson is represented by the employer to be 
,impracticable, either party may refer the matter to the prescribed authu- 
rity and that authority shall, after considering all matters which may 
be put before it and after making such further inquiry into the matter 
as m a y b e  prescribed, pass an order- 

(a )  exempting the employer from the provisions of this section, 
or 

(b) hiin to re-employ such person on such terins as 
that authority thinks suitable, or 

((:j requiring him to p a y  t:) such lxl-son by way of compensat.io;; 
for failtxc? 0:- ir1abilit.y tc7 ~~o-employ, 2 suln liot tlscccdil-lg ;>rl alxounl. 
eq?..~a! to si:: :i.lo::ths' ri.il;~~l-~tl.aiion at ihe  i.ate at n;hicIi l:is Inst 
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(2) If any employer fails to comply with the order under clause ( b )  

or clause (c) of the proviso to sub-section ( I ) ,  he shall be punishable with 
fine which may extend to one thousand rupees, and the court by which 
the employer is convicted under this section shall order him (if he has 
not already been so required by the said authority) to pay to  the person 
whom he has failed to re-employ a sum equal to six months' remunera- 
tion at  the rate a t  which his last remuneration was payable to him by 
the employer, and any amount so required to be psid by the employer 
either by the said authority or by the court shall be recoverable as if i t  
were a fine imposed by such court. 

(3) In any proceeding under this section it shall be a defence for the 
employer to  prove that the pel-son formerly employed did not apply to 
the employer for reinstatement within a period'of two months from the 
termination of the period during which he was called out by an order 
under section 6. 

(4) The duty imposed by sub-section (1) upon the employer to grant 
leave t o  such person as is referred to in that sub-section or to reinstate 
him in his employment shall attach to the employer who, before such 
person is actually called out by an order under section 6, terminates his 
employment in such circumstances as to indicate an intention to evade 
the duty imposed by that sub-section, and such intention shall be pre- 
sumed until the contrary is proved if the termination takes place after 
the issue of an order relating to that person under section 6. 

Preservation 10. When any person called out by an order under section 6 has any 
i 

' I rights under any provident fund or superannuation fund or other scheme 
person called for the benefit of employees maintained in cohnection with the employ- 
out under 
section 6 .  ment he relinqhishes, he shall continue during the period for which he 

L i :  i has been so called out and if he is reinstated, until such reinstatement 
under the provisions of this Regulation, to have in respect of such fund 
or scheme such rights as may be prescribed. 

Pay and 11. (1) Every member of the Home Guards shall, during the period 
of training or  service in the Home Guards, receive from the Government 
such allowances as may be prescribed. 

(2) Where any such member was in any employment immediately 
before he is called out for training or service by an order under section 6, , 
the employer shall be liable to pay to him the pay and allowances as if 
such member had not been so called out. 

d 
i 

(3) If any employer refuses or fails to pay any such member the pay 
and allowances as provided in sub-section (2), such pay and allowances 
may, on application by the member to the prescribed authority, be 
recovered from the employer in such manner as  may be prescribed, 

Surrenderiof 12. (1) Every person who for any reason ceases to be a member of 
certificate, 
arms, etc. the Home Guards shall forthwith deliver to the Commandant or to such 

person and at  such place as the Commandant may d,irect his certificate 1 
of appointment, arms, accot~tremcnts, clothing and other articles supplied 
to him as a i nemb~r  of the Home Guards. 

j 
1 

( 2 )  The Cominandaut or such other pel.son receiving under sut.)-scctjon 
( 1 )  any  certificate of ay:pointnient, arms, a.ccoutrernents, clothit~g and  
c;,h i. a-titles, silall. gi17e a 1-eccipt for t . 1 ~  sa;.lie t o  the persol2 delivcl.ing 

silcli certificate, arms, a.ccouti.ernents, clothing and other articles. 



(3) Any magistrate, and for special reasons which shall be recorded 
in writing at the time, any police officer not below the rank of a Deputy 
S ~ p e ~ i ~ l t e r l d e n t  of Police, mag issue a warrant to search for and seize, 
wherever they may be found, any certificate, arms, accoutrements, 
clothing or other articles not so delivered up. Every warrant so issued 
shall be executed in accordance with the provisions of the Code of Crimi- 

5 of 1893. nal Procedure, 1898, by a police officer or if the magistrate or the police 
officer issuing the warrant so directs, by any other person. 

(4) Nothing in this section shall be deemed to apply to any article 
which under the orders of the Commandant has become the property of 
the person to whom the same was furnished. 

13. (1) The Commandant may, by order in  writing, suspend or remove ~ ~ , P , " ~ ~ ~ ~ ,  
from the Home Guards any member of the Home Guards under his control 
(including a member appointed to a post under his immediate control)- 

(a) who, on being called out by an order under section 6, without 
reasonable cause neglects or refuses- 

C (i) to obey such order, or 

(ii) to exercise the powers and discharge the duties as a 
member of the Home Guards, or 

(iii) to obey any lawful order or direction given to him as a 
member of the Home Guards, or 

(b) who is guilty of any breach of discipline or of any misconduct. 

The Commandant may also dismiss any member of the Home Guards 
on the ground of conduct which has led to his conviction on a criminal 
charge. 

(2) No order of removal under sub-section (1) shall be ~ a s s e d  unless 
the member of the Home Guards affected by such order is given an 
opportunity to be heard in his defence: . 

Provided that this sub-section shall not apply where a member of the 
Home Guards is dismissed on the ground of conduct which has led to 
his conviction on a criminal charge. 

(3) The removal of a member of the Home Guards under this section 
shall be in addition to any penalty to which such member may be liable 
under section 14 or any other law for the time being in force. 

14. (1) If any member of the Home Guards, on being called out by Penalties. 
an order under section 6, without reasonable cause neglects or refuses- 

(a) to obey such order, or 

(b)  to exercise the powers and discharge the duties as a member 
of the Home Guards, or 

(c) to obey any lawful order or direction given to him as a 
member of the Home Guards, 

he shall, on conviction, be puilisl~able with simple inlprisonnlent for a 
term which may extend to three months, or wilh fine which may extend 
to two hundred and ii-fty rupees, or with both. 

(2) If any  menibclr ol i.!lc I-Iomt. C;u:irds \:;ilfully ncg1:lcc.t~ or refuses 
to i!cll\~er ~1.11 l i i ~  certificate of apl~ointment or any other articlc in accord- 
zncc with the provisions of sub-section ( 1 )  of  scction 12; he shall, on 
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conviction, be punishable with imprisonment for a'term which may 
extend to one month, or with fine which may extend to  one hundred 
rupees, or with both. 

(3) No proceeding shall be instituted under sub-section ( 1 )  or sub- 
section (2) without the previous sanction of the Commandant. 

(4) A police officer may arrest without warrant any person who corn- 
mits an offence punishable under this section. 

A ~ p e d s  and 15. (1 )  Any member of the Home Guards aggrieved by an order of 
revision. 

the Commandant may appeal against such order to the Administrator 
within thirty days of the date on which he was served with the notice of 
such order. The Administrator may pass such order as he thinks fit con- 
firming, modifying or annulling the order appealed against. 

(2) The Administrator may, of his own motion or on application from 
an aggrieved person, call for and examine the record of any order passed 
by the Commandant for the purpose of satisfying himself as to the 
correctness, legality or propriety of such order and revise, after such 
inquiry as he may deem necessary, any such order: 

Provided that no order prejudicial to a person shall be passed under 
this sub-section without giving him a reasonable opportunity of being 
heard: , 

Provided further that the Administrator shall not issue any order 
under this sub-section in any case-- 

(u) where an appeal against the order lies and the time within 
which such appeal can be made has not expired or the person has not 
waived his right to appeal; 

(b) where the order is the subject of an appeal; 

(c) where the application is made by an aggrieved person for 
such revision, unless the application is made within ninety days 
from the date on which the order was served on the applicant. 

Power to 16. (1) The Administrator may make rules to carry out all or any of 
make rules. the purposes of this Regulation. 

(2) In particular and without prejudice to the generality of the fore- 
going power, such rules may provide for, or regulate the following 
matters, namely: - 

(a) all matters expressly required or allowed by this Regulation 
to be prescribed; 

(b) the organisation, qualifications, appointment, discipline, 
training, arms, accoutrements, clothing, conditions of service, 
powers and duties of the Home Guards; 

(c) the exercise by any officer of the Horne Guards of the powers 
conferred by section 6 on the Commandant; 

(d)  the exercise of control by oficers of the police force over 

n~cmbers oi the T-Iome Guards acting in aid of the police force; 

(c) tile con~tih~iioi.! the au.thority foi' the purpose of section !I 
:,.nd manner crllich s11ch a-I.ltllc;l-iip !X::!:,7 C~liduCi any ir-Lcji:iry 

ui?der this Regulation. . . 
> .  . . 



THE GAZETTE OF INDIA EXTRAORDINARY 
..... - PP. - 

(3) All rules made under this Regulation shall be published in the 
Official Gazette. 

45 of rg6'3 Indian Penal Code. 

law for the time being in force, a member of the Home Guards shall not 
be disqualified for being chosen as and for being a member of any local 
authority merely by reason of the fact that he is a member of the Home 

THE FIRST SCHEDULE 

[See section 4(3)] 

DECLARATION FORM 

son of - 
do hereby solemnly declare and affirm that I will truly serve as a 
member of the Home Guards without favour or affection, malice or ill- 
will, communal or political bias, for a period of three years from the date 
of appointment including the period spent over training or for such ex- 
tended period as may be specified by the Administrator and to serve in 
the reserve force of Home Guards for a further period of three years 
thereafter. I further undertake to serve as a member of the Home Guards 
at  any time, if I am called out for training or duty during such period. I 
will, to the best of m'y skill and knowledge, discharge the duties of a 
member of the Home Gua.rds. 

Place. . . . . . . . . .  
Date. . . . . . . . . .  

Signature. 

THE SECOND SCHEDULE 
[See section 4(3)] 

has been appointed a member of the Home Guards under section 4(3) of 

Place . . . . . . . . . .  
. . . . . . . . .  Date. 

Date of appointment--------nent---- 
Signature and seal of 

?\T. D. P. NAM!300I)lRIPAIl, 
, I ! .  :'ecg. f,o f i i c  i.;ovt. o j  Indicl. 

-. . --- . - .- 
.. .. - . _ - .... __ . .......... - -... 





REGISTERED No. D. MI 

1 

S I R I W X  

EXTRAORDINARY 

PART 11-Section 1 F 

q~fvmi G ~lmfiri~ 

PUBLISHED BY AUTHORITY 
- - -  --- - - -- . --- - - 1% 

?fa 581 f ~ F f f ,  Tel[TT, f q ~ l ~ 7  8, 1 9 7 1 / 9 2 ~ 1 ~  1 7, 18 93 
No. 581 YEW DELAI, WEDNESDAY, DECEMBER 8, r97rIAGRAHAYANA 17, 1893 
--- -- -__________I__I_ _______ -- -- . -- --- -- - -- 
m vn ri'fvg 5% Tim T? :4~3? $ fwafa qna~r +m + m 4 WT m ~3 I 

Separate paging is given to thts Part in order that it may be f i l ~  
as a separate compilation. -- - 

.I____- 1__- 
--- - - -- 

LWL1MSTRY:OF LAW AND JUSTLCB 
k 

E (Legislative Department) 

i New Dellxi, the 8th ~ e c e k b e r ,  1971/Agrahayana 17, 1893 (Saka) 

H TI  r1:C DADRA AND NAGAR HAVEEI LAND REVENUE 
ADMINISTRATION REGULATION, I ~ I  

No. 2 OF r ~ 7 1  
, . 

I 

Prornl-lgated by the President in the Twenty-second Year of the ! 

Rep~~blic of India. 

A Regllation to consolidate and amend the law relating to land 
and land revenue in the Union territory of Dadra and Nagar k 

Haveli and to provide for matters connected therewith. 
In exercise of the powers conferred by article 240 of the Constitution. / 

the President is pleased to promulgate the following .Regulation made I by him :- 

CHAPTER I 
PRELIMINARY 

1. (I) This Regulation may be called the Dadra and Nagar Haveli shoe tbJe 
Land Revenue Administration ;R'egulation, 1971. exten. 'and 

commmct- 

( 7 )  ~t extends to the m7holc of the Union territory of Dadra and Nagar ,-, - "  ~ ~.~.. - - ~ - 
IJaveli. 

-i 
(3) 11 shall coi;lc illto force on SLIC!~ da ic  _ . _ >  as the Central Gcverr~yafipt 

,~?r:,y, by nnt-ificatjn:\ . i r \  the  OMcial Gazeiii., ~ppciint. . . 
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Definitions 2. In this Regulation, unless the context otherwise requires,-- 

(2) i'agr~~ulti.&l year" means the year commencing o n ~ u c h  date 
as the Administrator may, by notification in the 0fRcial-Gazette, 

. . .  

(3) "boundary mark" means any erection, whether of earth, stone 
or other material, and includes any hedge, unploughed ridge, or 
strip of ground or other object whether natural or artificiz!, set up, 
employed, or specified by a survey officer or revenue officer having 
authority in that behalf, in order to designate the boundary of any 
&vision of land; 

(5) ''building site" means a portion of land held for building 
purposes, whether any building be actually erected thereupon or not. 
and includes the  open ground or courtyard enclosed by, or appurte- 
nant to, any building erect&. thereupon; 

( 6 )  "certified copy" or "certified extract" means a copy or ex- 
tract, as the case may be, certified in the manner prescribed by sec- 
tion 76 of the Indian Evidence Act, 1872; 

( 7 )  "chvdi" means the place ordinarily used by village officer 
for the transaction of village business; 

(8) "estate" means any interest in lands and the aggregate of 
such interests vested in a perion or aggregate of persons capable of 
holding the same; 

5ng purposes connected with such land 01. any other land belonging 
1.0 or cultivated by the holder thereof, namely :-- 

(a) for the storage of agricultural implements, manure or 

f b )  for the storage of agricultural produce, 

(c) for sheltering cattle, 
. (d) for the residence of members of the family, servants ar 

- , tenants of the holder, or 

" cultivating arrangement; 

(10) "gaothan" or "~i1l~g.e. site" means 'the lands included within 

( . I ] )  "(;oveznnle~lt" niea!>s the  Central ~~~~~~~nment; 
( 1%)  ' 'G~-~erl l l l lel l t  iessctc" means a person holding land from 
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(14 )  "to hold landJ' or "do be a landholder or holder 'of land" 
means to be lawfully in possession of land whether such possession 

(15) "improvement", in relation to a holding, means any work 
which adds materially to the value of the holding, which is suitable 
thereto and consistent with the purpose for which it  is held and 
which, if not executed on the holding is either executed directly for 
its benefit or is, after execution, made directly beneficial to it .  and 
subject to the foregoing provisions, includes-- 

( a )  the construction of tanks, wells, water c h a ~ e l s ,  em- 
bankments and other works for storage, supply or distribution 
of water for agricultural purposes; 

(b) the construction of works for the drainage of land or for 
the protection of land from floods, or from erosion or other dam- 
age from water; 

( c )  the planting of trees and the reclaiming, clearing, en- 
closing, levelling or terracing of land; 

( d )  the erection of buildings on or in the vicinity of the 
holding, elsewhere than in the gaothan required for the conve- 
nient or profitable use or occupation of the holding; and 

( e )  the renewal or reconstruction of any of the foregoing 
works, or alterations therein or additions thereto, 

but does not include- 

(i) temporary wells and such water channels, embankments, 
levellings, enclosures or other works, or petty alterations ? in or 
repairs to such works, as are commonly made by cult,lva.tors of 
the locality in the ordinary course of agriculture; or 

(ii) any work which substantially diminishes the value of 
any land wherever situated, in the occupation of any other per- 
son, whether as occupant or tenant. 

Explanation.-A work which benefits several holdings may be 
deemed to be an improvement with respect to each of such holdings; 

(16) "joint holders" or "joint occupants" means holders or 
occupants who hold land as co-sharers, whether as co-sharers in a 
family undivided according to Hindu law or otherwise, and whcse 
shares are not divided by metes and bounds and where land is held 
by joint holders or joint occupants, "holder" or "occupant", as the 
case may be, means all the joint holders or joint occupants; 

(17) "land" includes benefits to arise out of land and things at- 
tached to the earth, or perlnane~~tly fastened to anything attached 
to the earth; 

aiidlo~d" nreanr; a lessor; 

(11 ul;ili.d l . . ; :C'O~~d~~: ~ ~ 3 : i s  T~C(~TIT ; ! :  n.jaintained untier tk:e pro\ r i  

siorls oy  fcli- p ~ ~ ~ p o s e s  of;  ':hi? ';;.cg!.i!::tion z l - ~ z  il:c!u:lc: :: c.i;;l.j7 
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in the Union territory and forwarded to any revenue or survey officer 
under such law or otherwise; 

(20)  "land revenue" means all sums and payments in money re- 
ceived or legally claimable by or on behalf of the Government from 
any person on account of any land or interest in or right exercisable 
over land held by or vested in him, under whatever designaiion such 
sum may be payable and any cess or rate authorised by the Govern- 
ment or the Administrator under the provisions of any law for the 
time being in force, and includes premium, rent, lease money, or 
any other payment provided under any Act, rule, contract or deed 
on account of any land; 

i (21)  '.legal practitioner" has the meaning assigned to it in the 
Advocates Act, 1961; 2s of 1961. 

(22)  "non-agricultural assessment" means the assessment fixed 
on any land under the provisions of this Regulation or the rules made 
thereunder with reference to the use of the land for a non-agricul- 
tural purpose; 

:(23) "occupancy" means a portion of land held by an  occupant; 
I 

(24) "occupant" means a ho1.clt.r. in actual po3gc3sion 01 land, 
other than a tenant or Government lessee; provided that, where a 

i holder in actual possession is a tenant, the landholder shall be 
deemed to be the occupant; 

, i 
(25) "occupation" means possession; 

(26)  "occupied land" means land in rcspcct of which occupancy 
rights have been granted to .any person under this Regulation or 
under the Dadra and Nagar Haveli Land Reforms Regulation, 1971; 

(28) "par& land" means a cultivated land appertaining to houses 
within a village site; 

, ,have been published; 

(30) "psescribed" means prescribed by rules made under this 
Regulation; 

(31) "recognised agent" means a person authorised in writirag by 

ever appointed under any of the provisions of this Regulation and 
e~nployed in or about the business of the land rcvezue or ~f the sltr- 
VeyS, asse:jsmentS, accol.1n ts, or records collncci.cd tllerewitll; 



. . , . .  
T'HE GAZETTE 0.F INDIA EXTRAORDINARY 499 

.- "--- - ---- --- 
(34) "saza'.' means a group of. villages in which *is constituted a 

saza under section 4; 

(35) ' 'sub-~ivisional Oficer'' means an A:;sistant or Deputy Col- 
lector appointed as such under secticn 6; 

(36) "sub-division of a survey number" means a portion of a 
su.:vey -number of which the area and assessment are sepazately en- 
telbed in the land records under an indicative number subordinate to 
t h ~ t  of the survey number of which it  is a 

(37) "survey mark" means a mark erected for purposes of cadas- 
triil survey of land; 

(38) "survey number" means a portion of land of which the area 
ar.d assessment are separately entered under an indicative riurrlber 
in the land records and includes plots reconstituted under a final 
to.wn planning scheme or improvement scheme which has come into 
fo;:ce in any area under any law; 

(39) "survey officer" means an officer appointed under section '7; 

(40) "tenant" means a lessee, whether holding under an instru- 
n;ent, or under an oral agreement, and includes a mortgagee of a 
tenant's rights with possession; but does not include a lessee holding 
directly under the Government; 

(41)  "Union territory" means the Union territory of Dadra and 
Nagar Haveli; 

(4%) "mioccupied land" means the land in a village other than 
the land held by an occupant, a tenant or a Government lessee; 

the time being in force or of any village or group of villages, which 
may be notified by the Administrator as urban area, regard being 
had to the density of population and of buildings in the area and 
the expression "non-urban area7' shall be construed accordingly; 

village or town; 

(45) "wada land" means an open land in village site used for . 
tethering cattle or storing crops, fodder, manure or  other similar 

( i i i )  ::!~ccifgl the  vil lri9es \:hici: il.~:::;!, j !.-Li:t 
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(v) alter the limits of any village or abolish any village and may 
name or alter the name of any village and in any case where any 
village is re-waned, then, all references in any law or instrument or 
document to the area under its original name shall be deemed to be 
references to the area so re-named, unless expressly otherwise 
provided : 

Provided that the Administrator shall, as soon as possible after the 
commencement of this Regulation, constitute by like notification any 
area outside the limits of the gaothan of a village having a separate habi- 
tation and a population of not less than three hundred to b? a village 
and specify therein the limits of the village so constituted. 

(2) The Collector may by an order published in the prescribed manner 
arrange the villages which shall constitute a saza, and the s u b  which 
shall constitute a circle and may alter the limits of, or abolish any suza 
or circle so constituted. 

(3) The circles, sazas and villages existing at the conlmencement of 
this Regulation shall continue under the names they bear respectively to 
be the circles, sazas and villages unless otherwise altered under this 
section. 

(4) Every liotification issued or order made under this section shall 
be subject to the condition of previous publication, and the provisions 
of section 23 of the General Clauses Act, 1597 shall, so far as may be, ,, cf ,:, , 

apply in relation to such notification or order; as they apply in relation 
to rules to be made after previous publication. 

I 

CHAPTER I1 

RENENUE OFFICERS: THEIR POWERS AND DUTIES J 
Chicf con- 5. The chief controlling authority in all matters connected with the 
trollins land revenue in the Union territory shall vest in the Collector, subject 
authority in 
revenue to the superintendence, direction and control of the Administrator. 

! matters. 

('3) The Administrator may appoint an Assistant or Deputy Collector 
as Sub-Divisional Offices. 

(4) The Collector may appoint as many persons as he thinks fit to be 
Circle Officers and Circle in spec to^:^ to be in charge of a circle a.nd one 
or ll-lore Talath,is for a. scrza, and o;ie o l -  rnore Katll.ins or other viilage ser- 

Ltr*.L,:'..4h. 

vants for encl~ village or group of vjllages, as he may deen~ fit. 

4. For thr~ purposes of Chapter:; TT: VI, VIII, IX  and X t!ie Adininis- 
tratoj- may ;.;lpci;lt :I:; r~l;!nj: pcyso:;? ;::; 11e C O I - i ~ i d e ~ ~  rlcr,i::s;ir 
s i l l . ~ e ~  oi'jj!:i:;,:,. ; < , i l l i  : :u~li c'r.:;ipi;;tii~~?~ as  liia): frojil ti.1.n~ ' r ~  t i ~ ~ i c  r-:ppca:- 

kJ hjln to be necessary. 
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the Combinatlou 8. It  shall be lawful for the Ad~~~illistrator to appoint 'one and of offices. 
same person, being otherwise competent according to law, to any two 
or more of the offices provided for in this Chapter or to confer upon an 
officer of one denomination all or any of the powers or duties of any 
other officer or officers within certain local limits or otherwise as may 
seem expedient. 

Tempqrary 
9. If the Collector or Marnlatdar is disabled from performing his 

duties or for any reason vacates his office or leaves his jurisdiction or 
dies- 

( a )  the Assistant or Deputy Collector of the highest rank in the 
Union terrilory, or as the case may be, 

( b )  the Additional Mamlatdar and if there be no Additional 
Namlatdar, the :;enionnos: subordinate revenue officer in the talukn, 

shall, unless other provision has been made by the Governn~enl or Ad- 
ministrator, succeed temporarily to the office of the Collector, or as the 
case may be, of the Mamlatdar and shall be held to be the Collector or 

1 resumes Mamlatdar under this Regulation, until the Collector or Mamlatda: 
charge or until such time as a successor is duly appointed and takes 
charge of his appointment. 

Explanation.-An officer whose principal office is different from that 
of an Assistant or Deputy Collector, and who is working as an Assistant 
or Deputy Collector for special purposes only, shall not be deemed to be 
an Assistant or Deputy Collector for the purposes of this section. 

10. (1) The Collector shall be subordinate to the Administrator. Subordina- tion of 

officers. 

(2) All other revenue officers shall be subordinate to the Collector, 
provided that all such other revenue officers including survey officers 

shall be subordinate, the one to the other, in ~ u c h  order as the Adminis- 
trator may direct. 

11. The appointment of all officers referred to ' --..---- 9 
Appoint- 

- - X i X ~ e ~ y  notifid i n  the OAicial Gazette. G t m e n t  shall ments notified. t o  be 
take effect only from the date on which an officer assumes charge or his 
office. 

12. (1) The I.-venue officers of and above the rank of a Mamlatdar b:gF"o;"d 
shall exercise the powers and discharge the duties and functions con- reveEuc 

ferred and imposed on them respectively under this Regulation or under ofiicers. 

any other law for the time being in force, and so far as is consistent there- 
with, all such other powei.s, duties and functions of appeal, superinten. 
dence and control wifhin their respective jurisdiction, and over the officers 
subordinate to them as may from time to time be prescribed by the 
Adrninistrator : 

< ! 
- ,  c . +.,., ' , 

*. . 
.. .4-;-..- *4,, 

, . ," , :,,-.-, , , ,.... . . ; c . ,  ;...:Pa> ? < ' 3 ~ ? , , . .  ' ' ' 

' ,~~!,,.,,,'y.,. ~, :... . , ! . . \ , . . ' & . V  - , ,  ,, ,. . , . .  . , * ' > . ~  . ' ,  , , '  . - ... * ,' *,-t.,. .. . . 
. ,, , . . ,, , . , . , , , ,.' : , , c. ~. ' - ' .  " I '  . . .. 

. . ;,.. ; > ,,.: ::;.*:. 
:~J~--><XA-:,-;.:A*~ 2~ t., ,:-- .--.LA> - 3  .A -.. 3 .-. :.d ,,.-,: . . . . - . . , , , . . z * - , < , , A < & ;  : <.<. ..;,, j , .. ,:; . > b . , , ,  ;::> <.A. :; ..-. - :: ,.-..a ,,kz,..,:*.: .&;..-: . .;: ;,. , :.,. 

< ?&<*;:*&&, , '. . . 
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(2) The revenire officers aforesaid shall also, subject to the control arzd 
the general or special orders oi the Administrator, exercise such powers 
and perform such duties and functions, as the Administrator may by arl 
order in writing conrer or impose on them for the purpose only of carry- 
ing out the provisions of any law for the time being in force, and so fa r  
as is consistent therewith. 

(3) The Additional Mamlatdar shall exercise such powers and discharge 
such duties and functions of the Mamlatdar under the provisions of this 
Regulation or under ally other law for the time being in force as the 
Administrator may, by notification jn the Official Gazette: direct in this 
behalf. 

(4) The Sub-Divisional ORcer shall subject to the provisions of Chap- 
ter XI11 perform all the duties and functions and exercise all the powers 
conferred upon a Collector by this Regulation or any other law for the . 
time being in force, in relation to the sub-division: 

Provided that the Collector inay whenever he may deem fit direct the 
Sub-Divisional ORcer not to perform certain duties or'exercise certair, 
powers and may reserve' the same to himself 01- assign them to any 
Assistant or Deputy Collector subordinate to the Collector: 

Provided further that, to such Assistant or Deputy Collector who is 
not placed in charge of the sub-division, the Collector shall, under the 
general orders of the Administrator, assign such particular duties and 
powers as he may from time to time deem fit. 

(5) Subject to such general. orders as may, from time to time, be passed 
by the Administrator, the Collector may assign to an Aval Karkun sub- 
ordinate to the Ma~nlatdar such of the duties, functions and powers of 
the ~ : a m l a t d a r  as he may from time to time deem fit. 

(6) Subject to  such general orders as may from time to time be passer! 
by the Collector. a Mamlatdar or Aval Karkun may employ any of his 
subordinates to perform any portion of his ministerial duties: 

Provided that all acts and orders of such subordinates when so 
employed shall be liable to revision and confirmation by the Mamlatdar 
or Aval Karkun, as the case may be. 

(7) In all matters not specifically provided for by this Regulation or. 
any other law for the time being in  force, the revenue officers shall act 
according to the instructions of the Administrator. 

Powers and 13. (1) Subject to the orders of the Administrator, the survey officers 
duties of are vested with the cognisance of all matters connected with the survey. 
survey offi- 
cers, circle setile!llent and record of rights and shall exercise all such powers and 
officers, erc. perform all such duties as provided by this Regulation or any other l a w  

fa;. tile time being in force. 
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(3) The Talathi shall be responsible for the collection of land revenue 
and all amounts recoverable as arrears of land revenue, and for the main- 
tenance of the record of rights and shall perform all such duties and func- 
tions as are hereinafter provided by this Regulation or any other law for 
the time being in force or by order of the Administrator or Collector. 

(4) Subject to the general orders of the Administrator, the Collector 
shall determine from time to time what registers, accounts and other 
records shall be kept by a Talathi. 

(5) It shall be also the duty of a Talathi to prepare whenever called 
upon by any superior revenue or police officer to do so, all writings con- 
nected with the concerns of a village which are required either for the 
use of the Government or the public, such as notics, reports of inquests. 
and depositions and examinations in criminal matters. 

(6) All other revenue officers shal.1 perform such duties and functions 
as the Administrator may direct. 

14. The Administrator may confer on any person possessing the pres- Conferral by Administra- 
cribed qualifications, the powers conferred by this Regulation on an tor of 

Assistant or Deputy Collector or Mamlatdar. powers of 
revenue 
officers on 
other 
persons. 

15. The Administrator shall from time to time by liotification in the Officers who 
shall use a Official Gazette prescribe what revenue officers shall use a seal; and what and 

size and description of seal shall be used by each of such officers. description 
of seal. t o  
be peH- 
cribed. 

Provisions for recovery of money, papers or other Government property 

16. (1) The Collector or any officer deputed by the Collector shall, in Demandsfar 
money, 

all cases in which he may have a claim on any revenue officer or on any papers, etc., 
person formerly employed as such for public money or papers or other to he mgde 

known in 
property of the Government, by writing under signature and his official to 
seal, if he uses one, require the money, or the particular papers or pro- ~'~~~~ :::- 
perty detained to be delivered either immediately to the person bearing 
the said writing, or  to such person on such date and at  such place as the 
writing may specify. 

(2) If the officer or other person aforesaid does not discharge the 
money, or deliver up the papers or property as directed, the Collector or 
such other officer &ay cause him to be apprehended, and may send him 
with a warrant in the form specified in Schedule A, to be confined in a 
civil jail till he discharges the sums or delivers up the papers or property 
demanded from him : 

Provided that no person shall be detained in confinement by virtue of 
any such warrant for a longer period than one month. 

1'):. (1) The ~o l l ec to r  may also take prcceedings to recover any public Recovery of 
moneys in the same manner and subject to the sa.me rules as are laid P ~ " ~ ~ ~  moneys as 
dbwn iri.this Regulation for the recovery of of land revenue from arrears o f  

land 
defau!ters: and for the purposes of recoveriilg :~ublic papers or other pro- 
;jer: ! , - ~ 7  of the C;ovel-ilrnerli may issue 2 sesrch v,:zrrar!t and exercise all a i d  issue of 

scr.rc!: 
stlch po-,?rel-s wit11 respect tilereto as lnny  be I a v ~ f u l l ~  exerciscc? l:y ;:: ,,*,,. - a .  ail! for 

Magistrate under the pl.dvisions of C1haptc.r Till, of the Cod!' of Crirnir.14, recorer?  of 
f p"p"r or 

3 of 1 8 ~ b .  :i'jr.ocedure, 1.898. pro~>er:y. 
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( 2 )  It  shall be th;! daty 01 all pcrsons in possession of such pub l~c  
tnollys, papers or other property 01 the Government to make over the 
sallle iorihwith to the Collecior, and every persori knowing where any 
such prop~rty  is concca!cd shall bc bound to give ir~l'ol'rnation of the same 
to the Collccto~. 

3 .cer o r  
pwson ~n 18. If a:l oEcer or other person referred to in sectioil 17 against w h o n ~  
jail may a dinicnd is m a d  shall give suficient security in the forill specified in 
secure his 
rl.lea.;e by Schedule B, the Collector shall cause such officer 01, person, if in custody, 
furnishing to Le liai.i.atfd and counte rma~d the sale cf ally properly that rnav 
security. have bee11 attaclitd and restore it to the owner. 

CHAPTER I11 

OF LANDS 

Title of 
Government 

19. (1 )  All public roads, lanes and paths, thz br idgs .  d i tch~s,  dikcs 
in all lands, and fences, on or beside the same, the bed of rivers, stitams, nallas, lakes 
public Fads, Jnci tank r a113 all canals and watercocrses, and all standing ~ n d  i!ovVring etc., whlch 
are notDro- watcr, and all lands .wherever situated, which are cot th? property 3f  

perty others. Of persons l?ga!ly capabIe of holding property, and excspt in :;a far as ally 
rights of such persons may be established, in or over the sam2 and exceul 
as may be otherwise provided in any law for the time being in force, are 
and are hereby declared to be, with all rights in or over the same, or 
appertaining thereto, the property of the Government, and it shall bt! 
lawful for the Collector to dispose of them in such inanner as may be 
prescribed subject always to the rights of way arid ali other rights ot 
the public or of individuals legally subsisting. 

(2) Where any property or any right in or over any property is clainled 
by or on behalf of the Government or by any person as against the Gov- 
ernment, it shall be lawful for the Collector or a survey officir, after  for- 
inal inquiry of which due notice has been given, to pass an order decid:;~~: 
the claim. 

(3) An order passed by the collector or a survey officer under sub- 
section (1) or sub-section (2) shall be subject to one appeal acd revisi01.1 
in accordance with the provisions of this Itegulation. 

(4) Any suit instituted in any civi! court after the expiration of on-. 
year from the date of any order passed under sub-section ( I )  or sub-sectioil 
(2) or, if appeal has been made against such order within the period .?sf 

limitation, then from the date of any order passed by the appellate autho- 
rity, shall be dismissed (through limitation has not' been set up as a 
defence) if the suit is brought to set aside such order or if the relief claim- 
eJ  is inconsistent with such order, provided that in the case of an order 
under sub-section (2) the plaintiff has had due notice of such order. 

rr- nrder under this section if notice thereof has been given in accordance 
with th.: rules made in this behalf by the Administrator. 

T<utinctiori 20. ( 1 )  Whenever it appears t o  tllc: Collector that any  p~lhl ic  road, lnnt? 
of l . i ~ ~ l f a  of r ! .  i,:,tii n:llic!~, i.; the propel.Ly (,I tile Govcl.llment 01. p;il'i tIlc?reof (!le!'c- 
~iubl ic  in  or 
,,\.e;- an\. : l f t ~ y  j l l  ~;li!; sc:'tion rcfcl.rc'd l o  :is ill:. Golle:~rin~e.~it ro:::]), j: I-!()! l~e~]\lircd 
r>,.~blic T O G < ? ,  f o l  t l i e  use of ille public, tllc (-:(,!!c~ti,~. lI-,ny, 1 ) ~  noiilicaticlil l~~\blisIiecl i:-i 
I me or path 
nclt rrol1ircd tilt 0 n j ~ i : i I  Cazt : i t~ . ,  l ~ ~ a l ; ~  a deciar~tioli to th2t eflect nncl stzte il-1 such 
[or usr: or 
: \ I I . , I 'C  

clccl:,r.ntlol? tlmf i t  is propos(:d l l ~ i ~ t ,  the ~.j!;htk of f . 11~  p~!hli~;  iu or  o~ler  



THE GAZETTE 0% INDIA E ~ T R A O R D ~ N A R P  505 
-. - 

-up .- ~ - 
such Government road (of which the situation and limits as far as prac- 
ticable are specified) shall subject to the existing rights, if any, be 
extinguished. 

(2) On thc publication of such notification, tllc Collector shall, as soon 
as possible, cause public notice of such declaration to be given at con- 
vcn~ent  places on, o r  in the vicinity of, s.uc11 Govcr:lLlent road, a i ~ d  shall 
invite objections to the proposal aforesaid. 

(3) Any member of the public or any person having any' intcrcst or 
right, in addition to the right of public highway in or over such Govern- 
ment road, or having any other interest or right which is likely to b: 
adversely affected by the proposal may, within ninety days afte; the issue 
of the notification under sub-section (I),  state to the Collector in writing 
his objections to the proposal, the nature of such interest or right and th9 
manner in which i t  is likely to bc adversely affected and the amount and 
particulars 01 his claim to compensatioil f ~ r  such intcrcst or right : 

Provided that the Collector may allow any pcrson to malre such 
state~nent after a period of ninety days aforesaid if he is satisfied that 
such person had sufficient cause for not making it within that prriod. 

( . 2 )  The Collector shall give to every person who has illade a statement 
t3 !lim under this section an  opportunity of being heard either in person 
or by a legal practitioner and shall, ii* after hearins all such persons i y  
such manner and after making such further inquiry, if any, as he thinks 
n-ccr,sa:-y he is satisfied that the Government road is not required for tfic 
ctc:c. oC thc public, make a declaration, which shall be published i:1 t.]le Oilj- 
cia1 Gazcttc, that all rights of the public in or over such Governinei~t rca:l 
are extinguished and all such rights shall thereupon be extin3uisl1~cl, and 
such Government road shall subject to any existing private rights b2 at ihc 
disposal of the Government with effect from the date of scch declaration. 
The Collector shall also determine the amount of compensation, if any, 
urhich should in his opinion, be given in any case in respect 01 any sub- 
stantial loss or damage likely to be caused by the proposed extinction 
of the rights of the public as aforesaid. Thc provisions of sections 9, 10, 

cf 1894. 1.1, 12, 13, 14 and 15 of the Land Acquisition Act, 1894, shall, so far as 
may be, apply to the proceedings held by the Collector for the detcrmina- 
ti012 cf the amount of compensation under this sub-section : 

Provided that no compensation shall bc awarded {or tho c::tinctior, 
01. dilninution of the right of p b l i c  highway over such Govcrn~~<cnt r,ancl. 

(5) The decision of the Collector under sub-section (4)  as respects the 
extinguishment of the rights of the public on or over Govwiimcnt road 
and the amount of compensation and the persons to whom such compsn- 
sation, if any, is payable shall subject to thc decision of tho  Aclmiuistrc~- 
tor in appeal, bc final; and payment of compensation shall be made by 
the Collecto:. to such persons accordingly : 

Frgvicled that i f  p:~ymcnt is noi, iy.ladc within six n,onth; froin thc d2t.r. 
cif tile iil-!al ordey, !h-. Collectoj: ::!,all l12y tllc a;no:111! aival'd:(:l l v i t l l  i l l { , - !  - 

-.-.4 ;lir.y,2::_; a t  !Iic oC :II.; : - cy  ce:-.:. p2: ::;iiju:-c, f:'C;i;-j "- , -. 
.,d. a . L L t . !  clilt? u: Lil? 

f i l 1 ~ 1  gl~!<:i'. 
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Lands may 21. Subject to the general orders of the Administrator, i t  shall be be assigned 
for special lawful for a-survey officer during the course of survey operations under 
purposes, 
and when this Regulation, and at any other time for the Collector, to  set apart 
assigned, unoccupied lands (not in the lawful occupation of any person) in villages 
shall not be 
otherwise or parts thereof for forest or fuel reserve, for free pasturage of village 
used without catt!? or for grass or fodder reserve, for burial or cremation ground for 
sanction 
of Collector, gaothan, for camping ground, for threshing floor, for bazar, for skinning 

ground, for public purposes such as roads, lanes, parks, drains or for any 
other public purpose, and the lands assigned shall not be otherwise used 
without the sanction of the Collector and in the disposal of lands under 
section 20 due regard shall be had to all such special assignments. 

Reaulation of 22. The right of grazing on free pasturage lands shall extend only to 
use of 

the cattle of the village or villages to which such lands belong or have 
been assigned, and shall be regulated according to rules made by the 
Administrator in this behalf. The Collector's decision in any case of dis- 
pute as to the right of grazing aforesaid shall, subject to one appeal only 
according to the provisions of this Regulation, be conclusive. 

Recovery of 23. Any person who unauthorisedly removes from any land, which is 
value of 
naturalpro- set apart for a special purpose or from any land which is the property of 
ducts un- Government, any natural product shall be liable to the Government for 
authorisedly 
removed the value thereof, and in addition, to a fine not exceeding five times the 
from certain value of the natural product so removed and such value and fine shall be 
1 ands . 

recoverable from him as an arrear of land revenue. 

Right. to  
trees In 
holdings. 

Trees and 
forest vest- 
lng In 
Government. 

Recovery of 
value of 
trees, etc., 
unzuthori- 
iedly ap- 
px!pri are& 

24. (1) With effect from the commencement of this Regulation, the 
right to all trees, except teak, khair, sesum, sandalwood and mahura 
trees standing or growing on any occupied land shall vest in the holder 
thereof, but if the Administrator is of opinion that it is necessary to pro- 
hibit or regulate the cutting of any such trees for preventing erosion of 
soil, he may by rules prohibit or regulate the cutting of such trees. 

(2) All teak, khair, sesum, sandalwood and mahura trees, standing or 
growing in any la.nd exclusively belong to the Government and their 
disposal shall be governed by the forest law in force in the Union terri- 
tory and by such rules as may be made in this behalf by the 
Administrator. 

25. The right to all trees, brushwood, jungle or other natural product 
growing on land set apart for forest reserves under section 21 and to all 
trees, brushwood, jungle or other natural product, wherever growing, ex- 
cept in so far as the same may be the property of persons capable of hold- 
ing property, vests in the Government. and such trees, brushwood, jungle 
or other natural product shall be peserved or disposed of in such manner 
as may be prescribed. 

26. Any person who shall unauthorisedly fell and appropriate ally 
tree or any portion thereof which is the property of the Government   hall 
be liable to the Government for the value the~eof,  which shall be recover- 
able from him as an arrear of land ~:evcnue in addition to ally penalty CO 
which he may  be liable under the p~-o.visions of this liegulat.ion for the 
occupatio!: of lalzi: othc::n:ise; i-iotwithstariclin~r an:,: crilnil~al 
p r o c ~ e ~ i ~ ~ g ; ; .  i:\~hic.i-! may be i.n:,:iuied ag:7inst hi!n iri l,esi-:c.ct of his said 

appi.oprir:~on of Gc.iJc-rn:ii-lt~yi~ !.il.orj(;y.5,:: . i - 



THE GAZETTE OF INDIA EXTRAORDINARY 
.. ...... --- ---- - pp - - - - - 

507 
-- - 

pp -- . - 

27. (1) Where trees are standing in any waste land outside any reserv- Regulation 
of cutting ed forest, the villagers in general may take firewood, and agriculturists, and 

such wood as may be required for agricultural implements, without pay- of wood, 
etc. ment of any tax but subject to mles made by the Administrator. 

(2) In lands which have been set apart under section 21 for forest 
reserves subject to the privileges of the villagers or of certain classes of 
persons to cut firewood or timber for domestic or other purposes, the 
exercise of the said privileges shall be regulated by rules made by the 
Administrator in this behalf and in case of dispute, as to the mode or 
time of exercising any such privileges, the decision of the Cbllector shall, 
subject to one appeal only in accordance with the provisions of this 
Regulation, be final. 

Of t h e  grant of land 

28. There shall be under this Regulation the following classes of per- Classes of 
sons holding land from the Government, that is to say,- persons 

holding 
land. 

(a) occupants, 

(b) Government lessees. 

29. Where any unoccupied land is granted to any person under any of Occupation 
of land the provisions of this Regulation, it shall be the duty of the Mamlatdar gl.all,ed 

without delay to call upon such person to enter upon the occupation of under pro- 

such land in accordance with the terms of the grant. visioris of 
this R.egula. 
tion. 

30. (1) It shall be lawful for the Collector subject to such rules as ~ ~ ~ T ~ $ F $  
may from time to time be made by the Administrator in this behalf, to gra111ed on 

require the payment of a price for land or to sell the same by auction, CO"ciitiO1lS. 

and to annex such conditions to the grant as may be prescribed by such 
rules before land is entered upon under section 29. 

(2) The price (if any) paid for such land shall include the price of the 
/ 

Government's right to all trees thereon and shall be recoverable as an 
arrear of land revenue. 

31. (1) When it appears to the Collector that any alluvial land, which Grant 0: 
dlluylai land vests under any law for the time being in force in the Government, may 

with due regard to the interests of the public revenue be disposed ~ f ,  he Government. 

shall, subject to the rules made by the Administrator in this behalf, offer 
the same to the occupant (if any) of the bank on which such alluvial land 
has formed and the price of the land so offered shall not exceed three 
times the annual assessment thereof. 

(2) If the occupant does not accept the offer, the Collector may dispose 
of the land without any restrictions as to price. 

Eqlanation.-For the purpose of this section, notwithstanding any- 
thing contained in clause (24) of section 2, if the bank has been mortgag- 
ed with possession, the mortgagor shall be deemed to be the occupant 
thereof. 

32. Wlieli alluvial. land fornls or1 any bank, the occupant if any, .l,.elnp;rar)l 

such bank shall be entitled to the temporary use thereof unless or. until r!',ht allr.~vial On 

the a.rea of the sa.1ise exceeds t~fi-fift!?~ pf an hectare and w h ~ : - ~  the area !snAs nf 
sn? a:! t,:lc;?t. 

of the s!luvj.al land exceeds two-fifths of a11 hectare, it shali a t  t!lc 
* .  . . a::;yl:.xi;>.l c!! C~l lcc t : ,~  sr1bjec.t. thzi ! - : y c j . \ r l ~ 1 ~ ~ ~  Of ~ec:tiorl 33. 
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? i v ~ O s a l  of 33. (1) If an occupant dies intestate and without known heirs, the Col- Intestate 
occui>ancje~. lector shall take possession of his occupancy and may lease it for a period 

of one year a t  a time. 

S 
.\;! I? 

111 
2; 

i 8 '  
, ]i: 
' : 1, !I' 

8 ,  
j, 

/i/ 
!:., 

j ; 1;; j ; .  
j ,'; 

(2) If within three years of thc date on which the Collector takes 
possession of the occupancy, any claimant applies for the occupancy be- 
ing restored to him, the Collector may, after such enquiry as he thinks 
fit, place such claimant in possession of the occupancy or reject his 
claim. 

(3) The order of the Collector under sub-section (2) shall not be sub- 
ject to app'eal or revision but any person whose claim is rejected under 
sub-section (2) may, within one year from the date of the communication 
of the order of the Collector, file a suit to establish his title and if such 
suit is filed, the Collector shall continue to lease out the land as provided 
in sub-section (2), till the final decision of the suit. 

1 , 

i 

(4) If no claimant appears within three years from the date on which 
the Collector took possession of the occupancy or i f  a claimant whose 
claim has been rejected under sub-section (2) does not file a suit within 
one year as provided in sub-section (3), the Collector may sell the right 
of the deceased occupant in the occupancy by auction. 

(5) Notwithstanding anything contained in any law for the time being 
in force, a claimant, who establishes his title to the occupancy which has 
been dealt with in accordance with the provisions of this section, shall be 
entitled only to tho rects payable under sub-section (1) and the sale- 
proceeds sealised under sub-section (4) less all sums due on the occu- 
pancy on account of land revenue and the expenses of management and 
sale. 

3ccrlpa11cy 
t o  be trans. 34. An occupanzy shall, subject to the provisions contaiaed in section 
ferablc a11d 67 and to any conditions lawiuily annexed to the tenure, and save as 

otherwise provided by law, be deemed an heritable and transferable subject t o  
certain res. property. 
trictions. 
(;)?:upants' 
rlghtr, are 

35. An occupant is entitled to the use and occupation of his land in 

conditional. perpetuity conditionally on the payment of the amount due on account 
of the land revenue for the same, according to the provisions of this Regu- 
lation or of any rules made under this Regulation or of any other law 
for the time being in force, and on the fulfilment of any other terins or 
conditions ].awfully annexed to his tenure. 

I?ower,to 36. (1) It shall be lawful for the Collector at any time to grant on 
grant 
leases. lease any unoccupied land to any person for such period, f o r  such purpose 

and on such conditions as  he may, subject to rules made by the Adminis- 
trator in this behalf, determine and in any such case the land shall, whe- 
ther a survey settlement has been extended to it or not, be held only 
for the period and for the purpose and subject to the conditions so 
determined. 

(.2) The grantee shall be called a Goverilment lessee in respect of the 
land so granted. 

{jccupait  ! r  37, Every occupant shall pay as land the asscssmetrt fixed 
;jay la:lc! 
. l i , c  , Llrlclcr t!ir pmvisiul1.s of this H,eg~~!ntio~l aral tile rules niecls thereunder: 
G ~ ~ \ . e t . ~ ? ~ t t i l  aucl every GgvernlrreylL. lcssep sllal] pay as !and revenue I ~ R s C ?  l'llonei. fiXfd 
l c s x e  to 
r;.25, Ici?: t11e te:Yr15; @:f the l?as?. 
ti:.:", 



SEC. 11 THE GAZETTE OF IN 1)IA EXTRAORDINARY , 
- - --.- - 

509 
- . --- --. .--. . - 

__.______I_L- - 

38. Nothing contained in any pi.~vision of this Regulatjon shall dero- Snvillk of 
.olr,el-s of 

gate from the right of the Governmenl to dispose of any land, the pro- bnvcr!lnent. 

perty of Government, on such tcrrfis slid coiiditiol~s as it deems fit. 

Of use of land. 

39. A holder of any land asscss,?d 01. held for the purpcs,- p l  agricul- U s e s  to 
which holder ture is entitled by himself, his servants, tenants, agents or other legal of 

representatives to erect farm buildings, construct well:; or tanks or make tor purposes 
of agricul- 

any other 'improvements thereon for the better cultivation of the land or ,,,, ,,Y 

its more convenient use for the purllose aforesaid. rut his land.  

40. No land used for agriculture shall be used for any non-aglnicultural permrsion 

purpose; and no land assessed for one non-agricultural purpose shall be ~ . i ~ ~ ~ ; , . a I  

used for any other non-agricultural purpose or for the same non-agricul- use. 

tural purpose but in relaxation of any of the conditions imposed at  the 
time of the grant of land or permission for non-agricultural purpose. 
except with the permission of the Collector. 

41. Subject to the rules made by the Administrator in this behalf the Restriction 
on use. 

Collector or a survey officer may regulate or prohibit the use of land 
liable to the payment of land revenue for purposes such as cultivation 
of unarable land in a survey number assigned for public purpose, manu- 
facture of salt from agricultural land, removal of earth, stone, kankar, 
murum or any other material from the land assessed for the purpose of 
agriculture only, so as to destroy or materially injure the land for cultiva- 
tion, removal of earth, stone (other than loose surface stone), kankar, 
murum or c:-y other material from the land assessed as a building site, 
excavation of land situated within a gaothan and such other purposes as 
may be prescribed and may summarily evict any person who uses or 
attempts to use the land for any such prohibited purpose. 

42. (1) If an occupant or a tenant of land,-- Procedure 
for conver- 
sion of use (a) which is assessed or held for the purpose of agriculture, of land 

wishes to use it for a non-agricultural purpose, or from one 
purpose to  

(b) which is assessed or held for a .particular non-agricultural another. 

purpose, wishes to use it for another non-agricultural purpose, or 

(c) desires to use it for the same non-agricultural purpose for 
which i t  is assessed but in relaxation of any  of the conditions imposed 
at the time of grant of land or permission for such non-agricultural 
purpose, 

such occupant or tenant s h h ,  with the consent of the tenant or as the 
case may be, of the occupant, apply to the Collector for per~nission in 
accordance with the form prescribed. 

(2) The Collecto~., on receipt 01 an app1icat.ion.----- 

( ( 1 )  shall  :.lclcnonlcdgo the  ap!~lication \l: i i!~i!~ sc\rcn ci:lys; 
. - ( t ~ ~ )  !nay, ~:~:li:ps !I(! i i i ~ - ( > c l ~  ot?icl.\\!i::r, : 'i:ti~!'i~ i h c  ;::>l>]ji:atii~:~ j f  

it. i:; 110:. 1l2;(jp hy ili(: ~ ~ ~ l l l ~ : ~ l ~ t  ~ 1 : '  :I$: t.i!c C:l.:<C !-E:L!; l:;~:, t!.ic! L < : ~ L ~ ~ : (  ( J :  

i f  the consent of thci tcnn!it, (il' a:; the case rnay hc,  of t.hc. occ~!!>>nt 
Ilas 110: been obtainctl. or if i t  is n o t  in  accord:-i!lc::. v:llh ttlc. I.0r.1~: ... 

l)rcscribc.d; 
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(c) may, after due enquiry, either grant the permission on such 
terms and conditions as he may specify subject to any rules made in 
this behalf by the Administrator, or refuse the permission applied for, 
if it is necessary so as to do to secure the public health, safety and 
convenience or if such use is contrary to any scheme for the planned 
development of a village or town in force under any law for the time 
being ir) force and in the case of land which is to be used as building 
sites in order to secure in addition that the dimensions, arrangements 
and accessibility of the sites are adequate for the health and con- 
venience of the xcupiers or are suitable to the locality. 

(3) Where an application is rejected under sub-section (Z), the Collec- 
tor shall state the reasons in writing for such rejection. 

(4)  If the Collector fails to inform the applicant of his decision within 
ninety days from the date of acknowledgement of the application, or from 
the date of receipt of the application, if the application is not acknow- 
ledged, or within fifteen days from the date of receipt of application for 
a temporary change of user, or where an application has been duly re- 
turned for the purposes mentioned in clause (b) of sub-section (Z), then, 
within ninety days from the date on which it is again presented duly com- 
plied with, the permission applied for shal.1 be deemed to have been 
granted but subject to any conditions prescribed in the rules made by 
the Administrator in respect of such user. 

(5) The person to whom permission is granted or deemed to have been 
granted under this section shall inform the Mamlatdar in writing through 
the village officers the date on which the change of use of land commenced, 
within thirty days from such date. 

(6) If the person fails to inform the Mamlatdar within the period spe- 
cified in shb-section (5) he shall be liable to pay in addition to the non- 
agricultural assessment such fine, as the Collector may, subject to rules 
made in this behalf, direct, but not exceeding five hundred rupees. 

(7) When the land is permitted to be used for a non-agricultural pur- 
pose, a sanad shall be granted to the holder thereof in the form prescribed 
under the rules. 

(8) It  shall be lawful for the Collector, either of his own motion or on 
the of a person affected by the error, to direct at  any time 
the correction of any clerical or arithmetical error in the sanad arising 
from any accidental slip or omission. 

I 

(a)  without obtaining ~ermission of the Collector under section 
42 or before the expiry of the period after which the change of user 
is deemed to have beell gralited under that section, or in c ~ n t l - ~ v e n -  
ti,,l-, of zn>i t.?lt. terllii: and col-iditions subject t o  u.hich s ~ ~ c h  permis- 
sion Is granted, or 

(i;) (;oritraycr1ti:;i: o[  :r:y of  the coliditi~,i-is subject to w11ic.I: 2ni. 

e>:cr!lprion or co:-ice:;sion il-! t h e  paylncnl ~f la~lc?  relTel!L!e i r l  ~~ela+.i,\rl 
1.o such land is granted, 
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the holder thereof or any other person claiming through ,or under him, 
as the case may be, shall be liable to the one or more of the following 
penalties, that is to say,- 

(i) to pay non-agricultural assessment on the land leviable with 
reference to the altered use; 

(ii) to pay in addition to the non-agricultural assessment which 
may be leviable by or under the provisions of this Regulation such 
fine as  the Collector may, subject to mles made by the Administrator. 
in this behalf, direct; 

(iii) to restore the land to its original use or to observe the con- 
ditions on which the permission is granted within such reasonable 
period as the Collector may by notice in writing direct; and such 
notice may require such person to remove any structure, to fill up 
any excavation or to take such other steps as may be required in 
order that the land may be used for its original purpose or that the 
conditions may be satisfied. 

(2) If any person fails within the period specified in the notice afore- 
said to take steps required by the Collector, the Collector may also impose 
on such person a penalty not exceeding three hundred rupees for such 
contravention, and a further penalty not exceeding thirty rupees for each 
day during which the contravention is persisted in and the Collector may 
himself take those steps or cause them to  be taken, and any cost incurred 
in so doing shall be recoverable from such person as if it were an arrear 
of land revenue. 

Explanation.-Using land for the purpose of agriculture where it is 
assessed with reference to any other purpose shall not be deemed to be 
change of user. 

44. If a tenant of any holder or any person claiming under or through ~ ~ ~ ; ~ ~ ~ ~ -  
him uses land for a purpose in contravention of the provisions of section or other 

erson for 40, 41 or 42 without the consent of the holder and thereby tenders the grongful 
holder liable to the penalties specified in section 41, 42 or 43, the tenant use. 

or such person, as the case may be, shall be responsible to the holder in 
damages. 

45. Nothing in section 40, 42, 43 or 44 shall prevent- Powers of 
Adrninistr a- 
tor t o  (a) the Administrator from exempting any land or class of lands land 

from the operation of any of the provisions of those sections, if the from pro- 
visions of Administrator is of opinion that it is necessary in the public interest se,ti,l, 40, 

for the purpose of carrying out any of the objects of this Regulation 42, 43 o r  44. 
to exempt such land or such class of lands; and 

(b)  the Collector froin r e g ~ l a r i s i n ~  the non-agricultural use of 
any land on such terms and conditions as may be prescribed by hiin 
subject to rules made in this behalf by the Administrator. 

46. (1) Unless i i  is otlieru~isc c:xliressly provided by the teri~ls of the $;;F:';~~~:. 
grant 1n:idi. by Ihc Adlnii~istrator, tile right to all lninc?.als a l  whatever to Ini,lcs ailCl 

place f o u ~ l d ,  u:hcther c,n sur facr  or uuclerground, ili::ll?cli:1;; :ill clcl-e!ict or r11i!lc1.a17c 

~vorliing lnii~(-.s and qfial-~ics: r;ld ~ I I ~ ~ I I S ,  l!its, ficlc!.;, ?3::116i1!:, II;~.?:.IF> I-i\:(<i.- 
beds and ~ 1 1 ~ 1 1  .othels lolaccs, i:; and is llcrclhy declr,red tc-, bc expressly 

3----&I M of 
- ,  5 .. 
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reserved and shall vest in the Government which shall have all powers 
necessary for the proper enjoyment of such rights: 

Provided that nothing in this Regulation shall be deemed to affect 
any subsisting rights of any person in respect of such mines or minerals 
in his land. 

(2) The right to all mines and quarries includes the right of access to 
land for the purpose of mining and quarrying and the right to occupy such 
other land as may be necessary for purposes subsidiary thereto, including 
the erection of offices, workmen's dwellings and machinery, the stacking 
of minerals and deposit of refuse, the construction of roads, railways or 
tram-lines and any other purposes which the Administrator may declare 
to be subsidiary to mining and quarrying. 

(3) If the Administrator has assigned to any person Government's 
right over any minerals, mines or quarries and if for the proper enjoy- 
ment of such right, it is necessary that all or any of the powers specified 
in sub-sections (1) and (2) should be exercised, the Collector may, by an 
order in writing, subject to such conditions andlreservatiOns as he may 
specify, delegate such powers to the person to who111 the right has been 
%assigned : 

Provided that, no such delegation shall be made until notice has been 
duly served on all persons having rights in the land affected, and their 
objections have been heard and considered. 

! 
I 

(4) I f ,  in the exercise of the right herein referred to over any land, the 
rights of any persons are infringed by the occupation or disturbance of 
the surface of such land, the assignee shall pay to such persons compensa- 
tion for such infringement and the amount of such con~pensation shall, 
in  the absence of agreements, be determined by the Collector or, if his 
award is not accepted, by the civil court, in accordance with the provi- 
sions of the Land Acquisition Act, 1894. I of 1894. 

(5) No a&gnee shall enter upon or occupy the surface of any land with- 
out the previous sanction of the Collector unless compensation has been 
determined and tendered to the persons whose rights are infringed: 

Provided that i t  shall be lawful for the Collector to grant interim 
permission pending the award of the civil court in cases where the ques- 
tion of determining the proper amount of compensation is referred to such 
court under sub-section (4). 

(6) If an assignee fails to pay compensation as provided in sub-section 
(gj, the Collector may recover such compensation from him on behalf of 
the persons entitled to it, as if it were an arrear of land revenue. . 

: > 

(7) Any person who without lawful authority extracts, ren~oves, col- 
lects, replaces, picks up or disposes of any mineral from ' working or 
derelict mines, quarries,' old d u m p . ,  fields, bunds '(whethei- on the plea 
of repairing or constructioll of bunds of the fields or on any,other,ple?), 
nallas? river-beds, or such other places wherever sit~l'ate, the right to b~ljich 

, > vests in ,  ant1 has' not  been nssignccl by thc ~Acl~~~inist.rnto~-, sl?all, witl~out 
: ; . -  : ,  

prcjuclicc t,o nii:,: otilel ino:';:: of iic:tjG~l t.hat mag be islion ai3nicst I3in1, 6;''' 
l i ~ ] ) l ( ~ ;  or: t!-;~ c j ~ . 6 ~ ; ,  i:.: r~,:?jii?-,,y I,\)? (".t>ll<:<,iil?~, .p::f' ,3<51;:1\;!7 I;(,?, ~ ~ x i ~ p i j -  ' 

ill$.& $ G i l l  .3-i~1:l;ii~,i~3, a t  t11r~.4: t i l .~es  tllc ilIayket ~ a l ~ i e  of the ~l?irre'l:als $-~~t  
. . .  

. , . I ...... . . *  
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extracted, removed, collected, replaced, picked up or disposed of, as the 
case may be: 

Provided that if the sum so determined is less than one thousana 
rupees the penalty may be such larger sum not exceeding one thousand 
rupees as the Collector may impose. 

(8) Without prejudice to the provisions in sub-section (7) the Collector 
may seize and confiscate any mineral extracted, removed, .collected, re- 
placed, picked up or disposed of from any mine, quarry or other place 
referred to in sub-section (7) the right to which vests in the Government 
and has not been assigned by the Administrator. 

(9) The Administrator may make rules to regulate the extraction a.n6 
removal of ininor minerals required by inhabitants of a village or towrr 
for their domestic, zgricultural or professional use on payment of fees or 
free of charge as may be specified in the rules. 

Explanation.-For the purposes of this section and sections 155 and 156 
"minor minerals" has the same meaning as in clause ( e )  of section 3 of the 

57 of 1957. Mines and Minerals (Regulation and Development) Act, 1957. 

47. (1) If any person (hereafter called "the applicant") deslres to :;;:,";-tion 
construct a watercourse to take water to irrigate his land for the purpose course 

of agriculture from a source of water to which he is entitled (including ~ ~ ~ ~ 6 ~ -  
any source of water beloaging to Government from whlch water is per- longing 

mitted to be taken) but such watercourse is to be constructed through zzLF 
any land which belongs to or is :a possession of another person (here- 
after called "the neighbouriilg holder"), and if no agreement 1s arrived at  
for such construction between the applicant and the neighbouring holder, 
the person desiring to construct the watercourse may make an application 
in the prescribed form to the Mamlatdar. I 

Explanation.-For the purposes of this section "neighbouring holder" 
includes the person to whom the land belongs and all persons holding 
through or under him. 

.(i) On receipt of the application, if the Mamlatdar after making arl 
inquiry and after giving the neighbouring holder and all other persons 
interested in the land, an opportunity of stating any objection to the 

, application, is satisfied that for ensuring the full and efficient use for 
agriculture of the land belonging to the applicant it is necessary to o n *  
struct the watcrcours,e, he may by order i n  writing, direct the neigh. 
-boui-ing ho1.de.r to permit, the applicant to construct the watercourse on 
the following' conditions : - 

(i) The watercourse shall be constructed through such land in 
such directicn and manner as is agreed upon by the parties, or failing 
agreement, as directed by the Ma.mlatdar so as to cause as little 
damage to the land through which it is constructed, as may be 
possible, 

(ii) where t j ~ e  w!tercoul-$k c~inslst:~':cif pipbi laid under or over 
' 

tl-le surface! it sh:ill,as far as pbi:si'blk, be along the short,e.sl distarlcc 
througli sucl-I 12nd, ~ e g a r i l  being 1i;id'to all. the circumstances of the 

; land of tilt ~ i c : i ~ ; l : ? ~ o u r i i ~ ~ , g - ? ~ o l d e ~ ,  Wijcre the n:nte~coursc coilsiSts of 
. . .  

ilndel-gl'ou~id pipes, the pipes shtill be laid at  a depth 130t less t ha r~  
half a metre froin the surface of t.hc laud. 
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(iii) Where the watercourse consists of a water channel, the 
width of the channel shall not be more than that is absolutely neces- 

(iv) The applicant shall pay to the neighbouring holder- 

(a) such compensation for any damage caused to such la rd  
by. reason of the construction of the watercourse injuriously 
affecting such land; and 

(b) such annual rent as the Mamlatdar may decide to be rea- 
sonable in cases where the watercourse consists of a. water chan- 
riel and pipes laid over the surface, and where it consists of under- 
ground pipes, say, at a rate of 25 paise for every ten metres or a 
fraction thereof for the total length of land under which the 
underground pipe is laid. 

(v) The applicant shall maintain the watercourse in a proper 
state of repair. 

(vi) Where the watercourse consists of underground pipes, the 
applicant shall- 

(a) cause the underground pipe to be laid with the least 
practicable delay; and 

(b) dig up no more land than is reasonably necessary for the 
purpose of 'laying the underground pipe and any land so dug up  

'. shall be filled in, reinstated and made good by the applicant a t  
his own cost for use by the neighbouring holder. 

(vii) Where the applicant desires to lay, repair or renew the pipe, 
he shall do so after reasonable notice to the neighbouring holders of 
his intention so to do and in so doing he shall cause as little damage as 
possible to the land or any crop standing thereon. 

(viii) Such other conditions as the Mamlatdar may think fit to 
impose. 

(3) An order made under sublsection (2) shall direct how the amount 
of compensation shall be apportioned among the neighbowing holders 
and all persons interested in the land. 

(4) Any order made under sub-section (2) shall be final and be a com- 
plete authority to the applicant, or to any agent or other person employed 
by him for the purpose to enter upon the land specified in the order 
with assistants or workmen and to do all such work as may be necessary 
for the construction of the watercourse and for renewing or repairing 
the same. 

(5) ~f the applicant in whose favour an order under sub-section (2) is 
made- 

( a )  fails to pay the ainount of conzperlsation. or the amount of 
rent, it shall be I-echvered as 8n arreal. of land revenue on an qpplicrli 
lion bcing ~ n a d c  to Ihc Mamla td~r  by the lxtrson. rn!jtled thewto; 

,- 
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(6) If any person intends to remove or discontinue the watercourse 
constructed under the authority conferred on him under this section, he 
may do so after giving notice to the Mamlatdar and the neighbouring 
holder. 

(7) In the event of removal or discontinuance of watercourse, the 
person taking the watkr shall fill in and reinstate the land at  his own cost 
with the least practicable delay and if he fails to do so, the neighbouring 
holder may apply to the Mamlatdar who shall require such person to 
fill in and reinstate the land. 

(8) The ileighbouring holder or any person on his behalf shall have 
the right to the use of any surplus water from the watercourse on pay- 
ment of such rates as may be agreed upon between the parties and on 
failure of agreement, as may be determined by the Mamlatdar and if a 
dispute arises whether there is or is no surplus water in the watercourse, 
it shall be determined by the Mamlatdar and his decision shall be final. 

(9) There shall be no appeal from any order passed by a Mamlatdar 
under this section, but the Collector may call for and examine the record 
of any case and if he considers that the order passed by the Mamlatdar 
is illegal or improper, he may, after due notice to the parties, pass such 
order as he deems fit. 

(10) The orders passed by the Mamlatdar or Collector under this sec- 
tion shall not be called in question in any court. 

(11) where  any person, who after a summary inquiry before the Col- 
lector or a survey officer or Mamlatdar is   roved to have wilfully injur- 
ed or damaged any watercourse du1.y conqtructed or laid under this sec- 
tion, he shall be liable to a fine not exceeding one hundred rupees every 
time for the injury or damage so caused. 

Of encroachments  o n  land 

48. (1) I n  the event of any encroachment being made on any land Removal of 
vested in the Government (whether or not in charge of any local autho- encroach- 

ments on rity) or any such land being used for the purpose of hawking or selling 1 and vesting 
articles without the sanction of the competent authority, it shall be law- in Govern- 

ment; pro. ful  for the Collector to summarily abate or remove any such encroach- "isions fot 
ment or cause any article whatsoever hawked or exposed for sale to be penalty P P ~ '  

other In?- 
removed, and the expenses incurred therefor shall be leviable from the dental 
person in occupation of the land encroached upor1 or used as aforesaid. matterel 

(2) The person who made such endroachrilent or who is in unauthoris- 
ed occupation of the land so encroached upon shall pay, if the land 
encroached upon forms part of an assessed survey number, assessment for 
the entire survey number for the whole period of the encroachment, and 

' if the land has-not been assessed, such amount of assessment ag would be 
leviable for the said p e r i ~ d  in the same village on the same extent of 
siinilal land used for the same purpose, Such person shall pay in dddi- 
tion a fine which shall ddt be less than five rupees ndt m0i.e than t j f i ~  
tho~~sancl 1:upccs if the land is used for an agridult~ii?$l p ~ ~ r p ~ s e ,  ~ n c 1  if 

used for a p~ll'posc other tila11 agiSicult~irc sucil fine hiit e~ceedil-lg tn.6 
tl-ioaal-~d rupees. Tilt, ~ ; Y S C ) I I  C ~ L I ; ; I ~  L l i~. \ i l~: i~: :z  c,!, sc!ll i.rig :illy ;il,t i(;lc!s :;ll!ill 

<L, 

i 3 ~  liable to pay a f ~ l l c  of n suln not cxcccding iiiity ~:upccs as tile ~ a l l e c i o r  
lnay determine. 



(3) The Cbllector may, by notice duly served under the provisions of 
this Regulation, prohibit or require the abatement or removal of encroach- 
ments on any such lands, and shall fix in such notice a date which shall 
be a reasonable time after such notice, on which the same shall take 
effect. 

(4) Every person who makes, causes, permits or continues any 
encroachment on any land referred to in a notice issued under sub-section 
(3) shall in addition to the penalties specified in sub-section (2) be liable 
at  the discretion of the Collector to a fine not exceeding twenty five rupees 
in the case of encr0achmen.t for agricultural purposes and fifty rupees in  
other cases for every day during the portion of which the encroachment 
continues after the date fixed for the notice to take effect. 

(5) An order passed by the Collector under this section shall be sub- 
ject to 'appeal and revision in accordance with the provisions of this 
Regulation. 

(6) Nothing contained in sub-sections (1) to (4) shall prevent any 
person from establishing his rights in a civil court within a period of six 
months from the date of the final order under this Regulation. 

Regularisa- 49. (1) Nothing in section 48 shall prevent the Collector, if the person 
tion of en- 
croachments. making the encroachment so desires, to charge the said person a sum not 

exceeding five times the value of the land so encroached upon and to fix 

I ,an assessment not exceeding five times the ordinary annual land revenue 
,thereon and to grant the land to the encroacher on such terms and con- 
ditions as the Collector may impose subject to rules made by the Admin- 
istrator in this behalf and then to cause the said land to be entered in the 
land records in the name of the said person: 

Provided that no land shall be granted as aforesaid unless the Collector 
: ' :; . : .gives public notice of his intention so to do in such manner as he considers 

.. ..". .,,. 8 

. . . . .  fit., :and considers any objections or suggestions which may be received ,by 
, . ,.. 

. , I I : : .I . h'im -before granting the land as afores.aid, 
, . '  
( i . . l . . ,  , . . . . . . -. t I. . - , ~ . 7 ' '  . . . *;,,< ::*# ' .  ,.'. " 

,; 
. . , . i . (2)The expenses incurred in giving the public notice under the provi- 
, . , < I t :  

:.$ . . ,,:.,,, ... :. ,<&on;'of sub-section (1) shall be paid by the person malring the encroach- 
, . :herit;and'on His failure to do so on demand within a reasonablk t i h e  

shali be recovered from him as an arrear of land revenue. 

j < (  . 
, 1 .  

Value dncI!; €i<,(i) For the & ~ ~ ~ o s s s  of s~ct ion 49 tho yslue of land that h& been 
land revenue" ' I '  

how cnl- . 3c.pcraached 'upon shail be fixed by the Collector according to the market 
hlated* . .qalue of similar. land in the same neighbourhood at the time, of ,  such 

' ' v&i$tion 'and ' the annual revenue of such land sh.all be assessed a t  t h e  
:s&e!:rate .. as, . . theland reirenue of similar land in the vicinity. . . 

~ 
< '  

, ~ 

. . *  . , .  

I .  
. . 

j . ? (2) 'P]l,c Q o l l e ~ t o r ' ~  decis io~i  2s to the value-of thc'lnncl a n d  the ;iniount. 
a bf isnd rc-irenue o1-asscssn7enl. ~,nynl,lc for thc land  cllc~.oachcd up071 shall  
i ,. 

1 be cijylc]usj\rc ill clctcri~~i;.lii~,i~ l ] ;c ;;mou~~'t of lni ld l'C<.cliilt-!! ocr!tlli;ition 
: . for  p/-,rtiol~ of year bc co~ulted as 101. a whole year. 
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breach of any of the conditions annexed to the tenure, it shall be lawful . . 
for the Collector to  summarily evict such person in the manner provGded . . -.: 
in sub-section (2). . . 

remove him from such land. 

(3) A person unauthorisedly occupying or wrongfully in possession of 
land after he has ceased to be entitled to continue the use, occupation.or 
possession by virtue of any of the reasons specified in sub-section (1) 
shall also be liable a t  the discretion of the Collector to pay a penalty'not 
exceeding two times the assessment or rent for the  land for the 'period 
of such unauthorised use or occupation. 

,(2) Forfeitures under this section shall be adjudged by the Collector 
and any property so forfeited shall be disposed of in such manner as. the 
Collector may direct, and the cost of the removal of any property under 
this section shall be recoverable as an arrear of land revenue. 

equities lawfully subsisting in favour of any person other than the Gov- 
ernment or the occupant, by giving notice in writing to the Mamlatdar 
not less than thirty days before the date of corninencement of the agri- 
cultul-a1 year, and thereupon, he shall cease to b e a n  occupant from the,  
agricultural year next following such date: 
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(b)  which is not transferable cxccpt in accordance with any rules 
made under this Regulation or by virtue of any condition lawfully 
annexed to the tenure under the provisions of section 30, 35 or 42, 

may be summarily evicted by the Collector. 

Power of 
*drninistra- 57. (1) It  shall be lawful for the Administrator by notification in  the 
tor to sus- Official Gazette from time to time,- 
pend opera- 
tion of (a) to suspend the operation of section 53 within any prescribed 
section 53. local area, either generally or in respect of cultivators or occupants 

1 1  of a particular class or classes, and 

Occupancy 
when not 
llible to 
process of 
civil court ; 
court to 
give effect 
to Collec- 
tor's certi- 
ficate. 

(b)  to cancel any such notification. 

(2) During the period for which any notification under clause (a) of 
sub-section (1) is in force within any local area, such orders as the Admin- 
istrator may from time to time make, shall be substituted for the provi- 
sions of which the operation is suspended. 

Protection of certain occz~pancies from process of courts 

58. In  any case where an occupancy is not transferable without the 
previous sanction of the Collector under the rules made under this Regu- 
lation or under any other law and such sanction has not been granted to 
a transfer which has been made or ordered by a civil court or on which 
the court's decree or order is founded- 

(a) such occupancy shall not be liable to the process of any court, 
and such transfer shall be null and void, and 

( b )  the court, on receipt of certificate under the hand a.nd seal of 
the Collector to the effect that any such occupancy is not transferable 
without his previous sanction and that such sanction has not been 
granted, shall remove any attachment or other process placed on, or 
set aside any sale of, or affecting, such occupancy. 

CHAPTER IV 

OF LAND REVENUE 

All land 
liable to  59. All land, whether applied to agricultural or other- purposes, and 
PEP revenue wherever situate, is liable to the payment of land revenue to  the Gov- 
unless 
s a y  ernment as provided by or under this Regulation'except such as may be 
ex$~pted. wholly exempted under the provisions of any special contract with the 

Government or any law for the time being in force or by special grant 
of the Government: - 

Provided that nothing ill this Regulation shall be deemed to affect 
the power of the Government to direct thc levy of revenue on all lands 
under whatever title they may be held whenever and SO long as the 
exigencies of the Government may render ~ u c h  levy necessary. 

1,iabilitv 60. All allnvial lands, newly fori~lci i  isla~lcls, or abancloncci 1,ivcr-beds 
of ~ l l a a 6 i l  
lands to, which vest under  any law '~ ' o l  the  ti1.1,; 120ing in force in aiiy holder of 
i"rl%r.c"enuc+ land, shall  hc. subject in respect o f  l i :??:~il~ly t . ~ .  1 . 1 ; ~  pnylncnt of 1:;lld x v e -  

nu(: to tile s t i~ i - i c l  )-~l,ivilt:gc..:,, co~lditio~i:, (;r ~~t~st,~ic~'i ions as r l~,c> applicable to 
thc  nsigin;il J~cilclirig by vil.tl,c (IS wiii<:h such lrulds, is1anc.l~~ cr rivcr-beds 
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SO vest in the said holder, but no land revenue shall be'leviable in res- 
pect of any such lands, islands, or river beds until or unless the area of 
the same exceeds two-fifths of an hectare and also exceeds one-tenth of 
the area of the said original holding. 

61. Every holder of land paying land revenue in respect thereof shall ~ ~ ~ ; ~ t  

this behalf, to a decrease of assessment if any portion there-of not being 
less than one-fifth of an hectare in extent, is lost by diluvion and the 
holder shall, subject to rules made in this behalf, be liable fcr payment 
of land revenue on re-appearance of the land so lost by diluvion not less 
than one-fi.fth of an hectare. 

62. (1) The land revenue leviable on any land under the provisions of Manner of 

this Regulation shall be assessed, or shall be deemed to have been assess- ~ ~ ~ ~ ~ ~ $ -  
ed, as the case may be, with reference to the us of the land-- 

assessment, 

(a) for the purpose of agriculture; 

( 5 )  for the purpose of residence: 

(c) for the purpose of industry; 

( d )  for the purpose of commerce; 

(e) for any other purpose. 

(2) Where land assessed to agriculture is used for non-agricultural 
purposes or vice versa or being assessed to one non-agricultural use is used 
for another non-agricultural purpose, then, the assessment fixed under 
the provisions of this Regulation upon such land shall, notwithstanding 
that the term for which such assessment may have been fixed has no3 
expired, be liable to be altered and assessed at a rate provided for under 
this Regulation in accordance with the purpose for which it is used or is 
permitted to be used. 

(3) Where land held free of assessment on condition of being used for 
any purpose is used at any time for any other purpose, it shall be liable 
to assessment. 

(4) The a.ssessment under sub-sections (2) and (3) shall be made in 
accordance with the rules made in this behalf. 

63. (1) On all lands which are not wholly exempt from the payment hssesshentt 

of land revenue and on which the assessment has not been fixed or deemed kr gz! 
to be fixed under the provisions of this Regulation, the assessment of the 
amount to be paid as land revenue shall, subject to rules'rr.afie J- +his 
behalf, be fixed by the Collector, for such period not exceeding  nine^- 
nine years as he may be authorised to prescribe by the Administrator 
under his .general or special orders made in that behalf, and 'the amounts 
due according to such a.ssessmeni shall be levied on all such 1a.nds: 



Provided further that, where any land which was wholly or partially 
exempt from payment of land revenue has ceased to be so exempt, it 
shall be lawful for the Collector to fix the assessment of the amount to 
be paid as land revenue on such land with effect from the date on which 
such land ceased to be so exempt or any subsequent date as he may deem 
fit. 

(2) After the expiry of the period for which the assessment of any 
land is fixed under sub-section (1) the Collector may, from time to time, 
revise the same in accordance with the rules made in this behalf and 
the assessment so revised shall be fixed each time for such period not 
exceeding ninety-nine years as the Administrator may, by general or 
special order, specify. 

(3) Nothing in this section shall be deemed to prevent the Collector 
from determining and registering the proper full assessment on lands 
wholly exempt from the payment of land revenue and the assessment so 
determined and registered shall be leviable as soon as the exemption is 
withdrawn, and shall for this purpose be deemed to be assessment fixed 
under this section. 

y j 
I Sat'ement 64. The settlement of the assessment of each portion of land, or sur- of assess- 

ment to be vey number, to land revenue shall be made with the person who is pd-  
with marily responsible to the Government for the same. 

ll I' 9 holder. 

Rates for 
me  of 65. (1) Subject to such maximum limits as may be fixed by the Admin-I 
water. istrator, the Cc!lector !nay levy such rates as he may, from time to time, 

deem fit for the use by holders and other persons, of water, the right to 
which vests in the Government. 

(2) In fixing the maximum limits under sub-section (I), the Adminis- 
trator shal.1 have regard to the expenditure that the Government has in- 
curred to provide the facility of supply of water from the source concern- 
ed, the benefit derived or to be derived by holders or othcr persons from 
the use of such facility and such other factors as he may consider relevant 
in the circumstances of the case. 

(3) The rates levied under this section shall be assessed and collected 
by the prescribed authority. 

(4) The maximum limits under this section may be fixed differently for 
different kinds of lands and such limits and the rates levied thereunder 

: ,  
shall be liable to revision at such periods as the Administrator may, from 
time to time, determine a d  such rates shall be recoverable as an arrenr 
of land revenue. 

(5) All rates in force and levied immediately before the cornmencement 
sf this Regulation for the use by holders and other persons of water the 
rights to which vest in the Government shall be deemed to have beer: 
fixed and levied under the provisions of this section. 

CG. The fixing of the r,ssesslllenL under the provisions of this Regu1atic):i 
sl-lall be strictly lj.rnited to the assess:l-,.el:t of the ordi11ar.y land revenue, 
8~ iC;  shnlJ 29,~ opele tp  23 7% bar to t;hc2 levy of :rny cess vzl.:ich it shs!l is? 
]av:ful fi,jr !l<!-ili::i:;ilator io iglpose u::$,er F r , ~ ~ i ~ i ~ ) a . ' .  fi:::; 

for  Qle tlrfic being i.11 force for purposes of local irrijil-(>~ei17en~, S U C ~ I .  3 %  



schools, village and district roads, bridges, tanks, wells, 'accommodatio~.a 
for travellers, and the like, or  of any rate for the use of water which may 
be imposed under the provisions of section 65 or of any law relating to' 
irrigation for the time being in force. 

67. (1) Arrears of land revenue due on account, of land'by any land- iatid r e  

holder shall be a paramount charge on the holding and every part thereof, ~ ~ : ~ ~ ~ ~ n ~ i  
failure in payment of which shall make the occupancy together k i th  all charge on 
rights of the occupant over all trees, crops, buildings and thihgs attached land* 
to the land or permanently fastened to anything attached to the land, 
liable to forfeiture; whereupon, the Collector may subject to the pro- 
visions of sub-sections (2) and (3) levy all sums in arrears by sale of the 
occupancy or may otherwise dispose of such occupancy under rules made 
in this behalf and such occupancy when disposed of, whether by sale as 
aforesaid, or in any manner other than that provided by sub-sections (2) 
and (3) shall, unless the Collector otherwise directs, be deemed to be 
freed from all tenures, rights, encumbrances and equities thereof created 
in favour of any person other than the Government in respect of such 
occupancy. 

(2) Where any occupancy is forfeited under sub-section (I), the Collec- 
tor shall take possession thereof and may lease it to the former occupant 
thereof, or to any other person for a period of one year at a time so 
however, that the total holding of such occupant or, as the case may be, 
the other person does not exceed the ceiling area fixed in that behalf 
under the Dadra and Nagar Haveli Land Reforms Regulation, 1971. 

(3) If within three years of the date on which the Collector takes 
possession of the occupancy under sub-section (2) the former occupant 
thereof applies for restoration of the occupancy, the Collector may restore 
the occupancy to the occupant on his paying arrears due from him as 
land rcvenue and a penalty equal to three times the assessment and if 
the occupant fails to get the occupancy restored to him within the period 
aforesaid, the occupancy or part thereof shall be disposed of by the Col- 
lector in the manner provided in sub-section (1). 

68. It  shall be lawful for the Collector in the event of the forfeiture of Forfeited 
a holding through any default in payment or other failure occasioning k:;ir 
such forfeiture under section 67 or any other l a v ~  for the time being in taken pas- . sesslon of force, to take immediate possession of such holding and to dispose of the ,* other. 

same by placing i t  in the possession of the purchaser or other person wise din- 
entitled to hold it according t~ the provisions of this Regulation or any poscJ qf. 

other law for the time being in force. 

69. In order to prevent the forfeiture of an occupancy under the provi- To prevent 

sions of section 67 or of any other law for the time being in force, through F ~ ~ ~ ~ m R  
non-payment of the land revenue due on account thei:eof by the person certain 

prirnari1.y liable for. payment of it; i t  shall be lawful. for any person In- E:;Tfhpri 
terested -to pzy 0x1 behalf of such pc?rsi.)n ali surfis due 011 z3.r:i:ouni, of land cccuya:;i 

117 2.1. l>s,y reveu\.Ie ~n$, t)~?, Coilector shall on c!fi(: tenclci- tllc~.i.i!l i-i:i:<ivrj ~I>F same: r-r- 
vc,!ue. 

Pro\ii(jed that: nothing authorised or ciorie undt.1. the pl,ovisions (,I:: this 
section shzJl s?!fect the l-ights 1 . h ~  pr;rlii:s intc1,ested :::; tile sa;..nc rr!o)' 
he established in any suit bet.wecn such par'c.ies i l i  B c~;uri, of competent 
j111:i s3ici.igmq 

. - 
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Receipts. 70. Every rev'enue officer and every Talathi receiving payment of land 

revenue shall, a t  the time when such payment is received by him, a v e  a 
written receipt for the same. 

6 1 I 

j 1,; Penalty for 71. If any person fails to give 4 receipt as required by section 70, he 
shall on the application of the payer, be liable by an order of the Collector grant re- 

' I $ [  ceipts. to pay a penalty not exceeding double the amount paid. 
I /  I I 

Reduction, 72. Notwithstanding anything contained in this Regulation, the  Admin- 
suspenyon 
or istrator may, in accordance with the rules or special orders mads in  this 
aion land behalf, grant reduction, suspension or remission in  whole or in part of 
revenue. land revenue in any area in any year due to failure of crops, flood, or any 

other natural calamity or for any reason whatsoever. 

Introduction 
of revenue 
survey 

CHAPTER V , 

REVENUE SURVEYS 

73. (1) It  shall be lawfui for the Administrator whenever i t  may seem 
expedient, to direct the survey of any lalid in any part of the Union terri- 
tory with a view to assessment or settiement of the land reve1lu.e and to 
the recording and preseri~ation of rights ccnllected therewith, or for any 
other similar purpose and scch survey shall be called a revenue survey. 
Such survey may extend to the lands of any village or to-#;i generally or 
to such land only as l.he Admii1ist:'ator may direct, and subject to the 
orders of the Administrator, it shall be lawful for the oficers ccnducting 
any such survey to exernpt from the survey any land to which it may not 
seem expedient that such survey should be applied. 

(2) The control of every revenue survey shall vest in and be exercised 
by the Administrator. 

Survey 74. I t  shall be lawful for a survey oficer deputed to conduct or take 
officer may part in any such survey under section 73 or a survey under section 80 or 
requireiby 
general . 81 tci require by general notice or by summons the attendance of holders 
notice Or by of land and of all persons interested therein, in person, or by legally cons- sumlnons 
suitable ttituted agent duly instructed and able to answer all material questions, 
service from of.L and the presence of taluka and village officers, who in their several 
land, etc. stations and capacities are legally or by usage bound to perform service 

by virtue of their respective offices, and to require from them such assist- 
ance in the operations cf th.2 survey and such service in connection there- 

, with, as may not be inconsistent with the position of the individual so 
called on. 

Assistance t o  75. I t  shall be lawful -for a survey officer, while conductirig surveys 
be giveo by 
holders and mentione6 in the prece6ir:g section; to i:all upon ali hoi.ders of land and 
others in other persons interested tliercin to assist. in the measurement or classifica- 
 measure^ 

the  land^, t o  v,:hic> ti:(> survcy extends 1-jy Eu-inishing b!2g holders, 

.. . ,:*,. %. ,&<$ ..-. > -, .. . >, 

:.. , pa;-.. ..*;@? 
~ .<SX >. :&%i ?&. 

&5@ 
is-, .~~~~ 

a$?@J 
<,~>,*., :*,. .%, 



the minima SG f i e d  shall be kept in the office of the Mamlatciar and shall 
be open to the inspection of the public at reasonable times. 

(2) The provisions of sub-section (1) shall not apply to suryey num- 
bers which have already been made of less extent than the minima so 
fixed, or which may be so made under the authority of the Collector 
given either generally or in ally particular instance in this, behalf; and 
any survey number separately recognised in the land records shall be 
deemed to have been authorizedly made whatever be its extent. 

77. I t  shall be lawful for the Administrator to direct at any time, a power d 
fiesh survey or any operatian subsidiary thereto: Administra- 

tor to 
direct fresh 

Provided that, where a general classification of the soil of kny area has ~ ~ ~ ~ ~ ~ , " " $  
been made a second time, or where any original classification of the soil assessment. 
of any area has been approved by the Administrator as final, no such 
classification shall again be made with a view to the revision of the 
assessment of such area except when the Administrator considers that 
owing to changes in the condition of the soil of such area or any errors 
in classification, such re-classification is necessary. 

78. The area and assessment of survey numbers and sun-divisions cjf En t ry  

survey numbers shall be entered in such records as may be maintained ~ ~ ~ ~ ~ r s  
under the rules made by the Administrator in that behalf. sub-divi- 

sions m 
records. 

79. (I) A holding may be partitioned on the decree of a civil court or Partition. 
on application of co-holders ir, the manner hereinafter prooi'ded. 

(2) If in any 11oldin.g. there are more than one co-hold'er, ally such c* 

Provided that, where any question as to title is raised, no such parti- 
tion shall be made until such question has been decided by a civil court. 

(3) Subject to the provisions of sub-section (4),  the Col.lector may, 
after hearing the co-holciers, divide the holding and apportion the assess- 
ment of the holding in accordance with the rules made by the Adminis- 
trator in this behalf. 

(5) Expenscs p:'operly incurred in l~iaking psi.tition of 2 hold.hl,g, f,a:j- 
ing revenue to the Govern~lient siinl! he rt:co~~e]i*~l?lc ;;c r3 ;~ (1 T . ! 2 L : ~ [ c  ;-),. .- denland 
ili such p-)ro~?o!~l.ion as tile Co'ilc?r:i.or. may t,j,lir:~lr fit fsom c~.:h~l,-jei.~ a t  
whose I-eyilesl the partition is nnade, 0.1- from. the persons irlter.csted in 
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Division of 80. Notwithstanding anything contained in section 76 where any por- survey 
numbers tion of cultivable land is permitted to be used under the provisions of 
into new this Reguiation for any non-zgricultural purpose or when any portion of survey 
numbers. land is specially assigned under section 21 or when any assessment is 

altered or levied on any portion of land under sub-section (2) or sub- 
section (3) of section 62 such portion may, with the sanction of the Col- 
lector, be made into a separate survey number a t  any time. 

Division of 81. (1) Survey numbers may from time to time and at any time be 
survey 
numbers divided into so many sub-divisions as may be required in view of the 
into sub- 
divisions, acquisition of rights in land or for any other reason. 

(2) The division of survey numbers into sub-divisions and the fixing 
of the assessrnent of the sub-divisions shall be carried out and from time 
to time revised, in accordance with the rules made by the Adrrrinistratar 
iri this behalf: 

Provided that the total amount of the assessment of any survey num- 
ber or sub-division shall not be enhanced during any term for which 
such assesslneit may 113-re been fixed under the provisions of this Regu- 
iatioii unless such assessment is liable to alteration under section 62. 

(3) The area and assessment of sub-divisions shall be entered in such 
iand records as rnxy be prescribed. 

pril~ilege of 82. When !-he original supvey of any land has been once completed, 
approved arid co;li'i~.-med, under the authority of the Administrator, n u  
persor? snall, o r  ihe pul.l>i)ses of subsequent surveys of t he  said land 
sndertaken under the prox7jsions of this Chapter, be compelled to produce 
his titie-deeds to such :and or to disclose their contents. 

operations commenced uncler any law for the time being in force or other- 

of the Re- deemed to have been commenced and to be continuing under the provi- 
&ation. :sions of this Chapter. 

CHAPTER VI 

84. In this Chapter, unless the context otherwise requires,- 

(a) "cla.ssification value" means the relative valuation of land 
as recorded in the survey records having regard to its soil, situation, 
water and other advantages; 

( I ? )  "class of land" means any of the following classes of land, 
izamely, warkas, dry crop, paddy or garden land; 

(c) "group" meails all lands in .a zone, which in the opinion of 
- the Administrator or. an officer authorised by hiin in this hehalf, are 

suEciently honlogeueous in respect .of matters +r,,y .- etlumerated . in s u b  
section (2) ol section 83 to ndrnit of the application to them of the. 

- 7 s;flr;c: s:::,nc{;?:,il rates fol. t i le  p:,-iypcis<! of a~sr'ssl~!e!it ]:ilid i"i:::C!nUe; 

(6) <l):;->;;j (,f s;:;t(2(2i: ;j,r;j;;:>; c;::.5;:;jfi~::lf,;o:~.'s y : ~ ~ ; : ~ ~ ~ ~  !p.n(: j ; x \ r j y q ~ ,  :;j:.;. 
. .= trcrl ;t.e,.;isz c?H~- ;~ i t :~ca~ io l i  value r;i:coi'<iijg t c ~  .i.iie :-;ci>~>>!: <.ji' $of7 c;;:issiA.. 

caf.isfi sztict,irj~ted l jy  the: Acirni:~i~..t.ro tor; 
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( e )  '6settlement" ineans the result of €he operations conducted in 

a zone to determine the land revenue assessment therein; 

(f) "standard rate" means with reference to any particular class 
of land, the value (not exceeding one twenty-fifth) of the average yield 
of crops per hectare for that class of land of siuteer, ar.22~ c!assifica= 
tion; 

(g) "term of settlement" means the period for which the Admin- 
istrator has declared that a settlement shall remain in force: 

(h) "zone" means a local area comprising a village or a. group of 
villages or portions thereof, which in the opinion of the Adininistra- 
tor or an officer authorised by him, in this behalf, is contiguous and 
homogeneous in respect of- 

(i) physical cocfiguration, 

(ii) climate and rainfall, 

(fli) principal crops grown in the local area, and 

(iu) soil characteristics. 

85. (1) Before directing a settlement or fresh settlement of any land ~ ~ ~ $ ~ - a S  

under section 86, the Administrcltor shall cause a forecast of the probable merit. 

results of the settlement to be prepared in accordance with such jnstruc- 
tions as may be issued by him for the purpose. 

(2) A notice of the intention of the Administrator to rna.kc the settle- 
ment together with proposals based on the said forecast for the determin- 
ation or revision of land revenue and the term for which the settlement 
is to be made shall be published for objections in such manner as the 
Administrator may determine. 

(3) The Administrator shall ta.ke into consideration any objections 
which may be received from the persons concerned, before directing the 
settlement. 

Po.. er . of 86. Subject to the provisions of section 85, the Administrator may at 
any time direct a settlement of land revenue of any land (hereinafter tor to  direct 

original or 
referred to as an "original settlement"), or a fresh settlement thereof (here- revlslon 

inafter referred to as "revision settlement"), whether or not a revenue serLlemmt 
@f land 

survey thereof has b e e ~  made under section 73: revenue of 
any lands. 

Provided that no enhancement of assessment shall take effect before 
the expiration of the settiement for the t3me being in force. 

87. A settlement shall remain in force for a period of thirty years and Term of settlement. 
on the expriy of such period, the settlement shall continue to remain in 
force until the commencenlent of the term of a fresh settlement. 

38, (I) The assessment cf land revenue on all lands in respect of which ~ ~ ~ S ~ ~ : . ' ~  

a settlement has been directed under section 86 and which axe n.ot wholly mined. 

exempt from the payme:tit of land revenue shall, subject to  the limita- 
tions contained in the fir-t pr.o:-iso to  sub.-sectir~n ( I )  of section 63, hi; 
det~rminer! by d i ~ ~ i d i n g  the I:i~-,.ds to  be sct'cled in to  'g~.c!~~ps znc! fixing the 
sta!~dard rates for. each r~r'o:li: 6: accnrd~nce with t t i ~  rilles rnadc by the- 
Adrni1!.istra$l9r ir? $.his behdf.  



(2) The matters specified in clause (a) of this sub-section shall or&- 
narily be taken into consideration in forming groups, but those specified 
in clause (b) thereof may also where necessary be taken into considera- 
tion for that purpose: - 

(a) (i) physical configuration, 

(ii) climate and rainfall, 

(iii) prices, and 
(iv) yield of principal crops; 

(b) (i) markets, 

(ii) communications, 

(iii) standard of husbandry, 

(iv) population and supply of labour, 

(v) agricultural resources, 

(vi) variations in the area of occupied and cultivated lands 
during the last thirty years, 

(vii) wages, 

(viii) ordinary expenses of cultivating principal crops, includ- 
ing the value of labour in cultivating the land in terms of wages. 

(3) The land revenue assessment of individual survey numbers and 
sub-divisions shall be fixed by the officer making the settlement (herein- 
after referred to as the Settlement Offlcer) on the basis of their classifica- 
tion value in the prescribed manner. 

Increase in 
average , i e~d  89. If any improvements have been effected in any land by or at  the 
due to im- expense of the holder thereof, the increase in the average yield of crops prov ments 
at the rx- of such land due to the said improvements shall not be taken into account 
pcnSe of in fixing the revised assessment thereof. ho1,ler not 
to be 
taken into 
considcra- 
tion. 

sett11-mcnt 90. In making a settlement, the Settlement Offlcer shall proceed as 
P,ffi;r"&h&w follows: - 
for making 
settlement. (1) He shall divide the lands to be settled into groups as provided 

by section 88. 

(2) He shall ascertain ir, the prescribed manner the average yield 
of crops of lands for the purposes of the settlement. 

(3) IIe shall then fix standard rates for each class of land in each 
group on a consideration of the relevant matters as provided in sub- 
section (2) of section 88. 

(4) He shall hold an enquiry in the prescribed manner. 

(5) He shall submit to the Collector in the prescribed manner a 
report (hereinafter referred to as the "settlement report"), contain- 
ing his proposals for the settlement. 

Settlemerlt BE. (1) On subnlission of a settlement report, the Collector shall cause 
report to bc 
publis,led. S Q C ~  report to be p1.1hlished in the prescrihod. manner. 

( 2 )  There s t~al l  31.0 l)f: pr:blis;lled in each ~i ' l lzge a notice in FngIis'ii! 
Grejrurati and l\.larr;ti.ii s*,ztiy.lg for eqch clfizi: 09 l a r d  j u  the ;li,!l;;er‘ < .  thr 
existing stonc?i?~d rat.:: el;$ IYJE ~.:<te:11, (?!: ;::'(y i ~~c i t t r - i se  or dcc,~~:n::c 3r.c.. 
9.sos9d t,herein by the Sef.tWcr;;~cnt CHl?.cec 3nd such not,icr: $r~ilgll also ste?;lr: 
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that any person may submit to the Collector his objectibns in writing to 
the proposals contained in the settlement report within three months 
from the date of such notice. 

92. After taking into consideration such objections as may have been Submission to. Administra- 
received by him, the Collector shall forward to the Administrator the tor of settlc- 
settlement report with his remarks thereon. ment report 

with settle- 
ment of 
objections, 
etc and 
Collector's 
remarks 
thereon. 

93. (1) The settlement report, tdgether with the objections, if any, Orders on 
settlement 

received thereon shall be considered by the Administrator who may pass report. 
such orders thereon as he may deem fit: 

Provided that no increase in the standard rate proposed in the settle- 
ment report shall be made by the Administrator, unless a fresh notice as 
provided in section 91 has been published in each village affected by such 
rates and objections received, if any, have been considered by the Admin- 
istrator. 

(2) The orders passed by the Administrator under this sectlon shall 
be final and shall not be called in question in any court. 

94. (I) The Administrator may at the time of passing orders under igzi:&a. 
section 93 exempt any land from assessment under this Chapter for any tor to 
advantage or specified kind of advantage accruing to it from water. exempt assessment from 

(2) The Administrator may at any time during the term of the settle- zv2$',, 
ment, after publishing a notice in English, Gujarati and Marathi in the 
village ,concerned and after the expiry of a period of six months from the 
date of the publication of such notice withdraw any exemption granted 
by him under sub-section (1) and direct that such land shall be assessesd 
for such advantage. 

95. After the Administrator has passed order under section 93 and Introduction of settle- 
notice of the same has been given in the prescribed manner, the settle- ment. 
ment shall be deemed to have been introduced and the land revenue 
according to such settlement shall be levied from such date as the Ad- 
ministrator may direct: 

Provided that, in the year in course of which a settlement, whether 
original or revised, is introduced under this secti'on, the difference bet- 
ween the old and the new assessment of all lands on which the latter may 
be in excess of the former shall be remitted and the revised assessment 
shall be levied only from the next following year: 

Provided further that, in the year next following that in which any 
original or revised settlement is introduced, any occupant who may be 
dissatisfied with the increaser! rate imposed by such new assessment on 
any of the survey numbers or sub-divisions of survey numbers held by 
him shall, on relinquishjng s.uch nulnber or sub-division in the manner 
provided by section 53, receive n reinicsion of the increase so imposed. 

95, f! j Any pc.~-son clailr?ji~g to hold wllollg or  partially 11-ce cf land ci;li"'"~ 
l\CJl<~ I:?!)<! 

)'L'V[\li!i(? :;s ;l; ' ;~ill~i 111~ (:!;~,~;:i~-ii;;r:i,t al ly  !nfrc? sh,?11 I?(? bou.?;d 10 pro\>c; hi.: frcc of 

i i i l i  illcrcto i.11~ :;atj,s?:?,ctio:1 0: inc Sciiielnent Oilicer. laild rc- 
venlat, 

(2) If he so proves Ili..; tiilc, the case shall bc rc]?orleci by t h ~  SettSc- 
111rnt (:>fi?!!el for iilr: orcicrs of the Adnlj~).istl,afol.. 
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97. (1) Nothing in this Chapter shall be deemed to prevent the Settle- 

(2) The assessment so determined and registered shall be leviable as 
soon as the exemption is withdrawn and shall be deemed for this purpose, 
to have been fixed under the provisions of this Chapter. 

on account of irrigation works or improvements on existing irrigation 
works completed after the Administrator has directed the settlement under 
section 86 and not affected by or a t  the expense of the holder of the land, 
and only when no rate in respect of such additional advantages is levied 
under any law relating to irrigation for the time being in force: 

Provided that, the Administrator shall, before making such direction, 
publish a notice in this behalf, in English, Gujarati and Marathi in the 
village concerned and shall consider the objections, if any received to the 
proposal contained therein, and no such direction2hall be issued until 
after the expiry of a period of six months from the date of publication af 
such notice. ~5 1 

99. The Collector may, at any time during the term of settlement after 
to  correct giving notice to the holder, correct any error in the area or assessment of 

his holding due to mistake of survey or arithmetical miscalculation: 

Provided that no arrears of land revenue shall become payable by 
reason of such correction but excess payment as land revenue made, if 
any, shall be adjusted against the payment of land revenue which may 

Settlements 100. Notwithstanding anything contained in this Chapter, all settle- 
assessment ments of land revenue of agricultural lands made and all assessment rates 

commence- and continuing in operation at such commencement shall be deemed to 
; ; , e ~ l $ ~ ~  have been made and fixed in accordance with the provisions of this Chap- 
to be deem- ter and shall continue to remain in operation until the introduction of 
ed be revised settlements and revised assessment rates uader the provisions o t  

as if such proceedings had been conducted under this Chapter. 

CHAPTER VII 

ASSESSMENT AND SETTLEMENT O F  LAND REVENUE OF L./NDS USED FOR NON- 

AC;RICUI.'IURAI, PURP0SE:S 

161. 171 this Chapt,cr, unlc.5: tllf context othcrwisc ~ccl1lil~cs, "full 

nssessment for thc t , i n ~ e  bein:; in f o ~ c ,  
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102. Subject to any exemptions contained in the first proviso to section E:;?$:!- 
63, the non-agricultural assessment of lands shall be determined with merit of 
reference to the use of the land for non-agriculturql purposes and having ~$~~~~~~ 
regard to urban and non-urban areas in which the lands are situated; and on basis of 

their non- shall be determined and levied in accordaoce with the provisions of this 
Chapter. use and 

having re- 
gard to 
urban an 
non-wban 
areae. 

103. (1) The Collector shall, subject to the approval of the Adminis- Procedure 
f o ~  deter- 

trator by notification in the Official Gazette, divide the villages in non- ,,,, 
urban areas into two classes-Class I and Class 11-on the basis of the ~ ~ ~ ~ ~ ; ; ; l  
mcirket values of lands, due regard being had to the situation of the lands, ?f lands 
the non-agricultural purpose for which they are used, and the advantages ~a~~;'~~- 
and disadvantages attaching thereto. 

(2) The Collector shall, subject to the general or special orders of the 
Administrator, assess lands falling in Class I according to the non-agri- 
cultural purpose for which they are used at a rate not exceeding two 
paise per square metre per year, and those falling in Class I1 at a rate not 
exceeding one paisa per square metre per year, regard being had to the 
market value of lands used for the non-agricultural purpose, so however, 
that the assessment so fixed is not less than the agricultural assessment 
which may be leviable on such land. 

Procedure 104. The Collector shall divide urban areas into blocks on the basis of for deter- 
the market value of lands, due regard being had to the situation of the minlng non- 

agricultur a1 
lands, the non-agricultural purposes for which they are used, and the assess,en~ 
advantages and disadvantages attaching thereto. in urban 

areas. 

105. The non-agricultural assessment on lands in each bloclc in an Nan-agricul 
tur a1 assess- 

urban area shall not exceed three per cent. of the full market v@ue there- ment not to 
of, when used as a building site. exceed three 

per cent. of 
full markel 
value. 

106. (1) Subject to the provisions of section 105, the Collector shall, power of 
with the approval of the Administrator, fix the rate of non-agricultural ~ ~ l ~ ~ n ~ a : ~  
assessment per square metre of land in each block in an urban area (to rate of non- 
be called "the standard rate of non-agricultural assessment") at  such per- ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ . l  

centage of the full market value of such land as may be prescribed. 

Explanation.--For the purposes of this sub-section, the full market 
value shall be estimated in the prescribed manner on the basis of sales 
of land during the period of fifteen years immediately preceding the year 
in which the standard rate of non-agricultural assessment is to be fixed. 

(2) The standard rate of non-agricultural assessment sha1.l remain in 
force for a period of ten years; and shall thereafter be deemed to be in 
force, until such rate is revised in accordance with the provisions of this 
Chapter. 

(3) The standard rates of non-agricultural assessment fixed or revised 
as aforesaid shall be published in the Official Gazette, and in such other 
manner as may be prescribed before they are brought into force. 

107. (1) Subject t o  the provisiorls of this section, t.he rate of assessment 1iat-f 
nsscscmc~!t 

in rc:s;~ect of lrtnds in urban areas----. of la;);!: 
u?,acd T;: r 

( ~ 1 )  t!::,e< f(11, pLlrljosps or ~c:;~clc~-~ti; ; l  l j ~ l i l  ding's, :41:?11 the ski-16- sio;~-2i?r;r,.i~lc 

asd ~t l l e  of nun-agricultural assessnzent; tural bur- 
poses, 
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(b) used for the purposes of industry, shall be one and one-half 
times the standard rate of non-agricultural assessment; 

( c )  used for Purposes of commerce, shall be twice the standard 
rate of nori-agricultural assessment; 

(d)  used for any other non-agricultural purpose, 

shall be fixed by the Collector at  a rate not less than the standard rate 
of non-agricultural assessment, and not exceeding one and one-half times 
that standard rate, regard being had to the situation, and special advan- 
tages or disadvantages attaching to such lands. 

(2) Where any land is used for any non-agricultural purposes for a 
period of six months or less, the non-agricultural assessment shall he 

(3) Notwithstanding anything contained in this section, the Collector 

; j 
may in respect of any land in a block fix the no-agricultural assessment 

, , for that land at a rate not less than seventy-five per cent. of the rate fixed 
in sub-section (1) but not exceeding by twenty-five per cent. the rate so 
fixed, for the particular use, regard being had to the situation, and special 
advantages or disadvantages attaching to such land. 

108. The non-agricultural assessment shall be levied with effect from 

sessment. 

purpose, or as the case may be, from the date of change of user of the 

till the assessment is revised, the assessment fixed as aforesaid shall conti- 
nue in force: 

Provided that, where non-agricultural assessment in respect of which 
no guarantee period has been fixed, or where guarantee period of any, 
non-agricultural assessment is co-terminus with the period of settlement 
of agricultural lands, the non-agricultural assessment in such cases may be 
revised after a period of thirty years from the date on which such non- 
agricultural assessment was initially fixed: 

I Provided further that, when the non-agricultural assessment is revised, 
the revised assessment shallnot exceed two times the land revenue pay- 
able immediately before the revision, if the land is used for purposes of 
residential buildings, and shall not exceed six times the land revenue 
payable immediately before revision, if the land is used for any other 
non-agricultural purpose. 

110. Lands used for the following purposes shall be exempt from the 
payment of the non-agricultural assessment, namely:-- 

(1)  lalids usec; by an agricult~lri~t for an occupation subsicjiar~ 
01- lo agriculture, such n~; the erectioil of ~ i i r ' l . ~  Ol. Ilarld- 
looms, 1201,Llltry farming, 0:. gardel.lirlij:, or such other. occul3:itiolls as 
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(2) lands used for purposes connected with the disposal of the 

(3) lands solely occupied and used for public worship and which 
were exempt from payment of land revenue by custom, grant or 
otherwise before the commencement of this ~egulat ion;  

(4) lands used for an educational or a charitable purpose the 

benefit of which is open to all citizens without distinction-of religion, 
race, caste, place of birth or any of them; 

(5) lands used for any other public purpose which the Adminis- 
trator may by rules made under this Regulation declare to be exempt, . 
for such period subject to such conditions as may be specified therein; 

(6) such agricultural lands (outside a gaothan, if any) in a non- 
urban area converted to non-agricultural use for purpose~ of resi- 
dential building as the Administrator may, by notification in the 
Official Gazette, specify. 

111. It  shall be lawful for the Administrator to direct that any land :;zz2;f 
which is exempt under the provisions of section 110 from payment of tion. 

non-agricultural assessment shall cease to be so exempt if the land is 
used for any purpose other than that for which the exemption is provided; 
and thereupon the land shall be liable to payment of the assessment 
according to the provisions of this Chapter, and in addition, to such fine 
as the Collector may, subject to the general orders of the Administrator 

112. Nothing in this Chapter shall be deemed to prevent the Collector E;;i;$e;!- 
from determining and registering the proper full non-agricultural assess- men1 of 

lands wholly 
extmpt from. 
payment of 
land revenue. 

113. The non-agricultural assessment fixed on lands and in  force in any Non-agri- , r 

part of the Union territory immediately before the commencement of this cultural j 
assessment : 

Regulation shall be deemed to have been fixed under the provisions of fixed before i \  
this Chapter and shall, notwithstanding anything contained in this Chap- commence- : I 

ment of the ter, be deemed to continue to remain in force during the whole of the Regulqtion 

period for which the assessment was fixed, and thereafter, until such I 

assessment is revised under the provisions of this Chapter. I 

tered. 
CHAPTER VIII j 

OF LANDS WITHIN THE SITES OF VILLAGES AND TOWNS 

i 
1 
I 
j 

1 

115. It  shall be lawful for the Collector or for a survey officer acting Limits of : 

under the general or special orders of the Administrator, to ascertain and sites of 

determine what lands are included within the site of any village or t o i ~ n  ~ ~ ! ~ ~ ~ ~ ~ ~ ~ d  

and to fix and from time to time, to vary, the limits of the site detc:rmin- to be fixed, 

ed as aforesaid, regard being had to all subsisting rights of 1andholtler.s. 

1116. No land rcvenut: shall bc le.vicd----. 

revcnue t o  (o)  011 lands v;iiidi :ire situate<? within the sites of n village or. 
l,,,i,,l i,l 

eowrl R J I ~  \vllicll  are not used for pr1rpD"c.r of agriculture; anc! certain 



(b) on lands which are exempted from the payment of assessnlent 
immediately before the commencement of this Regulation either under 
the provisions of any law in force before such commencement or by 
virtue of any custom, usage, grant, sanad, order or agreement. 

Right to 117. (1) Every claim to exemption under section 116 shall be deter- 
exemption 
to be de- mined by the Collector qfter a summary inquiry, and his decision shall, 
termined subject to the provisions of sub-section (2), be final. bv Collec- 
t6r. 

(2) Any person aggrieved by any order made under sub-section ( 1 )  
may institute a civil suit to contest the validity of the order within a 
period of two years from the date of such order. 

,, ., " 
1: 1:: <: Pardi and 118. Pardi land not exceeding ten acres, and wada land, used only 

wada lands 
exempted for an agricultural purpose or a purpose subsidiary or ancillary thereto, 
from Pay- shall be exempt from the payment of land revenue: 
ment of 
land re- 
venue. Provided that in the case of pardi land the holder thereof shall be 

liable to the payment of non-agricultural assessment or fine, as  the case 
may be, under sections 42, 43 and 62 for alt.~rat.ion of the use for any 
purpose from agricultural use. 

Survey of 
lands in 

119. If the Administrator shall at  any time deem it expedient to direct 
villagesites a survey of lands other than those used ordinarily for the purposes of 
how to be agriculture only within the site of any village or town under the  provi- 
conducted. 

sions of section 73 or a fresh survey thereof under the provisions of sec- 
tion 77, such survey shall be conducted, and all its operations shall be 
regulated, according to the provisions of Chapters V and IX of this 
Regulation : 

Provided that nothing contained in section 74, 75 or 126 shall apply to 
any such survey in any town having a population of more than two 
thousand. 

Survey fee 120. (1) Where a survey is extended under the provisions of section 
t o  b e  
charged in 119 to the site of any village or town having a population of more than 
certain cases. two thousand, each holder of a building site therein shall be liable to the 

payment of a survey fee assessed on the area and ratable value of such 
site. 

(2) The amount of survey fee payable under sub-section (I )  shall be 
regulated by the Collector in accordance with the rules made by the 
Administrator in  this behalf. 

(3) T h e  survey fee shall be payable within six months from the date 
of a public notice to be given in  this behalf by the Collector after the com- 
pletion of the survey of the site of the village or town, or of such part 
thereof as the notice shall refer to. 

121. (1) Thc rcsults of the operations conducted undel- section 119 sllall 
ordcd in such manncr i n  such maps ancl registers a s  m:iy bct pres- 

cribcci. 

(2) 1: ally village p:,r1cl1:1y::t passes :i . l~oso l~ l t io j l  tllat ;I m a i ~  of' a 
village-site should be prepared showing the  l j l~ l s  occupied by the  ilolders 
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and that it is willing to contribute to the cost of preparing such maps in 
such proportion as may be prescribed, the Administrator may undertake 
the preparation of such maps. 

122. (1 )  Every holder of a building site and every holder of a building Sanad to 

site newly formed or first used as such, after the completion of a survey be  granted 
without 

under section 119 shall be entitled, where the holder is required to pay extra 
survey fee provided therefor to receive from the Collector without extra charges. 

charge one or more sanads, in the form specified in Schedule C or to the 
like effect specifying by plan and description the extent and conditions 
of his holding and where a holder is not required to pay any survey fee, 
he shall be entitled to receive such sanad or sanads on payment of a fee 
of one rupee per sanad: 

Provided that if such holder does not apply for such sanad or sanads 
at; the time of payment of the survey fee or thereafter within one year 
from the date of the public notice issued by the Collector under section 
120, the Collector may require him to pay an additional fee not exceeding 
one rupee for each sanad. 

(2) Every sanad granted under this section shall be executed on behalf 
of the Administrator by such person as he may direct or authorise. 

123. After a survey has been made under section 119, and after sanads En"ffi :L 
have been granted under section 122, every holder of a building site whose alteration 

holding is altered by increase, decrease, sub-division, alteration of tenure 
or otherwise shall be entitled, on payment of a correction fee to be fixed 
by regulations made by the Collector with the sanction of the Administra- 
tor for each village or town to receive from the Collector a fresh sanad 
in the fonn specified in Schedule C or to the like effect specifying by plan 
and description the extent and conditions of his altered holding or, as the 
case may be, to have the sanad already granted to him under section 122 I 

amended by the Collector. I , 
I' 

124. If any holder informs the Collector that the sanad granted to him Duplicate 

f has been lost or destrdyed by accident, a copy of the sanad granted to sanads be granted. may 

him under section 122 or 123 inay be given to him on payment of such 
L> 

'charges or fees, if any, as inay be prescribed. 

CHAPTER IX 

BOUNDARIES AND BOUNDARY MARKS 

125. Boundaries of all' villages in the Union territory and of all survey Fixation 

numbers in villages therein shall be fixed and demarcated by boundary ~ ~ ~ o ~ e ~ ~ -  
boundaries. 

126. The boundaries of villages shall be fixed, and all disputes relating Detern1ina- 

thereto shall be determined by survey officers, or by such other officers :;isf 
as may be appointed by the Administrator for the purpose, after holding boundaries. 

a. formal inquiry at  which the village offkcers and all. persons interested 
have an opportunity of appearing and producing evidence. 

127. If at, the time of a survey, the boundary of a field or holding be I ? c l c r ~ l i n a -  rjon (IT ricld 
undislx~teci, rind its correctnes:; bc: aflirul~ccl by the v i l l>~gc ollice~s illen l,ounc,alics, 

present! it  1nay be laid do~v11 ss l j ~ i n t e d  out by the. holder or persorl in 

occupation and. i f  disputed, or if thc said holder or person in occupaiiou 



Disputes 
regarding 
boundaries 
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survey 
numbers 
and sub- 
divisions. 
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be not present, it shall be fixed by the survey officer according to the land 
records and according to occupation as ascertained from the village officers 
and the holders of adjoining lands, or on such other evidence or informa- 
tion as the survey officer may be able to procure. 

128. If any dispute arises concerning the boundary of a village or a 
field or a holding which has not been surveyed, or if a t  any time after 
the completion of a survey a dispute arises concerning the boundary of 
any village or survey number or sub-division of a survey number, i t  shall 
be decided by the Collector after holding a formal inquiry a t  which the 
village officers and all persons interested shall have an opportunity of 
appearing and producing evidence. 

1 ;:[* Demarcation 129. (1) The Collector may, on the application of a party interested, 

I /j of boundar- 
ies of eurvey demarcate the boundaries of a survey number or of a sub-division and 

I .  
number or construct boundary marks thereon. 

, 3 I sub-division. 

! ij % (2) The Administrator may make rules for regulating the procedure of 
I I the Collector in demarcating the boundaries of a survey number or of a 
I sub-division, prescribing the nature of the boundary marks to be used, 

4 I >  and authorising the levy of fees from the holders of land in a demarcated 
1 survey number or sub-division. 

1 4 '  
' !i 

v il (3) Survey numbers and sub-divisions demarcated under the provision 
I 

of this section shall be deemed to be survey numbers for purposes of 
sections 125, 128, 132 and 133. 

Straightening 130. (1) When any person (in this section referred to as the applicant) 
out crooked 
boundaries. desi~es 10 regularisc or straighten out the boundaries of any of his fields 

or holdings in a village, he may make an application in that behalf to 
! the survey officer. 

I (2) Every application made under sub-section (1) shall be accompanied " - -  
by a sketch showing the boundaries of 'his field or holding, and the names 
of holders adjoining thereto. 

1'1: 
!:I.: .: .. 

(3) If on receipt of the application, the survey officer in  the interest 
of better cultivation of the field or holding and easier maintenance of 
boundary marks, deems it expedient to regularise or straighten out the 
boundaries of the field or holding as desired by the applicant, he may. 
prepare a plan to revise the boundaries of such field or holding and deter- 
mine the amount of compensation to be paid by the applicant to persons 
who would suffer, loss of land on account of such revision and publish the 
same in the village in such manner as may be prescribed. 

(4) In revising the boundaries under sub-section (3), the survey officer 
shall be guided by such rules as may be made by the Administrator , . in 
this behalf. 

(5) The arnount of compensation shall be dktermincd by the survey 
officer under sub-section (4), sb far as pra.cticable in accordance with the 
provisions of secti.01-J 23 of the I-,and Accluisilion Act, 1894. 
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and fix them accordingly and such agreement shall be. binding on the 
applicant and such persons, and the alnount of compensation payable by 
any person thereunder shall be recoverable from him as an arrear of land 
revenue. 

(7) (a) In the absence of mutual agreement, the s.urvey officer shall 
refer the quc-stion of the amount of compensation to be paid or recovered 
by each person concerned for decision- 

(i) to a village committee consisting of such n u m b e ~  .and elected 
by the applicant and persons suffering loss of land in such manner as 
may be prescribed; 

(ii) on the failure to elect such village committee, to a committee 
consisting of three persons nominated by th.e survey officer with the 
approval of the Collector. 

( b )  The decision of the village committee or the committee nominated 
by the survey officer as the case may be, shall be final and binding on all 
the parties concerned and the amount of compensation payable by the 
ap!:licnnt tliereu~der shall be recoverable from him as an arrear of land 
revenue and when such decision is given, the plan prepared by the sur- 
vey ofi-cer, so far as it relates to revision of boundaries, shall also become 
final and the boundaries shall be deemed to be fixed accordingly. 

(8) When the boundary is so fixed under this section, it shall be 
deemed to he  a settlement of boundary Por the purposes of section 131. 

131. (1) The settlement of a boundary under any of the foregoing pro- Effect of 
-visions of this Chapter shall be determinative- settlement of born- 

(a) of the propcl position of the boundary line or boundary 
marks, and 

(b) of the rights of the landholders on either side of the boundary 
fixed in respect of the land. adjudged to appertain, or not to appertain. 
to their respective holdings. 

(2) Where a boundary has been settled as aforesaid, the Collector may 
at any time summarily evict any landholder who is wrongfully in posses- 
sion of any land which has beep- adjudged in the settlement of a boundary 
not to -appertain to his holding or to the holding of any person through 
or under whom he claims. 

(3) An order of ejectment under sub-section (2) shall, subject to the 
provisions of sub-sections (4) and (5), be subject to appeal and revision 
in accordance with the provisions of this Regulation. 

(4)  Where any person has been ejected or is about to be ejected from 
any land under the provisions of sub-section (2), he k-iay, within a perioc! 
cf one year from the date of the eiectment or the settlement of the bound- 
ary, institute a civil suit to establish his title thereto: 

ProvJdcd t.hat th.e Administl-ator or tlie Collector, or any revenue or 
survey ofi.rii!r 2% such shall not \;r: r i ~ ~ d c  a party to S U C ~  ~llif,. 
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(6) The Collector may at any time make an order for redistribution of 
land revenue. whjch in his'o~inion, ~hould be made as a result of the deci- 
sion of the appeal or,revision, or as the case may be, the suit, and such 
redistribution shall take effect from the beginning of the revenue year 
following the date of the order. 

out, maintained or repaired boundary marks and survey mwks of villages 

or others having an interest therein. 

(2) Such officer may by notice in writing require landholders to con- 
struct, lay out, maintain or repair within a specified time, the boundary 
inarks or su,nrey marks of their respective survey numbers or sub-divi- 
sions; and on their failure to do so the survey officer shall construct, lay 
out or repair them and assess all charges incurred thereby as hereinbefore 

(3) The boundary marks and survey marks shall be of such description, 
and shall be constructed, laid out, maintained cr repaired in such manner 
and shall be -of such dimensions and materials as may, subject to rules 
made by the Administrator in this behalf, be determined by the Collector 
according to the requirement of soil, climate. durabilitv and cheapness of 
materials. 

145. (1) Unless the boundaries of his land are demarcated, and fixed 
maintr.nn:lcc under any of the foregoing provisions of this Chapter, every holder of the 
of baa"- land adjoining a village road shall, at his own cost and in the manner 

(a) demarcate the boundary between his land and village road 
adjoining it by boundary marks; and 

(b )  repair and renew such boundary marks from time to tirne. 

ihe  boundary in2r.k~ 2s ruquir.,od by sub-section ( I ) ,  Clle Co!!cctor lilay, 
nftel,> syc:i r-,,-:+ . , . . , L ~ . . :  ;,.. s.2. h(i deerns fit,  taus:: the boundary to tic dcrr..nrcated 
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(3) In the event of any dispute regardmg the demarcetion of the bound 
ary or the ~nalrltenance oi the boundary marks In proper state of repal* 
the matter shall be declded by the Collector whose decbs~on shala be 
final. 

E'xpla?zation.-Vialage rpad for the purposes of this section means a 
road wnich has been recorded in the record of rights or vlilage maps. 

136. (1) 'i'lie Mamlatdar may inquire into and decide claims by persons ~ j ~ l ~ ~  of 

holalng land in a survey number to a right of way over the boundaries of way; over 
b o u ~ d a r ~ e s .  other survey numbers. 

(2) In decidmg such claims, the Mamlatdar shall nave regard to tile 
needs of cultivators tor reasonable access to their riel&. 

(3) The Mamlatdar's decision under this section shall, subject to the 
provisions of sub-sections (4) and (5), be subject to appeal and revision 
In accordance with the provisions of this Regulation. 

(4) Any person who is aggrieved by a decision oi the h'Iarnlatdas 
under thls sectloll may, wi thn  a period of one year from the date of such 
decision, institute a c~vil  suit to have it set aside or modified. 

(5) Where a civil suit has been instituted under sub-section (4)  against 
the I\'lamlatdar's decision, such decision shall not be subject to appeal or 
revision. 

I 

137. As soon as possible after a final town-planning scheme or improve- i)emarcation 

nlent scheme has come into force in any area under any law in force it ~ f s ~ ~ ~ ~ ~ ' ;  
shall be the duty of the Collector to alter the boundaries fixed and de- undes.town 

marcated under the provisions of this Chapter, so as to accord with the !:E:::~~~ 
plots, reconstituted or laid out under such scheme; and for that purpose, improvelnent 

he may cause to be erected, constructed and laid out boundary marks of scheme. 

such piots and thereupon, the provisions of this Chapter for the recoveries 
oi charges shall apply to each plot as they apply in relation to the cons- 
truction, maintenance and repair of boundary marks. 

138. Any person who after a summary inquiry before the Collector, penarty for 

or before a survey officer. or Mamlatdar is.proved to have wilfully erased, rgF:&, 
removed or injured a boundary mark or survey mark shall be liable to a marks. 
fine not exceeding one hundred rupees for each mark so erased, removed 
or injured. 

139. The Administrator may, by notification in the Oficial Gazette, Power to  
exempt from 

declare that all or any of the provisions of this Chapter shall not; apply of 
to any village or class of villages. this Chap- 

ter. 
" .. 

CHAPTER X . . . . .  

LAND RECORDS 

A.-Reco~d, of r i g h t s  

J.40. The Admij;iistrz.toy 'may, by notiiicatiorl ill the gfi?ciaj (;azetf,c, ~ ~ ~ ~ , ~ , ~ ~ i ~ ~ ~  . . 

direct that t.!le prc!visic!~~c of seciicrns 1.41 tc-, 152 ( I - K I ~ , ~  inc!usj.ve) o r  arly r ; r ~ v i -  
~>IGi!S <I(  

par:, thereof, :lei. 'r;.,;: force IT! any snzcified locai are::, ol. v;iih ::p:::;C!,r i.i7 

reference to ally class of vill.ages 01. lal.~cls, or  geiieraliy. to  I j 2 ,  
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Record of 141. M record of rights shall be maintained in every village and suc$ 
record shall mlude the ~ollowmg particulars, namely:- 

(a )  the names of all persons (other than tenants) who arc 
holders, occupants, owners or mortgagees of the land; 

(b) the names of dl persons whc! are holdkg as Geverrment 
1 

' lessees or tenants including tenants within the meaning of the Dadrd 1, and Nagar Haveli Land Reforms Regulation, 1971. 

8 4 (c)  the na tue  and extent of the respective interests oS such per- 
rt 
11) 11 sons and the conditions or liabilities, if any, attaching thereto; 

(d) the rent or revenue, if any, payable by or to any of such 
persons; 

( e )  such other particulars as the Administrator may prescribe by 
rules made in this behalf, either generaliy or for purposes of any 
area spciiied therein. 

, Acsuisitio* of rights to 
142. Amy pr~son acquirhg by succession, sur vivorship, inheritance, 

be reported. partition, purchase, mortgage, gif,  lease or otherwise, any right as I I,, 
/I 1 I j  holder, occupant, owner, mortgagee, landlord, Government lessee or 

I $ tenant of any land, shall report oraily or in writing his acquisition of such 
I I 

r ! right to the Talathi within three months from the date of such acquisition, 

i i s  and the Talathi shall at once give a uritten acknowiedgement of the 

1 "11 receipt of such report to the person making it: 
i c$h 

Provided that, whcrc thc pcrEon acquiring thc right is a minor or 
otherwbe disqualified, his guardian or other person ]laving cl:argt. uC hi6 
property shall make the report to the Taltrthi. 

Provided further that, where a persl:n claims t u  ;lave acquired a right 
with the permission of the Collector where such permission is required 
under the provisions of this Regu.lation or the rules made thereunder or 
any other law for the time being in force, such person shall, on being 
required by the Talathi so to do, produce such evidence of the order by 
which such permission is given as may be required by rules made under 
this Regulation. 

Explanation I.--The rights mentioned above include a mortgage without 
possession, but do not include an easement or a charge not amounting to 
a mortgage of the kind specified in section loo  of the Transfer of Property 
h t ,  1882. 4 of 1882, 

Explanation 11.-A person in whose favour a mortgage is discharged or 
extinguished, or lease determined, acquires a right within the ineaniilg 
of this section. 

Explanation 111.-For the purpose of this Chapter the term "?'cilathi" 
includes any person appointed by the Collector to perform the duties of a 
Talathi under this Chapter. 

fie.gister of 143. (1) The Talalhi sha.11 enter in a register of mutations every report 
mutations lizade to him under sectiou 142 or any intimation of acquisition or transfer and rcgister 
of disputed received under section 147 or from the C:o?lcctor. 
casts. 

( Z j  Whc.ne\:el, :I 7'(llicf,hi, ITI;:.~;C?S ;!II elltry i l l  the1 l.c:gisttr of I ~ ] ~ , I ~ : L ! ~ C ~ E S /  
- ,  

j 1 <! 1 ;;t t,JlC: L<~J. J);!L:L 1.4, :;I y;;<j;;i; :l.).> :-, c,ojyi ?jj ?.[,is ( :0.1- j~ 'I tic! C L ; - ~ { , ~ J T  ;? r:,c-,j t-j,. i .. 
picuous place ill.; bhcl,udi, a n d  shall give wrib.tcn iniirnatioll lo all 



~ E C .  1J THE *GAZETTE OF INDIA EXTJ;~AOR~)INARY 335 

persons appearing from the record of rights or register of mutations to 
be ~n te re s~ed  in the mutation, and t,o any other persons whom he has 
reasoli to believe to be interested therein. 

(3) When any objection to any entry made under sub-section (1) in 
the register of mutations is mace either cr2lly c r  ir, writing tc the Talrlthi, 
it shall be the duty of the Tulathi to enter the particulars of the objec- 
tion in a register of disputed cases and the Talathi shall at once give a 
written aclinowledgement for the objection to the person making .it in the 
prescribed form. 

(4) Disputes entered in the register of disputed cases shall as far as 
possible be disposed of within one year by a revenue or survey officer 
not below +.he rank cf an Aval Karkun and orders disposing of objections 
entered in such regster shall be recorded in the register of mutations 
by such officer in such manner as m'ay be prescribed by rules made by the 
Administrator in this behalf. 

(5) The transfer of entries from t11e register of mutations to the re- 
cord of rignts shall be edected subject to such rules as may be made by 
the Administrator in this behalf: 

Provided that an entry in the register of liluta'iioas shall. not be trans- 
ferred to the of rights until such entry has been duly certified. 

(6) Entries in the register of mutations shall he kested and if found 
correct, or after correction, as the case may be, shall be certified by any 
revenue or survey officer not below the rank of an Aval Karliun in such 
manner as may be prescribed: 

Provided that no such entries shall be certified unless notice in that 
behalf is served on the parties concerned. 

(7) The Administrator may direct that a register of tenancies shall i I 

be maintained in such manner and in accordance with such procedure 1 

as may be prescribed. 
' / 

requisition under sub-section (I) ,  shall at once give a written acknow- 
ledgement thereof to the person furnishing or producing the same and 
shall endorse o n  any such document a note under his signature stating 
the fact df its pi.ocluction and the date thereof and niay return the same 
irnmecii~tely' after keeping a copy of it, if necessary. 

(3) 1S\rr2ry holdel, of agricultu~.xl! land ( incl~~ding a tcrla~it if he is 
liable to  y):5\1 Ia.nct revelil~e tilerei'o:) , 011 making an c?..p~~licntioi~ in that 
bejl:,i.j iR. T\:yji[iyjg, ~ ~ i ~ ; ~ y  be s;ii~!jjiccj hs.7 .Y Lllc< yi-(L!<Li,jii ~,x:if.;-j :; 13~l~3!L]t:[ po,j- 

i.aii-iillg ;;a copy of tile 1.ecoi-cl of rig;:~ls pertaining to such land. 
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( 4 )  The booklet shall also contain information regarding the payment 
of land revenue m respect of land and other Government dues by the 
holaer or, as the case may be, the t e n a t  and also information as respects 
the cult~vatlon ot his land and the areas d crops sown in i t  as shown in 
the vlilage accounts ana such other matters as may be prescribed. 

(5) Every such booklet shall be prepared, issued and maintained in 
accordance with the rules made by the Administrator in that behalf and 
such ru1es"may provide for fees to be charged for preparing, issuing and 
maintaining the booklet. 

I 

Fine for 1 ,  145. Any person neglecting to inake the report required by section 

I: 1 :ig~'pdyi_" 142 or furnish the information or produce the documents required by sec- 
formation. tion 144 w~th in  the period specified in that section shall be liable, a t  the 

discretion of the Collector, to be charged a fine not exceeding five rupees, 

! $ whch shall he  recoverable as an arrear of land revenue. 1 ;  I!, 

!I 1 Resuisitioil 146. Subject to rules made in this behalf by the Adn~inistrator- 
I I of sssistance 

( ' i  i in preparz- 
tion of maps. ( a )  any revenue officer or a Talathi may for the purpose of prepar- 

'1 Y 

I ; ing or revisiilg any map or plan required for, or in connection with, 

I : any record or register under this Chapter exercise any of the powers 
i ii of a survey officer under sections 74 and 75 except the power of assess- 
i k  j 1, ing the cost of hired labour under section 75; and 

( b )  any revenue officer of a rank not lower than that of an Assist- 
ant or Deputy Collector or of a survey oficer may assess the cost of 
the preparation or revision of such map or plan and all contingent 
expenses, including the cost of clerical labour and supervision, on the 
lands to which such maps or plans relate and such costs shall be 
recoverable as an arrear of land revenue. 

147. When any document purporting to create, assign or extinguish 

the Registration Act, 1908, the officer regstering the document shall 16 of rgo8, 
send intimation to the Talathi of the village in  which the land is situate 
and to the Mamlatdar, in such form and a t  such times as may be 

148. The Collector may, a t  any time, correct or cause to be corrected 
any clerical errors and any errors which the parties interested admit to . 
have been made in the record of rights or registers maintained under this 

Provided that, when any error is noticed by a revenue officer during 
the course of his i.nspection, no such .error shall be corrected unless a 
notice has beell given to tlie parties and objections, if any, Pave beela 
disposed of finally in accordaiice with tlie proceclure relating to &.sputecl 

. .be prescribed. 
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150. An entry in the record of rlghts, and a certified entry in the Presu!np'iu" 
of corr cct- 

register of mutations shall be presumed to he true until the contrary is ! I ~ S S  of en-  

proved or a new entry is lawfully substituted therefor. trles 111 
record o i  
rights and 
register of 
mutatio~is. 

151. No suit shall lie against the Government or any officer of Govern- Bar suits- 

ment in respect of a claim to have an entry made in any record or register 
that is maintained under this Chapter or to have any such entry omitted 
or amended. 

13.-Rights in unoccupied land 

153. The provisions of sections 154 to 160 (both inclusive) shall apply Application of provision 

to those areas in the Union territory to which provisions corresponding of sec,io,s 

thereto applied immediately before the commencement of this Regula- ' 0  160. 

tion; but the Administrator may, by notification in the Official Gazette, 
apply the sections aforesaid to such other areas in the Union territory 
as may be specified in the notification. 

Mistar Pat - 154. (1) The Collector shall consistently with the provisions of this ,k. 
Regulation and the rules made thereunder, prepare a Nistar Patrak 
embodying a scheme of management of all unoccupied land in a vi1la~g-e 
and all matters incidental thereto, and more particularly the matters 
specified in section 155. 

(2) A draft of the Nistar Patrak shall be published in the village an.d 
after ascertaining the wishes of the residents of the village h- the 
manner determined by the Collector, it shall be finalized by the Collector. 

(3) On a request being made by the village panchayat, or where there 
is no village panchayat, on the application of not less than one-fourth ~f 
the adult residents of a village, the Collector may, at  any time, modify 
any entrv in the Nistar Patrak after such enquiry as he deems fit. 

r ~ a t r a k ,  that Matters to  
. . be provided , .  . .  

(a )  the terms and conditions on which grazing of cattle in the 
village will be permitted; 

( b )  the terins and conditions on which and t.he extent to which 
any resident of the village may obtain- 

(i) wood, timber, fuel or any other forest produce; 

minor mineral; 

( c )  tile iilstructions 1-cgulati!l~; generally the gr:i-r.ing of cattle a ~ l d  
ihe removal of articles i~lemltioned in clause (b) ; 

( (1)  2!'ly c?!l?~!. Ill:ltt~! i'i~Cilii?i;<! ti! I:,.: l;iiCO?:C!ed i!: \ [>-  :VZS:<!.: 

Patrak by o r  u r ~ d e r  illis Reg~l.?:iti~i~. 
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156. In preparing a Nistar Pati-ak the Collector shall, as far as possible, 
''I Nistar n~a!ie provision for- 

( a )  free grazing of the cattle used for agriculture; 
matters. 

(b) removal free of charge 'by the residents of the village for 
their boncc fide domestic consumption of any- 

(i) forest product; 

(ii) minor minerals; 

( c )  the concessions to be granted to the village craftsmen for the 
removal of articles specified in clause (b) for the purpose of their 

157. (1) Where the Collector is of the opinion that waste land of any 
la,nd of village is insufficient and it is in the public interest tc proczecl under this 
another section, he may after such enquiry as he deems fit, order that the residen.ts 

of the village shall have a right of Nistar or a right d ?razing cattle, a.s 
the case may be, in the neighbouring village to the ertc-nt specified in the 

ncighbouring village under sub-section ( I ) ,  or Government forest many 
rriake an application to the Collector for recording their right of passage 
for the purpose of exercising the rights. 

(3) If ,  on enquiry into an application made under sub-section (2) ,  
t h ~  Collector finds that the right of passage is reasonably necessar:y to 
enable such residents to exercise a right to graze their cattle iu any other 
..rillage or in a Golrernnlent forest, he shall pass an order declaring that 
such righ.t of passage exists and shall sta.te the condition:; upon ~ : ~ l ? i d ~  it 
s h ~ ~ 1 1  he exercised. 

(-1) The Collector shall, thereupon. determine the route of passage 
through unoccupied land and shall restrict such routc in such manner 3 
as to cause minimum incol1venience to ike residents of the v i l l ~ g e  through 
which it passes. 

(5) The Collector may, if he thinks fit, demarcate such route. /I 
(6) Every order passed by the Collector under this section shall. he 

recorded in the Nistar Patrak. 

158. (1) As soon as may after the commencement of this Regula- 
tion, the Collector shall, according to any general or special orders made 
by the Administrator in that behalf, ascertain and record the customs in 
each village in regard to- 

(a) the right to irriga-tion or right of way or otlier easements, 

(b) the right to fishing. . . 

in any land or water not belonging to or controlled or nlanaged by the 
Government or a local authority, and such records shall be known as the 
Wajib-U,T-arz of the village. 

',,,I..: ,. , . j .  
. . 

,. ,,I,:cL [;I; tll(; de:.i:j(j:: o !  :: ci7;.ii (!GI!!'~ i!? a ?i!il i l ! 5 i i i i i ! , t h : i  i1niIt.1' ?<!.lh.. 
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section ( 2 ) ,  institute a suit in a civil court to have such entry cancelled 
or modified. 

! 

( 4 )  The Collector may, on the application of any person interested 
therein or on his own motion, modify any entry or insert any new entry 
in the Wajib-ul-arz on any of the following grounds:- 

( a )  that, all persons interested in such entry wish to have it mod& 

( b )  that, by a decree in a civil suit, it ha.s been declared to be 
erroneous; or 

(c)  that, being founded on a decree or order of a civil court or 
on the order of a revenue officer, it is not in accordance with su.ch 
decree or order; or 

(d) that, being so fo,unded, such decree or order has subsequently 
been varied on appeal, revision or review; or 

( e )  that, the civil court has by a decree determined any custom 
existing in the village. i 

159. ( 1 )  The fldministrator may make rules for regulating- Regulatien of fishing, 

(a)  fishing in Government tanks; hunting, etc, 

( b )  the removal of any materials from lands' belonging to the 
Government. 

(2) Such rules inay provide for the issue of permits, the conditions 
attaching to such permits and the impositi0.n of fees therefor and other 
incidental matters. I 

160. ( 1 )  Except as otherwise provided in this Regulation, any person Punishment 
for contra- 

who acts in contravention of the provisions in sections 154 to 159 or the vention of 

rules made under section 159 or who contravenes or fails to observe any 
provisions. 

rules or custom entered in the Wajib-ul-am or commits a breach of any 
entry entered in the Nistar Patrak shall be liable to such penalty not 
exceeding rupees one thousand as the Collector may, after giving such 
person an opportunity to be heard, deem fit; and the Collector may 
further order confiscation of any produce, or any other produce which 
such person may have appropriated or removed from lands belonging to 
Government. 

(2) Where the Collector passes an order imposing a penalty under this 
;section, he mag direct that the whole or, any part of the penalty may be 
applied to meeting the cost of such measures as may be necessary to 
prevent loss or injury to the public owing to such contravention, breach 
or non-observance. I I 

CHAPTER XI 

REALISATION OF 1,AND REVE'NUE AND OTlIER REVENUE DzMAhDS 

163. (1 )  I<vcry occ7.1pant or lesser: of Government: as the C.?Se 1.i:lbility for 

illav he, shzll he pri;riarily liable t o  the (q0~e:'nmell~ for  the p2p133.e!l̂ t of I""' nue.  

la;lc! r.t?veligc, inclijdilig a!! ari.ccr:; oi' !:!>i: i.r?vunur?, duc: in. T P S - ~ P ? ~  nf t!lc 
land held bgi liinL. Joirll ucc.up"nts and joint holdcra n.bn art: ]ximn.ri'iy 

j,iabJe ,lnder ty,is  sect::^.^. shaz be jointly mc! sa i~~ j :~ l . l y  liable. 
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(2) In the case of default of any person who is primarily liable under 
this section, the land revenue, including the arrears as aforesaid, shall be 

- recoverable from any person in possession of the land: 

Provided that, where such person is a tenant, the amount recoverable 
from him shall not exceed the amount of land revenue relatable to the 
period of his tenancy: 

Provided further that, when land revenue is recovered under this sec- 
tion froill m y  person who is not primarily liable for the same, such person 
shall be allowed credit for any payments which he may have duly made 
to the person who is primarily liable, and shall be entitled to credit, for 
the amount recovered from him, in account ,with the person who is 
primarily liable. 

G~~~~~~~~~ 162. (1) The arrears of land revenue due: on account of land shall be a 

(2)  The claim of the Government to any monies other than arrears of 
land revenue, but recoverable as a revenue demand under the provisions 
of this Chapter, shall have priority over all unsecured claims against any 
land or the holder thereof. 

Dates on 
which land 163. (1)  The land revenue, payable on account of a revenue year shall 
revenue falls fall due on the first day of that year, but payment will be required only 
due and is 
payable. On the dates to be fixed as provided under sub-section (2). 

(2)  The Administrator may make rules providing for the payment 
of land revenue in instalments and on dates (hereinafter referred to as 

(3) The payment of land revenue to the person prescribed under sub- 
Section (2)  may be made in cash or may, at the cost of the remitter, be 
?emitted by money order. 

(4) Any period intervening between the first day of the revenue year 
and any date fixed for the payment of land revenue by such rulesshall be 
deemed to be a period of grace, and shall not affect the provisions of sub- 
section ( I ) .  

under the provisions of 161 or otherwise becomes defaulters. 

Penalty for 165. If any instalment of land revenue or any part thereof is not paid. 
default of 
paymentof ~ i t h i n  one month after tile prescribed date, the Collector may in the case 
land re- of a wilful defaulter impose a penalty n o t  exceeding twenty-fivc per cent. 
venue. 

of the amount not. so paid: 

I'j.o\*itlccj l.),!gt.. no sl,c.!i ljc.llaltJr sllall. l jp  i;n?>o:;::ci for  1\0n-!7a:\rll~cl-?t of 

r,;lp i,lsl;!lmeTlt, tile p ~ ~ - ~ r ~ c ~ i t  01 ~ ~ ~ h i c l ~  i:: ::u!;l,e;iriecl by the order CJ: ilic 
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Adnzinistrator, in respect of the period during which the payment re- 
mained suspended, , .  

i 

166. A statement of account, certified by the Collector or by an Assis- ,","CEpg 
tant or Deputy Collector or by the Mamlatdar shall, for the purposes of beevidence 
chis Chapter, be conclusive evidence of the existence of the arrear of the :K::rs. 
amount of land revenue due, and of the person who is the defaulter. 

Process of 167. An arrear of land revenue may be recovered by any one or more recoveq of 

2f the following processes, that is to say,- arrears. 

( a )  by serving a written notice of demand on the defaulter under 
section 169; 

I 

( b )  by forfeiture of the occupancy in respect of which the arrear 
is due under section 170; 

(c) by distraint and sale of the defaulter's movable property 
under section 171; \ 

( d )  by attachment and sale of the defaulter's immovable pro- 
perty under section 172; 

( e )  by attachment' of the defaulter's immovable property under 
section 173; 

(f) by arrest and imprisonment of the defaulter under sections 
174 and 175: 

Provided that, the processes specified in clauses (c) , (d) and ( e )  shall 
not permit the attachment and sale of the following, namely:- 

(i) the necessary wearing apparel, cooking vessels, beds and 
bedding of the defaulter, his wife and children, and such personal 
ornaments as, in accordance with the religious usage, cannot be parted 
with by any woman; 

(ii) tools of artisans and, if the defaulter is an agriculturist, his 
implements of husbandry, except an implement driven by mechani- 
cal power and such cattle and seed as may, in the opinion of the 
Collector, be necessary to enable him to earn his livelihood as such 
and also such portion of the agricultural produce as in the opinion of 
the Collector is necessary for the purpose of providing, until the next 
harvest, for the due cultivation of the land and for the support of the 
holder and his family; 

(iii) articles set aside exclusively for the use of religious endow- 
ments; 1 9 

(iv) houses and other buildings (with the materials and sites 
thereof and the land immediately appurtenant thereto and necessary 
for their enjoyment) belonging to an agriculturist and occupied by 
him. 

168. The processes referred to jn section 167 may be employed for the Revenue 
recovery of arrears of former years as well as of the current year. demands former years of i 

how re- 
coverable 

1Cr.t. (1) A notice of demancl may be issued on or  after the day follow- whennotice 

ing thnt on rrhich ihc ar rear  a c c r ~ ~ e s  of depland 
r112v issut .  

(2) 'l'lio C!o:iec:tor- m:iy Ercj:ri i i l i i t :  t o  i.i;;:e> rnz:lrc orders for  ii-;;; j s ~ i ! ?  i 

of s~ lch  notices, and with the sanction of the Administrator shall f i x  the 
.i 
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costs i-ecoverabie from the defaulter as an arnear of revenue, and direct 
by whom suc l~  notices shall be issued. 

under the provisioils ci section 67 or 68 and credit the proceecis, if any, 
to the clefauiters' accounts: 

Provided that, the Collector shall not declare any such occupancy to 
be forfeited,-- 

(a) unless previously thereto he shall have issued a proclama- 
tion and written notices of the intended declaration in the manner 
provided by sections 1'77 and 178 for sales of immovable property, and 

( b )  until after the expiration of at least fifteen clays from the 
latest date on which any of the said notices shall have been affixed 
as requiled by section 1'78. 

(2)  Such distraints shall be made by such officers or class of officers 
as the Collector under ihe orders of the Adnlinistrator may, fro111 time to 
time, direct. 

172. The Coliector may also cause the right, title and interest of the 

173. (1) If the Collector deeins it inexpedient to adopt any of the pro- 

appoint for that purpose. 
management. 

(2) The Collector or the. agent so appointed shall be entitled t~ 
manage the lands attached and to receive all rents and profits accruing 
therelrom until thc Cnllactnr restores thc  default,^ to the management 

(3) All. surplus Pi-ofits of the land attached, beyond the cost of such 
attachment and management, including the paynlent of the curren't 
land revenue, shall apply in defraying the arrears due in respect of such 

(4) The land so attached. shall be released from attachment and res- 
tored to the defaulter on his making an application to the Collector fo r  
that pur-pose at m y  tiiile within twelve years from the date of attach- 

if at the time that such app:ication is made it appears that 
the arrear has been liquidsted; or 

( b )  if the dcaulter is millirlg to pay balailcc, if any, still due 
1 ; ~  llilll, shall do scj nri'&in su.c]: pcrioci L:s the  Collector r.ila;y 
qiecify in that  bellzlf. 
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(5) If no application be made for the restoration of the land within 
twelve years, or if, after such application has been made, ' the defaulter 
fails to pay the balance, ir" any, still due by him within the period speci- 
fied by the Collector in this behalf, the Collector may sell the right, title 
and interest of the dafaulter in the land without prejudice to the encum- 
brances created prlor to tile attachment of the land; and shall aver 
the sale proceeds to the defaulter after deducting therefrom the sum due 
to the Government and expenses of the sale. 

174. (1) At any time after any arrear becomes due, the defaulter (not A r r e ~ t a n d  

being an agriculturist frc.m whom such arrear in respect of his occcpancy detention of 
defaulter. 

is due) may be arrested anii detained in custody for ten days in the ofice 
of the Collector or of the Mnmlatdar unless the revenue due together with 
the penalty or interest and the cost of arrest and of notice of demand and 
the cost of his subsistence during detention is sooner paid: 

Provided that, no such arrest shall be made unless the default is wilful 
and the defaulter is given an opportunity to show cause against his arrest 
and detention. 

(2) If, on the expiry of teli days the amount due by the defaulter is 
not paid then, or if the Coliector deems f i t  on any earlier day, he inay be 
sent by tne Collector with a warrant, in the form specified in Schedule A, 
for knprlsonment in the civii jail: 

Proviaed that, no delauiter shall be detained in imprisonment for a 
longer perlod than the time limited by law in the case of the execution of 
a decree of a civil court for a debt equal in amount to the arrear of 
revenue due by such defaulter. 

1175. ?'he Administrator may, from time to time, direct by whom the power to 
powers of arrest conferred by section 174 may be exercised, and also fix arrestby 

whom to be  
the costs of arrest and the expenditure to be incurred by .the Goverilment exercised. 

towards the subsistence of any defaulter under detention or impdson- 
iment. 

176. (1) Any defaul te~ detained in custody, or imprisoned, shall forth- Ztay of pro- 
cesIes on 

with be set at liberty and the execution of any process shall, a t  any time, sec,,ity be.- 

be stayed; on the defaulter's giving before the Collector or other person ing given. 

nominated by him for the purpose, or if the defaulter is in jail, before 
the officer in charge of the jail, security in the form specified in Schedule 
B to the satisfaction of the Collector or such other person or officer. 

(2) Any person against whom proceedings are taken under this Chap- 
ter may pay the amount claimed under protest to the officer taking such 
proceedings, ancl upon such payment, the proceedings shall be stayed. 

1'77. Mihen a n y  sale of either movable or immova.ble property is order- Procedure 

.ed under the provisions of this Chapter, the Collector shall issue a procla- ill effecting 
sales. 

mation in the pres.cribed fern with its translation i n  English, Gujarati 
,and Marathi oi the intended sale, specifyixg the time and place of sale, 
and in the case o:f movable property whether the sale is s:~bjcct to coli- 
firmation 01 not a n d  when land pnyjng revc11.u~ to the C~...c~;-i:ricil.t is ic, 

be sold, the YC:-CII.UC ;i:;::ezsed upon it; iogeiilt:~ V V ~ ~ L ~ I  ::115- ~jtl.i(?i* I;::.I~~~c::I!FI:~:;< 

he map think necessary. 
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Notification 
178. (1) A written notice of the intended sale of immovable property. 

and of the time and place thereof, shall be affixed in each of the following 
places, namely: - 

( a )  the office of t h ~  Collector, 

(b) the office of the Murnlatda7', 

(c) the chavdi, or some other ~ u b l i c  building in the village in 
which it is situate, and 

(d) the defaulter's dwelling place. 

(2) In the case of movable properly, the written notice shall be affix- 
ed in the M~amlatdar7s office, and in the chuvdi, or some other public 
building in the village in which such property was seized. 

(3) The Collector may also cause notice of any sale, whether of mov- 
able or immovable property, tc; be published in any other manner that he 
may deem fit. 

(4) A notice referred to in this section shall be in such form as may he 
prescribed. 

(2) No sale shall take place on a Sunday or other general holiday 
recognised by the Government, nor until after the expiration of at least 
thirty days in the case of immovable property, or seven days in the case 
of movable property, from the latest date on which any of the said 
notices shall have been afixed as required by section 178. 

180. The sale may, from time to time, be postponed for any sufficient 

Provided that, when the sale is postponed for a period longer than 
thirty days, a fresh proclamation and notice shall be issued unless the 
defaulter consents to waive it. 

182. If the defaulter or any person on his behalf, pays the arrear in 

due by him at ally time before the property is knocked down, to. the per- 
son prescribed under section 163 to receive payment of the land revenue 
due, or to the officer app~iilted to conduct the sale or if he furnishes secu- 
rity under section 176, the salc shall be stayed. 

183. (1) Sales of perishable articles shall be at  once finally concluded 
by the officer conducting such sales. All other sales of movable property 

Collcctnl- : > i ! i ! ~ l -  sci~cra?Iy C ~ Y  slicci:illy in t h a t  heh;+li'. 

(2) i l l  [lit.: c:ssc of ;::;lc:: x;:?<l:.: > ; i ~ l ) j ( ? ~ : t ,  i.0 coil fit^!-^^: f,ic?;-!< I!-!+ ( ~ ~ c l ] l ~ : < ; ~ o r  
shali divcci. I j y  ~ l ~ ( j r r 1  ~ ~ 1 ~ 1 1  sale:; may hc confirmeci. 
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Mode of 184. (1 )  When a sale is finally concluded by the officer conducting the for 
same, the price of every lot shall be paid for at  the time of sale, or as movable 

soon after as the said officer shall direct, and in default of such payment, p w ' ~ f ~ ~ ~ e  
the property shall. forthwith be again put up and sold. is  concluded 

at once. 

(2) On payment of the purchase money, the officer holding the sale 
shall grant a receipt for the same, and the sale shall after seven days from 
the date of sale become absolute as against all persons whomsoever, unless 
it is set aside under section 191. 

185. (1) When sale is subject to confirmati&, the party who is declared Modeof 
payment 

to be the purchaser shall be required to deposit immediately twenty-five when sale is 
per centum of the amount of his bid, and in default of such deposit, the subjectto 

confirma- 
property shall forthwith be again put up and sold. tion. 

(2) The full amount of purchase-money shall be paid by the purchaser 
before the sunset of the third day after he is informed of the sale having 
been confirmed, or if the said third day be a Sunday or other authorised 
holiday, then, before sunset of the first office day after such day and on 
payment of such amount the purchaser shall be granted a receipt for the 
same, and the sale shall become absolute as against all persons whomso- 
ever after the expiry of a period of seven days after the date of sale if no 
application is made under section 191, or if made, after it is rejected. 

186. In all cases of sale of immovable property, the party who is de- 
clared to be the purchaser shall be required to deposit immediately caseofsale 

twenty-five per centum of the amount of his bid, and in default of such :i&mO- 
deposit, the property shall forthwith be again put up and sold. property. 

187. The full amount of purchase-money shall be paid by the purchaser Purchase- 
money when 

before the expiration of two months from the date on which the sale of to be paid. 

the immo able property took place or before the expiration of fifteen Y 
days from the date on which the intimation of confirmation of the sale is 
received by the purchaser, whichever is earlier: 

Provided that, if the last date on which the purchase-money is t,o be 
paid happens to be a Sunday or other authorised holiday, then, the pay- 
ment shall be made before the sunset of the first office day after such date. 

188. In default of payment within the prescribed period of the full ~ ~ ~ l ~ f  

amount of purchase-money, whether of movable or immovable property, 
the deposit after defraying thereout the expenses of the sale, shall be 
forfeited to the Government, and the property shall be re-sold, and the 
defaulting purchaser shall forfeit all claims to the property or to any part 
of the sum for which it may be subsequently sold. 

189. If the proceeds of the sale, url~ich is eventually made, be less than Liability 
of purchaser 

the price bid by such dcfa.ulting purchaser, the difference shall be re-. for~oss 

coverable from hini by the Collector as an arrear of land ue~~cnue.  by re-sale. 

390. T':vrl-y l . ~ . - ~ : i l ~  c . r f  r,!:c,pc:rtj. i:i tl,:.f:;,l;i! o:II IjayllIelli. r i f  i'!,(i !-,i~.;..~:)>ns~..- No~ific:1rion 
bcforc rc 

:'!10111!\1 s?ial:, erccpi  ~ v l ~ c n  suclr IC-sali: lalies yl;~ce fortllwith, be made ,,,,, 
:!Cter. llle issue of :i fresh notice in the niannctl- PI-escribcci for original sale. 
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191. Sales of movables, except perishable articles, may be set aside sales of mo- 
on the ground of some material irregularity or mistake i n  publishing or 
conductin'g it if a person (on application made within seven days from 

. the date of sale) proves to the satisfaction of the Collector that he has 
usts ined substant-ial injury by reason thereof. 

t3 set aside 192. ( I ! -  At any time within thirty days from the date of sale of im- 
Of ila- movable property an application may be made to the Collector to set aside movables. 

the sale on the ground of some material irregularity or mistake or fraud, 
iri publishing or conducting it; but, except as is otherwise provided in 
sections 193, 194 and 195, no sale shall be set aside on the ground of any 
such irreguIarity or rnistake or fraud, unless the applicant proves to the 
satisfaction of the Collector that he has sustained' substantial injury, by 
reason 1;hereo.f. 

(2) If the application be allowed, the Collector shall set aside the sale, 
and direct', a fresh oEe. 

Order con- 
193. On the expiration of thirty days from the date of the sale, if no 

such application as is mentioned in ~ection 192 has been made, or if such 
application has been made and rejected, the Collector shall make an order 
confirming the sale: 

Provided that, if he has reason to think that the sale ou'gbt to be set 
aside notwithstanding that 110 such application has been made, or on 
grounds other tha.n those alleged in any application which has been re- 
jected, he may, after recording his reasons in writing, set aside the sale. 

Purchaser 194. Except in a case, where land has been sold for arrears which form 
10 set aside a charge on the land, the purchaser may, at  any time within thirty days 
saleunder from the date of sale, apply to the Collector to set aside the sale on the 
certaln clr- 
cumstances. ground that the defaulter had no saleable interest in the property sold; 

and the Collector shall, after due enquiry, pass such orders on such appli- 
cation as he deems fit. 

Application 195. (1) Where imi-novable property has been sold under this Chapter, 
to set aside 
saleby peb any person either owning such property or holding an  interest therein 
sonownlng by virtue of a title acquired before such sale may, a t  any time within 
interestin thirty days from the date of sale, apply to the Collector to have the sak 

set aside on his depositing- 

(a) for payment to the purchaser a sum equal to five per ce?ztum 
of the purchase-mone y ; 

( b )  for payment on account of the arrear, the amounts specified 
in thn proclamation of sale as that for the recovery of which the sale 
was ordered, less any amount which may have been paid since the 
date of sale on that accoullt; and 

(c) the cost of the sale. 

(21 1f such fic!p:j:r:;t, is niodc:~ iuilhin thir ty days f r o i r ~  t11c dnfc.: of sz'c, 

the collector p2sw.n <lrdi:r setting, asit!<: tire salt. 
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196. Whenever the sale of any property is not confirmed, or is set ~~~~~~f 

aside, the purchaser shall be entitled to receive back his deposit or his purchase- 

purchase-money, as the case may be, and the sum equal to five per centum ~ ; l ~ , " ~ t w h e n  
of the purchase-money deposited under clause ( a )  of sub-section ( 1 )  or aside. 
section 195. 

197. After a sale of any occupancy has been confirmed in the manner On confllina- 
tion of sale, aforesaid, the Collector shall put the person declared to be the purchaser purch,.ser to 

into possession of the land and shall cause his name to be rntered in the be Put jn 
possession. 

land records as occupant or holder in lieu of that of the defaulter and cer~,fica~, 
shall grant him a certificate to the effect that he has purchased the land to Of purclla"- 

which the certificate refers. 

198. The certificate shall state the name of the person declared a t  the ofsu i t  
time of sale to be the actual purchaser; and any suit brought in a civil against 

certified 
court against the certified purchaser on the ground that the purchase was purc~laser. 

made on behalf of another person, though by agreement thc name of the 
certified purchaser was used, shall be dismissed. 

199. (1) When any sale of movable property under this Chapter has Applicatioll 

become absolute, and when any sale of immovable property has been of proceeds 

confirmed, the proceeds of the sale shall be applied to defraying the ex- 
of sale, 

penses of the sale and to the payment of any arrears due by the defaulter 
a t  the date of the confirmation of such sale, and recoverable as an arrear 
of land revenue and any other sum recoverable from the defaulter as an 
arrear of land revenue and notified to the Collector before the csniirma- 
tion of such sale, and the surplus, if any, shall be paid to the person whose 
property has been sold. 

(2) The expenses of sale shall be estimated at such rates and accord- 
ing to such orders as may, from time to time, be sanctioned by the Collector 
under the orders of the Administrator. 

200. The surplus referred to in sub-section (1) of section 199 shall not, Surplus not 
to be paid 

except under an order of a civil court, be payable to any creditor of the tocreditors 

person whose property has been sold. except under 
order of 
court. 

201. Notwithstanding anything contained in section 161, the person Certified 

named in the of title as purchaser shall not be liable for- land f i ~ ~ ~ ~ " , ~ ~ y  
revenue due in respect of the land for any period previous to the date forland 

of the sale. revenue 
subseqnei~tly 
due. 

202. Where immovable property is sold under the provisions of th;s Purchaser's 

Chapter and such sale has been confirmed, the property shall be deerned 
to have vested in the purchaser or1 the date when the property is sold 2nd 
not oIi the date when the sale was confimed. 

203. (1) If any claim is set up by a third person to the prope1.t~ attached cl,i,,,, to 

or against uncler the provisiolls this Rc:gulat.ion, the Collector propcrtp "[ached p 
may 011 a forlnal inquiry held after rc~~sona l~ le  notice, admit  oi. rc.lcct i t .  ho,r. be 

. (!isposed of, 

(;ij pc , . s~ l ,  ::piris[ Ivhom an order: ii; nir:clc utldcl. s~l is-scct io~l  ( 1 )  
may, ~yithill OTle ~ ~ 3 1 .  1.1.01n !I><: d;!tc of ih(: o:.~c?.! i~::; i . i !~ltc a s~lii  i~ <i!i!.iil.:.- 

lish the right which he clc..ims to the p170pcriy :ittnchcd or proceeded 
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against; but subject to the result of such suit, if any, the order shall be 
conclusive. 

204. Except as provided in section 205 no officer or other person having 
officer to any duty to perform in connection with any sale shall, either directly or 

indirectly, bid for, acquire or attempt to acquire any interest in the 
property sold. 

205. Where at any sale held under the provisions of this Chapter, there 
is no bidder or the bids made are inadequate or nominal, it shall be lawful 
for the Collector to authorise any of his subordinates to purchase the 
property on behalf of the Governinent for such bid as such subordinate 
may make : 

Provided that, if the property so purchased is subsequently sold by 
the Government within twelve years of the purchase, the following 
amounts shall be recovered from the sale poceeds and the surplus, if any, 
shall be paid to the person whose property has been sold, namely: - 

(a) dues, that is: the principal outstandings with interest; . 

(b) loss of revenue, if any, caused to the Government during t h e '  
period the land remains with the Governn~ent and no persoil takes 
i t  on lease or otherwise; 

(c) actual expenditure incurred in the auction sale; 

(d) penalty equal ta one-fourth of the principal: 

Provided further that, if the property is not subsequently sold as afore- 
said, it may be returned or granted on the tenure on which he held i t  
ilnmediately before its purchase by Government, as the case may be, to 
the defaulter on his paying the arnoul~ts specified in the first proviso, a t  
any time within a period of twelve years from the datc of purchase on 
behalf of the Government. 

206. (1) (a) All sums due on account of land revenue, rent, quit-rents, 

(b) All monies due by any contractor for the farm of any tax, duty 
cess or fee or any other item of revenue whatsoever, and all specific 
pecuniary penalties to which any such contractor renders himself liable 
under the terms of his agreement; 

(c) all sums declared by this Regulation or any ~ t h e r l a w  for the time 
being in force or by any agreement or contract with the Governnlent to 
bc leviable as an assessment, or as a revenue demand, or as an arrear of 
land revenue, 

shall. be levied under the foregoing provisions of this Chapter and all the 
I,ro\~i!;iorls of I h i  C]li.,pt.er shall: so fa,-, ns lnay hc, be al)ylicablc t h c ~ ~ t o .  

( 2 j  1.~1 {i;c c\>cnt (1: thr. rcsi~l'~.i\,liorl of 8113' fnr:~i  rcfc!'l-ctl tcl it1 clause 
( b )  01 sub.-scct.joll ( I ) ,  1 7 0  ;:c').srjTi  ST);!^] j:)c ~'jl!.ii.l(:d !.o any  (r.i-cdil f o l *  ; m y  

payments \ l ~ l ~ i c l ~  Ile lilny llavc made t o  the co~itrncto): In n l ~ t i c i p : ~ ~ i o n ,  
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201. Any person who has received from the Government a free grant Recovery of 
free grants 

of money for any agricultural purpose, subject to the conditioll that he arrear~of 
shall refund the sallle on failure to observe any of the conditions of the E g y l n  

grant, shall, on failure to observe any such condition and to repay the mlsL,se. 

said sum to the Government be liabie to be proceeded against under the 
p r o v i s i ~ n ~  of this Chapter as a re-iienue defaulter; and all the foregoing 
provisions of this Chapter shall, so far as may be, be applicable to such 
person. 

208. Every person, who may have bccomc a surety under any of the 
provisions of this Regulation, or under any other law for the time being surety. 

in force or under any grant, lease or contract whereunder the sum secured 
is recoverable from the principal as an arrear of land revenue including a 
contractor referred to in clause (b) of sub-section (1) of section 206 shall, 
on failure to pay the amount or any portion thereof which he may have 
become liable to pay under the terms of his security bond, be liable to 
be proceeded against under the provisions of this Kegulation as a revenue 
defaulter; and all the foregoing provisions of this Chapter shall, so far as 
may be, be applicable to such person. 

CHAPTER XI1 

209. In all official acts and proceedings a revenue officer shall, in the Subordina- 
tl0Il of 

absence of any express provision of law or any rule made thereunder to 
the contrary, be subjcc, as to the place, time and manner of performing officers. 

his duties to the direction and control of the olficer to whom he is 
subordinate. 

210. Whenever i t  appears to the Administrator, that an order under this g $ : o  

section is expedient for the ends of justice, he may direct that any parti- cases. 

cular case be transferred from one revenue officer to another revenue 
offi,cer of an equal or superior rank. 

211. (1) The Collector, Sub-Divisional Officer or M a m l a t d a ~  may make Power to 
cransfer over any case or class of cases, arising under the provisions of this Regu- cases to 

lation or any other law for the time being in force, for decisioil andfrom 
subordinates, 

from his own file to any revenue officer subordinate to him competent to 
decide such case or class of cases or may withdraw any case or class of 
cases from any such revenue officer and may deal with such case or class 
of cases himself or refer the same for disposal to any other revenue officer 
compe~ent to decide such case or class of cases. 

(2) The Collector, Sub-Divisional Officer. or Mamlaldar  n a y  make over 
for inquiry and report any case or class of cases arising under the provi- 
sions of this Regulation or any other law for the time being in force froill 
his owh file to ahy revemlue offlcer subordinate to him. 

212. (1) B1tei.y reveilue or Siifirey officer not below the rank of an A v a l  Power to  
k'nl'lc~rn in their respective departnlerits shall have power to summon any ~~~',"~~:, 
person whose attendance he consicle~~s necessary citlicr to be cxamined giveevi- 

dence and as a party 01. to  give evicience as a nritl-less or to p~.oduce documents for prodLlcr 

the pl11~~3ai;:~s o f  any  irlcluiry wl-licli s r ~ r h  o 5 i . c ~ ~ .  i:; legally el-ill~oc~el-c~] to documcl:t8, 

3Sm " .,̂ . -> ~~~~*~~**@q~;<.?~":.~?*+ $&T::7%5:$.y$'&: 9:; : ,..<;">;:~g&&;;<~;;;+;~;.;;~;&;j$;~;~;:.,*,;:;;-*~~$<;{;&>g:<;.~;.* 
., . . . . . > .  . . ,. . , .,r.-r>*-:';'d , .. d : *  <. w-,. , > :, ,-, ,, T.!,.,:.;,, . ,& . > ?  :.., ,' -~. . : . , . **  *b.e.,,*.,>;,* 2y7 .;.: ,i.*$"2>:.,&. , , .: :,. , . . < -ii , ,';; , : ;;> .. . , ; . : ;:.+ .;;*..$, ?.+;J .i:,. , .. . , 

f ;%?; ;:, .' ".$U,.'* :. .,A. r.: y . ' . . v . . ,  .,? , ,.,,, , ,..'! .,, 
. .: :, ..., :-:...? : : .: , e..  , . ..: ;, ....,::<::.:..v: i?i ::. j ..:.d : >.  .:...:,: ..,, ;-:: : , . ::.Y~:-. .'* .A,.<L ;:Q.'&: :.*-: ;:j:i.::-*:.: .-: .,&! ..&bd<ck.:. ;; ,>... ,,,* >-A: ;;.2 :L ;: .,-,., ;; 
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(2) A summons to produce documents may be for the production of 
certain specified docuinents for or the production of all docun~ents of a 
certain description in the possession of the person summoned. 

( 3 )  Subject to the provisions of sections 132 and 133 of the Code of 
ri,,ii LL P V ~ . . . . ~ , . , . ~  ,,,, 1908, all persons SG summoned shall be bound to attend, s'of 1908. 

either in person or by an authorised agent, as such officer may direct. 

(4) All persoils summoned as aforesaid shall be bound to state the 
truth upon any subject respecting which they are examined or make state- 
ments and to produce such docuinents and other things as may be required. 

S u ~ n ~ n o n s  213. (1) Every summons shall be in writing in duplicate and shall state 

(2) The sulnnlons shall be served by tendering or delivering a copy 
of it to the person sui~iinoned or, if he cannot be found, by affixing a copy 
of it to some conspicuous part of his usual residence. 

Compelling 214. If any person on whoill a suininons to attend as witness or to 

attendance of witness. produce ally document has been served fails to comply with the summons, 
the officer by whom the summons is issued under section 212 may- 

(a) issue a bailable warrant of arrest; or 

(b)  order him to furilisll security for appearance; or 

(c) impose upon him a fine not exceeding fifty 'rupees. 

215. (1) Subject to the provisions of this Regulation, and the rules 

by tendering or delivering a copy thereof, or sending such copy by post 
to the person on whom it is to be served, or his authorized agent, or, if 
service in the ~nallner aioresaid caililot be made, by affixing a copy there- 
of a t  his last kllown place of residence or at  some place of public resort 
in the village in which the land to which the notice relates is situated or 
1rom which the land is cultivated. 

(2) No such notice shall be deemed void on account of any error in 
the name or designation of any person, or in the description of any land, 
referred to therein, unless such error has produced substantial injustice. 

witnesses. witnesses. 

any party due to the failure of the opposite party to pay the requisite 
process fees for such service, the case or proceeding may be disnlissed in 
il?lault of paymr'nt of such process fees. 
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(3) The party against who111 any order is passed under -sub-section (1) 
or (2) may apply within thirty days from the date of such order to have , 

it set aside on the ground that he was prevented by any suficient cause 
from paying the requisite process fees for service of a summons or notice 
on the opposite party or from appearing at  the hearing and the revenue 
or survey officer may, after notice to the opposite party which waspresent 
on the date on which such order was passed and after making such 
inquiry as he considers necessary, set aside the order passed. 

(4) Where an application filed under sub-section (3) is rejected, the 
party aggrieved may file an appeal lo Ihe a,uthority to whom an appeal 
lies from an original order passed by such officer. 

(5) Except as provided in sub-section (4) or except where a case or 
proceeding before any such oificer has been decided on merils, no appeal 
shall lie from an order passed under this section. 

218. (1) A revenue or survey officer may, from time to time, for Adjournment 

to be recorded, adjourn the hearing of a case or proceeding before him. Ofhearing. 

(2) The date and place of an adjourned hearing of a case or proceed- 
ing shall be intinl;~ted a t  the time of the adjournment to such of the 
parties and witnesses as are present. 

219. (1 )  In all formal inquiries the evidence shall be taken down in Modeof 

full, in writing, in English or in Gujarati or Marathi, by or in the presence takingevi- 
dence in 

and hearing and under the personal superintendence and direction of, the formal in- 

officer making the investigation or inquiry, and shall be signed by him quiries. 

and the officer shall read out or cause to be read out the evidence so 
taken to the witness and obtain his signature thereto in token of its 
sorrectness. 

(2) In cases in which the evidence is not taken down in full in writing 
by the officer making the inquiry he shall, as the examination of each 
witness proceeds, make a memorandum of the substance of what such 
witness deposes, and such memorandum shall be written and signed by 
such officer with his own hand, and shall form part of the record. 

(3) If such officer is prevented from making a memorandum as rei 
quired aforesaid, he shall record the reason of his inability to do so. 

220. Every decision, after a formal inquiry, shall be in writing signed Writing and 

by the officer passing the same, and shall contain a full statement of the g$::t:$i 
grounds on which it is passed. 

221. Iil summary i.iiquiriesj the revenue or sul"vey offiidel" shall hifigelf, siiiirharL 

hs any such inquiry proceeds, record a minute of the proceedings in his F::i$~ 
own hand in English or ill Gujarati or Marathi embracing the material beconduc: 

averlnents made by the parties intei'ested., the material parts of the ted; 

evidence, the d.ecision and the reasons lor the snrne: 

Pl'ovided thht it. sh~ill  a t  any time be 1an.l'i.ii #ijr s~icli i jff i~cr tcl Conduct 
,<!I> inrlui1.y c.lilicci.c.(l by iliis lic!gulatjo~~ be sui~lrnn~~y untlcl all, (~11. ally 
of t]i(: ~ 'u l c s  tipjj:i(:nblc tci 8 fornln!. inql~j.rg~, if he dcc~z!s fit ,  
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Fbrmaland 222. (1) A.forma1 or summary inquiry under this Regulation shall be 
summary 
inquiriesto deemed to be a judicial proceeding within the meaning of sections 193, 

for the purposes of such inquiry. 

(2) Every hearing and decision, whether in a formal or summary 
inquiry, shall be in public, and the parties or their authorised agents shall 
have due notice to attend. 

duties, shall be conducted according to such rules. applicable thereto, 
whether general 01- special as may have been prescribed by the Admin- 
istrator or an authority ~uper ior  to the oficei- conducting such inquiry, 
and except in so far as controlled by such rules, according to the discre- 
tion of the officer in such way as nlay seem best calculated for the ascer- 
tainment of all essential facts and the furtherance of the public good. 

ments used as evidence shall be restored to the parties wlio produced them, 
or to persons claiming under them on due application being made for the 
same, subject to such charges for copying, searches, inspection and other 
like matters as may be prescribed. 

issued by any officer competent to direct such person's arrest. 

226. All revenue and survey officers and when under their observation 

upon and survey land and demarcate boundaries and do other acts con- 
nected with the lawful exercise of their office under this Regulation or any 
other law for the time being in force relating to land revcnue and in SO 

doing shall cause no more damage than may be required for the due 
perforniance of their duties: 

Provided that, no person shall enter into any building or upon any 
enclosed court or garden attache'd to a dwelling house, unless with the 
consent of the occupier thereof, without giving such occupier a t  least 
twenty-four hours' notice, and in making such entry due regard shall be 
paid to the social and religious sentiments of the occupier. 

22'7. Whenever it is p ro~ ided  by this Regulation or by aiiy other la\%' 
for thc tirfle being in force that the Collector may or shall evict any per4 

follon.ing Inanlier, that is to say-- 

( ( b )  I,$!; sc.l~ving a i 2 o t . i ~ ~  01; tllc: i?c!-sor~ 01% l?ersbns in ]:~o:sclssion rf. 
quiring Jljru tl)cm (\s.!ii.llill surl l  til:.ic 2s l'il;l)r ; \]:~~'!P~T:'  ! . < ~ ~ l ? . ~ l l ~ l ~ l ~ > ~ C ?  

z.-fier P . e ~ ~ i p i  ( 1 1 ~  said I ~ U ~ ~ C C )  to vacate the land, and 
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(b)  if such notice is not obeyed, by removing or deputing a' sub- 
ordinate to remove, any person who may refuse to vacate the same, 
and 

(c) ~f the officer removing any such person shall be resisted or 
obstructed by any person, the Collector shall hold a summary inquiry 
into the facts of the case, and if satisfied that the resistance or 
obstruction was without any just cause. and that such resistance or 
obstruction still continue, may, withoul prejudice to any proceedings 
to which such person may be liable under any law for the time being 
in force for the punishment of such resistance or obstruction, issue a 
warrant for the arrest of the said person, and on his appearance com- 
mit him to close custody in the ofiice of the Collector or of the 
Mam1atdn1- or scnd him with a warrant. in the form specified in 
Schedule D, for i~nprisonn~cnt in thc civil jail for such period not 
excceding thirty days. as may be necessary to prevent the continuance 
of such rcsistancc 01. obstruction 

228. A revenue 01. Furvry officer may give and apportion costs incurred ~ ~ ' f ~ ~ ~  
in any case or proceeding arising under this Regulation or any other law apportion 

for the time being in force in such manner and to  such extent as he thinks costs. 

fit: 

FfF Provided that, the fees of a legal practitioner shall not be allowed as 
costs in  any such case or proceeding, unless suck officer considers other- 
wise for reasons to be recorded by him in writing. 

229. Save qs otherwise provided in any other law for the time Persons by 
whom ap- being in force, all appearances before, applications to and acts to be done pearances 

before, any revenue or survey officer under this Regulation or any other andappli- 
catlons may 

law for the time being in force may be made or done by the  parties them- be ,,d, 

selves or by their recognised agents or b$ any legal practitioner: before and 
to revenue or 
survey 

clrgoS. 
Provided that ,  subject to the provisions of sections 132 and 133 of the 

Code of Civil Procedure, 1908, any such appearance shall, if the revenue 
or survey officer so directs, be made by the party in person. 

CHAPTER XI11 

230. (1) In the absence of any express provision of this Regulation, op Appealand 
appellate 

of any other law for the time being in force to the contrary, an  appeal authorities. 

shall lie from any decisioi~ or order passed under this Regulation o r  any 
other law for the time being in force by a revenue or survey officer 
specified in column (1) of Schedule E to the officer specified in column (2) 
of that Schedule whether or not such decision or order may itself have 

I been passed on appeal froin the decision or order of the officer specified 
irl column (1) of the said Schedule: 

Provided that in no case thc number of appeals shall exceed two. 

(2) T T J ~ ~ P I I  on accounl of pl.o1notion or change of dcsignatioi~, a n  appeal 
::;.:;Ji;i:<i ;;I::,; c!c:ci.-;j,,ll 01 i,:-,.j:.! I;(:.-; u~ltlr., this :;.-ctic?l, to  thr  s;aa1c of'licc?~ 
\.,-!Io !-lab; l,n:rscd i.hc? dcc;i:-;io:! (:,I. ol-d(?l- ap l~ra l r r l  against  the ajq?c;il sli.:?il 
ljc l o  such o l h c ~ .  ofliccr co!-~~!)cicnt i n  decide t.hc npprnl to wl~oln i t  inay 
bc tl-ansfcrrc-(1 L I I I ~ C ~ -  the I . ) r ~ \ ~ i ~ i o r l ~  of this R~.!;i:l;~tioll. 
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(2) An order passed in revision varying or reversing any order shall 
be appealable as if it were an order passed by the revisional authority 

232. (1) No appeal shall be brought after the expiration of sixty days 
if the decision or order con~plained of has been passed by an officer inferior 

brought. other case. 

(2) The period of sixty and ninety days referred to in sub-section (I) 
shall be counted froin the date on which the decision or order is received 
by the appellant and in colnputjng the said periods! the time required to 
obtain a copy of the decision or order appealed against shall be excluded. 

Administrator to whom he appeals or applies, that he had sufficient cause 
for not presenting the appeal or application, as the case nlay be, within 
such period. 

(a) admitting an appeal or an application for review under section 

(b) rejecting an application for revision or review; or 

(c) granting or rejecting an application for stay. 

235. Whenever the last day of any period provided in this Chapter for 

may sun~marily reject i t :  

Provided that the appellate authority shall not be bound to call for 
the record where the appeal is time barred or does not lie. 

(2) If the appeal is admitted, a date shall be fixed for hearing and 
notice thereof shall be served on the respondent. 

(3) After hearing the parties, if they appear, the appellate authority 
may, for reasons to be recorded in writ.illg, either annul, confirm, mociify, 

the ca:;e f o r  disposal will1 suck] dilcc;t.lons 3:; it Lhilll:s fit, 
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Stay or 
238. (1) A r.e\<enue or survey officer who has passed only order or his ,,,,,tiu,, of 

successor in oflice mag, at any time before thle expiry of th'e period pres- orders. 
cribed for ap!?eal, direct the execution of s i l ~ h  order to be stayed for 
such time as he thinks fit, provided no appeal has been filed. 

(2) The appellate authority map. at any tirnr, direct the execution of 
' 

the order appealed from, to be stayed for such time as i t  may think At. 

(3) The authority exercising the powers of revision. o r  review may 
d i ~ e c t  the execution of the order under revision or review, as the  case 
may b ~ ) ,  !.o !;7e stayed for such time as it may think fit. 

14j  The appellate au.t<hority or the authoritv exercising the powers of 
rc:rision or  review may set aside or modifv anv direction made under sub- 
::??tion (1). 

(5) The reveiitle or survey office7 or the authnriky directing the 
exec~!tiol? c?f I?? order !.o be stavzd !xa.v impose such conditions or order 
:;nci? s~cci!-r".v tr be furnished as he or it, thinks fit. 

(6) No order directing the stay of execution of any order shall be 
nsssed zvccnt i n  accordance with the provisions of this section. 

239. ( 7 )  The Administrator and any revenue or svrvey officer, not pVn;ee- 
inferior in rank to an Assistant or Deputy Collector. may call for and torandof 
examinn the record of any inquiry or the prcceedings of any subordinate ::;'eate 
r-t..i7enue or surv2v o%cer, for the purpose of satisfying as to the legality or and survey 
propriety of any decision or order passed. and as to the regularity of the $1"f"6:2d 
-!~roceeding':; of such officer. examlne 

rccords and 
(2) The Admicistrator may in the same ma!?ner call for and examine proceedings of subordi.. 

the !~roceecli~~gs of any officer subord-inate to him in anv matter in which nateoficers. 
ncithw a forma'l nor a summary inquiry has been held. 

(3) If in any case* it shall appear to the Adlninisl-??..tor or to 'any 
o!3rl?r rzfe:rred to in sub-section (7) that any docision c r  clrd-r or proceed- 
incrs so called for sF.ou!.! be modified, annulled or revcrs~d ,  h? may pass 
such order thereon as he deems fit: 

Provided that the Administrator or such oEcer shall not varv or 
reverse any order ,affecting any question of right between pr iwfe  persons 
u,;ithout having given to the parties i~ te res ted  notice to appear and to 
be heard ill support of such order: 

Provided furt?:el. that, a n  Assistant or Deputy Collector shall not him- 
seli !,ass such order in any matter in which 2 form21 ingl;.i?*v has heen 
held, but shall submit the record wit,h his opinion to the Cc!llector, who 
shall 1:ass such order thereon as he may deem fit. 

248, ( 1 )  The Administrator and every revenile or survev officer mav, Review of 
orders. either on his ou7n motion or on the applicat.ion of anv party interested, 

review any orde: passed by  himself or any of his predecessors in office 
and pass such orders in reference thereto as he thinks fit: 

Provided that--- 

(I) if t l ? ~  Clnllectoi- or Settlcrnent (Jfficer tliinlrs it necessary to 
:-evicw anp nrder w'nicl-, he has no t  Ilirrsc>l.f pesst?d: or, tlic g:round 
n t , l i p ~  th271 i j i ; ~ f  cf c'jcyic:i~ rxlj.~iz!~, 6:. -1.' P - l c : :  iiy:;i .. < > l > i a i ~  ~; :y :c :~ l , i c~~j  

csf the AcPt~~inistr.afol. 01- t;hci Cnl lcci~, :~,  a:. tklc c.lisr. rno;' I:c, s?n$ if aiil 
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officer subordinate to a Collector or Settlement Officer proposes to 
review any order on the ground~other than that of clerical mistake, 
whether sucIl order is passed by himself or his predecessor, he shall 
first obtain the sanction of the authority to whom he is immediately 
subordinate; 

(ii) no order shall be varied or reversed unless notice has been 
given to the parties interested to appear and be heard in support of 
such order; 

(iii) no order from which an appeal has been made, or which is 
the subject of any revision proceedings, shall, so long as such apped  
or proceedings are pending, be reviewed; 

(iv) no order affecting any question of right between private 
persorls shali be reyiewed except on an application of a party to the 
proceedings, and n i  such application for review of s:l.ch order shall 
be entertained unless it is made within ninety days from the passing 
of the order. 

(2) No order shall be reviewed except on the following grounds, 
namely:- 

(i) discovery of new and important matter or evidence, or 

(ii) some mistake or error apparent on the face of the record, or 
(iii.) any other sufficient reason. 

(3) For the purposes of this section, the Collector shall be deemed 
to be the stlccessor in office of any revenue or survey oEcer who has left 
or who has ceased to exercise powers as 3. revenue or survey officer and 
,to whom there is no successor. 

(4) An order which has been dealt with in a ~ p e a l  or on revision shall . 
not be reviewed by any revenue or survey officer subordinate to the 
appellate or revisiona! authority. 

(5) Orders passed in review shall on no account be reviewed. 

Itder as 241. Whenever in this Regulation, it is provided that a decision or order decisions or 
orders ex- shall be final or conclusive, such provision shall. mean that no appeal lies 
press!y made p 
final. ,rom any such decision or order, but it shall be lawful to the Administrator 

alone to modify, annul or reverse any such decision or order under the 
provisions of section 239. 

CHAPTER XIV 

MISCELLA~~EOUS 

Maps and 
la d records 242. Subject to such &les and the payment of such fees 8.3 the 
ope? to ins- Administrator may, from time to time, prescribe in this behalf, all maps 
pectlons, etc. and land records shall, subject to such restrictions as may be imposed, be 

open to the inspection of the public at reasonable hours, and certified 
extracts from the same or certified copies thereof shall '!I-? giver) to aD 
persons applying for the same. 

Ru!~P, .~ 243. ( 1 )  T h e  Acirninistrator ITlag make rilles not incor?si.stcr~t wi?.:, the 
provisions of th i s  Rr~gv'laiion for the ?)X.;posa of carryin:: into ~ ; ~ f e c ~ ~ ~  ~ 3 g  

. . ;.;,-i:>vrs?(.;:ki: c,; 1.5: Xt::b:e!!,a:i<-,y!, 



(2) In particular and without prejudice to the generality of the fore- 
going prov~sion, s~ci.1 rules liiay pruviue fur ail or any of the rol~owing 
matters, narneiy:-- 

(i) the powers and duties of appeal, superintendence an3 control 
which may bc exercised and discharged by revenue officers under 
sub-section (1) of section 12; 

(ii) the powers which may be exercised by a Circle Officer and 
Circle Inspector over the Tulat l~i  and the duties and functions whlch 
may be perforlned by thein under sub-scction (2) of scction 13; 

(iii) the qualifications of persons on whom powers of an Assistant 
or Deputy Collector or Mamlatdaf may be conferred under section 14; 

(iv) the manner of disposal of the p r~pe r ty  of Government under 
sub-section (1) of section 19; 

(v) the grazing on free pasturage land under section 22; 
(vi) the cutting of trees under section 24; 
(vii) the manner in which trees, bushwood, jungle or other 

natural product vesting in Government shall be preserved or disposed 
of under section 25; 

(viiij the conditions subject to which, wood may be taken with- 
out paynieni of any tax under sub-section ( I ) ,  and the privileges. to 
cut fire-wood or timber may be exercised under sub-section (2),  of 
section 27; 

(ix) the grant of land and the conditions to be annexed to such 
grant under section 30; 

(x) ihe disposal of alluvial land under sub-section (1) of sec- 
tion 31; 

(xi) the conditions subject to which unoccupied land may be 
leased under section 36; 

(xii) the form of application for permission to convert the use 
of land from one purpose to another under sub-section (I) ,  the 
conditions subject to which permission for change of user may be 
granted by the Collector under clause (c) of sub-section (2), the 
conditions subject to which the permission for change of user shail 
be deemed to have been granted under sub-section (4),  the amount 
of fine which the defaulter shall be liable to pay under sub-section (6) 
and the form in which sanad may be granted to the holder for non- 
agricultural use under sub-section (7), of section 42; 

(rciiij the amount of fine to be paid as penalty for using land 
without permission under sub-section (1) of secltion 43; 

(xic) the conditions subject to which the Collector may regu- 
larise the non-agricultural use of any land under section 45; 

(XV) the extraction and removal of mines and minerals under 
sub-section (9) of section 46; 

(xvi) the form in which an application for construction of water- 
course may be made under sub-section (1) of section 47; 

(xvii) the clonc~itions subject to which land rnay be granted to En 
encroachcra under saction 49; Q 

(:cviii) lilt: 1o;:;:l nl .k!ki  \.ciLlli~i wliich opreyaf,iitl; of sei:Gclll 53  
may be suspeuded under sectiorl 5'7; 
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(x is ) ' the  conditions subject to which a holder oi' land shall i;e 
entitled to decrease of assessment and ihe conditions subject io ~ ~ h i c h  
a holder oi land shall be liable for payment of land revenue on 
reappearance oi the land lost by diluvion under section 61; 

(KT)  the manner and alteration of assessment under section 62;  

(xx i )  the assessment of the arnount to be paid as land revenue 
under sub-section ( 1 )  of section 63; 

(xxi i )  the disposal of occupancy under section 67; 

(xxiiz) the coiiditioiis subject to which and the circu-mslances 
in which reduction, suspension or remission of lalid revenue in any 
area rnay be granted under section 72; 

( x x i v )  the maintenance of the records of the area and assessmzn: 
of survey numbers and sub-divisions thereof under section 78; 

partition may be :ejected urlder section 79; 

( x x v i )  the division of s:~:l-vej. numbers into sub-divisions ai~d.  che 
fixation of the assessment 01 the sub-divisions and t h e  ~,e:;ision iher.ec,i' 
under sub-section (2) ,  and the la id  records in wilich the afea aild 
assessment of sub-divisions may be entered u n d e ~  sub-seeiion \ :2) ,  
of section 61; 

j;cxvi~:j the division of lands to be settled into groups ai;ii the 
fixation 01 tile standard rates for each group undei. sub-se::.ion ( I ) ,  

survey numbers and sub-divisions may be fixed by ti?? S~rt l i i~~ic: i~:  
Officer on the basis of their classification value under su.b ssciior; (:j;> 

01 sec i iu~~  88; 

(xxvi i i )  ihe manner of ascertaining the average yield oi crops 
of land for the purposes of the settiement and the maiyner of holdir!g 
the iiiqiliry for that purpose and the manner of submitting the report 
to the Collector under section 90; 

(xx ix )  the mhnner in which a settlement report may be published 
under section 91; 

( x x x )  the manner of giving a notice under section 95; 

( x z x i )  the percentage of the full market value of lands and the 
manner cf publication of the standard rates of non-agricultural assess- 
ment fixeci or revised and the manner in which the full inarlret value 
may be estimated under section 106; 

(xxxi i )  the occupations under clause ( I ) ,  and the period and 
conditions under ciause (5), of section 110; 

(xxxi.i.z) the factcrs to be taken into account for the fixation of 
the amount of survey fee under sub-section (2) of section 120; 

(axx iv )  the manner in which the maps and registers in ~ ~ h i c h  
the results oi operat.ions conducted under section 119 shall be recorded 
and the proportion of contribution to be made by a viilage parichayat 
to the cost 01 preparing such maps under section 121; 

( X X X U )  tlle charges or fees for grantin.g a copy of saiiac! 111lder 
section 124 
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may be levied. on the holders of land in a demarcated sui-ve?y nurn-ber 
or sub-division, undei- sub-section (2) of secti:;n 129; 

(xxxuii) the manner of pubiication oi the plan to revise the 
boundaries by the survey officer under sub-section (3), and the 
null~ber of meirlbers constituting a village committee, and the manner 
in which the 2crnmittee shall be eieciea uiiilei. s~b-section (?!, of sec- 
tion 130; 

(3:xx.u:Lii) the determination of the description of the boundary 
marks c7nd survey marks, the rnanner in which they shall be cons- 
tructed, laia out, maintained or repaired and the dilllensions and 
mate ria!^ of boundary and survey ma.rks, under section 132; 

(xxxix) the manner of demarca t i~~g  b o u a d a ~ y  marks, and of re- 
pairing and renewing such marks, und2r sect~on 135; 

(xl)  the particu.lars which a record-of-rights shall include under 
section 141; 

(xli) the nature of evidence that may be produced under the 
second proviso to section 142; 

(xlii) the form of ackno\vledgment to be given by a Talathi 
midel: sub-section (3) ,  the ma-nner in \vi-!ich the criiers disposing of 
objections may hc recorcted in ?,he i-egiater of mutations under sub- 
sect,ioil (4 j ;  the transfel. of cntl;c.s Iron: i;?;. .,ecI;f.> , .,r of mutations to 
the record-of-rights under sub-section (51, ihe matter in which entries 

, . :, 
in the register of m u ~ a t i o i ~ s  lazy be ce:?t::ied ?.:.rider sttb-sectioi~ (6), 
and the lnaniler in wiiich an:! the proccdi:re in accordance with 
which register of tenancies may be maintained under sub-section (7), 
of sectioa 1.43; 

(xliii) the matters which the booklet may con.tain under sub- 
section (4): the preparation, issue al?d maintenanre of boolrlet and the 
fees to be charged therer'o;. under s7L:b-scc:.i~n (5), of sectioil 144; 

(xliv) the of assistance In  he preparation of maps 
under acction 146; 

(:xiv) the form in which and the times a t  which intimalion of 
transfers by registering officers may be sent under section 147; 

(xlui) the land records to be prepared under section 149; 

(xbvii) the payment of ].and revenue in instalments and the 
dates on which, the persons to whom and the  places whereat such 
instalsnenis may be paid, under sub-section (2) of section 163; 

(xle:iiij the conditions subject to which, and the circumstances 
in which, occupailcy forfeited to Government inay be sold or  other- 
wise disposed of under section 170; 

(xlix) the form of proclamation to be issued by the Collector 
under section 1.77; 

( 1 )  the form of notice under sub-section (4) of section 178; 

(ii) the manner in which a fresh notice of re-sale of propedy 
may be given under section 190; 

(iii) the conduct 01 ordinary inquiries under section 223; 

(l,i,i6) the c11ai-g~~ f o i  copying, searches, ir!syection and other 
like ;xaitt?rs t ~ r d . e ~ .  soc:ijon 224; 

. : :  : i ; .  . i i ; fees on payrncllf; 
oi \,.!. ,, l)lcfi ' . ]I).>: [.,b a.;i({ ,:L!(:IJ L - ~ S  ,;?);(]I I:,.: o;:)C,,?i :(; 'i.11~: ~ i l i s p ~ c t , i ~ ~ l l  Oi' . . ( . ' , c s  , I ( . .  

public a)-ici ccrtiiieri cxi:,&cts tllcrefrom or. ce1~tifii2d copies ttheseof 
may be given under: :~;ec.tion 242; 
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(ku) any other matter for which rules have to be or inay be 
made under this Regulation. 

244. If any difficulty arises in giving effect to the provisions of this 
remove 
difficulties. Regulation: tile Administrator may, by order, do anything not inconsist- 

ent with such provisions which may appear to be necessary for the 
purpose of removing the difliculty: 

Provided that no such power shall be exercised after the expiry of a 
period of tn7o years from the date of publicaliun of ,this Regulation. 

'tepealanci 245. ( 1 )  The following laws, that is to say,- 

( i )  the Organizacao Agraria for Nagar Haveli published under 
lJortaria Provincial No. 985, dated the 22nd September, 1919; 

(ii) Por'caria Provincial No. 1055, dated the 23rd December, 1920; 

(iii) Diploma Legislative No. 406, dated the 17th March, 1930; 

(iv) Decreto No. 27 : 135, dated the 20th October, 1936; 

(v )  P ~ r t a r i a  Provincial No. 5242, dated the 6th September, 1938; 

(vi) Diploma Legislative No. 1063, dated the 17th August, 1939; 

(vii) Portaria Provincial No. 3635, dated the 2nd April, 1942; 

(viii) Portaria Provincial No. 4852, dated the 10th March, 1949; 

( ix)  Diploma Legislative No. 1370, dated the 19th April, 1951; 

( x )  any other Portaria, Diploma, Decreto or Order issued up to 
the 21st July, 1954, relating to the ainendrnent of the law referred to 
in clause (i). 

in force in the Union territory of Dadra and Nagar Haveli shall, as from 
the commencement of this Regulation, stand repealed. 

(2) Nothing in sub-section ( 1 )  shall affect- 

(a) the previous operation of any law so repealed or anything 
duly done or suffered thereunder; or 

(b) any rigM, privilege, obligation or liability acquired, accrued 
or incurred under any law so repealed; or 

(c) any penalty, forfeiture or punishment incurred in respect of 
any oflence committed against any law so repealed; or 

(d) any investigation, legal proceeding or remedy in respect of 
any such righ*~, privilege, obligation, liability, penalty, forfeiture or 
punishment as aforesaid; 

and any such investigation, legal proceeding or remedy may be instituted, 
coiitinued or enforced and any such penalty, forfeiture or punishment may 
be inlposed as if this Regulation had not been made: 

Provided th2.l a.nything done or ally action talren under any such law 
s:, f a r  3s it js riot inconsistc.nt with the provisions of this I?egulad 

tion, b:! deenled to b;i-\~e br:cil iics::e or. 'iai;:e;-~ 111.icie:- tkrc corresponding 
pro~,risjon.: of  this KeguIation snc? ~ ? ~ a l ' l  c o i i l i n ~ . ~  '((2 h? il? force accorclinglg 

, . unips!_l all< u1ltj.l suljeyst.di.ii ij;~' ni~:yti-~i!ig do:~r? 01. arl: aciiori taken under 
this 1Zegl:l ation. 



SCHEDULE A 

(See sections 16 and 174) 

FORM OF WARRANT TO BE ISSUED BY THE COLLECTOR UNDER SECTION 16 OR 174 

(Seal) 

The Officer in Charge of the Civil Jail at 

WHEREAS AB of was on the day of 19 , 
ordered by to (here skate the substance of the demand 
rn-tdej; 2nd whereas the said AB has neglected to comply with the said 
order. r:nd it has therefore been directed under the provisiolls oi sectics:: 
16,'174 of the Dadra and Nagar Haveli Land Revenue Administration 
Regulation, 1971 that he be imprisoned in the civil jail until he obeys the 
said order, or utiti"le obtains his discharge under the provisions of sec- 
tion 16 or 174 or 176, as the case may be, of the said Regu-lation; you are 
hereby required to receive the said AB into jail under your charge and 
to carry the aforesaid order into execution according to law. 

Dated this day of 19 . (Seal) 

(Signature of the Collector) 

SCHEDULE B 

(See sections 18 and 176) 

FORM OF BOND TO BE REQUIRED UNDER SECTION 18 OR 176 

WHEREAS I, , have been 
to (here state the nature of the 

demand) and whereas I dispute the right of the said 
make the said order, I hereby bind myself to file a suit within fifteen 
days from the date of this bond in the Civil Court of Dadra and Nagar 
Haveli to contest the justice of the demand, and do agree that in the 
event of a decree being passed against me, I will fulfil the same and will 
pay all amounts including costs and interests, that may be due b y  me, 
or that if I.fail to institute a suit as aforesaid, I will, when required, pay 
the above-mentioned amount of rupees (or will deliver up 
the above-mentioned papers or property, as the case may be), and in the 
case of making default therein, I hereby bind myself to forfeit to the 
Government the sum of 

(Signature) 

FORM OF SECURITY TO BE SUBJOMED 'SO THE BOND OF TKE PRINCIPAL 

, hereby declare ourselves securities for the 
that he shall do and perform all that lie 

has sbove undertaken to do and perform and in case of his making default 
herein, vJe hereby bind ourselves to forfeit to the Government the sum 

rupees. 
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SCHEDULE C 

(See  sections 122 and 123) 

FORM OF SANAD FOR BUILDING SITES 

-(The Asoka Capital Motif) 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

WHEREAS the Administrator. with a view to the settlement of the land 
reveiiue; and the record and preservation of proprietary and other rights 
connected wit?; :he ,soili has under the provisions of the Dadra and Nagar 
Ilaveli Land Revenue Administration Regulation, 1971, directed a survey 
of the lanas within the of and ordered the necessary 
iliquiries connected therewith to be made, this sanad is issued under 

1. Naxe  of  viilage/town, 

2, Plot No. 

3. Map sheet No. 

4. Bo~~~i?.aries:--North 

South 

West 

East 

5. Area of the plot. 

6. Shape a!?rI. .?inensions of the plot. 

Y<\u are hereby confirmed iil the said occupancy exempt f r o n  all land 
reven..re (or snblect ,to the pzvment of Rs. per alznurn of the 
land revenue). 

The terms of you:: tenure are such that your occupancy is both trans- 
Ierable and heritable, and mill be continued by the Administrator, with- 
out any objection or question as to title to whosoever shall, from time to 
time. be its lawful holder (subject only to the condition of the payment 
anx:u.ally nf the :+i?pve l a n d  revecue accordine; to the provisions of the 
Dadra and  ~ \ T J ~ : ) T ,  I'T:-,-lel:I Land Revenue Ad;ninistra,tjon Regulation, 1.971 
or of any o - i . l~e~  !aw for the time being in force and to tl7e liabilithr to have 
the said rate ~f assess~nelit revised at  the expiration of a term of 
years reckoned from the and thereafter at  saccessiue pel:iods 

years in ne~petuitv,  and to the necessity for con1pTiance 
~ i ~ i t h  the provisions of the law, from time to time, in force as to the time 
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SCHEDULE D 

(See section 227) 

(Seal) 

To 

The Officer in Charge of the Civil Jail at 

WHEREAS AB of has resisted 
(or obstructed) CD in removing EF (or himself, that is, the said AB) 

certain land in the village of 
-- from the land or foreshore situated at 

and whereas it is necessary, in order to prevent the continuance of such 
resistance or obstruction to commit the said AB to close custody; you are 
hereby required under the provisions of section 227 of the Dadra and Nagar 
Haveli Land Revenue Administration Regulation, 1971, to receive the said 
AB into the jail under your charge and there to keep him in safe custody 
for days. 

Dated this day of 19 

(Signature of the Collector) 

SCHEDULE E 

(See section 230) 

Revenue and survey Officer to whom appeal lies 
officer 

(1) (2) 

1. All revenue and survey officers Sub-Divkional Officer or  such 
subordinate to the Sub-Divisional Assistant or Deputy Collector 

as may be specified by the 
Collector in this behalf. 

2. Sub-Divisional Officer, Assistant Collector. 
or Deputy Collector and Settle- 
ment Officer. 

3. Collector. Admjnjdtra,tor. 1 -- 

V. V. GIRI, 
. . 

President. 

N. D. P. NAMBOODIRIPAD, 

Joint Secy, to the Govt. of India. 
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MINISTRY OF LAW AND JUSTICE . . 

(Legislative Department) 
N e w  Delhi the 8th Decenzber, 1971 

REGULATION, 19.71 

NO. 3 OF 1971 

In exercise of the powers conferred by article 240 of the'Constitutio11, 
the President is pleased to promulgate the following Regulation made 'by. 

CHAPTER I 
. . . .  

PREIJMINAR~ 

commence- 
mc11t. 
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Provided that different dates may be appointed for different provisions 
of this Regulation and any reference in any such provision to the com- 

, 1 Debnitions. 2. T;i this Regulation, unless the context otherwise requires,- 

(I) "Administrator" means the administrator of the Union terri- 
tory of Dadra and Nagar Haveli, appointed under article 239 of the 
Constitution; 

kil (2) "agricultural labourer" means a person whose principal 

1 means of livelihood is the income he gets as wages in cash or in kind, 
or partly in cash and partly in kind, in connection with manual labour 

1: on agricultural land, but does not include a tenant; 

(3) "agricultural land" means land which is used or capable of 
being used for the purpose of agriculture and includes,- 

P # 

8i 
(a) the sites of farm-buildings on or appurtenant to such 

land; 

( b )  grass land capable of being used for the purpose of a@- I culture, 3 
I % 

I I 
but does not include forest land. 

i '1 
Explanation.-If any question arises as to whether any grass land 

is capable of beifig used for the purpose of agriculture, such question 
shall be decided by the prescribed authority; 

' 1  
' 5  

(4) "agricultural season" means the period commencing from 1st 
June and ending with 310th November of any year, or such other 
period as the Administrator may, by notification in the Official Ga- , , 

zette, appoint; 

(5) "agriculture" includes- - j 
(i) horticulture; 
(ii) the raising of crops or garden produce; 

(iii) the use by an agriculturist, or a dairy farmer, of land 
held by him, or part thereof, for grazing his cattle; 

(iv) the use of any land, whether or not an appendage to 
paddy land, for the purpose of rab-manure; 

(v) -dairy farming; i 

(vi) poultry farming; and 
(vi3) stock breeding. 

part thereof is used for any of the pursuits specified in sub-clause, 
(iii) or sub-clause (iv), such question shall be decided by the pres-- 
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(8) "Alwara-holder", in relation to any land, means a person in 

whose favour an Alwara has been granted in respect of that land 
and includes the successor-in-interest of such person and where such 
land has been mortgaged with possession to any other person, such 
other person; 

(9) "appointed day" means the 20th day of August, 1964, being 
the date on which the Land Reforms Commission for the Union terri- 
tory of Dadra and Nagar Haveli was appointed; 

(10) "ceiling area" means the ceiling area within the meaning 
, of section 8; 

(11) "Collector" means the Collector of Dadra and Nagar Haveli 
and includes any officer, not below the rank of a Sub-Divisional 

1 Officer, specially empowered by the Administrator, by no'tification in 
; the Official Gazette, to exercise and perform all or any of the powers 

and functions of the Collector under this Regulation; 

(12) "farming society" means a society registered or deemed to 
be registered as a farming society under any law, for the time being 

. in force, relating to the registration of co-operative societies; 

(13) "forest land" means any land in the Union territory of Dadra 
and Nagar Haveli which the Administrator may, having regard to 
the tree-growth therein, thc object for which such trees or their 
produce are or is put to use or can be used, and the virginity of the 
soil of such land, by notification in the Official Gazette, declare to be 

I a forest land; 

(14) "Government" means the Central Government; 

,(15) "grass land" means land in which naturally growing grass I 

;is the main produce, irrespective of the purpose for which such 
grass may be used; 4 

I 

(1 6)  "joint family" means,- 

(a) in relation to persons governed by ?he Hindu law, a 
Hindu undivided family; /' 

(b )  in relation to others, a .  group or unit the members of 
which are, by custom or  usage, joint in estate or possession or 
residence; i 

(17) "landless person" means an agricultural labourer who does 
not possess any land for purposes of agriculture and who intends to 

, take to the profession of agriculture; 
I 

) "landlord" means a person under whom a tenant holds 
-land and to whom he is liable to pay rent; 

(19) "Land Revenue Regulation" means the Dadra and Nagar 
Haveli Land Revenue Administration Regulation, 3 971; 

(20) "Organizacao Agra).ir" mpans t l ~ e  Or.gani./-:lc.ao Ap.ni.ia f o r  

day of Septenlber, 1919, as a n e n  



(21) "person" includes a company, family, joint family, associa- 
tion or other body of individuals, whether incorporated or not, and 
any institution capable of holding property; 

8 .  . 

(22) "personal cultivation", with its grammatical variations and 
. . cognate expressions, means cultivation by a person on his own ;IT- 

::. count- 

(i) by his own labour, or 

(ii) by t h e  labour of any member of his family, or 

(iii) by servants or by hired labour on wages, payable in 
cash or in kind (but not as a share of the produce), under the per- 

. . sonal supervision of himself or of any member of his family. 

-Explanation ].-Land shall not be deemed to be cultivated under. 
. , 

the personal supervision.of a person or a member of his family un- 
less such person or member resides, during the major part of the 
agricultural season, in the village in which the land or the major part 
thereof is situated or in a place situated within a distance of not more 
than eight kilometers from such village. 

if! , . Explanation 2.-In the case of a person under disability, super- 

/ ! vision by a paid employee on behalf of such person shall be deemed 

i f  to be personal supervision. 

E,xplanation 3.-For the purpose of this clause "member of a 
family" means father, mother, spouse, brother, son, grandson or de- 
pendent sister or daughter and in the case of a Hindu undivided 
family, a member thereof and also a divorced and dependent daugh- 
ter; 

(23) "person under disability" means- 

(i) a widow; OT 

(ii) a minor; or 

(iii) a woman, who is unmarried, or who, if married, is di- 
vorced or judicially separated from her husband, or whose hus- 

.; band is a person falling under su,b-clause (iv) or sub-clause (v) ; 
or 

(iv) a member' of the Armed Forces of the Union; or 
', . 

(v) a person who by reason of some mental or physical dis- 
ability is incapable of cultivating land by personal labour or per- 

. . sonal supervision; 

(24) "prescribed" means prescribed by rules made under this 
Regulation; 

(25) "prescribed authority", in relation to' any provision of this 
Regulation, means such officer or authority as the Administrator 
may, by notification in the Official Gazette, specify in this behalf for 
the purpose of that provision; 

(26) "rent" means whatever is lawfully payable periodically as 
rent, in cad-1 or in kind, or partly in cash and partly in kind, whether 

. .  . .  . as 7 fixed quantity of the produce or as a share of the produce on 
r on account of any right 
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(27) "Scheduled Castes" and "Scheduled Tribes" shall have the 1 same meanings as are respectively assigned to them in clauses (24) 
I 

and (25) of article 366 of the Constitution; i 
I 
I? 

(28) "small holder" means a person who possesses or cultivates 
lanci the extent of which is less than one-fifths of the ceiling area, and 
who earns his livelihood principally by agriculture or by agricultural 
labour; 

(29) "tenant" means a person who possesses land on lease, under 
an agreement, whether oral or written, and includes- 

(i) a person who is deemed to be a tenant under section 41; 

(ii) a person who is a tenant within the meaning of sub- 
clause (9) of clause 2 of the Free Dadra and Nag,ar Haveli Ten- 
ancy and Agriculfural Lands Ordinance, 1961.; 

(iii) r7 Wavaledar; and 

(iv) a sub-lessee, 

but does not include an Alwara-holder, n Terem-holder and a tem- 
porary lessee under the Government referred to in section 5. 

Explanation.--For the purpose of this clause "Wavaledar", in 
relation to any land, means a person who has been given such land 
by the owner thereof in consideration of rendering service to such 
owner and the land so given is under the personal cultivation of such 
person; 

(30) "Terem" means a lease of land granted under article 84 of 
the Organizacao Agraria; 

(31) "Terem-holder", in relation tn any land, means a pcraon in 
whose favour a Terem has been granted in resperlt of that land and 
includes the successor-in-interest of such person and where such land 
has been mortgaged with possession to any other person, such other 
person: 

(32) "to cultivate", with its grammatical variations and cognate 
expressions, means to till or husband the land for the purp~se  of 
raising or improving agricultural produce, whether hy manual labour 
or by means of cattle or machinery, or to carry on any agricultural 
operation thereon; and the expressions "cultivated" and "unculti- 
vated" shall be construed accordingly; 

(33) "to possess land" means to be in lawful and actual posscs- 

(34) "village site" means any area recognised according to any 
survey, custom or usage as village site on the date appointed u~lder 
s t~c  Lion 3; I 

(35) all other words and expressions used but not defined in this 
Regulation, hut  cl~fii3(:rI .in t h ~  Trand Rcrrcnuc Regulation, shall hzvc 
the sarne meanings as a r e  respectively assigned tr) iheui in that IIcgu- 



THE GAZETTE OF INDIA EX'TRAORWINARY 
. -. - . -- - -- - -. -- - 

CHAPTER I1 

ABOLITION OF ALWARA AND TEREM TENURES AND GRANT OF OCCUPANCY ~ I G H T S  

Administrator may, by notification in the Official Gazette, appoint (here- 
inafter referred to as the "vesting date") all concessions granted in res- 
pect of any land held under an Alwara or Terem shall stand extinguish- 
ed and such land shall vest in the Government; free from all encum-. 

4. (1) On and from the vesting date, occupancy rights in respect 

(a) any land (including grass land not' capable of being used for 
the purpose of agriculture) which .has not been put to agricultural 
use by an Alwara-holder or a Terem-holder and which vests in  Gov- 
ernment under section 3 shall be deemed to have been 'granted to the 
Alwara-holder or the Terem-holder, as the case may be, and nothing 
in this Regulation, except the provisions contained in sections 21, 22, 
44, 45, 46, 47 and 48, shall be applicable 'to such land or to any matter 
connected with such land; 

(b) any grass land capable of being .used for the purpose of 
agriculture (including the sites of farm-buildings, if any, on such 
land) which vests in Government under section 3 and which, on the 
vesting date, is in the possession of an Alwara-holder or a Terern- 
holder or a tenant shall be deemed to have been granted to the 
Alwara-holder or the Terem-holder or the tenant, as the case may 
be, subject to the conditions specified in sub-section (2); 

(c) any other land which vests in Government under section 3. 
and which, on the vesting date, is under the personal cultivation of.' 
an Alwara-holder or a Terem-holder or a tenant (including the 
sites of farm-buildings, if any, appurtaining to such land which ow. 
the said date is in his possession) shall, subject to the provisTons of: 
this Regulation, be deemed to have been granted to the Alwara-, 
holder or the Terem-holder or the tenant, as the case may be: 

(i) any forest land; or 

(ii) any agricultural land which falls within the limits of a village 

(iii) any agricultural land possessed by an Alwara-holder or a 
Terem-holder or a tenant in excess of the ceiling area; or 

(iv) any land in relation to which an application has been made 
under section 7 of t h e  Free Dadra and Nagar Haveli Tenancy and 
Agricultural Lands Ordinance, 1961, for so long as such application 
has not been finally, disposed of. . 

(2) Tlie conditions referred to in cia-use (b) of sub-section ( I )  shall 
be the following, namely: - 
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vesting date; 

(b) that the grass land, the extent of which is in excess of one- 
fourth of the extent of agricultural land possessed by the Alwara- 
holder or the Terem-holder or the tenant, as the case may be, on the 
vesting date, shall be brought by him under cultivation within a 
period of two years from the vesting date subject to the further 
condition that at least one-half of such excess grass land shall be 

Provided that if (for reasons beyond the control of the Alwara- 
holder or the Terem-holder or the tenant, as the case may be, proved 
to the satisfaction of the Collector on an application made by him in 
this behalf) one-half of the excess grass land could not be brought 
under cultivation in the first year, the Collector may grant permission 
to  bring under cultivation in the second year such area of the excess 
grass land as has not been brought under cultivation in the first year: 

Provided further that noi such permission shall be granted after 
the expiry of a period of two years from the vesting date; 

(c) that on failure to comply with the provisions of clause (b), 
the occupancy rights in respect of the grass land which remains un- 
cultivated and, which is in excess of the extent of grass land which 
can be possessed as such under clause ( a ) ,  shall, on the expiry of a 
period of two years from the vesting date,-stand forfeited to the Gov- 
ernment free from all encumbrances and the provisions of sections 
5, 21 and 22 shall apply to such land. 

(3) Notwithstanding anything contained in  sub-section ( Z ) ,  if the 
.Administrator is satisfied that, having regard to the nature of any grass 
Band, i t  is not practicable to bring such land or any part thereof under 
cultivation in accordance with the provisions of sub-section (2) he may, 
by order, for reasons to be recorded in writing, exempt such land or part 
thereof from the operation of that sub-section and thereupon Gccupancy 
rights in such land shall be deemed to have been granted to the Alwara- 
holder or the Terem-holder or the tenant, as the case may be, as if h e  
has fulfilled the conditions specified in  .sub-section (2). 

(4) For the purpose of clause (c) of sub-section ( I ) ,  where an Alwara- 
Bolder or a Terem-holder, being a person under disability, has leased out 
any land possessed by him as such or any part thereof to a tenant, such 
Alw~ra-holder or Terem-holder, as the case may be, and not the tenant, 
shall be deemed t.o have personally cultivaled such land or part thereof 
if ,- 

(i) immediately before the time of granting the lease, such Iand 
or part thereof was under his personal cultivation; 

(ii) .at the time of granting the lease, there .\?;as no male membcr 
in his family who could underiake t!lc persona! c~~ltivation o f  sucli 
lsnc! or part  thereof; azd  
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(5) Notwithstanding anything contained in sub-section ( I )  ,- 
(i) where at the commencement of this Regulation there is a 

dwelling house on any land referred to in clause (b)  or clause (c) 
of sub-section ( I ) ,  but not being land covered by the proviso to that 
sub-section, and such dwelling house together with the land appur- 
tenant thereto is in the occupation of a cultivator or an agricultural 
labourer or a village artisan, then, the occupancy rights in respect 
of such dwelling house and the land appurtenant thereto shall be 
deemed to have been granted to the person in such occupation; 

(ii) where a tenant possessed any land under his personal culti- 
vation and the site of any farm-building on such land on the 
appointed day but not so on the vesting date and such tenant has 
been restored to possession of such land or part thereof or such farm- 
building under section 43, then, the occupancy rights in respect of 
such land or part thereof or such farm-building shall be deemed to 
have been granted to such tenant with effect from the date of res- 
toration and the occupancy right, if any, granted to any person in 
respect of such land or part thereof or such farm-building shall 
cease to be effective from that date. 

(7) Any transfer of land made in contravention of the provisions of 
sub-section (6) shall be void and the occupancy rights in respect of the 
land so transferred shall stand forfeited to the Government. 

(8) Any reference in this section to a "tenant" shall be deemed to 
include a reference to a person in possession of the land under a mort- 
gage from a tenant. 

tion 3 and which are possessed by any person and in respect of which 
no occupancy rights are deemed to have been granted under section 4, 
shall be possessed by that person as a1 -temporary lessee under the .Govr 
ernment on such terms and conditions, including payment of rent, % 
may be prescribed, and any such land may be resumed by the prescribed 
authority in accordance with- the provisions of this Regulation, . . - -  . 

Re-attach- 8. (1) If any land which-immediately before it  vests in-the Govern- 
en-bran- ment ' ~ ~ n d e r  zection 3 was subiect to a mortgage, other than- a mortgage 

itith possession, or other encumbrance - and the occupancy rights -in res- 
pect of sudh land  are deemed to have been granted under section 4 t . ~  
the mortgagor or other encumbrancer, then, save as otherwjse pruvidsd 
in sub-section ( 2 ) ,  such mortnaqe or other encumbrance .hall again 
atta.ch itself on the land. and the mortgagee or the holder ,of the other 
encuixbrance, as the case may be, shall exercise his rights accordingly. 



~ E C .  11 THE GAZETTE O F  INDIA EXTRAORDINARY 477 

CHAPTER 111 
CEILING ON POSSESSION OF LAND 

7. Nothing contained in this Chapter shall apply to the following Exemptiot~. 
classes of land, namely:- 

(a) land which is not used or capable of being used for the 
purpose of agriculture; 

(b) land belonging to or held by the Central Government or any 
State Government; 

(c) land belonging to or held by a corporation, including a com- 
pany, owned or controlled by the Central Government or any State 
Government; 

(d)  land belonging to a local authority or held o.n lease by 'or 
from such authority; 

(e) land held or leased by a Land Mortgage Bank; and 

if) iand held by a Inrming society. 

/*- -...- 8 I.1.i. g--anzi-~+f--land for 4he purposes-o-f- thfs- .-Re*-lation. -sh~11-~~be .ailing -area 
uph Y P  tares 

member of a joint family or a farming society, the extent of land which 
such person would get as his share if 'the land possessed by such joint 
family or farming society is partitioned or divided, as the case may be, 

such family shall be entitled to possess land in excess of the ceiling ares 
to the extent of one-fifth of the ceiling area for each member in excess 
of five; so, however, as not to exceed twice the ceiling area in t,he aggre- 

' (4) Where a person, his or her spouse, minor son or unmarried daughter 
possesses any land, the entire land so possessed by them shall be grouped 
together and the provisions of this Chapter shall apply to the total land 
so grouped together as if  such land had been possessed by one person. 

(5) Where an application has been made by any person under section 
7 of the Free Dadra and Nagar Haveli Tenancy and Agricultural Lands 
Ordinance, 1961, 2nd sucll application is pending disposal at the com- 

person. 

;p*iq . *,,~,*2<&%<*~ """ ?z@2wa&$g&*@;a$ ?""-.p--? 
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10. (1) ~otwithstanding anything contained i:? any law for the time 

(a) all transfers whether by way of sale, gift, mortga'ge with 
possession, exchange, lease, surrender or otherwise, and 

(b)  all sub-divisions whether by partition or otherwise, 

made by him on or after the appc!int.ed day, but before the ccmmei~cement 
of this Regulation, shall be ignored: 

Provided that any transfer of land made under article 27 of Organi- 
zacao Agraria shall not be ignored: 

Provided further that where ally such sub-division has been effected 
by metes and bounds, between the appointed day and the coinmencement 
of this Regulation, following t1-1c: death of the person who held the land 
so sub-divided or as a consequence of any order of a Court where any 
suit for partition haa been pending or, the appointed day, any person 
interested may apply to the Collector within such period as may be pres- 
trribed for a declaration that such sub-division shall not 11e ignored under 
this sub-section. 

(2) Where an application has been made to the Collector under the 
second proviso to  sub-section ( 1 1 ,  the Collector shall, after notice to the 
parties interests&, inyuire into the  matter and if after such inquiry, a.nd 
after hearing the parties conce~ned, he is satisfied that the sub-division 
was effected in the circumstances mentioned in that proviso, make a decla- 
ration to that effect and where he is not so satisfied, reject the application. 

11. (1) The foregoing provisions of this Chapter shall mutatis mutun- 
dis apply in  respect of lands acquired subsequent to the commencement of 
this Regulation by sny person through inheritance, bequest, gift, family 
settlement, purchase, surrender, lease or otherwise. 

(2) Where any person acquires land as aforesaid. which together with 
the land, if any, held hy him immediately before such acquisition exceeds 
?he ceiling area, he shall within ninety days of such acquisition, file. a 
statement before the prescribed authority giving the particulars of the 
Sand held by him including the land so acquired, in such manner as may 
be prescribed and the provisions of section 22 shall, so far as m a y  be, 
apply in respect of such statement as if i t  had been filed under section 21. 

(3) No document incorporating any transaction for the acquisition of 
any land in any of the modes specified in sub-section ( 1 )  shall be rcgis- 
tered unless a declaration in writing, duly verified, is made and filed by 
the person who acquires such land before the authority registering the 
docurriei~t under the Indian Registration Act, 1908, as to the total extent 16 of 1908. 

of the land possessed ky him on the date of such registration. 

. . . ... . . 



12. (1) Every person who possesses land in excess of the ceiling area selection of 

shall, within such period and in such manner as may be prescribed, inti- retention land fpr 
mate to the prescribed authority the particulars of the land possessed by within the 
Kim and specify the land which he wants to retain and the prescribed celll%aea. 

authority may, after such inquiry as it deems fit, by order, specify the , 
land which such person is entitled to retain within the ceiling area: I 

Provided that Where the whole or part af the land possessed by such 
person is subject to an encumbrance, then, the land to be retained by such 
person shall include the land so encumbered up to the extent of the ceil- 
ing area. 

(2) If any person fails to intimate the particulars specified in sub- 
section ( I )  within the prescribed period, the prescribed authority may, 
after making such inquiry as it deems fit and after hearing such person, 
by order, specify, subject to the proviso to sub-section (I) ,  the land which 
such person is entitled to retain within the ceiling area. 

CHAPTER IV 

COMPENSATION AND OCCUPANCY RIGHTS 

13. (1) There shall be paid compensation in respect of every land Payment of 

which vests ir, the Government under Chapter 11: compensa- 
tion for 
lands vest- 

Provided that no such compensation shall be payable to an Alwara- ing under 

holder or a Terem-holder for any land in respect of which occupancy Chapter 111 

rights are deemed to have beell granted to the Alwara-l~older or Tcrcm, 
holder, as the case may bc. 

(2) In the case of any land in respect of which an Alwara has been 
granled, the compensation payable to the Alwara-holder shall be an 
amount equal to- 

(i) fifty-five times the annual land revenue assessment payable in 
respect of that land, where occupancy rights are not deemed to have 
been granted to any person under Chapter 11; and 

(ii) thirty-six times the annual land revenue assessment payable 
in respect of that land, where occupancy rights are deemed to have 
been granted to any person under Chapter 11. 

(3) In the case of any land in respect of which a Terem has been 
granted, the compensation payable to the Terem-holder shall be an 
Rmount equal to- 

, 
(i) eighteen times the annual land revenue assessment payable I 

in respect of that land, where occupancy rights are not deemed to 1 
have beell granted to any person under Chapter 11; and 

twelve times the annual land revenue assessment payable 
re occupancy rights are deemed to have 
under Chapter 11. 

(i) occupancy rights in respect of any grass iand are deeined to  
have been granted to any person under clause (b) of sub-section ( I )  
of section 4 and slich occupancy right.3 subsequently stand forfeited 

t.he ( ;ove~<nl .~-~cr~t  u~icler clause (c) of sub-section (2) of that section; 
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(ii) occupancy rights in respect of any land or part thereof or 
any farm-building on such land are deemed to have been grahted to 

then, there shall be paid compensation to the person who is divested of 
siich occupancy rights, and the compensation so payable, in either case, 
shall be an amount equal to the compensation which would have been 
~ a y a b l e  to such person had no such occupancy rights been deemed to have 
been granted to him on the vesting date. 

(5) Where on the vesting date, there is any building or other struc- 
ture on any land in respect of which an Alwara or a Terem has been 
granted and in respect of which compensation is payable under this sec- 
tion, the compensation so payable shall be increased by an amount equal 
to the value of such building or structure which may be determined by 
the prescribed authority in accordance with such rules as may be pres- 

payable in respect of the land and the provisions of sub-section (5) of 
Setion 13 and section 16 shall, so far as may be, apply in relation to  such 
land as they apply in relation to any land in respect of which an Alwara 
or Terem has been granted. 

provisions of sub-sections (2) and (3), be apportioned between the Al- 
wara-holder or the Terem-holder, as the case may be, and the tenant in 
the ratio of 2 : 1. 

(2) Where there is any building or other structure on any land in 
respect of which compensation is payable under sub-section (5) of section 
13 the compensation payable in respect of such building or structure shall, 
subject to the provisions of sub-section (3),  be paid to the Alwara-holder 
or the Terem-holder or the tenant or other person who has a proprietary 
or other interest in the building immediately before the vesting date, as 
the case may be. 

(3) Where the land or building or other structure, in respect of which 
compensation is payable under this Chapter, is subject to any encumbr- 
ance, the value of the encumbrance shall be deducted from the amount 
of compensation payable to the person liable for the encumbrance and 
shall be paid to the holder of the encumbrance: 
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17. The conlpensation payable under the foregoing proyisions of this Manner of 

Chapter shall be paid in cash either in one lump or in annual instalments, ~ ~ ~ ~ ~ $ , - @ '  
not exceeding five, to,gether with interest, from the vesting date or, as the tion. 
case may be, from the date on which the lands in respect of which such 
compensation is payable vested in the Government, on the unpaid balance 
at the rate of six per cent. per annuna. 

18. (1) Every person to whom occupancy rights are deemed to have Occupancy 
pnce paya- 

been granted in respect of any land under section 4, shall be liable to pay ble toGov A 

to the Government occupancy price to the extent hereinafter provided, ernment. 
namely: - 

(i) in respect of any land in which occupancy rights are deemed 
to have been granted to the Alwara-holder of that land, no occupancy 
price shall be payable; 

(ii) in respect of any land in which occupancy rights are deemed 
to have been granted to the Terem-holder, the occupancy price pay- 
able shall be eighteen times the annual land revenue assessment pay- 
able in respect of that land; and 

(iii) in respect of any land in which oczL:pancy rights ale deemed 
to have been granted to the tenant and in respect of any dwelling 
house and the land appurtenant thereto in which occupancy rights are 
deemed to have been granted to a cultivator or an agricultural 
labourer or a village artisan, the occupancy price payable shall be 
thirty-six times the annual land revenue assessment payable in res- 
pect thereof. 

(2) Where the person to. whom occupancy rights are deemed to have 
been granted under sub-section (I) of section 4 is a member of a Schedul- 
ed Caste or Scheduled Tribe, the occupancy price payable under sub-sec- 
tion ( I )  in respect of such land shall be reduced to one-half of the 
amount payable. 

(3) Where on any land in which occupancy rights are deemeci to have 
been granted under sub-section (1) of section 4 to a person there is any 
building or structure in respect of which compensation is payable under 
sub-section (5) of section 13 to any other person, the occupancy price 
payable under sub-section (1) shall be increased by an amount equal to 
the value of such building or structure determined under the said sub- 
section (5). 

19. Where any person had paid any loccupancy price under section 1& ~ ~ f ~ ~ d  .of 
and the occupancy rights in respect of which such price had been paid occupancy 

prim in cease to be effective- certain 
cases. (i) by reason of forfeiture of occupancy rights in respect of any 

grass land to the Government under clause ( c )  of sub-section (2) of 
section 4; or 

(ii) under clause (ii) of sub-section (5) of section 4, 

then, the occupancy price paid by such person shall be refunded to him 
after deducting the land revenue due if any, under the land Revenue 
Regulatior~ (in i ~ s p e t  of thr  land in which oct.upancp rights were grant- 
etl) fol t!ic 1 . ~ 1 i i d  ioi. which :~:cli cccvpnncy right:: Elad bc3r.n erljoyed b y  



4s2 GAZETTE OF INDIA EXTRAORDINARY [PART IT- - - .- -- - -____-_- ____ - _  . __ 
Mode of 
payment of 20. (1) The occupancy price payable under section 18 in respect of any 
occupancY land shall be paid in annual instalments not exceeding six in number, the 
pr ,ce. 

amount of each such instalment being not less than- 

(a)  the annual land revenue assessment payable in respect of 
the land, where the same is payable by a member of s Scheduled 
Caste or Scheduled Tribe; or 

( b j  twice such assessment, in any other case. 

(2) Where the occupancy price is paid in instalments as specified jn 
sub-section (I), such instalments shall be paid along with the annual 
land revenue assessment, and the first instalment shall become due for 
payment before the expiration of the revenue year immediztely follow- 
ing,- 

(i) the date of the order made by the prescribed autliority under 
section 25; or 

(ii) where an appeal has been filed against such or+er, ihe date 
of decision in such appeal. 

(3) Where a person liable to pay occupancy price is also entitled to 
receive any amount by way of compensation under the provisions of this 
Regulation, he may, subject to such conditions and in such manner as may 
be prescribed, adjust the o.ccupancy price against the compensation. 

CHAPTER V 

PROCEDURAL MATTERS 

I I 
I :  Notice to 21. (1) As soon as may be after the commencement of this Regulation, 

furi i ~ h  p u -  
tirulars the prescribed authority shall publish or cause to be published a public' 

notice in the prescribed manner in each village calling upon every Alwara- 
holder, Terem-holder, tenant or other person interested in any land to 
file before him within the prescribed period a statement giving the de- 
tails of such land, his rights therein and such other particu!ars, in such 
form as may be prescribed, so as to enable such authority to determine 
any matter which has to be determined under this Regulation. 

(2) Upon the publication of the notice under s~b-sectioa (I): every 
Alwara-holder, Terem-holder, tenant or 'other person interested in any 
land shall be deemed to have received notice as specified in that sub-sec- 

~. . 
tion. i . . 

(3) Without prejudice to the provisions contained in sub-section (2), 
the prescribed authority may issue individual notices to '  eny Alwara- 
holder, Terem-holder, tenant or other person referred to in  sub-section jj , .. 
(1) calling upon him to file a statement as required under that sub-section 
within such period as may be specified in the notice. 

ihfib I (4) Any person who was interested in any land immediately before 
- the appointed day as an Alwara-holder, Terem-holder, tenant or in  any 

other capacity has transferred any such land'after the said date shall aiso 
of sub- be deernecl to be a person interested in the land for the purpo,, 

sections ( I ) ,  (2) and (3). 
. . ,equir.ecl urtder the 
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or furnishes inadequate particulars, the prescribed authority may obtain, 
in such manner as may be prescribed, the necessary information directly 
or through any agency. 

22. (1) The prescribed ;tuthority shall, as suuil as may he after the $z$zGy 
filing of the statement or obtaining the iniormation under section 21, give authority. 
to the person interested in the land a reasonable opportunity of making 
representation and adducing evidence, if any, in support of such state- 
ment or information and after considering such representation and evi- 
dence and making such further enquiry asai t  may consider necessary, 
pass such order as it may deem fit, determining the following matters, 
namely: - 
esRw- 

(a )  the land in respect of which an Alwara or Terem, has been 
granted (hereafter in this sub-section referred to as "the said land") ; 

(b) the forest or grass land compr.isec1 in the snicl land; 

(c) the agricultural land included within the limit:: of a v~llage 
site and comprised in the said land; 

(d) whether there is any dwelli2g house in the said land and, 
if so, the land appurtenant thereto and the person entitled to occu- 
pancy rights in respect thereof; 

( e )  the land selected by such person for retention under section 
12; 

(f)  the land in which the Alwara-holder 'or the Terem-holder or 
the tenant, as the case may be, is entitled to occupancy rights under 
sub-section (1) of section 4; 

(g) the land in excess of the ceiling area possessed by such 
person; 

.- - I - -  -- 3 - -  - 

/---- - (h) the land which an Alwara-holder or a Terem-holder or a 

-$ ; 
tenant or a mortgagee in possession is entitled to possess as a tem- 
porary lessee under section 5; 

(i) the land which is encumbered, the amount involved and the 
names and other particulars of persons in whose favour the ].and 
stands encumbered; 

(j) the land in respect of which a tenant is entitled to restoration 
under, section 43; and 

(k) any other matter which is necessary or relevant for carrying 
out the purposes of this Regulation. 

(2) The order ,of the prescribed authority under sub-section (1) shall 
be communicated to the person or persons concerned in such manner 3s 
may be prescribed. 

23. (1) The prescribed al~thority may, at any lime, aftcr the vesting ~~~~~~~i~~ 

date and after notice to the person possessing ally land as n temporary of land held 
under tem- 

lessee under section 5, n~:!lte all order dire.cting resumption of such land. porarpleasc. 

(2) On the nleking of an order in respect of aag land under mh-sec- 
ti011 ( I ) ,  sncll lancl lnay be talcen p.ossessio!l of by the prescribed autho- 
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opportunity has been given to the person in possession of such land to 
harvest the same. 

(3) No order under sub-section (1) shall be made in respect of a tem- 
porary lessee of any agricultural land situated within the limits of a vil- 
lage site unless it is declared by the Administrator, by notification in the 
Official Gazette, that the resumption of such land is necessary in the 
public interest. 

24. (1) Any person who is entitled to claim any compensation or any 
part thereof under section 13 or section 14 or secticn !6 may make an 
application to the prescribed authority in such form and within such 
period as may be prescribed. 

(2) On receipt of an application under sub-section (I), the prescribed 
authority shall, after giving notice to all persons who may Is. interested 
in the compensation amount and after making such enquiry as it may 
deem fit and giving a reasonable opportunity to the persons i-nterested to 
make a representation in regard thereto, decide the amount of compensa- 
tion, payable in accordance with Chapter TV, to each of the persons entitl- 
ed thereto. 

payment of 25. (1) As soon as may be after the vesting date, the prescribed autho- 
rity shall issue notice to every person who is liable to pay occupancy price 
under section 18, in such form and in such manner as may be prescribed 
indicating the amount of occupancy price and the land in respect of which 
it is payable. 

(2) Any person who has received notice under sub-section (I) may file 
an objection before the prescribed authority within such period as may 
be specified in the notice and where any such objection is fileti, the pres- 
cribed authority shall, after making such i n q u i r ~  as it may deem fit and 
after giving a reasonable opportunity for making representaticn to the 
person who has objected, and after considering surh representation, if 
any: by order, determine the occupancy price payable and the land to 
which it relates. 

CHAPTER VI 

DISTRIBUTION OF SURPLUS LAND VESTED IN THE G O V E R N ~ N T  

26. (1) For the purpose of this Chapter "surplus land" means- 

(i) land which has vested in the Government under section 3 
but in respect of which no occupancy rights have been or a.re deemed 
to have been granted under any provision of this Regulation; 

(ii) agricultural land possessed by a person in excess of the ceil- 
ing area and vested in the Government under Chapter TIT; and 

(iii) land relinquished by the occupant t,hereof under section 53 
of the Land Revenue Regulation. 

(2) From out of the surplus lands, the Government mag retain- 

(i) all l;l.nds which fall ~ i i h i n  the limits of a village site; 

( i i )  forest lar~ds; and 
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27. (1) The prescribed authority may, subject to sucki rules as may be Allotment 

made in this behalf, allot surplus lands as are fit for agriculture and are h:ypius 
not retained under sub-section (2) of section 26, in the following order 
of priority, namely: - 

( i )  any person who is a member of the Scheduled Tribes and is 
a laridless person; 

(ii) any person who is a member of the Scheduled Castes and 
is a l a~~dless  person; 

(iii) any dependent of a member of the Armed Forces of the 
Union who was killed in action provided that such dependent is a 
landless person or a small holder and is capable of carrying on per- 
sonal cultivation; 

(iv) any serving member of the Armed Forces of the Union or 
any ex-Serviceman who, in either case, is a landless person and is 
capable of carrying on personal cultivation. 

%xpZnnation.-For the purpose of this clause "ex-Serviceman" 
means a person who has been a member of the -9rmed Forces of the 
Union hut does not include a person who has ceased to be a member 
of the Armed Forces as a result of his being duly dismissed or dis- 
charged after cnurt-mart,ial or on account of bad character or as a 
result of desertion; 

(?I) any person who has been rendered laildless as a result of 
grant of occupancy rights to his tenants under scction 4; 

(v.i) any person who has been rendered landless as a result of 
acquisition of his land for a public purpose; 

(cii) any other landless person; 

(viii) any person who is a member of the Scheduled Tribes and 
is a sinall holder; I 

( ix)  any person who is a member of the Scheduled Castes and is I 

a small holder; and I 
I 
\ 

( x )  any other small holder. I 

(2) Notwit'r~standing anything contained in sub-section ( I ) ,  where 
there is a farming society comprising persons belonging to any category 
as aforesaid, such society shall be given preference in the matter of allot- 
ting land to that category of persons. 

( 3 )  The prescribed authority shall not allot to any person land in 
: excess of one-fifths of the ceiling area including any other land possessed 
I by that person: 
t 

Provided that where the allottee is a farming society, only so much 
land shall be allotted, which together with the extent of other lands he12 
by its members, shall not exceed in area one-fifths of the ceiling area 
multiplied by the total number of members of the society. 

(4)  Suhirct to the provisions of sub-section ( 3 ) ,  the prcscribcd autho- 
llty shall allot land in accordance with such rules as may bc prescribed 
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(2) Any transfer of land in contravention of the proviso to sub-sec- 
tion (1) shall be void. 

sz::%gle 29. (1) Every person to whom any land has been allotted under sec- 
b y  allottees. tion 27, shall be liable to pay to the Government occupancy price to the 

extent and in the manner hereinafter provided. 

(2) The occupancy price payable shall be equal to- 

(;a) eighteen times the annual land revenue assessment payable 
tn respcct of the land allotted, where the allottee is a member of a 
Scheduled Caste or Scheduled Tribe, and 

(b) thirty-six Limes such assesuincnt, in any other case. 

(3) The occupancy price payable under sub-section (2) shall be paid 
by the allottee in equal annual instalments not exceeding twelve in num- 
ber, along wit11 the land rcvcnue payable in respect of such land, and the 
first instalment shall be payable before the first day of the revenue year 
immediately following the expiration of a period of five years from the 
date of allol~nrnt. 

CHAPTER VII 
TENANCIES 

32. (1) As from the commencement of this Regulation, no person shall 
lease out any land unless a t  the time of granting the lease he is a person 
under disability and there is no male member in the family who could 
undertake the personal cultivation of such land. 

(2) Where a lease of land has been granted by a person under dis- 
ability in whose family there was no male member who could undertake 
the personal cultivation of such land at the time of granting the lease and 
such lease is subsisting at the commencement of this Regulation, then, 
such lease shall be deemed to be a leasc granted under sub-section (1) 
as from such commencement. 

(3) Every lease of land granted or deemed to be grfrantcd--under this 
section shall be for a period of three years and at the end of the said 
period and thereafter a t  the end of every period of three years, the ten- 



(4) Notwithstanding anything contained in the foregoing sub-sections, 
a member of the Armed Forces of the Union may, on his.discharge rrom 
service or posting to the reserve, resume any land held under him on 
lease within one year of such discharge or posting by giving not less 
than three months notice in writing thereof to the tenant of such land: 

Provided that any land having standing crops thereon shall be re- 
sumed under this sub-section only after a reasonable opportunity has 
been given to the person in possession of such land to harvest the same. 

33. No surrender of land made by a tenant shall be valid unless it is Sui'Pnders 
made in writing and no such surrender shall take effect unless the same 
is admitted by the tenant before the prescribed authority. 

34. (1) No landlcrd shall dispossess this tenant except by way of '?enants not 
resumption or eviction in accordance with the provisions of this to possessed. be dis- 
Regulation. 

(2) Any landlord who contravenes the provision of sub-section (1) 
shall, on conviction, be punishable with fine which may extend to two 
hundred and fifty rupees and the possession of the land shall be restored 
to the tenant or where the tenant is not willing to take possession of the 
land, such land may be leased out by the prescribed authority on behalf 
of the landlord in such manner and subject to such conditions (including 
a condition as to the payment of rent to the landlord) as may be pres- 
cribed, and every such lease shall be deemed to be a lease granted under 
section 32. . . 

35. 
being 
order 

Notwithstanding anything contained in any law for the time Refit by the ~ '~yable  
in force or in any contract or custom or usage or in any decree or tenant. 

of a Court, the rent payable annually by a tenant in respect of any 
land held by him shall not exceed an amount equal to four times the 
annual land revenue assessment payable in respect of that land and the 
tenant shall not be liable to pay rent in kind or to any customa.ry dues or 
to render any service. 

36. (1) Every landlord shall give or cause to be given a receipt for the Receipt for 
rent received by him or on his behalf in such form as may be prescribed, ,P,aFt of 
duly signed by him or his authorised agent. 

(2) Every payment made by a tenant to the landlord shall be pre- 
sumed to be payment on account of the rent due from such tenant for 
the year in which the payment is made unless the tenant has given an 
express intimation in writing to the contrary to the landlord. 

37. (1) Where any landlord recovers from a tenant rent in excess of Refmdof 

the amount due in accordance with the provisions of this Regulation, the ~ ~ ~ ~ ; ~ y  

tenant may, within such period as may be prescribed, make an applica- for recovery 
tion tn the prescribed authority for the refund of the excess amount su 
recovered. 1 

(2)  On receipt of an applicatian under sub-section (I),  the prescribed 
authority may, after giving the landlord and the tenant an opportunity 
oi bein? heard. pass such order as it deenis fit for the refund of the 
amount, if any, recovered in excess and thereupor, tllc landlord shall be 

a1:c such rcf mrd t o  thr tenant I 
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(3) If any landlord recovers f m  a tenant rent in excess of the amount 

1 due in accordance with the provisions of this Regulation, he shall also be 
1 liable to the penalty as provided in this Regulation. 
I 

Eviction Of 38. (1) During the period of operation of any lease granted or deemed tenant. 
ts have been granted under this Chapter, no tenant of a land shall be 
liable to be evicted therefrom or any part thereof by his landlord or by 
any person claiming through or under him, except on application made 
by the landlord to the prescribed authority and under the orders of the 
prescribed authority on any cme or more of the following grounds, 
namely: - 

(a) that the tenant uses or attempts to use land or part 
thereof for a purpose other than agricultural purpose; or 

( 5 )  that the tenant intentionally neglects to take steps within 
reasonable time to cultivate the land for two consecutive agricultural 
seasons; or 

(c) that the tenant has intentionally committed acts of waste 
injurious to the land; or 

fell due. 

(2) On receipt of an application under sub-section ( I ) ,  the prescribed 

(3) Every order made by the prescribed authority under sub-section 
(2) for the eviction of a tenant shall be deemed to be a decree of a civil 
court and shall be executable as such. 

(4) No order for the eviction of a tenant from any land having stand- 
ing crops thereon shall be executed unless a reasonable opportunity has 9 

d 
been given to the person in possession of such land to harvest the same. $ ,* 

c* 

i-@ 

Deposit oi 39. (1) A tenant may deposit with the prescribed authority any rent 
rent payable by him to the landlord, along with an application in such form as 

1 
3 

may be prescribed. I > 

(2) On receipt of an application under sub-section ( I ) ,  the prescribed ?: 
.,e -" 

authority shall cause notice of every deposit to be issued to the landlord 2 ,- 
and after making; such inquiry as it may deem fit, determine whether the ~2 
amount represents the correct amount of the rent due and i f  such autho- is 

rity finds that any further sum is due, it shall allow the tenant such time 
3 

>?% 

and if it  fi11,ds that no further a l l~o .~~n t  is due, or if the tellant deposits 
\vitlli~l 111~ t,illl(: a1lot:retl sucli f u ~ . t l j ~ r  sun1 as is ol~c!zrctl bv s~lch autho- 
 it^', t i i ~  ' ~ ~ ' l i ~ l l t  shall be deemed to have paid rent \\~ii.!liii i'he pe!-iod 
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40. (1) Where a landlord has obtained from, or been granted by, the Remission 
and sus- 

Government any relief by way of suspensioh or remission of the whole pension of 

or part of the annual land revenue assessment payable in respect of his rent. 
land, the landlord shall be bound to give and the tenant of the land shall 
be entitled to receive from the landlord corresponding or proportionate 
relief, by way of suspension or remission, as the case may be, of rent 
payable in respect of such land. 

(2) The nature and extent of the relief which a landlord is bound to 
give and which a tenant is entitled to receive under sub-section ( I )  shall 
be determined by the prescribed authority in such manner as may be 
prescribed. I 

(3) No suit shall lie and no decree of a civil court shall be executed 
for the recovery by the landlord 01 any rent the payment of which has 
been remitted 01- during the, period for which the payment of such rent 
has been suspended under this section. 

(4) The period during which the payment of rent is suspended under 
lhis section shall be excluded in computing the period of limitation for 
any suit or proceeding for the recovery of such rent. 

(5) If any landlord recovers from a tenant rent without giving relief 
to the tenant as provided in sub-section ( I ) ,  he shall be liable to refund 
to the tenant thc amount so recovered by him and shall also be liable to 
the penalty as provided in this Regulation. 

41. (1) Every person lawfully cultivating any land of another person Certain 
shall be deemed to be the tenant of that land if such person is not- 

be tenants (a) a member of the family of such other person; or 

(b) a hired labourer or a servant on wages (payable in cash or 
in kind but not as a share of the produce) who cultivates the land 
under the personal supervision of- 

(i) such other person or of any member of such other per- 
son's family; or I 

(ii) where such other person is a person under disability, 
a paid employee of such other person. 

(2) In the event of a dispute as to whether a person cultivating the 
land is a tenant within the meaning of sub-section ( I ) ,  the same shall be 
decided by the prescribed authority on an application made to it by the 
tenant or the landlord or any other person interested in the land. 

42. ( I )  Where any land has been leased out by any person in ccntra- Tenants to  

vention of the provisions of this Chapter or where any land is not re- E\:y~g~~~ 
sumed by the landlord within a period of one year of the landlord ceasing in certain 

to bc a person under disability, then, the tenant in .respect of that land cases* 
shall be entitled to get occupancy rights over that land. 

(2) Any tenant entitled to get occupancy rights under sub-section 
(I) may make an application to the prescribed authority in such form 

' 

and containing such particulars as may be prescribed. 

(3) After the receipt of an application under s~lb-scctioll ( 2 j .  the 
prescribed authority lllay malie such jnc!uily as it  deelns fit and after giv- 
111g an op l -~o~ . l~~~ i l i  j t o  till> I:?ndlord anc! thi. f ~ n n n i  t o  l ~ c  liehrd i ~ i  thi\ n1::t - - 

- - leiT if the- pt.esc~.ibcd z~rthmity is~s-atksricd illat the t e ~ a n t - i s  elltitled to  
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get occupancy rights over the land, it may pass an order accordingly and 
thereupon the tenant shall be deemed to be the occupant of that land. 

(4) Every tenant who is deemed to be the occupant of any land under 
this section shall be liable to pay compensation to the landlord calculated 
at thirty-six times the annual land revenue assessment payable in res- 
pect of that land. I 

(5) The compensation payable under this section shall be paid in 
cash either in one lump or in annual instalments, not exceeding five, to- 
get.her with interest from the date on which he is deemed to be the occu- 
pant of the land on the unpaid balance at the rate of six per cent. per 
annum. ! 

the land. 

.CHAPTER VIII 

MISCELLANEOUS 

Restoration 43. (1) Where a tenant of any land has on or after the appointed day, 

ant on the date of such surrender or eviction, the prescribed authority 
may suo motu 01- on an application made within the prescribed period by 
the person who was the tenant, restore him to possession of the land or 
part thereof which he surreilderecl or from which hc was evicted unless 
some ollier tei~ant, not being a membcr of the family of the  landlord who 
evicted him, had bona fide been admitted to possession of such land and 
continues to be in such posscssion: 

Provided that a tenant who has been evicted in accordance with the 
provisions contained in the Free ~ a b l r a  and Nagar Haveli Tenancy and 
Agricultural Lands Ordinance, 1961, shall not be entitled to restoration 
under this section. 

(2) Any application made under section 7 of the Free Dadra and Nagar 
Haveli Tenancy and Agricultural Lands Ordinance, 1961, which is pend- 
ing disposal at  the commencement of this Regulation shall be deemed to 
be an application made under sub-section (1) and shall be disposed of 
accordingly. 

(3) The prescribed authority shall, before making an order under sub- 
section ' ( I )  make such enquiry as it may deem fit and give an npfiortunity 

,to the landlord to represent his case. 

(2) Every appeal under sub-section (I)  shall be filed within such 
period as may be prescribed and shall be accompanied by a certified copy 
of the order appealed against. 
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45. (1) An appeal shall lie to the Administrator or to any'person autho- Appeal to 
rised by him in this behalf, against every order passed by the Collector &$"inisur 

r other than an order pa36ed by him in appeal under thi3 Regulation. 

(2) Every appeal under sub-section (1) shall be filed within such 
period as may be prescribed and shall be accompanied by a certified copy 
of the order appealed against. 

(3) The Administrator or the person so authorised, as the case may 
be, shall, after giving the appellant, an opportunity to represent his case 
and after making such enquiry, as he may deem fit, confirm, vary or 
reverse the order. 

46. The Administrator or any person authorised by him in this behalf Kevi6iun. 
may call for the records of any case, in which an order has beer1 passed 
by the Collector and wherefrom no appeal has been filed ullder section 
45, suo motu or on an application made within the prescribed period, and 
the Administrator or the person so authorised may pass such orders there- 
on as he may deem fit: ! 

Provided that no order shall be passed adversely affecting any person 
unless an opportunity to represent his case has been given to that 
person. 

47. No suit or other proceeding shall lie or be instituted in any civil ~ ~ $ i $ O ~  
court with respect to any matter arising under or provided for by this courts ex- 

Regulation: cluded. 

Provided that if in a dispute between the parties a question of title 
is involved, a civil suit may be brought for the adjudication of such 
question. 

48. The prescribed authority shall have the powers of a civil court ~ ~ ~ ~ b $  
a " 190b while trying a suit under the Code of Civil Procedure, 1908, in respect authority. 

of the following matters, namely:- 

(a)  summoning and enforcing the attendance of any person and 
examining him on oath; 

( b )  requiring the discovery and production of any document; 

(c) receiving evidence on affidavit; 

( d )  requisitioning any public record or copy thereof from any 
court or office; 

( e )  issuing commissions for the examination of witnesses or 
documents; 

(f) a,ny other matter which may be prescribed. 

49. Any amount d u e  to the C4overnnient under  this liegulat.iori, i f  11i3t K e c o v e r ~ o f  
8nl O U I I ~ S  

paid  as ]~l'o\'jdec1 !!,t'!.ej!?: sl?:111 be l.ccovcl.;iblc- as a n  3l.rear Of land due  8s an 
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Assessment for t h e  50. Any reference in this Regulation to the annual land revenue 
PrilWse of assessment payab1,e in respect of any land shall, in relation to the deter- calculating 
compensa- mination of compensation or occupancy price in respect of that land, be 

and construed as a reference to the land revenue assessed under the Land 
occupancy 

Revenue Regulation in respect of that land and in force on the vesting pnce. -2 

date or on the da.te of restoration referred to in clause (ii) of sub- 
section (5) of section 4 or on the date on which the lands in excess of 
the ceiling area vest in the Government or the date on which the surplus 
lands are allotted under section 27 or on the date on which the tenant 
is deemed to be the occupant of the land under section 42, as the case 
may be. 

- 51. The provisions of this Regulation shall have effect ngtwithstand- to override 
other laws. ing anything to the contrary contained in any other law, custcm, or 

usage or agreement or decree or order of Court. 

court fees. 52. Notwithstanding anything contained in the  Court Fees Act, 1870, 7 O' 1870* 

ev,ery application, appeal or other proceeding under this Regulation 
shall bear a court fee stamp of such value as may be prescribed. 

General 53. Whoever contravenes any provision of this Regulation for which 
provision no penalty has been otherwise provided for therein shall be punishable as to 
penalti-s. with fine which may extend to five hundred rupees. 

Protectioll 54. No suit, prosecution or other legal proceeding shall lie- 
of ection 

t a k n  in. (a) against any officer of the Government for anything in good good faahr 
faith done or intended to be done under this Regulation; 

(b) aga.inst the Government for any damage caused or likely to 
be caused or any injury suffered or likely to be suffered by anything 
in good faith done or intended to be done under this Regulation. 

Payer to, 55. If any difficulty avises in giving effect to the provisions of this 
'I emoye 
dieqdties. Regulation, the Administrator may, by order, do anything not incon- . . sistent with such .provisions which may appear to be necessary for the : 

purpose of removing the difficulty: 

Provided that no such po 

Power to 56. (1) Th.e Administrator may by notification in the Official Gazette, 
make rules. make rules for carrying out the purposes of this Regulation. ' 

(2) In particular. and wittiout prejudice to the generality of the fore- 
goin'g power, such rules may provide for all or any of the following 
matters; nam,ely: - 

(a )  regulating the transfer of any land in r e s l ~ c t  of which 
occupancy rights are deemed to have been granted under section 4; 

, a person as temporary lessee under sectioll 5; 

, . 
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(d) the manner of filing the statement under sub-section (2) of 

section 11; 

( e )  the period within which, the authority to which and the 
manner in which the particulars of the land held by a person may 
be intimated under section 12; 

(f)  the determination of tile value of the buildiiig or stixcture 
. under sub-section (5) of section 13; 

(g) the conditions subject to which and the manner in which 
the occupancy price may be adjusted against the compensation under 
sub-section (3) of section 20; 

(h) the manner in which a pahiic notice may be published the 
t:me within which the statement may be filed, the particulars to be 
given in the statement and the form in which thz statement may be 
filed, under sitb-secion (1) of section 21; 

(i) the manner of obtaining infomat~on under sub-section (5) 
of section 21; 

(j) the manner in which the order of the prescribed authority 
may be communicated to the persons concerned under sub-section 
(2) of section 22; 

(k) the form in which and the period wit!li!l which a person 
entitled to claim any compensation or any part thereof under see- 
tion 13 or section 14 or section 16, may apply under sub-section (1) 
of section 24; 

(1) the form in which and the manner in which a notice may be 
issued under sub-section (1) of section 25;  

(m) the allotment of SLU-plus land under section 26; 

(n) regulating the transfer of any land allotted under section 27; 

(0) the management or disposal of unallotted surplus land under 
sectidn 30; 

1 
(p) the manner in which land may be leased out by the 

prescribed authority under sub-section (2) of section 34; 

(q) the form in which and the manner in which a receipt may 
be given under sub-section (1) of section 36; 

(r) the period within which a tenant may make an application 
I * ! 

under section 37 for the refund of excess rent recovered by a land- 
I 

t 

lord; I 

I 

(s) the form of application under sub-section (1) of section 39; I 

( t )  the manner in which the nature and extent of the relief 

referred to in section 40 may be determined under sub-section (2) 
nl' that section; 

(u) the for111 in whicll and the manner in which a tenant may 
meke :?n application for the griint of occ~.lpcincy rights uader sectiori 
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(v) the period within which and in  the'manner in whicli a- tenant  
may make en applicaijsn for restoration of any land under section 
43; 

(.wj the period, within which an appeal may be Ged under sub- 
section (2) of section 44 a d  sub-section (2) of section 45; I 

jx) the period within which an application for revision may be 
made under section 46; 

(3) the value of the court fee stamps under section 52; 
I 

(2) any other matter which has to be, or may be, prescribed. 4 
9 
4 

Repeal and 51. (1) 0 n  and from the date on which any provision of this iiegu- f 
2 

avings.  iation is brought into force, all laws and orders or any part thereof as are s ;a 
relatable to the matters covered .by such provision shall stand repealed. 

(2) The repeal of any law or. order or part thereof by sub-section (1) 
g 
.I 

shall not a f f e c t  :i 

(a) the previous operation of such law or order or part thereof 
or anything duly done or s~f ie red  thereunder; 

4 
1 

(b )  any right, privilege or liability acquired, accrued or incurred 
under such' law or order; 

(c) any penalty, Iorfeiture or punishment incurred in respect of 
any offence eomnlitiea against such law or o r d ~ r ;  

(dj any investigation, legal proceeding or remedy in respect of 
any such right, privileg:-l, ol;ii.gation, liability, pezalty, forfeiture or 
punishinent as aforesaid; 

and. any 
or e:12or 

such investigation, legal proceeding or remedy may be instituted 
.ced and any such penalty, forfeiture or pun~shment may be im- 

pcsed as jf such law or order or part thereof had not been repealed. 

(3) Subject to the provisions cf sub-section ( 2 ) ,  anything done or any 
action taken under any of the la-ws or orders or part thereof as would 
stand repealed uncier sub-section (1) shall, in so far as it is not inconsis- 
tent with any such provision of this Regulat io~ as is brought into force, 1 
be deemed to have been done or taken under such provision. 4 

( 4 )  Any custom or mag:- p~evailing at  the time of the commencement 
of any provision of this Reg:!liition and having the force of law shall, if 
such custom or usage is repugnant to or inconsistent with such provision, 4 
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MINISTRY OF LAW AND JUSTICE 

(Legislative Department) 

New Delhi, the 21st Decembe~, 1971/Ay~ul1aycnu 30, 1893 (Saka) 

THE NORTH-EAST FRONTIER AGF.NCY (ADM 
-. 

INISTRATION) 
SUPPLEMENTARY REGULATION., 197 1 
L ---- _C1 

No. 4 OF 1971 

Promulgated by the President in the Twenty-second Year of the 
Republic of India 

A Regulation to make supplementary provisions for 'the adminis- 
tration of the North-East Frontier Agency and 'for matters con- 
nected therewith. 

In exercise of the powers conferred by article 240 of the Constitution, 
read with sub-paragraph (2) of paragraph 18 of the Sixth Schedule to the 
Constitution, the President i$ pleased to promulgate the following Regula- 
tion made by him:- 

CHAPTER I 
, 

PRELIMINARY 

egulation may be called the North-East Fronti 
(Administration) Supplementary ~egula t ion ,  1971. extent and 

commen- 
(2) I t  extends to the whole of the North-East Frontier Agency. cement. 

/ 
LZ,# 

(3) Jt shall ronle illto MS.-;;:-- force -on such- d;&c_teas _tb:- C&l:?l _G_o_vernmenst 
rnsy, by llotificatioll in the Ofiicial Gayette, appoint. 

I 
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Definitions- 2. In this. Regulation,- 

(b) "Agency Council" means the Agency Council constituted 
. under section 57 of the North-East Frontier Agency Panchayat Raj 

Regulation, 1967 and functioning immediately before the commence- 30f  1967. 
ment of this Regulation; 

(d) "Pradesh Council" means the Pradesh Council constituted 
under section 3; 

(e) "prescribed" means prescribed by rules made under this 
Regulation; 

(f) ''zilli Parishad" means a Zilla Parishad constituted under 
section 51 of the North-East Frontier Agency Panchayat Raj Regula- 
tion, 1967. 

CHAPTER I1 

PRADESH COUNCIL 

Constitu- 3. As soon as may be after the commencement of this Regulation. there 
Of shall be constituted a Pradesh Council for the North-East Frontier Agencv 

(a) the member of the House of the People representing the 
North-East Frontier Agency; 

- -  

(b) the Vice-presidents of all the Zilla Parishads; 

(c) three representatives from each of t h ~  Zilla Parishads to he 
elected by the members thereof from amongst themselves in the pres- 
cribed manner; 

(d) three persons to be nominated bv the Ad-ministrator to aro- 
vide representation for such tribes or communities a s  have not ob- 
tained any representation in the Council by virtue of .the foregoing 
clauses. 

or a Vice-President of a Zilla Parishad or a member of the Zilla Parishad, 
as the case may be. 



6. The Pradesh Council, unless sooner dissolved, shall continue for Duration 
three years from the date appointed for its first meeting ahd no longer, Of 

desh and the expiration of the said period of three years shall operate as a Council. 
dissolution of the Pradesh Council: 

Provided that the said period may, while a Proclamation of Emergency 
issued under clause (1) of article 352 of the Constitution is in operation, 
be extended by the Administrator, with the approval of the President, by 
order, for a period not exceeding one year at a time and not extending in 
any case beyond a period of six months after the Proclamation has ceased 
to operate. 

7. (1) Any member of the Pradesh Council elected or nominated under ~ ~ ~ i ~ ~ -  
clause ( c )  or, as the case may be, under clause (d) of section 3 may tion of 
resign his office as such member by intimating in writing his intention to lnelnlser- 
do so to the Administrator and such resignation shall take effect from the Ship and 

filling up 
date of its receipt by the Administrator. of casual 

(2) A casual vacancy in the membership of the Council under clause vacancies. 

( c )  or clause ( d )  of section 3 shall be filled by election or nomination, as 
the case may be, in accordance with the provisio2s of this Regulation: 

Provided that a rnember elected or nominated under this sub-section 
shall hold office only for the remainder of the term of office of the mem- 
ber in whose place he is elected or  nominated. 

8. Every member of the Pradesh Council shall, before taking his seat, Oathor 
make and subscribe before the Administrator or any other person ap- affirma- 

tion by 
pointed in that behalf by him an oath or affirmation, according to the membem. 
form set out for the purpose in the First Schedule. 

9. No act or proceeding of the Pradesh Council shall be invalid by Vacan- 

reason only of the existence of any vacancy among its members or any cies~ etc., 
not to 

defect in the constitution thereof. invalidate 
acts or 
procee- 
dings of 
Pradesh 
Council. 

10. (1) The Administrator shall, from time to time, summon the Pra- Sessionof 
desh Council to meet at such time and place as he thinks fit, but six Pradesh 

months shall not intervene between its last sitting in one session and the Council. 
date appointed for its first sitting in the next session. 

(2)  The Administrator may, from time to time,- 

( a )  prorogue the Pradesh Council; 

(b) with the approval of the President, dissolve the Pradesh 
Council. 

11. (1) The Pradesh Council may discuss and make recommendations Functions 
to the Administrator on- of Pradesh 

Council. 
( a )  matters of administration, relating to the North-East Frontier 

Agency, involving general questions of policy and schemes of de- 
velopn~ent in so far as they relate to matters enumerated in the State 
List or in the Concurrent List in the Seventh Schedule to the Con- 
stitution; 

plriri prcposals for the develop- 



(c) the estimated receipts and expenditure pertaining to th? 
North-East Fronticr Agency to be creditcd to, and to be met from, 
the Consolidated Fund of India; 

(d) proposals for undertaking legislation for the Ncrth-East 
Frontier Rgcncy with respect to any of the matters enumerated in  
the Siate List or in i'ne Coixurrent List in the Seventh Schedule to 
the Conslitution; 

(e) any other matter which tllc Adminisirrator may refer to the 
Council ior consideration and advice. 

(2) Subject to rules regulating 'ihe procedure of the Pradesh Council 
and subject to the discretion of the Administrator to refuse to give in- 
forillation or to a.'.lc?r; discussion oil any subject in publicinterest, every 
member of the Council shall have the i-ght to ask questions on matters of 
public interest eizum~rated i:n the State List or in the Concurrent List in 
the Seventh Scbzdule to the C o ~ i ~ t i t i ~ t i o n  in so far as such matters relate 
to the North-East Frontier Agency. 

Adminis- 12. (1) The fldministratcrr silaii preside at  the meetings of the Pradesh 
trator to 
preside Council. 
at meet- 
ings of  (2j During the absence of tlie i':.dministrator from any meeting of the Pradesii 
Council. Pradesh Counclil, such person as ~ x e y  be determined by the rules of pro- 

cedure of the Council or, if no such person is present, such other member 
of the Council 3s may be elected by the Council, from amongst its mem- 
bers, shall preside at such meeting. 

Power#; 1.3. ( 1 )  Silbjert to .i;h? provisions (ji this Regiliation and to the rules 
and privi- and standing orders r3guiating the proczdure of the Pradesh Council, 
leges of there shall be freedom ~f speech in the Praclesh Council. 
members. 

(2) Neither the Administrator ncir m y  member of the  Pradesh Council 
shall be liable to any procee'dings i i l  arly court in respect of anything said 
in the Cou~lcil or any committee thereof and no person shall he so liable 
in respect of publication by or under tine authority of the Council of any 
report, papei., or proceedings. 

Salaries 14. Every member of the Pradesh Council shall be entitled to receive 
and allow- such salary or allowance or both as the Administrator may, with the 
ances of approval of the President, by order, determine. 
members. 

15. ( I )  The Pradesh Council may malie rules and standing orders for 
regulating, subject to the provisions of this Regulation, i t s  procedure and 

procedure. the conduct of its business. 

(2) Until any rules or standing orders are made under sub-section ( I ) ,  
the rules of the Agency Council in force iiilmedistely before the  com- 
mencement of this Regulation shall have effect in relation to the Pradesh 
Council subject to such modifications and adaptations as may be made 
therein by the Administrator. 

3 6 ,  N~ discus.slon shall take place in the Pi-adesh Council with rcspeci; 
Restriction 
on discus- 

to $he condltet of any J-udgc of tllc Suprcrne cour t  or of a High Court in 

, j i,lle discllar..p;c of liis 63ties. 
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17. (1) The! validity of any proceedings in the Pradesh Council shall :,"pi: 
not be called in ques:ion on the ground of any alleged irregularity of inquire 
procedure. into pro- 

ceedings of 
(2) No officer or member of the Pradesh Council in whom powers are Prades'l 

Council. vested b y  or under this Act for- regulating the procedure or the condilct 
of busi~less of, or for maintaining order in, the Council shall be subject 
to jurisdiction 01 any court in respect of the exercise by him of those 
powers. 

CHAPTER 111 

18. (I) The Administrator may appoint not Inore than five persons as Ap9oin:- 
meni of Counsellors from amongst members of the Pradesh Council referred to Counsel-, 

in clauses (b), (c) and (d) of section 3 and in making such appointments lors, tile;? 

representation shall be given, as far as practicable, to the different dis- term of 

tricts of the North-East Frontier Agency. office, etc. 

(2) A Counsellor shall hold office during the pleasure of the Adminis- 
trator. 

(3) Before a Counsellor enters upon his efice, the Administrator shall 
administer to him the oath of office end se7recy according to the forin sel 
out for the purpose in the Second Schedule. 

I ,  
(4) Every Counsellor shall be entitled to receive such salary or. :illniT~- 

ance or both as the Administrator may, wit11 the approval of the Presi- 
dent, by order, determine. 

19. (1) The Admil-listrator may, from time to time, consult any Coun- Functions 

scllor or all the Counsellors on any mailer relating t o  the administration of Conn-  
sellors. 

of the North-East Frontier Agency and any views expressed by the 
Counsellor or Counsellors on such matters shall be recommendatory in 
nature. 

(2) The Administrator may make rules defining the procedure to be 
followed in consulting the Co~unsellors. 

CHAPTER IV 

20, (1) The Administrator may, by notification in the Official Gazette, Power to 
make rules to carry out the purposes of this Regulation. make 

rule;. 

(2) In particular and without prejudice to the generality of the fore- 
going power, such rules may provide f n r  all or any of the following 
matters, namely :- 

(i) the 11-~ailner in which the representatives from the Zilla - 
Parishads shall be elected under clause (c) of sectioil 3; 

(ii) the procedure to bc followed in consultillg the Counsellors 
vr:der su-b-section (2,) oi  section 19; 

c opinion of thc 



~ m e n a -  21. In the North-East Frontier Agency Panchayat Raj Regulation, . '  
ment of 

8: Regula- 1967,- a 1 / tion j 
I B f 

of 1967. (i) in section 2, for clause (vii), the following clause shall be 
substituted, namely : - 

I 
3 

'(vii) "Gram Panchayat" means a body of persons elected 
according to the tribal customary methods by the residents of 
any village or group of villages as the Deputy Coinmissioner may 
specify in this behalf in the prescribed manner;'; 

i (ii) Chapter IV shall be omitted; 't 
B I 

(iii) in sub-section (2) of section 83,- 4 
3 
1 

(a) in clause (xx), the words "and Agency Council" shall be 4 
c omitted; "e 4 

1 (b) clauses (xxi) and (xxii) shall be omitted; i 
> 1 
i 
I 

(c) the proviso shall be omitted. 

THE FIRST SCHEDULE 

(See section 8) 

FORM OF OATEI OR AFFIRMATION BY MEMBERS OF THE PRADESH COUNCIL 

"I. A. B.. a member of the Pradesh Council for :he North-East Frontier 
swear in the name of God .B .- -- that I will bear true faith Agency, do 

solemnly affirm 
and allegiance to the Constitution of India as by law established, that 

I will uphold the sovereignty and integrity of India and that I will faith- - 

fully discharge the duty upon which I am about to enter.". 

THE SECOND SCHEDULE 

- .  
"I, A. B., do 

. 

solemnlv affirm 
that I will bear true 



swear in the name of God 
"I A. B., do that I will not, directly 

solemnly affirm 
or indirectly, communicate or reveal to any person or persons any matter 
which shall be brought under my consideration or shall become known 
to me as a Counsellor to the Administrator of the North-East Frontier 
Agency except as  may be required for the due discharge of my duties 
as such Counsellor.". 

V. V. GIRI, 

President. 

N. D. P. NAMROODIRIPAD, 

Joint Secy. t o  t he  Govt .  o f  India. 
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MINISTRY OF LAW AND JUSTICE 

xLegislative Department) 

N e w  Delhi, the 20th June ,  1972/Jyldisfhs 30,  1294 (Saka) 

T H E  NORTH-EAST FRONTIER AGENCY (ADMINISTRA- 
TION) SUPPLEMENTARY (AiMENDMENT) REGULA- 

TION, 1972 

Promulgated by the President in the Twenty-ahird Year of the 
Republic of India. 

A Regulation to amer.d the North-East Frontier Agency 
(Administration) S upplementla ry Regulatiot~, 197 I. 

In exercise of the powers conferred by article 249 of the Constitution, 
the President is pleased to promulgate the following Regulation made 
by him:- 

1. (I) This Regulation may be called the North-East Frontier Agency short 

(Adininistr'ation) 'Supplementary (Amendment) Regulation, 1972. titk and 
Call:- 





REGPSTER$XI NO. D. 221 
.. - -- 

PUBLISI-IED BY AUTHORITY 
- - - -. - . - - - - - -.- ~ - 

$ 0  411 ?I$ RFT?, u?~tffar;r, %FIT$ 3, 19  7 ~ / ~ ~ ~ ' P F Z T V  I 2, 1 8 9 4 

No. 411 NEW DELHI, MONDAY, J LILY 3, x97z/ASADHA 12, 1894 
.. .- -- 
. - . . - . - -. - - - - - - - - - - . - -- - ~.. 

$Ff YFT 4 k ? I  i i q T  ?? 9~3? 8 :f;7~13 f~ ilc Wrl #T?+7 5 g  6 V3T PT ~ i %  I 

Separate paging is given to this Part in  order that it may be filed 
as a separate comp~ilation. - - . - . - - - . 

- --- . _ _  ___I_. 

MINISTRY CF LAW AND JUSTICE 
I 

N e w  Delhi,  t h e  3rd J ~ l y  1972/Asadhn 32; 1894 (Suka) 
i 

THE NORTH-EAST l'j3Oi\;TIIIR AGENCY PXNCHAYAT 
RA J ( AMENDhiENT) iPEGUL,ATION, I 972 

Pro:nulgated by die President in the Tn-enty-thi2d Year of the 
Rep i blic of India. 

A Regulation f :~~r ther  to zlnend the North-East Frontier Agency 
Panchayat ,iaj Regulation, 1967. 

In exercise of the powers ccnlerred by article 240 of the Constitution, 
the President is pleased to promulgate the following Regulation made 
by him:- 

1. (I) This Regulation may be called the No] th-East Frontier Agency 
Panchayat Raj (Amendment) Regulation, 1972. Short 

I 
title t 4  

(2) I1 shall come into ioj-ce at  once. 
ancl conl- ' I ; j 111~nce- I , 

2. 111 section 7 of Iht 
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MINISTRY OF LAW AND JUSTICE 

(Legislative Department) 
New Delhi, the 27th November, 1972/Agrahayana 6, 1894 (Saka) 

THE DADRA AND NAGAR HAVELI EXCISE DUTY 
(AMENDMENT) REGULALION, I972 

No. 3 OF 1972 

Republic of India. 
A Regulation to a:.nend the Dadra and Nagar Haveli Excise Duty 

Regulatioil, 1969. 
In exercise of the powers conlerred by article 240 of the Constitution, 

the Pres,dent is pleased to pronlulgate the following Regulation made 
by him:- 

1. (1) This Regulation .may be called the Dadra and Nagar Haveli sho:t title 

Excise D,lty (Amendment) Regulation, 1972. and com- 

(2) I t  shall come into force on such date as the Administrator of the mence- 

Union territory of Dadra and Nagar Haveli may, by notification in the 
Official Gazette, appoint. 

2. In the Schedule to the Dadra and Nagar Haveli Excise Duty Regu- Amend- 

2 if 19s9. 
lation, 1969, for entry (1) in Part  A, the following entry shall be substi- ment  of 

Schedule. 
tuted, namely: - 

" (1) Foreign liquor other than 15.00 per proof 
milk punch, wines and beer litre.". 

V. V. GIRI, 
President. 

- ,  K. K. SUNDABAM, 

,Tt. Secy. t o  t h e  Govt .  of Indin. 
. . 





THE LACCADIVE, MINICOY AND AMINDIVI ISLANDS 
(PROTECTION OF SCHEDULED TRIBES) AMENDMENT 

REGULATION, 1973 

No. 1 OF 1973 
Promulgated by the President in the Twenty-third Year of Lhe 

Republic of India. . 
A Regulation to amend the Laccadive, Miilicoy and Amindivi 

Islands (Protection of Scheduled Tribes) Regulation, 1964. 

In exercise of the powers conferred by article 240 of the Constitution, the 
President is pleased to promulgate the following Regulation made by him :---- 

1. (I)  This Regulation may be called the Laccadive, Minicoy and Amindivi Short title 
Islands (Protection of Scheduled Tribes) Amendment Regulation, 1973. and  cnrn- 

mzncement. 

(2) It shall come into force at once. 

2. In section 2 of the Laccadive, Minicoy 2nd Alnindivi Islands (Protection Amend- 

9 of 1964. 
of Scheduled Tribes) Regulation, 1961 (hereinafter referred to as the principal ment of 

Regulation), clause (b) shall be re-lettered as clause (d) and before clause (d) scction 2. 

as so re-lettered, the following clauses shall be inserted, namely :--- 

'(b) "bank" means a banking company as defined in the Banking Regula- 

10 of 1949. 
tion Act, 1949, the State Bank of India constituted under the State Bank of 
India Act, 1955, a subsidiary bank as defined in the State Bank c:' India 

23 of 1955. 
38 of 1959. (Subsidiary Banks) Act, 1959, or a corresponding new bank constituted 

under section 3 of the Banking Companies (Acquisition and Transfer of 

5 of 1970. 
Undertakings) Act, 1970 arid includes any other financial institution which 
the Administrator may, by notification in the Oficial Gazette, declare to 
be a bank for the purposes of this Regulation; 

(c) "co-operative society" means a society registered, or deemed to I 
be registered, under any law relating to co-operative societies for the time 
being in force in the Union territory of the Laccadive, Minicoy and Amindivi 
Islands;'. 

7- - i 
3. In section 3 of the principal Regulation,- I 

~ m e ~ d l -  ' 1 
ment of 

(a) in sub-section (I), for the words "any land to any person other thall section 3, 
any such member". the following shall be substituted, namely :- 

"any land : 

Provided that no such sanction shall be necessary in the case of 
any transfer of land to the Government, a bank, a co-operative society 
or any member of the Scheduled Tribes"; 

(6) to sub-section (2), the follo\ving proviso shall be added, na~iie!y :--- 

"I'ro\lided tllal nothiug in this sub-scciio!~ s1ial.i apply (I.) a:(ach- 
men( 01. sali: i l l  esccution of a n y  such decrce 01- order i n  r~latii:!i to tt 



debt owing to the Government, a bank, a co-operative society or any 
member of the Scheduled Tribes.". 

Amend- 4. In section 4 of the principal Regulation,- 

(a) the words "other than a member of the Scheduled T~ibes" shall- be 

(b )  the following proviso shall be added at the end, namely:- 

"Provided that no such sanction shall be necessary in the case of 
acquisition of any such interest by the Government, a bank, a co- 
operative society or any member of the Scheduled Tribes.". 

section 4A. be inserted, namely :- 

"4A. ( I )  Every sale of land in execution of a decree or order referred to 
in the proviso to sub-section (2) of section 3 shall be by public auction. 

(2)  No person other than a member of the Scheduled Tribes shall be 
entitled to bid at such public auction. 

(3) The civil or revenue court executing such decree or order shall 
determine a reserve price for the land in accordance with such rules as may 
be made by the Administrator in this behalf. 

(4) The land shall be sold to the highest bidder only if the price offered 
by him therefor is not less than the reserve price. 

(5) If at the public auction no offer of price equal to, or more than, the 
reserve price is made, the land shall be purchased by the Government 
at the reserve price.". 

~ ~ ~ ~ d -  6. Section 7 of the principal Regulation shall be re-numbered as sub-section ( I )  
rnent Of thereof, and after sub-section ( I )  as so re-numbered, the following sub-section 

shall be inserted, namely :- 

"(2) In particular and without prejudice to the generality of the fore- 
going provisions, such rules may provide for the matters to be taken into 
account, and the procedure to be followed by a civil or revenue court, .in 
determining the reserve price.". 

President. 

K .  R .  SUMDARAM, 
Secy. to the Govt. of India. 



THE LACCADIVE, MINICOY AND AMINDIVI ISLAlVDS 
MONEY-LENDERS REGULATION, 1973 

No. 2 OF 1973 

Promulgated by the President in the Twenty-third Year of the 
Republic of India. 

A Regulation to regulate and control the business of money- 
lenders in the Union territory of the Laccadive, Minicoy 
and Amindivi Islands. 

In  exercise of the powers conferred by article 240 of the Constitution, the 
President is pleased to promulgate the following Regulation made by him:- 

1. (1) This Regulation may be called the Laccadive, Minicoy and Amindivi Short title, 

Islands ~ o n e ~ ~ e e n d e r s  Regulation, 1973. extent and 
commence- 

(2) I t  extends to the whole of the Union territory. ment. 

(3)  It shall come into force on such date as the Administrator may, by 
notification, appoint. 

2. In  this Regulation, unless the context otherwise requires,- Definitions. 

(a) "Administrator" means the Administrator of the Union territory 
appointed by the President under article 239 of the Constitution; 

(b) "appellate authority" means any officer or authority appointed 
by the Administrator to  exercise the powers of an appellate authority under 
this Regulation; 

(c) "bank" means a banking company as defined in section 5 of the 

10 of 1949. Banking Regulation Act, 1949, and includes the Reserve Bank of India 
I 

2 of 1934. constituted under the Reserve Bank of India Act, 1934, the State Bank 
of India constituted under the State Bank of India Act, 1955, any subsidiary 23 of 1955. 
bank as defined in the State Bank of India (Subsidiary Banks) Act, 1959, 38 of 1959. 
a corresponding new bank constituted under section 3 of the Banking 

1 

5 of 1970. Companies (Acquisition and Transfer of Undertakings) Act, 1970, any 
i 
1 

other banking institution notified by the Central Government under section 1 
I 

51 of the Banking Regulation Act, 1949, and any other banking or financial , ,  

institution notified by the Central Government as a bank for the purposes 
I 

of this Regulation; 

(d)  "co-operative society" means a society registered under the Lacca- I 

dive, Minicoy and Amindivi Islands Co-operative Societies Regulation, I 

5 of 1960. 1960; 

(e) "Inspector" means an Inspector appointed under section 11; 

( f )  "interest" includes the return to be made over and above the 
actual an;ount lent or the cash value of what was lent, whether the saiue 
is charged or sought to  be recovered, specifically by way of interest, profit 
or otlierwise, but does not include any surn charged by a lender in accor- 
da~ice with the provisions of this Regulation or an). othel. law for the time 
1 .  . ,L ,~ , . . .  - , ; : ,o ill force, for, or o!; r<czou!~t of, cosi.?, cl!?:.g?s 0:- cs11!2ns:s; 



(g) "licencc" lneans a money-lender's licence granted under this Regu- 
lation; 

(h )  "licensing authority" means any ofiicer or authority appointed by 
the lid~ninistrator to perfor111 the functions of the liceusing authority ~ ~ n d c r  
thi5 Regulation; 

( i )  "loan" means an ad\lancc whelliei of moi;ey or ill tied; an!{ in-  

clude~,- 

(I) an advance against the security of the usufructs of' cocorl~~t  
trees, 

(2)  any transaction which the Court finds in substance to aluoullt 
to an advance, 

I' f but does not include,- : I (i) a deposit of money or other property in a Post Ofice Savings 4 
Bank or in a bank or with a company as defined in the Companies 
Act, 1956, or with a co-operative society; 1 of 1956. 

(ii) an advance made by a bank or a co-operative society or an 
advance made from a provident fund to which the Provident Funds 
Act, 1925, applies; 19 of 1925. 

(iii) an advance inade by Government or by any person authorised 
by Government to make advances on its behalf, or by any local @ 4 
authority; 

(ir) an advance made by any authority specified by thc jltln~inistra- a! 
I 

tor by ilotification; 

(v) an advance inade on the basis of a negotiable instrument as 
1 

defined in the Negotiable Instruments Act, 1881. exceeding three 26of1881. 
t h o ~ ~ s a ~ z d  rupees; 

(vi) an advance made to its members by any 11id11i or pcrinanent 
fund registered under any law in force in India; 01. 

1 ( ~ i i )  an advance made u ~ d c r  any Chit Fullcl Scheme; 

( j )  a person shall be deemed to "molest" anotl-rer person if he-- 

(I) obs t l~~cts  or uses \jolence to, or intimidates, such otller person, 
or 

(2) persistently follows such other person from place to place or 
interferes with any-property owned or used by him or deprives him of, 
or hinders him in the use of, any such property, or 

(3) loiters at or near a house or other place where such other person 
resides, or works, or carries on business, or happens to be, or 

(4) does any act calc~~lated to annoy or intimidate the members 
of the family of such other person, or 

(5 )  inoves or acts i n  a manner which causes or is calc~~latecl to  
cause alarm or danger to the person or property of such other person; 

(k) "money-lender" means a ],crson whose main or subsicliary occu- 
1,ntioll is the 1)usiiiess or nilvancing and rcalisirig lon~ls, but.docs ~!ot iilcll~dc - 
a bank or co-opcrativc socicly or thc 12ifc, l~~sur:l~:ce Corporation of India 



Exp1nnntion.-Where a person who carries on the busin,ess of advancing 
and realising loans in the Union territory is resident outside the Ullion 
territory, the agent of such person resident in the Union territory shall be 
deemed to be the money-lender in respect of that business for the purposes 
of this Regulation; 

( I )  "notification" means i: notification published in the Laccadives 
Gazette; 

(in) "prescribed" means prescribed by rules made under this Regu- 
lation : 

(72) "principal", i l l  relati011 to a loan, means the actual a ~ n o u n t  lent or  
the cash value of what was lent to the debtor; 

(0) "Union territory" means the Union territory of 

(p) "year" means the financial year. 

Money-len- 
3. (1 )  No person shall, after two lnollths from the commencenlellt of der to ob- 

this Reguletion, carry on business as a money-lender in the Union territory, tain licence. 

except under and i;i accordance with the conditions of a licence : 

Providcd tha: ~iothi~ig in this section shall be deemed to prohibit a person, 
who has, within thc aforesaid period of two months applied for a licence, to carry 
on such business until the licence is granted or refi~sed. 

(2) Where a money-lcnder has more than one shop or place of business in 
the U~rivll t r i  I i l u ~  y, Ilc dla11 o l i t a i ~ ~  a scparatc liccncc in rcspcct of cnch such shop 
or place or  busi~~esz. 

(.?) (0) Where a moi:ey-lender is a registered firm, the licence shall be obtained 
in the firm's name. 

(b) Where a money-lender is an undivided family, the licence shall be ob- 
tained in the name or  the manager, or the karmlavan, or the yajanzan, as the case 
may be, who shall be described as such in the licence. 

(c) Where a money-lender is any other association of individuals, not re- 
1 of 1956. quired to be registered under the Companies Act, 1956, a separate licence shall 

be obtained by each such individual in his name describing himself as a member 
of the association : 

Provided that nothing contained in this sub-section shall affect the operation 

9 of 1932. of section 69 of the Indian Partnership Act, 1932. 

4. (1) Every application for a money-lender's licence shall be in writing and GFant and 
refusal of 

shall be made to the licensing authority : licences- 

Provided that a person under the age of eighteen years shall be eligible to apply 
for a licence ouly through a guardian : 

Provided further that if any person acting as a guardian 011 behalf of a minor 
applies for anti obtains a licence under this Regulation, such guardian.shal1 be 
subjcct to all tllc provisions of this Regulation as if the licence has been granted 
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(3) The licepsing authority may, by order in writing, refuse to grant a licence 
if such authority is satisfied- 

(a) that the applicant has not complied with the provisions of this 
Regulation or the rules made thereunder in respect of an application for 
the grant of a licence; or 

(b) that the applicant has made wilful default in complying with or  
knowingly acted in contravention of any requirement of this Regulation; 

(c) that the applicant has- 

(i) knowingly participated in or connived at any fraud or dishonesty 
in the conduct of or in connection with his business as a money-lender, 
or 

(ii) been found guilty of an offence under Chapter XVII or Chapter 
XVIII of the Indian Penal Code, or 

(iii) been found guilty of an offence under section 12 or  section 14 
on two or more occasions; or  

(d) that the application is made within six months of the cancellatioil 
of a licence. 

(4) Any person aggrieved by an order of the licensing authority under sub- 
section (3)  may, within one month from the date of communication of such order 
to him, appeal to the appellate authority. 

(5) Every licence granted under this Regulation shall, subject to  the provi- 
sions of sub-section (7), expire ot; the last day of the year in which it was granted. 

(6) A licence granted under sub-section (2) may be renewed from year to year 
and the provisions of sub-sections ( I )  to  (5) shall apply in relation to the renewal 
of a licence as they apply in relation to the grant of a licence. 

(7) If orders refusing to  renew a licence are not communicated to  a money- 

orders are received by him on his application for renewal. 

(8) Nothing in this section shall be deemed to disentitle a money-lender, 
whose licence has expired or has not been renewed, from taking steps to  recover 
any loan advanced during the period when the licence was in force. 

money-len. or place of business duly eildorsed on his licence. 

6 .  Every money-lender shall always keep exhibited over his shop or place of 

over shops, languages as map be prescribed. 

!)f- - 7. lf,under thc terms of the agreement relating to a loan, any nloncy-lender 



8. (1) No money-lender shall charge or recover interest o? any loan, at a rate Interest 
and charges 

exceeding nine per cent. per annurr, simple interest where the loan is a secured loan to 
or at a rate exceeding twelve per cent. per annum simple interest where the loan is 

money- lenders. 
not a secured loan: 

Provided that a money-lender shall be entitled to charge a minimum of fifty 
paise as interest on any one loan. 

(2) A money-lender may demand and take from the debtor such charges 
and in such cases as may be prescribed. 

(3) A money-lender shall not demand or take from the debtor any interest, 
profit or other sum whatsoever in excess of that payable under this section. 

9. (1) Where a money-lender refuses to accept the whole or any portion of the g;;;;~ 
money or other property due in respect of his loan, the debtor may deposit the in Court 
said money or property into the Court having jurisdiction to entertain a suit for ~ ~ ~ ~ ~ ~ u e  
the recovery of such loan and apply to the Court to record full or part-satisfaction 
of the loan, as the case may be. 

(2) Where any such application is made, the Court shall, after due inquiry, 
pass orders recording full or part-satisfaction of the loan, as the case may be. 

5 of 1908. (3) The procedure laid down in the Code of Civil Procedure, 1908, for the 
trial of suits shall, as far as may be, apply to applications under this section. 

(4) An appeal shall lie from an order passed by a Court under sub-section 
(2), as if such an order relates to the execution, discharge or satisfaction of a decree 

5 of 1908. within the meaning of section 47 of the Code of Civil Procedure, 1908. 

10. (1) Every money-lender shall- Money-len- 
der to keep 
books, give 

(a) regularly record and maintain or cause to be recorded and main- receipts, 

tained, an account showing for each debtor separately- etc. 

(i) the date of the loan, the amount of the principal and the rate of 
interest charged thereon, the nature of the security taken, if any, and the 
other terms and conditions of the loan, 

(ii) the amount of every payment received by the money-lender 
in respect of the loan, and the date of such payment, and 

(iii) the amount credited as being the market valuz of the usufructs 
of coconut trees appropriated or accepted towards payment of the 
principal or interest of the loan and the date of receipt of such usufructs; 

(b) give to the debtor or his agent a receipt duly signed and, if necessary, 
stamped, for- 

(i) the amount paid by him, or 

(ii) the an~oullt equal to the market vnlue of the nsursucts of coconut 
trees appropriated or accepted from him indicating the quantity of 
usufl~ucts, 

at the time of such payment or, as the case nlay be, at  the time of such appro- 
priation or r?cccptance; 

isitio~l in writing ~nadc I3g the debtor f u r ~ ~ i s l ~  to him, or, if 



par~icul:irs r?r"e~.red to in clause ( a )  and also the amount ~vhich remains 
outstanding on account of the principal and of interest, and charge such 
fee therefor as may be prescribed ; 

(d) submit such returns relating to the loans advanced by him to the 
Inspector concerned, in such form and at such times as may be prescribed. 

(3) .411 records or entries made in the ,books, accounts and docunlents 
referrzd io in sub-section ( I )  shall be in such languagz as may be prescribed in 
respect of any area. 

(3 )  A debtor to whom a statement of account has been fi~rnished under 
clause (c) of sub-section (I) and who fails to object to the correct1:ess of the account 
shall not by such failure alone be deemed to have admitted the correctness of 
the particulars entered in such statement. 

(4) In the receipts to be given under clause ( b )  of sub-section ( I )  or in the ! 
statenlent of account to be furnished iuider clause (c) cf that sub-section, the figures 

; 
shall bc entered only in the internat~onal form of Indian numerals. 

(5) In  any suit or proceeding relating to a loan, if the Court finds that a money- 
lender has not maintained an account as required by clause (a) of sub-secticn ( I ) ,  
he shall not be allowed his costs. 

. .? 
: 1 (6) If any money-lender fails to give the debtor or his agcnt a receipt as 

i I' required by clause ( b )  of sub-section ( I )  or to furnish on a requisition made under 
I g 
i Q clause (c) of that sub-section a statement of acccunt within one month after such 

1 ,! requisition has been made, he shall not be entitled to an), interest for the period 1 
'S 1; I of his default. 

(7) Notwithstanding any agreement between the parties or any law for the 3 

tilne being in force when a statement of account is Ei~rnished to a debtor under 
this section on any day during a month, the interest due shall be calculated as j 
navahle for the entire month irrespective of the fact that such statement is furnished B 
r--,-~--~ 

on any such day. 

11. ( I )  The Appoint- 
~ - &  -..a 

by notification, appoint one or more persons 
LllcnL auu 
powers of to be Inspectors for the purposes of this Regulaticn and specify in such notifica- 
Inspectors. tion the local limits of their jurisdiction. ?& 

(2) Every Inspector shall be deemed to be a public servant within the mean- 
ing of section 21 of the Indian Penal Code. 45 of 1860. 

(3)(a)(i) Any Magistrate may, on receiving a report from an Inspector 
that a person carries on business as a money-lender without a licence or that a 
nloney-lender carries on his business jn contravention of the provisions of this 
Regulation or any of the conditions of a licence granted to him at any place within 
the jurisdiction of such Magistrate, issue a ~ a r r a n t ,  elllpowering the Inspector 
to enter such place wiih such assistants as he ccnsiders necessary and inspect 
books, accouilts, records, files, documents, safes, vaults and pledges in such 



PI-ovided that i f  the !nspector removes from the place any books. accounts, 
records, files or documcnts, hc sl~xll give to  the person in charge of thc place, a 

9 
receipt describing the books. accounts, records, files or documents so removed 
by him: '.I 

!'r.ovidcd further tl1:1t the books, accoun!~. rccords, iiles or  documents so 
~.cmovctl slu~ll, \~,itliin twenty-Sour hours o f suc l~  removal. bc citlzer rcturned t o  
thc person Srom \L.IIOSC C I L S ~ O L ! ~  they ~ c r e  ~ C ~ I O V C ~ ,  or, SIIL!~CC~ to t!ic availability 
df transpost. be p r o d ~ ~ c c d  i n  tlle Court of thc Magistrate who iss~ic(.l lix warrant 
:.~orl sllcl~ Magistratc rnny re!urn thc books, ;lccounts, rccords, Itlcs or  dr~cu~lients 
or  any of the111 to the person from \\>h:.sc custotly they wer2 rcmovcd by f l ~ c  Lnspec- 
101.. after taking from such pers:jn s~.rch :icc~~r.ity as thc Magistrate c:onsiders 
ncccssary Ibr the proc!uction of llle boolis, accollnts, record:, tiles o r  docunzents 
when required whether by tlie Inspector or by the Court, or  may pass such other 
orders as to their disposal as appear just :tnd convenie~zt to  tlie b1;lr:gistrate. 

(b)  An Tnspector shall have authority to  require any person ivliose testimony 
he may require regarding any loan or any money-lending business rn :~rtend before 
him or to  produce or  cause to be produced any document and to examine such 
person 011 oath. 

(4) An Inspector may apply for assistance to  the officer-in-charge of a police 
station and take police vflicers to  acconzpany and assist him in the performance 
of his duties under this Regulation. 

12. ( 1 )  Any money-lender \t~liether licensed or  not - 

(a) wlio actually advances an  anlounl less than the an~ourlt  shown in 
his acccunts or  registers or other documents relating to thc loan, or  

(b)  wlio taltes or  receives interest or  any other charge nt a rate higher 
than the rate 5110~11 in the accountc, regrsters 01- doci!mel:ts aforesaid c r  
allo\\jed undcr :his Rcgi~lation, 

shall be punished with  imp^-i~onment for a term \I liich may cstcnti to  srx monthr, 
or  with fine wliich may extend to  one thousaritl rupecs, or  \ v ~ t l ~  both. 

(2) lf a money-lcnder is convicted of a n  offence under sub-section ( I ) ,  the 
Cour t  convicting him niay cancel his ticencc as a money-lc12der. 

Money- 
lender 
advancing 
smaller 
anlou,nt or 
securlng 
higher 
interest 
than chat 
specified 
In the 
accounts, 
etc.. to be 
punishable. 

13. N o  Court shall take cognizance of an offence punishable under this Regula- Cognizance 
of offences. 

tion o r  tlie rules nlade thereunder except o n  a complaint in writing ~ i l ade  by any 
prescribed authority. 

14. Whoever molests c r  abets the molestation of any debtor for the recovery Penalty for 
~llolestation 

of any loan shall be punished with imprisonment for a term which may extend to of debtor. 
six months, or  with fine which may extend to  one thousnnd rupees, or  with both. 

15. ( 1 )  The licensing authority may, a t  any time, during tlic !crm of any licence, Po\rer to 
cancel 

cancel it by an order in writing-- Iiccnccs, 
etc. 

(a) if the licensee carries o n  the business i n  contravet~tion of  any of 
tlic provisions of this Regulation o r  the rules made thereunder or of any of 
rile conclitions of the licence, o r  



, .s 
-a 

Publication 16. Every order of cancellation of a licence under this Regulation shall be 
of order of 
c a n c e a  notified in the Laccadives Gazette and also on the notice board of the office of d ii 

the licensing authority. -3 
'Pe 
?4 

Explanation.-The cancellation of a licence under section 15 shall not be 
deemed to be a penalty for the purposes of this sub-section. 

r %  
i (c) if the licensee is convicted of an offence under section 12 or section 

! I  14, or 
i (d) if thelicensee maintains false accounts or is found to molest or abet 
I 
I ,  the molestation of any debtor for the recovery of any loan. 

(2) Before cancelling a licence under sub-section ( I ) ,  the licensing authority 
shall give the licensee a notice in writing stating the grounds on which it is proposed 
to take action and requiring him to show cause against it within such time as may 
be specified in the notice. 

(3) Any person aggrieved by an order of the licensing authority cancelling 
a licence may, within one month of the date of communicatiori of such order to 
him. appeal to the appellate authority. 

..:z 
Nocornpen- 17. A person whose licence is cancelled under section 15 shall not be '3 3 
sation for 
cancella- entitled to any compensation in respect of such cancellation or to the refund 

!I:. 
f 

tion of any fee paid in respect of such licence. :;a 

i!' of licence. .<a 
i 

i Pena!ty for 18. Whoever carries on business as a money-lender without a licence or ;$j .* 
otherwise than in conformity with the terms and conditions of a licence shall be ,3 ,3 i; t without punished with fine which may extend to one thousand rupees: I licence. 

i! b Provided that a person shall not be deemed to carry on business as a money- 
.- 

1; 1 lsnder without a licenct., if he had ceased to carry on such business but was taking :+ 
,.. 

' -7 

steps to recover any loan advanced by him. 2- 

@ k .": 

Penalties. 19. (1) Whoever contravenes any of the provisions of this Regulation or of 

any rule made thereunder or of any of the conditions of a licence granted or 
4 
4 

deemed to be granted thereunder or makes a claim or a statement which is false 1 
or which he does not believe it to be true shall, if no other penalty is elsewhere 
provided for in this Regulation for such contravention, be punished with fine 
which may extend to one thousand rupees. 

(2) Where a contravention of any of the provisions of this Regulation or 
of any rule made thereunder of which a person is convicted consists of an omission 4 
to do  a thing, the Magistrate may, when convicting the offender, direct him to do 1 2 
the thing before an appointed day and may on the failure of the offender.to do "j 
the thing before the said day, pass an order, whether the offender appears in 4 
Court or not on that day, cancelling his licence. 

20. (1) Where a licensee under this Regulation dies, any person claiining :: 
Transfer 
of licence to be his legal representative may apply to the licensing authority for transferring to heir. 

the licence in his name. 

(2) Every such application shall be in such form and shall contain such 
particulars as may be prescribed. 

(3)  lice~rsil~g authority rimy, i F  he is satisfied t l i n t  the "liplicant is i l l  fact 
tlie legnl ~.c~rescntative o f  thr decc?.r;c:d :tnd thnl he is other\vise cligible for the 



grant of a licence under this Regulation, transfer the licence in. the name of the 
applicant after obtaining from the applicant a declaration in the prescribed form. 

(4) Any licence transferred under sub-section (3) shall be deemed to have 
been granted to the applicant himselr and shall be valid for the period for which 
it would have been valid if the lice~~ce had not been transferred ; and the provisions 
of this Regulation shall apply accordingly. 

21. No Court inferior to that of a Judicial Magistrate of the first class Jurisdicr ion 
shall try any offence punishable under this Regulation. to try 

offences. 

22. Where a money-lender is guilty of an offence punishable under this Contracts 
not to be Regulation any contract made by him in relation to his business as a money- void on 

lender shall not be void by reason only of that offence nor shall he, by reason account of 
offence. 

only of that offence, lose his right to  the loan and the interest and other charges, 
if any, payable in respect thereof. 

23. (1)  The Administrator may make rules to carry out all or  any of the power to 
purposes of this Regulation. make rules. 

(2) In particular, and without prejudice to the generality of the foregoing 
power, such rules may provide for- 

(a )  the form of, and the particulars to be contained in, an application 
for a licence under this Regulation; 

(b) the form of a licence, and the conditions subject to which, a licence 
may be granted ; 

( c )  the form in which books, accounts, records, files and documents 
specified in this Regulation shall be recorded, maintained, kept or used; 

( d )  the procedure which shall be followed and the powers which may 
be exercised by the authorities exercising functions, holding inquiries and 
hearing appeals under this Regulation : 

(e )  any other matter which under this Regulation isrequired to be, 
or may be, prescribed. 

V. V. GIRT, 
President. 

, . 
-- C '  

I ,  
, - \  \ ' I 

K. K. SUNDARAM, 
Secy. to the Govt. of India. 
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MINISTRY OF PAAW, JUSTICE AND COMPANY AFFAIRS 

(Legislat.ive Department) 
N e w  Dellxi, the 28th F e b r u u ~ y ,  1973IPhalguna 9, 1894 ( S a k a )  

THE AND AMAN AND NICOBA'R ISLANDS CO-OPERATIVE 
SOCIETIES REGULATION, 1973 

Promulgated by the President in the Twenty-fourth Year 
of the Republic of India. 

A Regulation to consolidate and ammd the law relating to 
co-operative societies in the Union territory of the Andaman 

and Nicobar Islands. 
In  exercise of the powers conferred by clause (1) of article 240 of 

the Constitution, the  President is pleased to  promulgate the following 
Regulation made by him:- 

CHAPTER I 

1. (1) This Regulation may be called the Andaman and Nicobar Short title, ! 
Islands Co-operative Societies Regulation, 1973. extent 1 

(2) I t  extends to the whoie of the Union territory of the Andaman and 
coln- 

and Nicobar Islands. mence- 
(3) I t  shall come into force on such date as the Central Goveriiment merit. 

may, by  notification in the Official Gazette, appoint. 

2. In this I<egvlation, unlcss the context otherwise reyuircs,- 1 
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(b )  "Chief Commissioner" means the Chief Commissioner of the 
Union territory of the Andaman and Nicobar Islands; 

(c) "committee" means the governing body of a co-operative 
society, by whatever name called, to which the management of the 
affairs of the society is entrusted; 

(d) "co-operative society" means a society registered or deemed 
to be registered under this Regulation; 

ih 

( e )  "co-eperative society with limited liability" means a co- 
..*,, d 

operative society in which the liability of its members, for the debts ?$ 'a' .>% 
of the society in the event of its being wound up, is limited by its 3 Q 

bye-laws- .,ij . ." .g 
(i) to the amount, if any, unpaid on the shares respectively . "5; 

held :by them; or ?% ::s 
(ii) to such amount as they may, respectively, undertake to 

contribute to the assets of the society; 

(f) "co-operative society with unlimited liability" means a co- - .a 
operative society, the members of which are, in the event of its being +q +=. 
wound up, jointly and severally liable for and in respect of all its .-5 

. d 

obligations and to contribute to any deficit in the assets of the 
society; 

:s (g) "credit agency" means a co-operative society which has as . .. . 
its principal object the lending of money to other co-operative socie- . .- - 

r.. % .- 
ties and includes- . ... 

."i 
r,* 'ai 
,-.% -.- ..., ,.:*, 

(i) a banking company as defined in . section . 5 of the Banking ..>% A 

Regulation Act, 1949; 10of  1949. -2 a 
.:z 
43 

(ii) the State Bank of India constituted under section 3 of .% 

the State Bank of India Act, 1955; 

(iii) a subsidiary bank as defined in section 2 of the State 
Bank of India (Subsidiary Banks) Act, 1959; 38 of 1950. 

(iv) the Agricultural Refinance Corporation established 
under section 3 of the Agricultural Refinance Corporation Act, 
1963; and 10of  1963. : 

( v )  a corresponding new bank constituted under section 3 .of 
the Banking Companies (Acquisition and Transfer of Undertak- 
ings) Act, 1970; 5 of 1970. 

(h) "Government" means the Central Government; 

(i) "member" ineans a person joining in the application for the 
registration of a co-operative society and a person admitted to mem- 
bership after such registration in accordance with this Regulation, 
the rules and the bye-laws, and includes a nominal or an associate 
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(k) "officer" includes a president, vice-president, chairman, vice- 

vhairman, managing director, secretary, manager, member of a com- 
mittee, treasurer, liquidator, administrator and any other person 
empowered under the rules or bye-laws to give directions in regard 
to the business of a co-opxatlve society; 

(I) "Official Gazette" means the Andaman and Nico5ar 
Gazette; 

(m) "prescribed" means prescribed by rules made under this 
Regulation; 

(n) "producers' society" means a society formed with the object 
of producing and disposing of goods and commodities as a collective 
property of its members, and includes a society formed with the 
object of the collective disposal of the labour of its members; 

(0) "Registrar" means a. person appointed to perform the duties 
of a Registrar of Co-operative Societies under this Regulation, and 
includes any person appointed to assist the Registrar when exercising 
all or any of the powers of the Registrar under sub-section (2) of 
section 3; 

(p) "rules" means the rules made under this Regulation; 

(q) "Union territory" means the Union territory of the Andaman 
and Nicobar Islands. 

CHAPTER I1 

3. (1) The Chief Commissioner may appoint a person to be the Registrar. 
Registrar of Co-operative Societies for the  Union territory and may 
appoint other persons to assist him. 

(2) The Chief Comlnissioner may, by general or special order, confer 
on any person appointed to assist the Registrar all or any of the powers 
of the Registrar under this Repulation. 

(3) Every persoR appointed to assist the Registrar shall exercise the 
powers conferred on him undel* sub-section ( 2 ) .  subject to the general 
superintendence, dirzction and control of the Registrar. 

4. (1) Subject to the provisions hereinafter contained, a society 
which has as its ol,ject the promotion of the economic interests of its whicii Societies 
members in accordance with co-operative principles, or a society esta- 
blished with the object of facilitating the operations of such a society. be regis- 

may be registered under this Regulation with or without limited tered. 
liability: 

Provided that, un!ess the Chief Commissioner by general or special 
arder otherwise directs, the liability of the society of which a co-opera- 
five societ,y is a member shall be linlited. 

(2) V,Ticther the liabilitv of the members of any  CG-operative society 
IS limited 01- uljlillljied 1 , ~  sl~:.rcs, tlrc liahilltv of ti!<> Goirc~-n!nent or' of 

- - a clcGi? a::ellcy wrhich I?'>.- t?l;('-r, s1larcs I R  s!l.~li co opo-ati\lc soclt'ty, 
shall be limited t o  ihc sllarc cs;)lt;il s~tbscljbcri '03' thi. Govcr,r~rn~i~t or  
such crcdit apency as  the C R F P  ma:)' b? 



be suffixed to the name of every society registered under this 6egula- 
tion with limited liability. 

5. No society, other than a society of which a member is a codoperative 
society, shall be registered under this Regulation unless it consists of at 
least ten persons (each of such persons being a member of a different 
family), above the age of eighteen years and residing in the area of opera- 
tion of the society. 

Explanation.-For the purposes of this section, the expression "mernbex 
of a family" means wife, husband, father, mother, grandfather, grand- 
mother, step-father, step-mother, son, unmarried daughter, unmarried 
step-daughter, step-son, grandson, unmarried grand-daughter, .unmarried 
sister, unmarried half-sister, brother, half-brother and wife of brother 
or half-brother. 

6. No member, other than ,the Government or a co-.operative society, 
shall hold more than such portion of the share capital of a co-operative 
society, subject to a maxim~lrn of one-fifth, as may be prescribed or have 
or claim any interest in the shares of su.cl~ society exceeding ten thou- 
sand rupees. 

7. (1) For the purposes of registration ,of a co-operative society under 
for regis- this Regulation, an applica.tion shall be made to the Registrar in the 

prescribed form. 

(2) The application shail be signed,- 

(a) in the case of a society of which no member is a co-operative 
society, by at least ten persons qualified in accordance with the re- 
quirements of section 5; and 

(b) in the case of a society of which a member is a co-operative 
society, by a duly authorised person on behalf of every such co-opera- 
tive society and where all the members of the society are not cp- 
operative societies, by ten other members, or when there are less 
than ten other members, by all of them. 

(3) The application shall be accompanied by a copy of the proposed 
bye-laws of the society and the persons by whom ,or on whose behalf such 
application is made shall furnish such information in regard to the society 
as the Rcgistrar may require. 

8. ( 1 )  If the Registrar is satisfied- 

(a) that the application complies with the provisions of this Rc- 
gulation a.nd the rt~les;  . . 

(b) that the objects of the proposed society are in accordance 
with section 4; 

(c) that the proposed bye-laws are not contrary to the pmvi- 
sions of this Regulation and the rules; and- 

(c l )  that the proposed socicty has reasonable chances of success, 

t h ~  Registrar may register t.hc socicty and its by(.-laws. 
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(3) The application for registration shall be disposed of by the Regis- 
trar within a period of three months from the date of receipt thereof by 
him. 

(4) Where the Registrar fails to dispose of an application for regis- 
tration within the period specified in sub-section (3), he shall be deemed 
to have refused to register the society and nothing in sub-section (2) 
shall apply to such refusal.. 

9. Where a society is registered under this Regulation, the Registrar Registfa- 
shall issue a certificate of registration signed by him, which shall be con- "'" certi- 

ficate. clusive evidence that the co-operative society therein mentioned is duly 
registered under this Regulatim, unless it is proved that the registra- 
tion of the society has been cancelled. 

10. (1) No amendment of any bye-laws of a co-operative society shall Amend- 
be valid until the same has been registered under this Regulation. m?nt 

of bye- 

(2) Every proposal for such amendment shall be forwarded to the laws 
co-opera- 

Registrar in the prescribed manner and if the Registrar is satisfied that tive 
the proposed amendment- society. 

(i) is not contrary to this Regulation or to the rules; 

(ii) does not confl.ict with co-operative principles; and 

(iii) will promote the economic interests of the members of the 
society, 

he may register the amendment: 

Provided that no  order refusing to register the amendment of bye- 
laws shall be passed except after giving the co-operative society an op- 
portunity of making its representation. 

(3) The Registrar shall forward to the co-operative society a copy of 
the registered amendment together with a certificate signed by him and 
such certificate shall be conclusive evidence that the amendment has been 
duly registered. 

(4) Where the Registrar refuses to register ah amendment of the bye- i a laws of a co-operative society, he shall communicate the order of r e f ~ s a ~ l  
tugether with the reasons therefor, to the society in the prescribed 

k manner. 

(5) An amendment of the bye-laws of a registered society shall take 
effect f ~ ~ o m  thc date, if any, specified in  the amendment and where no such 
date is specified, the a.mendment shall take effect from the date on which 
it is registered. 

(6) (i) JTJho,rr the Registrar is satisfied that for the purpose of altering 
the area of operations of a co-operative society or for the purpose of im- 
pl.o\~iiih ::I.. ccvices rendered by it or f o ~  any other purpose specified in 
the rll!cs, nl: ; ~ i - ~ ~ e ~ ~ c l i ~ ~ c l l t  of the bvc-!a~v~ is necessary, h~ n ~ a y  after con- 

- " -  - -glill;:,. ili ?':)- 2rc.r.c.i.ihcc! n?-;i~,?c~l-. thc credit aQency, if I???).. to which thr  
is afii]i;rtec], tiy fioticc in n.1 i!inp, c:ll\ i l i i O l ?  tbi. iocicty to rllow 

cFiusr. ivitllin ,c:~cll tin?.. as may be specificcl in the ~>i>tico, i~:ry tllc a v ~ r l c i -  -- 
n-i:.!~l ~11ovlcJ not bc n?:icle 



THE GAZETTE O F  INDIA EXTRAORDINARY 
-- ~~ ----.-.p.~~..-.-.---.~~..--pp-.p--~.----..... - 

(ii) If within the time specified in the notice referred to in clause ( i ) ,  
the co-operative society fails to make the amendment, the Registrar may, 
after giving the society an opportunity of making its representaiions, re- 
gister the amendment and issue to the society a copy of such amendment. 

(i i i)  Any amendment of the bye-laws registered under clause (ii) shall 
have the sarne effect as an amendment of the bye-laws registered under 
sub-section ( 2 )  unless the registrakion is cancelled in pursuance of a 
decision in appeal. 

11. ( 1 )  A co-operative society may, by an amendment of its bye-laws, 

nl name, change its name but such change shall not affect any right or obligation 
of the society or of any of its members or past members, and any legal 
proceedings which might have been continued or commenced by or against 
the society by its former name may be continued or commenced by its 
new name. 

(2) Where a co-operative society changes its name, the Registrar shall 
enter the new name on the register of co-.operative societies in place of 
the former name and shall amend the certificate of registration accord- 

12. ( 1 )  Subject to the provisions of this Regulation and the rules, a 
liability. co-operative society may, by an amendment of its bye-laws, change the 

form or extent of its liability. 

(2) When a s-operative society has passed a resolution to change the 
form or extent of its liability, i t  shall give notice thereof in writing to 
all its members and creditors and, notwithstanding any bye-laws or con- 
tract bo the contrary, any member or creditor shall, during a period of one 
month from the date of service of the notice upon him, have the option 
of withdrawing his shares, deposits or loans, as the case may be. 

(3) Any member or creditor who does not exercise his option within 
the period specified in sub-section ( 2 )  shall be deemed to hawe assented 
to the change. 

(4) An amendment of a bye-law of a co-operative society changing the 
form or extent of its liability shall not be registered or shall not take 
effect until either- 

(a) all the members and creditors have assented, or deemed to  
have assented, to the change; or 

('b) all claims of the members and creditors who exercise the 
option referred to in sub-section ( 2 )  within the period specified there-. 
in have been met in  full .or otherwise satisfied. 

13. ( 1 )  A co-operative society may, with the previous approval of the 
Amalga- Registrar and by a resolution passed by a two-thirds majority of the 

melnbers present and voting at the general meeting of the society,- 
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(2) Any two or more co-operative societies may, with the previous ap- 
proval of the Registrar and by a. resolution passed by a two-thirds majority 
of the members present and voting at a general meeting 'of each such 
society, amalgamate themselves and form a new co-operative society. 

(3) The resolution of a co-operative society under sub-section (1) or 
sub-section (2) shagll contain all particulars of the transfer, division or 
amalgamation, as the case may be. 

(4) When a co-operative society has passed any such resolution, it 
shall give notice thereof in writing to all its members and creditors and, 
notwithstanding any bye-laws or contract to the contrary, any rpember or 
creditor shall, during the period of one month of the date of service of 
the notice upon him, have the option of withdrawing his shares, deposits 
or loans, as the case may be. 

(5) Any member or creditor who does not exercise his option within 
the period specified in sub-section (4) shall be deemed to have assented 
to the proposals contained in the resolution. 

(6) A resolution passed by a co-opera-tive society under this section 
shall not take effcct, until cithcr 

(a) all t l ~ c  llzeilzbers and credtors 'havc as~ented, or are deemed 
to have assented, to the resolution aforesaid; or 

(b) all claims of the members and creditors who sxercise the 
option referred to in sub-section (4) within the peilod specified 
therein ha've beer1 rnet in lull or otherwise satisfied. 

(7) Where a resolution passed by a co-operative society under this 
section involves the transfer of any assets and liabilities, the resolution 
shall, notwithstanding anything contained in any law for .the time being 
in force, be a sufficient conveyance to vest the assets and liabilities in 
the transferee without any further assurance. 

14. (1) Where the whole of the assets and liabilities of a co-operative Cancella- 
society are transferred to another co-operative society in accordance with tion of 
the provisions of section 13, the registration of the fist-mentioned co- registra- 

operative society shall stand cancelled and that co-operative society shall tion 
certifi- 

be deemed to have been dissolved and shall cease to exist as a corporate cates of 
kudy. co-opera- 

tive socie- 
(2) Where two or more co-operative societies are amalgamated ihto a ties ill 

new co-operative society in accordance with the p~.ovisior~s of secliorl 13, certain 

i the registration of each of the amalgamating societies shall stand cancelled cases. 

,on the regi.stration of the new society, and each society sha.11 be deemed 
to have been dissolved and shall cease to exist as a corporate body. 

(3) Where a co-operative society divides itself into two or more co- 
operative societies in accordance with the provisions of section 13, the 
registration of that society shall stand cancelled on the registration of 
the ncw societies and t.hat society shall be dccrned to have been dissolv- 
ed and shall cease to exist as a corpol-ate body. 
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ing co-operative society or societies. 

CHAPTER I11 

MEMBERS OF CO-OPERATIVE SOCIETIES ANP THEIR RIGHTS AND LIABILITIES 

15. (1) No person shall be admitted as a member of a co-operative 
lvhO may society except the foilowing, namely:- 

(a )  an individual competent to contract under section 11 of the 
Indian Contract Act, 1872.; 

(b)  any other co-operative society; 

(c) the Government; aind 

(d) such class or classes of persons or associations of persons as 
may be notified by the Chief Commissioner in  this behalf. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  the Chief 
Commissioner may, having regard to the fact that the interest of any 
person or class of persons conflicts or is likely to conflict with the objects 
of any society or class of societies, by general or special order, published 
in the Official Gazette, declare that any person or class of persons engaged 
in or carrying on any profession, business or employment shall be dis- 
qualified from being admitted, or for continuing, as members or shall be 
eligible for membersliip only to a limited extent of any specified society 
or class of societies, so long a8 such person or persons is or are engaged 
in or carrying on that professioh, business or employment, as the case 

16. (I) Notwithstanding anything contained in section 15, a codopera- 
tive society may admit any person [including any bank referred to in 

associate sub-clause (i) or sub-clause (ii) or sub-clause (iii) or sub-clause (v) of 

with its bye-laws. 

(2) A nominal or associate member shall not be entitled to any share 
in any form whatsoever, in the assets or profits of the co-operative society. 

(3) Save as sotherwise provided in this section, a nominal or associate 
member shall have such privileges and rights of a member and be subj'ect 
to such liabilities of a member, as may be specified in the bye-laws of 

.17. No member of a co-operative society shall exercise the rights of a 
member unless he has made such payments to the society in respect of 

exercise membersliip or has acquired such interest in the society as may be speci- 
fied in the bye-laws. 

Votes of IS. Every member of a co-operative society shall have only one vote 
members. in the affairs of the society: 

Pl,ovic]ed tl-i;it..--- 
( a )  i l l  tjic of an ecjuality (if votes, the c ! l n i l ~ r ~ n n  shall have  a 
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( c )  where the Government is a member of the co-operative 
society, each person nominated by the Chief Commissioner on the 
committee shall have one vote. 

19. (1) Every member of a co-operative society shall exercise his vote Manner 

in person and no member shall be permitted to vote by proxy. exercising 
vote. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  a co- 
operative society which is a member of another co-operative society, may, 
subject to the rules, appoint one of its members to vote on its behalf in 
the affairs of that other society. 

20. The transfer of the sha.re or interest of a member in the capital Restriction 
of a CO-operative society shall be subject to such conditions as to maxi- on transfer 
mum holding as are specified in section 6. of shares 

or 
interest. 

21. (1) On the death of a member, a CO-operative society may trans- Transfer of 
fer the share or interest of the deceased member to the person nominated interest on 
in accordance with the rules made in this behalf, or, if there is no person death Of 

so nominated, to such person as may appear to the committee to be the member. 

heir or legal representative of the deceased member, or pay to such 
nominee, heir or legal representative, as the case may be, a sum repre- 
senting the value of such member's share or interest as ascertained in 
accordance with the rules or bye-laws: 

Provided that- 

( i )  in the case of a co-operative society with unlimited liability, 
such nominee, heir or legal representative, as the case may be, may 
require payment by the society of the value of the share or interest, 
of the deceased member ascertained as aforesaid; 

(ii) in the case of a co-operative society with hmited liability, 
the society shall transfer the share or interest of the deceased 
member to such nominee, heir or legal representative, as the case 
may be, being qualified in accordance with the rules and bye-law9 
for membership of the society, or on his application within one month 
of the death of the deceased member to any person specified in the 
application who is so qualified; and 

(iii) no such transfer or payment shall be made except with the 
consent of the nominee, heir or legal representative, as the case may 
be. 

(2) A co-operative society shall, subject to the provisions of section 
31 and unless, within six months of the death of the member, prevented 
by an order of a competent court, pay to such nominee, heir or legal 
representative, as the case may be, all other moneys due to the deceased 
member from the society. 

(3) All transfers aad payments made by a co-operative society in . 
accordance with the provisions of this section shall be valid and effectual 
against any demand made upon the society by any other person. 

22. (1) Subject. to the pl.ovisions of sub-section (2 ) ,  the liability of Lialbility , 
2 ps.st i~ir;rnbcr (:r of t l l r  estate of. ;I cleceascr! rnemlii?~ of a co-ol?erative Of D " ' ~  

~nt.?rnbcr 
soc:ic>ty for ilic: deht.; of the society a s  they existed,---- alld 
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(b)  in the case of a deceascd member, on the date of his death, 
shall continue for a period of two years from such date: 

Provided that the liability of the Government or of a credit agency 
which has taken shares in a co-operative society shall cease on the date 
on which the Government or the credit agency ceases to be a member. 

(2) Where a co-operative society is ordered to be wound up under 
section 57, the liability of a past member who ceased to be a member 
or 03 the estate of a deceased member who died within two years imme- 
diately preceding the date of the order of winding up, shall continue 
until the entire liquidation proceedings are completed, but such hability 
shall extend only to the debts of the society as they existed on the date 
of cessation of membership or death, as the case may be. 

CHAPTER IV 

23. (1) The final authority in a co-operative society shall vest in the 
general body of members: 

Provided that where the bye-laws of a co-operative society provide 
for the constitution of a smaller body consisting of delegates of members 
of the society elected or selected in accordance with such bye-laws, such 
smaller body shall exercise such powers of the general body as may be 
prescribcd or as may be specified in the byc-laws of the society. 

(2) Nolwithstanding anything coiltailled in sub-section (2) of section 
19, each delegate shall have only one vote in the affairs of the society. 

24. A general meeting of a co-operative society shall be held once in 
a year for the purpose of- 

(a )  approval of the programme of the activities of the society 
prepared by the committec for the ensuing year; 

(b) election, if any, of the members of the committee other than 
nominated members; 

(o) consideratioh of the audit report and the annual report; 

(d) disposal of the net profits; 

( e )  consideration and approval of the annual budget; and 

(f) consideration of any other matter which may be brought 
forward in accordance with the bye-laws. 

25.  (1) The committee of a co-operalive society may, at  any time, call 
a special general meeting of the society and shall call such meeting with- 
in one month after the receipt of a requisition in writing from the Regis- 
trar or from such number of n~ernbers or a proportion of the tota.1 num- 
ber of members, as may be provided in the bye-laws. 

(2) If a special gcrlcrnl meeting of a co-operative society is not called 
in accordance mrith the requisition 1-efeji-cd to in sub-section ( I ) ,  the 
1icgist.rar. or any persoli authorised by hi111 in this hcha!f shall have tl-ic 
J ~ O I Y C : I '  to call sr.1~11 n:er>ting and {.hat l?~crtil?ij~ sllnll be cice~-~icd 1.o l j c :  a 
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1 26. (1) The members of the committee of a co-operative society shall Electior~ 
be elected in the prescribed manner and no person shall be so elected and 

unless he is a shareholder of the society. nomination 
of members 

I 
V L  GulIlllllb- 

(2) Notwithstanding anything contained in sub-section (1) ,- tees. 

(a) where the Government has subscribed to the share capital 
of a m-operative society, the Chief Commissioner or any person 
authorised by the Chief Commissioner in this behalf shall have the 
right to nominate on the committee such number of persons not 
exceeding three or one-third of the total number of members 
thereof, whichever is less, as the Chief Commissioner o r  such autho- 
rised person may determine; 

(b) where the Industrial Finance ?orPoration established under 
L8. section 3 of the Industrial Finance Corporation Act, 1948 or any 

credit agency has provided finance to a co-operative society, the 
said Industrial Finance Corporation, or such credit agency, as the 
case may be, shall have the right to nominate one person on the 
committee. 

(3) A person nominated under sub-section (2) shall hold office dur- 
ing the pleasure of the Chief Comrnissioncr or the said Industrial Finance 
Corporation or such credit agency, as the case may be. 

27. (1) If, in the opinion of the Registrar, the committee of any CO- 
session 

operative society persistently makes default or it is negligent in the of 

performance of the duties imposed on it by this Regulation or the rules ,ittee. 
or bye-laws, or commits any act which is prejudicial to the interest of the 
society or its members, the Registrar may, after giving the committee an 

I 

opportunity to state its objection, if any, by order in writing remove the 
committee; and I 

(a) order fresh election of the committee, or 
I 

(b) appoint one or  more administrators, who need not be mem- 
bers of the society, to manage the affairs of the society for such pe- 
riod not exceeding one year as may be specified in the order which 
period may, at  the discretion of the Registrar, be extended from time 
to time, so, however, that the aggregate period does not exceed three 
years. 9 q ' l a  

(2) The Registrar may fix such remuneration for the administrator or - 1 
administrators as he may think fit and such remuneration shall be  paid 
out of the funds of the co-operative society. 

I 
i 

(3) The administrator shall, subject to the control of the Registrar 
and to such instructions as he may from time to time give, have power 
to exercise all or any of the functions of the committee or of any officer 
of the society and ta'lce all such actions as may be required in the interest 
of the society. 

(4) 'I'l-ie adniiriistrntor shall, a t  t,he expiry of his term of ofice, arrange 
for the constitulio?l of a new C O I I I I I I ~ ~ ~ C C ~  in accordance with the bye-laws 
of the society. 

(5) Beforc t;i!iizig any ~c t i on  under su'ii-scction (I) in res 1 
co-npcr:rt.ive socieir illdebted to a credit :~gc ; l cy ,  tlie Kegist i-ar shall  con- 
s ~ l l L  llic c~c-ciit :~gcnc>j., to u;ilich it is indcbted ;-:lg::~.ding sucll action. 
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28. (1) If,- 

(a) in the opinion of the Registrar, the records (including regis- 
ters and books of account) of a co-operative society are likely to be 
tampered with or destroyed or the fuhds or other property of a co- 
operative society are likely to be misappropriated or misapplied; or 

(b) the committee of a co-operative society is reconstituted at  
a general meeting of the society; or 

(c) the committee of a co-operative society is removed by the 
Registrar under section 27; or 

(d) a co-operative society is ordered to be wound up under sec- 
tion 57 and the outgoing members of the committee thereof refuse to 
hand over charge of the records and property of the society to those 
having, or entitled to receive, such charge, 

the Registrar may apply to the Magistrate within whose jurisdiction the 
society functions for securing such records and property of the society. 

(2) On receipt of an application under sub-section ( I ) ,  the Magis- 
trate may, by a warrant, authorise any police officer, not below the rank 
of a sub-inspector to enter and search any place where such records and 
property are kept or are believed to be kept and to seize such records 
and property; and the records a,nd p r n p ~ r t y  so seizcd shall L e  handed 
over to the new culrlrnittee or administrator of the society or the liqui- 
dator, as the case may be. 

29. No act of a co-operative society or of any committee or anv officer 
of the society shall be deemed to be invalid by reasoh only of the exis- 
fence of any defect in procedure or in the constitution of the society or 
of the committee 3r in the appointment or election of an officer or on 
the ground that such officer was disqualified for his office. 

CHAPTER V 

30. The registration of a co-operative society shall render it a body cor- 
p r a t e  by the name under which it is registered having perpetual succes- 
sion and a common seal, and with power to hold property, enter into con- * 
tract, institute and defend suits and other legal proceedings and to do all 
things necessary for the purposes for which it is constituted. 

31. (1) Notwithstanding anything contained in any law for the time 
being in force, but subject to any prior claim of the Government in res- 
pect of land revenue or any money recoverable as  land revenue, any debt 
or outstanding demand due to a co-operative society by any member or 
past' member or deceased member shall be a first charge upon the crops 
and other agricultura: produce, cattle, fodder for cattle, agricultural or 
industrial implements ur machinery, raw materials for manufacture and 
any finished products man~lfsctured froin such raw materials belonging 
to such member, past member or  fornling part of tlic estate of thc deceas- 
cd menlber: as the case may  be. 
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(3) Notwithstanding anything contained in any law for the time being 
i n  force, any transfer of property made in contravention of the provisions 
of sub-scction (2) shall be void. 

(4) The charge created under sub-section (1) shall be available as 
against any claim of the Government arising from a loan granted under '* 1883. the Land Improvement Loans Act, 1883 or the Agriculturists Loans Act, 

of 1884. 
1884, after the grant of the loan by the co~operative society. 

32. Notwithstanding anything contained in this Regulation or in any Charge On 
immovable 

other law for the time being in force,- property 
of 

(i) any person who makes an application to a society of which me,nbers 
he is a member for a loan shall, if he owns any land or has interest borrowing 
in any land as a tenant, make a declaration in the prescribed form loans f rom 

which shall state that the applicant thereby creates a charge on such cer?i? socletles. 
land or interest specified in the declaration for the payment of the 
amount of the loan which the society may make to the member in 
pursuance of the application and for all future advances, if any, re- 
quired by him which the society may make to him as such member 
subject to such maximum as may be determined by the society to- 
gether with hterest  on such amount of the loan and advances; 

(ii) any person who has borrowed a loan from a society of which 
he  is a member before the commencement of this Regulation. and who 
owns any land or ha0 any interest in any land as a tenant shall, in 
a case where such loan subsists immediately before such commence- 
ment, make a declaration in the form and to the effect referred to 
in clause (i) ; 

(iii) a declaration made under clause (i) or clause (ii) may be 
varied a t  any time by a member with the consent of the society in 
favour of which a charge referred to in clause (i) is created; 

(iv) no member shall alienate the whole or any part of the land 
or interest therein, specified in the declaration made under clause 

(i) or  clause (ii) until the whole amount borrowed by the member 
together with interest thereon is paid in full: 

Provided that for the purpose of paying in full the whole amount 
. borrowed by the member together with interest thereon to the socjety, 

the member may, with the previous permission in writing of the so- 
ciety and subject to such conditions as the society may impose, alie- 
nate the whole or any part of such land nr interest therein: 

Provided further that the standing crops on any such land may 
be alienated with the previous permission of the society; 

(v) any alienati,on made in contravention of the provisions of 
clause (iv) shall be void; 

(71i) sl~bject to the prior clailns of the Government in respect 
of l and  revcnuc o r  nny money reroverable as  land rcvenlle, there 
sh:~ll bc n fir::{. ci?:-:iy:i. in i ' avo~~r  of t)-ic: sociotv on t l ~ e  la116 or ini.crest 
specified in  t.lic: dcc1o:;:ticn made ~ ~ r i d c r  clat~:;c (i) or  c l , ; ~ l s ~  (ii) for 
and to the extent of l l ~ c  d11::s ,o\ving by him on account of the loan 
and advances; 

. . 
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(vii) the record of rights shall also include the particulars of 
every charge .on land or  interest created under a declaration under 
clause (i) or clause (ii). 

Explanation.-For the purposes of this section, "society" means any 
co-operative society or class of co-operative societies specified in this be- 
half by the Chief Commissioner by a general or special order. 

33. A co-operative society shall have a charge on the share or contri- 

abie to a member or past member or the estate of a deceased member in 
bution respect of any debt due from such member or past member or the estate 
or interest of such deceased member to the society, and may set off any sum credited 
members, or to a member or past member or the estate of a deceased , 

member in or towards payment of any such debt. 

34. (1) Subject to the provisions of section 33, the  share or contribu- 
tion or interest of a member or past member or deceased member in the 

or interest capital of a co-operative society shall not be liable to attachment or sale 
under any decree or order of any court in respect of any debt or liability 

any law relating to  insolvency shall not be entitled to or have any claim 
on such share or contribution or interest. 

(2) The reserve fund, or the bad debt reserves, or the provident 
fund of the employees, o f . a  co-operative society invested by such society 
in accordance with the provisions of this Regulation and the rules shall 
not be liable to attachment under any decree or order of a court in respect 
of any debt or liability incurred by the society. 

Register of 35. Any register or list of members or shares kept by any co-operative 
membzrs. society shall be prima facie evidenc.e of any of the  following particulars 

entered therein, namely: - 

(a) the date on which any person entered in such register or list 
became a member; 

(b) the date on which any such person ceased to be a member. 

entry as as may be prescribed, be received in any suit or legal proceedings as 
evidence. prim,a facie evidence of the existehce of such entry and shall be admitted 

as evidence of the matters, transactions and accounts therein recorded 
in every case where, and to the same extent as, the  original entry itself 
is admissible. 

(2) No oficer of a co-operative society and 110 officer in whose office 
l.he books of a co-operative. society are  deposited after liquidation shall, 
ill any leg21 procet:cIings to ~ ? l ~ i c l l  t!lc society or thc liquiditor is r!ot a 
l:urty, hc compelled to produce any  of the society's bsolrs or documents 
1-hc. cc;fitcnts of n;]li& i ) l i ) ~ ~ d  ~ l ~ d ~ r .  f.!li:'. S C C ~ ~ O ! ~ ,  01' k.0 al3j)!?;?l' L\S a 
witness to prove the mattel-s; tr.ansaclioiis anti accou!lts 'tll2i'eifl ~ .ecorded ,  
c:icept urlder an ol-ilcr of :* court or. an arl!if,rnt!o, ~ n a d c  for spacial cause, 
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1908. 37. Nothing in clauses (b) and (c) of sub-section (1)-of section 17 of Exernptiul. 
the Registration Act, 1908 shall apply to- from 

compulsory 
(1) any instrument relating to shares in a co-operative society regislra- 

notwithstanding Ynat the asset: of the society consist in whole or in tionof - 
part of immovable property; or instru- 

ments. 
(2) any debenture issued by any such society and not creating, 

declaring, assigning, limiting or extinguishing any riglit, title or in- 
terest to or in immovable property except in so far as it entitles the 
holder tnereof to the security afforded by a registered instrument 
whereby the society has mortgaged, conveyed, or otherwise transfer- 
red the whole or part of its immovable property or any interest 
therein to trustees upon trust for the benefit of the holders of such 
debentures; or 

(3) asn endorsement upon ox transfer of any debenture issued by 
any such society. 

38. If the Chief Commissioner is of opinion that it is necessary in the Exemp- 

public interest so to do, he may, by notification in the OXcial Gazette,- tio'.lfrom 
certain 

( a )  remit in respect of any class of co-operative societies any fee taxes, fees 
payable under any law for the time being in force relating to the and 

registration of documents or court-fees; duties. 

(b) exempt any class of co-operative societies from payment of- 

(i) land revenue; 

(ii) taxes oil agricultural income; 

(iii) taxes on sale or purchase of goods; or 

(iv) taxes on professions, trades, callings and employments. 

39. (1) Notwithstanding anything contained in any law for the time 
being in force, a member of a co-operative society may execute an agree- 
ment in such form as may be prescribed in favour of that society provid- 
ing that his employer or the officer disbursing his salary or wages shall 
be competent to deduct every month from the salary or wages payable 
to him, such amount as may be specified in the agreement but not exceed- 
ing one-third of the salary or wages and to pay the amount so deducted 
to the society in satisfaction of any debt or other demand owing by the 
member to the society. 

(2) On the execution of such agreement, the employer or the officer 
disbursing the salary or wages of the members shall, iP so required by 
the co-operative society by a requisition in writing and so long as the 
society does not intimate that the whole of such debt or other demand 
has been paid, make the deduction in accordance with the agreement and 
pay the amount so deducted to the society within fourteen days from the 
date of the deduction. 

(3) Tf nfler the receipt of a recluisition m a d e  under sub-section (2), 
tiie ~:ll.iployer or the ofEcel. c?isbi~~sing the salary :j:. wages of the mcinhel- 
i ! t  ai-iy lime i 2 i j . l ~  t o  r':ccii:ct i h e  amount specified iii :.he requisition 01. 

malces ilc4:1laii in ~,cll~iilin;,; t.hc: anioltlit cleduclcd to  ti-!a :;ociei:,r, thc sociicly 
~11a l l  be enlitled to recover a n y  such amount f1.ol1-I sucl~ cl-1111;oyc;- O I .  

Deduction 
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officer, as the case may be, as arrears of land revenue and the amount 
due from such employer or officer shall rank in priority 'in respect of the 
liability of such employer or officer equal to that of the salary or wages 
in arrears. 

(4) The employer or the officer disbursing the salary or wages shall 
maintain such registers as may be prescribed by the Chief Commissioner 
or the Registrar from time to time. 

(5) When a requisition in writing from any co-operative society 
registered or deemed to be registered in ally Stale in  respect of a mem- 
ber of that society who for the time being is ePllployed in the Union 
territory, is received by his employer, the requisition shall be acted 
upon as if i t  had been made by a c~-~-ir~~er.at.ive society in the Union 
territory. 

40. Notwithstanding anything contained in any law for the time being 
in force, the Government may- 

(a) subscribe to the share capital of a co-operative society; 

(b )  give loans or make advances to a co-operative society; 

(c) guarantee the repayment of principal and payment of in- 
terest on debentures issued by a co-operative society; 

(d) guarantee the repayment of share capital of a co-operative 
society and dividends thereon at  such rates as may be specified by 
the Government; 

( e )  guarantee the repayment of principal and payment of in- 
terest on loans and advances to a co-operative society; and 

(f)  give financial assistance in any other form, including grants 
and subsidies, to a co-operative society. 

CHAPTER VI 

41. No part of the lunds of a co-operative society shall 'be divided by 
way of bonus or dividend or otherwise among its members: 

Provided that payment may be made to a member for the work done 
by him as secretary or as clerk on such scale as may be prescribed by the 
bye-laws: 

Provided further that after at least one-fourth of the net profits in 
any year have been carried to a reserve fund, payments from the 
remainder of such profits and from any profits of past years available 
for distribution may be made- 

(a) as a bonus to a member for ally specific service rendered by 
him to the co-operative society including work done as secretary or 
as clerk; and 

(0)  alnong the. rnelnt~cls to  sucli extent and uilcler such con- 
ditiolis as illay be prescribed o r  as rnay bc specified in the b5-e-laws: 

I '~.n\li t l l~tl  also 111;tt 110 d ~ \ v t l ( ~ s r l  ~11311 ]_IC 1 ) ~ 1 i ( l  011 t l l ~  11:tid-ul) s l i n ~ c  
capital of mcmhers a t  n rntc rscccrlinc twcl\7c per ccnt. pn- ni111111n. 
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42. Any co-operative sociely ~ n a y ,  wi l l  ~ h e  sailctio~l of the Registrar, 
after one-fourth of the net profits in any year has been carried to a re- 
serve fund, contribute an amount not exceeding five per cent. of the re- 
maining net profits to any purpose connected with the development of 
co-operative movement or charitable purpose as defined in section 20 of 

90. the Charitable Endowments Act, 1890. 

43. A co-operative society shall out of its net profits in any year credit 
such portion of the profits not exceeding five per cent. as may be pres- 
cribed to the Co-operative Education Fund constituted under the rules. 

44. (1) A co-operative society may invest or deposit its funds- 

(a)  in the post office savings bank; or  

(b) in any of the securities specified in section 20 of the Indian 
,882. Trusts Act, 1882; or 

( c )  in the shares or securities of any other co-operative society, 
o r  

(d) in any banking company as defined in section 5 of the Bank. 
1949. ing Regulation Act, 1949 approved in this behalf by the Registrar; or 

( e )  in any corresponding new bank constituted under section 3 
?* - - 
[ x t  .q of the Banking Companies (Acquisition and Transfer of Under- 
970. takings) Act, 1970; or 

r l  
, d 

(f)  in the State Bank of India constituted under section 3 of the 
1955. State Bank of India Act, 1955 or in any subsidiary bank as defined in 
1959. section 2 of the State Bank of India (Subsidiary Banks) Act, 1959. 

(2) Every investment or deposit made by a co-operative society of its 
funds before the commencement of this Regulation which would have 
been valid if this Regulation had been in force a t  the time or times such 
investment or deposit was made, shall be deemed to have been made 
under this Regulation. 

45. (1) A co-operative society shall not make a loan to any person 
other than a member: 

Provided that with the general or special sanction of the Registrar, a 
co-operative society may make loans to another co-operative society. 

' (2) Notwithstanding anything contained in sub-section ( I ) ,  a co- 
operative society may make a loan to a depositor on the security of his 
deposit. 

46. A co-operative society shall receive d.eposits and loans only to such, 
extent and under such conditions as may be prescribed or as may be 
specified in'the bye-laws. 

47. Save as otlienirisc ]>I-ovidcc! in  sections 45 and 4G, every tra~lsaction 
of a co-operat,ive sc,cie!s; \\;it!; a n y  ])crr;o!-l, ot1ir.i t11:ri: a ~nt_.n?ht!r, siizii be 
subject io  sucll ~).!ohibil.io:is rind rc:;l~-ic.iiol.is, i f  c;~i>r, as ma!r hr. pi.,.sc:rihed. 
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CHAPTER VII 

Audit. 48. (1) The Registrar shall audit or cause to be audited by a person 
authorised by him by general or special order in writing in this beh+lf, 
the accounts of every co-operative society at  least once in each year. 

(2) The audit under sub-section (1) shall include an examination of 
overdue debts, if any, the verification of the cash balance and securities, 
and a valuation of the assets and liabilities of the co-operative society. 

(3) The person auditing the accounts of a co-operative society shall 
have free access to the books, accounts, papers, vouchers, stock and other 
property of the society and shall b,e allowe@ t~ verify jts cash balance and 
securities. 

(4) The directors, mem'bers of the staff, administrators and other 
officers of every co-operative society shall furnish to the person auditing 
its accounts all such i n f ~ ~ n ~ a t i o n  as to its transactions and workina as 
such person may require. 

(5) The Registrar or the person authorised b.y him under sub- 
se~t ion (1) to audit the accounts of a co-operative society shall have 
power, where necessary,- 

(a)  to sunlmon a t  the time of his audit any officer, agent, servant 
or member of the society, past or present, who, he has reason to be- 
lieve, can give valuable information in regard to transactions of the 
society or the managel3ent of its affairs; and 

(b) to require the production of any book crr document relating 
to, the affairs of, or any cash or securities belqnging to, the society 
by any officer, agent, servant or member of the society in possession 
of such books, docume-its, cash or securitieg and in the event of 
serious irregularities discovered during audit, tp we them into 
custody. 

(6) If at the time of aulit  the accounts of a society are not complete, 
the Registrar or the person authorised by him under sub-section (1) to 
audit, may cause the accounts to be written up at the expense of the 
society. 

(,7,) Audit fee, if any, due from any co-operative society shall be re- 
' 

coyqralble in the same manner as is provlded in section 67. 

Inspection 49. (1) The Registrar, or any person authorised by the Registrar by 
0s: general or special order in this behalf, may inspect a co-operative society. 

co-opera- 
t j  rre: (2) For the purpose of inspection, the Registrar or.. the person,autho- 
societies. rised to make the inspection shall a t  all times have access to all .books, 

accounts, papers, vouchers, securities, stock and other property of the co- 
operative society and may in t.l-hc evci7t. of seric)us irregula1,ities ciiscovc~ed 
during the inspcctioi~ take  them into ci.~,~tocl?; and shall have power to 
verify the c n ~ l i  Ija!aiice of t h e  sciciciy 2nd s~l1,jecl to  the goncral or special 
U ~ ~ C I .  of tl-IC 1i~~istr: ir  to c;:lI ;: .l.l~~:t'linfi OI t.hi: ~ : ~ ~ i l l l l i t . i r ~  ;:lid a gencral 
meeting. 
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(3) Every officer or member of a co-operative society .shall furnish 
such infirmation with regard tw the working of L11e suciety as the 
Registrar or the person authorised to make the inspection may require. 

50. (1)  The Registrar may, of his own motion or on the application of I n q u i r ~ b ~  
a majority of the members of the committee or of not less than one-third Registrar. 

of -the members, hold an inquiry or direct some person authorised by him 
by order in writing in this behalf to hold an inquiry into the constitution, 
working and financial condition of a co-operative society. 

(2)  The Registrar or the person authorised by him under sub-section 
(1)  shall have the following powers, namely:- 

(a)  he shall at all reasonable times have free access to the books, 
documents, securities, accounts, cash and other properties belonging 
to or in the custody of the society and may summon any person in 
possession or responsible for the custody of any such books, accounts, 
documents, securities, cash or other properties to produce the same 
at  the headquarters of the society or any branch thereof; 

Cb), he may, notwithstanding any rule or bye-law specifying the 
peziod ofl notice,for a general meeting of the society, require the 
officers, 0% the society to call a general meeting a t  such time and. place 
at  the headquarters of the society to consider such matters, as may 
be directed by him; and where the officers of t5e society refuse or 
hi4 to call such a. meebing he shall have power to call it himself; 

(c); h e  mag summon, any person who is reasonably be;liev@ bz 
him txJ have any- knowledge. of the affairs of the society to appeac 
be£ore- him at .  any place. at the headquarters of the society or. any 
branch thereof and may examine such person on oath. 

(3) Any meeting called under clause (b) of sub-section (2)  shall have I 
all the powers of a general meef3ng called under the bye-la-ws of tke 
society and its proceedings shall be regulated by such bye-laws. 

(4)  The Registrar shall communicate a brief summary of the report 
of the inquiry to the society, the credit agency, if any, to which the 
society is affiliated, and to the persons or authority, if any, at  whose inst- 
ance the inquiry is made. 

51. (1) The Registrar shall, on the application of a creditor of a co- 
operative society, inspect or dinect some person authorised by him by 
order in writing in this hehaif to inspect the books of the society: 

Provlded that no such inspection shall be made unless the apdicapt- 

(a)  satisfies the Registrar that the debt is a sum then due, and 
that he has demanded payment thereof and has not received satisfac- 
tion wjthin a reasonable time; and 

(b)  cicposits with the Registrar such s,ul;l as security f o r  the cost:: 
of th; prol10"d il-ispeciiull as the I<cg;s'i!';;i. I!:r?y r c ~ 1 u j r . ~ .  

(2) Tl,e Registrar s l ~ a l l  conlmunicate thc result of any such inspection 
to t h c  creditor. 

1,nspection 
of books of 
indebted 
societies. 
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Costs of 52. Where an inquiry is held under section 50, or an inspection is 
inquiry 
and made under section 51, the Registrar may apportion the costs, or such 

inspection. part of the costs, as he may think fit between the society, the members or 
creditor demanding an i n q ~ ~ i r y  or inspection, and the oficers or former 
officers and the members or past members of the society: 

Provided that- 

(a) no order of apportionment of the costs shall be made under 
this section unless the society or the person liable to pay the costs 
thereunder has had a reasonable opportunity of being heard; 

(b)  the Registrar shall state in writing under his own hand the 
grounds on which the costs are apportioned. 

Recovery 53. Any sum awarded by way of costs under section 52 may be re- 
of costs. covered, on application to a Magistrate having jurisdiction in the place 

where the person, from whom the money is claimable, actually and ' 

voluntarily resides or carries on business, and such Magistrate shall re- 
cover the same as if it were a fine imposed by himself. 

Sur- 54. (1) If in the course of an audit, inquiry, inspection or the winding 
charge. up of a co-operative society, it is found that any person, who is or was 

entrusted with the organisation or management of such society or who 
is or has at  any time been an officer or an employee of the  society, has 
made any payment contrary to this Regulation, the rules or the bye-laws 
or has caused any deficiency in the assets of the society by breach of 
trust or wilful negligence or has misappropriated o r  fraudulently retain- 
ed any money or other property belonging to such society, the Regis- 
trar  may, of his own motion or on the application of the committee, 
liquidator or any creditor, inquire himself or direct any person autho- 
rised by him, by an order in writing in this behalf, to inquire into the 
conduct of such person: 

Provided that no such inquiry shall be held after the expiry of six 
years from the date of any act or omission referred to in this sub- 
section. 

(2) Where an inquiry is made under sub-section ( I ) ,  the Registrar 
may, after giving the person concerned an opporkunity of being heard, 
make an order requiring him to repay or restore the money or property 
or any part thereof, with interest at such rate, or to< pay contributjon 
and costs or compensation to such extent, as the Registrar may consider 
just and equitable. 

CHAPTER VIII 

Disputes 
which 
may be 
referred 
to arbi- 
tration. 

SETTLEMENT OF DISPUTES 

55. (1) Notwithstanding anything contained in any law for the time 
being in force, if any dispute touching the constitution, management or 
the business of a co-operative society arises- 

(a) among members, past members and persolls claiming 
through members, past members ancl deceased members, or 

(b) bctnreen a memher, past ~liember or. person claiming through 
n rnt.mbci., 1235t ~ \ ' : ~ i -~ l l~e l .  01- deceased ~nelixhcr z r~c l  the society, its 
cornrnittee or any officer, agent or e~rlgloyec -of Ihc society or liqui- 
dator: past or present, cjr 
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( c )  between the society or its committee and any past commit- 

tee, any officer, agent or employee, or any past officer, past agent 
or past employee or the nominee, heirs or legal representatives of 
any deceased officer, deceased agent, or deceased employee of tho 
society, or 

( d )  between the society and any other co-operative society, 
between a society and liquidator of another society or between the 
liquidator of one society and the liquidator of another society, 

such dispute shall be referred to the Registrar for decision ahd no 
court shall have jurisdiction to entertain any suit or other proceedings 
in respect of such dispute. 

(2) For the purposes of sub-section ( I ) ,  the following shall be deem- 
ed to include disputes touching the constitution, management or the 
business of a co-operative society, namely: - 

(a) a claim by the society for any debt or demand due to it 
from a member, past member, or the nominee, heir or legal repre- 
sentative of a deceased member, whether such debt or demand be 
admitted or not; 

(b )  a claik by a surety against the principal debtor where the 
society has recovered from the surety any a~nou.nt in respect of any 
debt or demand due to it from the principal d e b t ~ r  as a result of 
the default of the principal debtor, whether such debt or demand 
is admitted or not; 

(c) any dispute arising in connection with the election of any 
officer of the society. 

(3) If any question arises whether a dispute referred to the Registrar 
under this section is or is not a dispute touching the constitution, 
management or business of a co-operatixre society, thedecision thereon 
of the Registrar shall be final and shall not be called in question in any 
court. 

56. (1) The Registrar may, on receipt of the reference of dispute 
under section 5,5,-- 

(a) decide the dispute himself, or 

(b) transfer it for disposal to any person who has been inves- 
, ted by the Chief Commissioner with powers in that behalf, or 

( c )  subject to such rules as may be prescribed, refer it for dis- 
posal to an arbitrator or arbitrators appointed by the Registrar. 

I 
I 
I 

Reference 
of dis- 
putes to 
arbitra- 
tion. , I 

1 

(2) Subject to such rules as may be prescribed, the Registrar may 
withdraw any reference transferred under clause (b) of sub-section (1) 
n r  referred under clause (c) of that sub-section and decide i t  himself. 

(3) The Registrar may, of his own motion or on the application of a 
party to a reference, revise any decision thereon by the person to whom 
such refcrencc was transferred or by the arbitrator or arbitrators to 
whom it  was referred: 

pi.ovjdk-:c] tl.lnt 112 . i j~<13y ~ j~~ j l1<3 j~ ic ]  t(: ::T?>- ?j:+i-s(?i; .i;:l! ) j ~ :  n?a.dc u!:dc'r 
t.ljis su\-,--section u!lless that  person has heen given a rcr.soiiabic o,;))~~*JT- 

tunit? -of beiilg - heard, 
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(4) ( a )  Any decision of the Registrar under clause (a )  of sub-sec- 
tion (I) or under sub-section (3) shall he final and shall not be called 
in question in any court, 

(b) Any decision that may be made by the person to whom a refer- 
ence is transferred or by the arbitrator or arbitrators to whom it is 
referred, shall, save as otherwise provided in sub-section (3),  ,be final 
and shall not be called in question in any court. 

CHAPTER IX 

WINDING UP OF CO-OPERATIVE SOCFETIES 

is of opinion that the society ought to be wound upi .he may after giving 
the so.ciety an opportunity of making its representation, by order, direct 
it to be wound up. 

(2) The Registrar may of his own motion make an order directing 
the winding up of a co-~perative society- 

('a) where it is a condition of the registration of a society that 
the society shall consist of a t  least ten members and the number of 
members has been reduced to less than ten; or 

(b) where the society has not commenced working or has 
ceased to function in accordance with co-operative principles. 

(3) The Registrar may cancel an order f o r  the winding up of a co- 
operative society, a t  any time, in any case where, in his opinion, the 
ac i e ty  should continue to exist. 

.(4) A copy of such order shall be communicated by registered post 
to +he society and to the credit a.gency, if any, of which t h e  society is 
a member. 

(5 )  Where an appeal against an order for the winding. up  r ~ f  a eo- 
operative society is not presented within the period sp.eci$ed ,under s,ub- 
section (2) of section 68, the order shall take effect on the expi-ry of that 

(6) Where an appeal a,gainst an order for the winding wp .of a co-op-,  
rative society is presented within the period specified under sub'-section 
(2) .of section 68, the order shall not take effect until it is confirmed by 
the Chief Commissioner and such confirmation is communicated to the 

,58. (1) Where the Registrar has made an order under section 57 for 
the winding up of a co-operative society, he  may appoint a liquidator 
for the purpose and fix his remuneration. 

(2) Notwithstanding anyl.hing contained in sub-section (5) or ~11b- 
section (6) of section 57 a liclaidator shall, on appointvlent, take into his 
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claims and he may carry on the business of the society so far as may 
be necessary with the previaus approval of the Registrar. 

(3) Where an appeal is preferred under section 68 against an order 
for the winding up of a co-operative society made under section 57 the 
liqaidator shall continue to have custody or control of the property, 
effects and actionable claims mentioned in sub-section (2) and have 
authority to take the steps referred to in that sub-section until the dispo- 

sal of the appeal. 

(4) Where an order for the winding up of a co-operative society is set 
aside in appeal, the property, effects and actionable claims of the 
society shall re-vest in the society. 

(5) The Registrar may, for reasons to be recorded in writing, remove 
a liquidator appointed under this section and appoint another liquidator 
in his place. 

§9. (I) Snbjeet to any rules made in this behalf, the whole of the Powers 
bssets of a co-operative society, in respect of which an order for winding Of liqui- 

up has been made, shall vest in the liquidator appointed under section dator. 

58 from the date on which the order takes effect and the liquidator 
shall have power, to realise such assets by sale or otherwise. 

(2) Such liquidator shall also have power, subject to the control of 
the Registrar,- 

(a )  to institute and defend suits and other legal proceedings on 
behalf of the co-operative society by the name of his office; 

(b) to determine, from time to time, the contribution (including 
debts due and costs of liquidation) to be made or remaining to be 
made by the members or past members or by Ille estates or nominees, 
heirs or legal representatives of deceased members or by any offit 
cers or former officers, to the assets of the co-operative society; 

(c) to investig~te all claims against the co-operative society 
and subject to the provisions of this Regulation to decide questions 
of priority arising between claimants; 

(d) to pay claims against the co-operative society including 
interest up to the date of winding up according to their respective 
priorities, if any, in full or rateable, as the assets of the society may 
permit; the surplus, if any, remaining after payment of the claims 
being applied in payment of interest from the date of such order of 
winding u p  at a rate Kxed by him but not exceeding the contract 
rate in any case; 

(e) '  to determine by what persons and in what proportions the 
costs of 1Squidation are to be borne; 

(f) to determine whether any person is a member, past mem- 
ber or nominee of a deceased member; 

(y)  to give such direclions in .regard to the collcrtion and dis- 
tribution of the assets of tllc co-opcrativc society nq !?lay appear to 
him t u  II(J I ~ ~ ~ C C S S : I ~ . Y  f o i  tlic v . ~ i ~ l d i n ~  11p of its afIairs; 

( i ~ )  to carry on the bus~i~css of the co operative society so lax 
as may be necessary for its bi.??eficial wir~diug up; 
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(i) to make any compromise or arrangement with creditors or 
persons claiming to be creditors or having or alleging to have any 
claim, present or future, whereby the co-operative society may be 
rendered liable; 

(j) to make any compromise or arrangement with any person 
.between whom and the co~operative society there exists any dispute 
and to refer any such clispule to arbitration; 

(k) after consulting the members of the co-operative society, to 
dispose of the surplus, if any, remaining after paying the claims 
against the society, in such manner as may be prescribed; and 

(1) to compromise all calls or liabilities to calls and debts and 
liabilities capable of resulting in debts, and all claims, present or 
future, certain or contingent, subsisting 01' alleged to subsist bet- 
ween the co-operative society and a contribubry or alleged contri- 
butory or other debtor or person apprehending liability to the co- 
operative society and all questions in ally way relating Lo or affcct- 
ing the assets or the winding up of a co-operative society on such 
terms as may be agreed and take any security for the discharge of 
any such csll, liability, debt or claim and givc a completed dis- 
charge in respect thereof. 

(3) When the affairs of a co-operative society have been wound up, 
the liquidator shall make a report to the Registrar and deposit the re- 
cords of the society in such place as the Registrar may direct. 

Priority 60. Jvotwithstanding anything contained in any law relating to insol- 
of contri- vency, the contribution assessed by a liquidator shall rank next to debts 
butions 
assessed 
by liqui- 
dator. 
pT- 
Power of 
Registrar 
to cancel 
registra- 
tion of a 
co-opera- 
tive 
society. 

Enforce- 
ment of 
charge. 

due to the Government or to any local authority in order of priority in 
insolvency proceedings. 

61. (1) The Registrar may after considering the report of the liqui- 
dator made to him under sub-section (3) of section 59 order the registra- 
tion of the co-operative society to be cancelled. 

(2) An order passed under sub-section (I) shall be communicated 
by registered post to the president of the society and to the credit 
agency, if any, of which the society was a member. 

CHAPTER X 

EXECUTION OF AWARDS, DECREES, ORDERS AND DECISIONS 

6B. Notwithstanding anything co~tained in Chapter VIII or any 
ot:her law for the time being in force but without prejudice to any other 
mode of recovery provided in this- Regulation, the Registrar or any per- 
son subordillntc tu him ernpowered .hy the Registrar i l ~  Uiis behalf may, 
on the application of a co-operative society, make an order directing 
t,he payment of arly debt. or outstanding demand due to Lhc society by 
any member 01- past or dcccased meniler, by sale of the property or any 
interesl; thcrcin, ~v l~ ich  is subject to a chzrge under scctiol-I 31: 

Providuci tl;;,! iir ovi:!i,!. r;l.l:~ll 1,c m:~.clc ulrder. t.llis scclic,~.~ \:~-rlcss tile 
llicilil~er, 1!:1cj ~ ~ < : i > i l i ~ 1 .  or t.hc ~lun!j,i-~.ec, heir 01- lcpal 1-epr.e::~utntiv~ of 
t1.1~. dccc!~sc.r! I?-!cnll.:el-, 1i:ii; Ijccn scl.i~uc! wit11 a rioticc in thc prescribed 
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manner and has failed to pay the debt or outstanding demand within fll 

seven days from the date of such notice. 

63. Every decision, award or order made under section 54, section Execution 
56, section 62 or section 68 shall, if 'not carried out,- of orders, 

etc. 
( a )  on a certificate signed by the Registrar, or any per'son 

authorised by him in this- beha~l~f,. be deemed to be a decree of a civil 
court and shall be executed in the same manner as a decree of such 
court; or 

(b)  be executed, by the Registrar or any other person sub- 
ordinate to him empowered by the Registrar in this behalf, by attach- 
ment and sale or: by satlle without attachment of any property of the 
person or co-operative society against whom the decision, award or 
order has been made. 

64. Every order made by $he liquidator under section 59 shall be exe- hxecutlon 
cuted acco~:din'g to the law for the time being in f&ce for the recovery of of orders 
arrears of land revenue. of liqui- 

dator. 
65. If the Registrar is satisfied on an applicabtion, r w r t  or enquiry Attach- 

that any person ,with intent to delay or obstru'ct the enforcement of any rnent of 
order, decision ur awasd that  may be made against him under the pro- :';,":lty 
visions of this Regulatiwl- award or 

( a )  is about to dispose of the whole or any part of the property; order. 

or 

(b)  is about to remove the whole or any part of the property 
frorn the jurisdiction of the Registrar, the arbitrator or the liqui- 
dator, as the case may be, 

h e  may, unless adequate security is furnished, by order, direct attach- 
ment of the said property; and such attachment shall have the same 
effect as if made by a competent civil' court. 

.. . 

66. The Registrar or any persox empowered by in this behalf Registrar , , 

. shall be deemed, when exe+cising any powers under this Regulation for Or 
. , empower- the recovery of any amount by attachment and sale or by sale without ed,byhim 

: 1 1 
attachment of any property, or when passing any orders on any appli- tobecivil i 

eat.i.om ma.& to. him, for such recovery or f ~ r  taking 8 stepin;aid of such court for ; 
i 

recovery, to be a; ciait court for bhe purposes- OF article 136 of the- First 
36 of 1963. Schedule to the Limitation Act, 1963. purposes. 

j 

67. A1,l sums d u e  frorn a co-operative ,society, ac from. an officer Recovery 
or. member or past member of a- co-operati-i-le- socidy as such,. to the Gov- 

due to 
ernment, including any costs awarded to the Government undm any Govern- 

provision of this Regulation, may, on a certificate issued by the Registrar ment, 
in this behalf, be recovered in %he same manner % s  arrears of land re- 
venue. 

(23 S ~ ~ m s  C~LIEI  froni a co-operafive: society to the Governmclnt and 
recovcrnblc unt1c.r. ci111.-section (I)  mzy i)c r.ccovcrec1, firstly, f~-0171 f.j:- 
property of the socjety; s ~ c ~ ~ i d l g r ,  in tlie case of a socic,ty the lj:ibi!i&\ n, 

tllc ~licrnbcrs 01 ~ v h i c h  is lilnitod, f r o m  t l ~ c  members, past. members 01. 

the estates of deceased m c ~ l ~ e r s , .  subject to tl1c liliiit of their l i n l ~ i l i f ~ ;  
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and, thirdly in the case of other societies, from the members, past mem- 
bers or the estates of the deceased members: 

Provided that the liability of past members and the estates of de- 
ceased members shall in all cases be subject to the prnvisinns nf secticn 

Appeals. 68. (1) An appeal shall lie under this section against- 

(a) an order of the Registrar made under sub-sectioii (2) of 
section 8 refusing to register a co-operative society; 

(b) an order of the Registrar made under sub-section (4) of 
section 10 refusing to register an amendment of the bye-laws of a 
co-operative society or under sub-section (6) (ii) of that section 
compulsorily registering an amendment to such bye-laws; 

(c) a decision of a co-operative society, other than a prod-ucers' 
society, refusing to admit any person as a member of the society, 
who is otherwise duly qualified for membership under the bye-laws 
of the society; 

(d) a decision of a co-operative society expelling any of its 
members; 

( e )  an order made by the Registrar under section 27 removing 
the committee of a co-operative society; 

( f )  an order made by the Registrar under section 52 apportion- 
ing the costs of an inquiry held under snction 50 or an inspection 
made under section 5'1; 

(g) an order of surcharge made by the Registrar under section 
54; 

(h) a decision or award made under section 56; 

(i) an order mede by the Registrar under section 57 directing 
the winding up of a eo-operative society; 

(j) an order made by a liquidator of a co-operative society in 
exercise of the powers conferred on him by section 59; 

(k) an order made under section 65. 

(2) An appeal against any decision, award or order under sub-section 
(1) shall be made within sixty days from the date of the decision, award 
or order,- 

(a) if the decision, award or order T.vas made by the Registra.r, 
to the Chief Con~missioner; or 

(b) if the dwisiol~. award or order was m3dc by 2;iy O ~ I I C I  pt?r- 
~011. lo the Registral.: 

Provid~cl. tlln! .ivl-)c~c tllc R.~cistt .ar is ~ P P ? X C ( :  l o  l l a . ~ . ~ ~  ~~jr;l:;::!:: ?.i!~;j>;- 

tr2tinn of a S C ) C < ! ! ~ ~  I ! ! I~CV ~?lb-~cctjo:-! (/j) a f  scctjo?? h axd a?.>pc;;-; is 
iutcili!cd to be filed against s11ch rdusa!, s11ch aplscnl niay l?e frll:d n'iI11i~~ 
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sixty days iro111 the expiry of the period of tlxee months referred to in 
sub-section (3) of that section: 

Provided further that the appellate authority may admit an appeal 
after the said period ol  sixty days if it is satisfied that the appellant had 
suificient cause lor not preferring the appeal within the said period. 

(3) No appeal shall lie under this section from any decision or order 
made by the Hegistrar in appeal. 

(4)  In disposing 01 an appeal under this section, the appellate autho- 
rity may, after giving the parties an opportunity of making their repre- 
sentation, pass such order thereon as that authority may deem fit, 

(5) The decision or order ol tine appellate authority on appeal shall. 
be final. 

69. The Chief Commissioner may, either suo motu or on an application, ~ ~ ~ i ~ i ~ ~ ,  
call for and examine the records of any proceedings in which no appeal 
lies to the Chlef Commissioner under sect~on 68 for the purpose of satis- 
fying himself as to the legdity or propr~ety of any decision, award or 
order rriade a ~ l d  if in any case it shall appear to the Chief Commissioner 
that any such decision, award or order should be modified, annulled or 
revised, the Chief Coninlissioner may, after giving the party to be affect- 
ed  hereby an opportunity of being heard, pass such order thereon as he 
may deem fit. 

70. Where an appeal is made under section 68 or where the Chief Inter- 
Colnmissioner calls for the records of a case under sectlon 69, the locutory 
appellate authority or the Chief Cornmissloner, as the case may be, may, orders. 
in order to preve~lt the ends of justice being defeated, make such in- 
ta-locutory orders, including an order of stay, pending the decision of 
the appeal or revision as such authority or the Chief Commissioner may 
deem fit. 

CHAPTER XI1 

OFFENCES AND PENALTIES 

71. (1) It shall be an offence under this Regulation if- 
Punish- 

(a) the committee, an officer, employee or any member of a co- ment for 
operative society wilfully makes a false return or furnishes fa41se in- certain 

offences. 
formation or disobeys a lawful order or direction issued under, the 
provisions of this Regulation; 

(b) any person wilfully or without any reasonable cause dis- : 

obeys any summons, arequisition or other lawful order or direction . . .  
issued under this Regulation; 

(c) any person wilfully withholds or fails to furnish any in- 
lorrrlation lawfully required from him by a person authorised in this 
behalf under the l>rovisions of this Regulation; 

(d) ally person 2c.t. j n  cont.!:aventiol~ of sectio'r~ 31 or section 33; 

( e )  tj-12 co~n:mit.tco or a rne~nhc j .  thercoi' \-,~iii '~.~ii?; lai]s to p-l-ocluce. 
1)ool:s. 2ccouni;s, dnc~.~ments, records, sccu~-ities, cash and  othel. p ro- .  . . .  

pe~.tir:s I)c?longil?g to or in the ruslody cE a co-ol3cr:1li:~e society. . 
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(2) An offence .under sub-sectitan (I) shaall be ppunisha.ble with im- 
prisonment for a term which may extehd ho six months or with fine 
which may extend to five hundred rupees or with both. 

Prohibi - 72. (19 &To person, o>ther than :a co-operatiwe society, shall trade a r  

tion of use carry ,oil :b.usi.ness under any naime or title -of which the word ''co-opera- 
of the tive" or its equivalent in any Indian language is part without the sanc- 

''CO- tion of the Government: 
operative" 
or its Provided that nothing in this sub-section shall apply to the use by 
equiva- any person or his successor-in-interest of any name or title under which 
lent. he  traded or carried on business on the date on whch the Co-operative 

Societies Act, 1912 came into operation. 

Punish- 
ment for 
offences 
not other- 
wise pro- 
vided for. 
Cogni- 
sance- of 
offences. 

(2) Whoever contravenes the provisions of sub-section (1) shall be 
punishable with fine which may extend to two hundred rupees and in 
@ :case of .a conbinuing offence wkbh furither fine of fifty rupees for each 
day on which the .offe~ce is wnti0;ued after conviction thereof. 

73. Any co-oprative society or any oBcer or member thereof or any 
o,ther person contravening the pr,ovi$ions of thi's Regulation for which 
no punishment is expressly provided herein shall be punishable with 
fine which may extend to fifty r:upees. 

74. (1) No court inferior to that of a Magistrate of the first class shall 
try a'tly affcnce under this Regulation. 

(2) No prosecution shall #be inshituted under this Regulation without 
the  previous sanction of the Registrar and such sanction shall not be 
given without giving to the perscln concerned a reasonable opportunity 
to represeat his case. 

CHAPTER XI11 

Address 75. Every co-~pera~tive society shall have an address registered in the 
of Co' manner prescribed to which all notices and cammunications may be  
operative 
societies. sent, and shall send to the Registrar notice of every change thereof 

within thirty days ,of such change. 

COPY of 76. E v e ~ y  co,operatlve society shall ~ k e p  a copy of this Regulatio,n, 
ReguSa- t b  r ! ~ b e ~  : ~ . d  -its. -b%e-laws and :adso a list of its members. o.pen to ins- , - 
tion, peotimi free of charge at all reasonablle times at the registered address 
rules, bye- of the society. 
laws, etc., 
to be 
open to 
inspec- 
tion. 

- >'[ bl! T-~:. ! 
Power to 77. Notwithstanding anything contained in this Regulati,on, t,he Chief 
exempt Commissioner may, by special .order in each .case alld s ~ t b j ~ ~ t ,  t o  such CO- conciitions, if any, as he ms~y impose, exempt any co-oprr;~ti\,e society operative 
societies fr:oln .any o f  the rcquil-eineilts of this ~ e ~ u l a t i o n  as to registration, if hc 
from con- is satisfied such exelnption is necess:u-v 13a~ r ;~g  rr-y;ard to Qlc n a t 1 - 1 ~ ~  
t i  I of t i ic activities (1.f fhc .iociei,y or that. sue11 eaejgqltiijr~ i:; l-,cccsf;;il-y ill L ] ~ ~  
ti, regix- pvtblic ii-iln~~est 01. ili t l ? ~  inlelcst of tl:le cia.-o.p.-sativc .movement. 
trotion. 
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78. The Chef Commissioner may, by general or special order, exempt Powerto 
any co-operative society or any class of co-operative societies from any exempt 

operative 
of the provisions of this Regulation or may direct that such provisions societies 
shall apply to such societies or class of societies with such modifications frompro- 

as ma.y be specified in the order if he  is satisfied that such exempiion or visions of 
direction is necessary having regard to the nature of the activities of theRegu- 

the society or class of societies or that such exemption or direction is lation. 

necessary in the public interest or in the interest of the co-operative 
movement. 

79. The Registrar, a person appointed to assist the Registrar under Registrar 
section 3, a person authorised to audit the accounts of a co-operative so- and Other 

officers 
ciety under section 48 or to make an inspection under section 49 or Lo to be 
hold an inquiry under section 50 and a person appointed as an arbitrator public ser- 

under section 58 or a Ilqwdator appolhted wide; section 50 shall bc dccm V O ~ ~ E .  
' 

ed to be public servants within the meaning of section 21 of the Indian 
5 of 1EW.l. Penal Code. 

80. No suit shall be instituted against a co-operative society or any of Notice 
its officers in rcspcct of any act tourhing the conatltutlon, managerrlent l ~ e c c ~ ~ u ~  
or busliless cjf the society until thc expiration of three months next after 
notice in writing has been delivered to the Registrar or lei1 at  his ufice, 
stating the cause of action, the name, description and place of residence 
of the plaintiff and the relief which he claims, and the plaint shall contain 
a statement that such notice has been so delivered or left. 

I 
1 of 1956. 81. The provisions of the Companies Act, 1956 shall not apply to co- Companies 

operative societies. Act not 
to apply. 

82. (1) Every society now existing, which has beell under the Saving of 

of 1912, C O - U ~ J ~ ~ U ~ ~ V C  Societies Act, 1912, as it applies to the Union territory of the exisling 
Andaman and Nicobar Islands, shall Le deemed to be registcrcd undcr the societies. 

corresponding provisions of this Regulation, and its bye-laws shall, so far * 
a's they are not inconsistent with the provisions of this Regulation or the 
rules, continue to be in force until altered or rescinded. 

(2) All appointments, rules and orders made, all n~tifica~tions and 
notices issued and all suits and other proceedings instituted under the 
said Act shall, so far as they are not inconsistent with the provisions of 
this Regulation, be deemed to have *been respectively made, issued and 
instituted under this Regulation save that an order cancelling the regis- 
tratlon of a co-operative society made under the said Act shall be deemed, 
unless the society has already been finally liquidated, as an order made 
under section 57 for its being wound up. , 

83. (1) Save as otherwise provided in this Regulation, no court shall Bar of 
have any jurisdiction in respect of- jurisdic- 

tion of 
( a )  the registration of a co-operative society or its bye-laws or courts. 

of z~n~cndment of the bye-lams; 

(c) ally dispute. requirrcl ur~cler section 55 'Lo 1.x refei~red to the 
Rcgistra~.; and 
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( d )  any matter concerning the winding up and the dissolution 
of a co-operative society. 

such terms as he may impose. 

(3) Save as otherwise provided in this Regulation, no order, decision 
or award made under this Regulation shall be questioned in any court on 
any ground whatsoever. 

Registrar, 84. (1) In exercising the functions conferred on him by or under this 
etc., to Regulation, the Registrar, the arbitrator or any other person deciding a 
have dispute under section 56 and the liquidator of a 'co-operative society and 

a person entitled to audit, inspect or hold an inquiry under this Regula- 
tion shall have all the powers of a civil court, while trying a suit under 
the Code of Civil Procedure, 1908 in respect of the following matters, 50f  1908. 
namely : - 

(a) summoning and enforcing the attendance of any persoil and 
examining him on oath; 

( b )  requiring the discovery and production of ahy document; 

(c) proof of facts by affidavits; and 

(d) issuing commissions for examination of witnesses. 

(2) In the case of an affidavit, any officer appointed by the Registrar, 
the arbitrator or any other person deciding a dispute- or the liquidator, 

86. ( 1 )  The Chief Commissioner. may, ' by notification in the Off~cial 
Gazette and subject to the condition of previous publication, make rules 

going power, such rules may provide for all or any of the following mat- 
ters, namely:- 

(i) the maximum number of shares or portion of the capital of 
a co-operative society which may, subject to the provisions of section 
6, be held by a member; 

(ii) the form to be used and the conditions to be complied with 
in the malring of applications for the registration of a co-operative 
society axld the procedure in the matter of such appl i~~t ions ;  

(i.ii) the procedl~re a n d  conditions for cliangc i ~ i  the  form anci 
extent of' the linl!ility of co-ol-)erative society; 



SEC. 11 THE GAZETTE O F  INDIA EXTRAORDINARY 7 9 
- - -~ -- ~ 

~~ --. . .-- ~ 

altering and abrogating bye-laws a ~ s d  the cor1ditio.u~ to be satisfied 
prior to such ~naking, alteration or abrogation; 

( 2 ; )  the conditioiis to be ccrnp!ied l:.~ith hy persons applying for 
admission or. admitted as members, for the election and admissiop of 
members, and the payment to be made and the interest to be acquired 
before the exercise of the right of membership; 

(vi) the manner in which funds may be raised by means of 
shares or delbentures or otherwise; 

(uii) general meetings of the members and the procedure at 
such meetings and the powers to be exercised by such meetings; 

(uiii) the prohibitions and restrictions subject to which co- 
operative societies may transact business with persons who are not 
members; 

( ix)  the proportion of individuals and co-operative societies in 
the constitution of the committee of management and the general 
body of a co-operative society of which another co-operative society 
is a member; , 

( x )  subject to the provisions of section 26, the election and 
nomination of members of committees, the appointment or election 
of officers and the suspension and removal of the members and other 
officers, and the powers to be exercised and the duties to be perform- 
ed. by the committees and other officers; 

(xi) the appointment and regulation of work entrusted to the 
person or persons replacing the committee in pursuance of section 27; 

(xii) prohibiting a co-operative society from electing a default- 
ing member on its committee or to be its representative; 

(xiii) the accounts and books to be kept by a co-operative so- 
ciety, the audit of such accounts and the charges, if any, to be made 
for such audit, and the period-ical. publication of a balance sheet 
showing the assets and liabilitier of a co-operative society; 

(xiv) the returns to be submitted by a co-operative society to 
the Registrar, the persons by whom and the form in which such 
returns shall be submitted and in case of failure to submit any such 
return, the levy of expenses of preparing it; 

(xu) the persons by whom and the form in which copies of 
entries in books of co-operative societies may be certified and the 
charges to be levied for the supply of such copies; 

(xvi) the formation and maintenance of a register of members 
and, where the liability of the members is limited by shares, of a 
r.cg!istei. of s1larc.s: . , 

(ic-t;i,i,i> ,;-,!, l j l ~ ~ l c e ~ ~ j , j ~ c  . fq  Ji.!!j:r.q,:,?pd iyl yj;r(y(:!:$\in~;y; ' ~!~-.,olc 4 . , the 

Re9ir;t,ra?, 3rbit.l.aio1. or ot!lc;r pcrscms deciding disputes including 

!.!-IF apt3oiilbl;?c!it of a guardipn f o ~  a ~ ~ t y  : -  . to  tllc djspulc \vh? i~ :! 
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minor or who, by reason of uilsoundness of mind or mental infirmity, 
is incapable of protecting'his interests, and the levy of expenses 
relating to such prnceedings; 

(&x) the withdrawal and. expulsion of mem-hers and the pay- 
ments, if any, to be made to members who withdraw or are expelled 
and the liability of past rnembers or the estates of deceased members; 

(xx)  the mode in which the value of deceased member's share or 
interest shall be ascertained and the nomination of a person to whom 
such share or interest may be paid or transferred; 

(xxi) the payments to be made and the conditions to be com- 
plied with by rncmbers applying for loans, the period for which any 
loans may be made and the rnaximum amount which may be lent, 
to any member; 

(xxii.) the formation and maintenance of reserve funds and 
other funds and the objects to which such funds may belapplied, 

, and the investment of any funds under the control of a co-operative 
society; 

(xxiii) the extent to which a co-operative society may limit the 
number of its members; 

(xxiv) the conditions under which profits may be distributed to 
the members of a co-operative society with unlimited liability, and 
the maximun~ rate of dividend which may be paid by co-operative 
societies; 

(x-m) the calculation and writing off of bad debts by co-opera- 
tive societies; 

(xxvi) the procedure to be followed by a liquidator appointed 
under section 58 in respect of the provisions of section 59; 

(xxvii) the procedure to be followed in presenting and dispos. 
ing of appeals under this Regulation; 

( xx~ i i~ i )  the issue and service of processes and for proof of 

defaulter to ally right or interest in the attached properly, and the 
postponement of sale pending such investigation; 

(xxxi) the investigation of claims by persons other than the 

I 11 (xx,xii) the immediate sale of perishable articles; 

(xxmiii) the inspection of documents in the office of the Regis- 

I trar or of any other officer or authority and the levy of fees for 
i granting certified copies of the same; ! 
I 
I (sxmiv) the terms and conditions on which Governmeqt nmay 
! 

f,; 
nlake share capital co~~tributioil or give finar..cial or otllci. assis.[an(:i. 

$. ( to co-cperative soc:ie?ies ar,d t h ~  le~,rns an(! conditioi?~ 011 which tile 
$ 1  
.tL a !;o:lcrn?l:nl nlzy i!i!~i,a?i.'~ce tile liaylrlent cr '  the principal or irltt.l;cs.t 

. - 
cil; dclJi.;ll~<!yes i:i::,:i,::c: !I)' co-oj?i?l'"!.i<:c. roai::iics or. .loans 0 ~ .  dZl3osits 

- .  ; i 
li! raised by them; 
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(xxxv) the manner in which funds may be raised by a co- 
operative society or a class of co-operative societies by means of 
shares or debentures or otherwise and the quantum of funds so 
raised; 

(xxxvi) the qualifications for members of the committee and 
employees of a co-operative society or class of co-operative societies 
and the conditions of service subject to which persons may be emp- 
loyed by co-operative societies; 

(xxxvi.i) the method of communicating or publishing any order, 
decision or award required to be communicated or published under 
this Regulation or the rules; and 

(xxxviii) all other matters expressly required or allowed by 
this Regulation to be prescribed by rules. 

2 of 1912, 87. The Co-operative Societies Act, 1912, in its application to the Repeal 
Union territory of the Andaman and Nicobar Islands, is hereby repealed: and 

Savings. 
Provided that such repeal shall not affect- 

(a) the previous operation of the said Act or anything duly done 
or Suffered thereunder; or 

(b) any right, privilege, obligation or liability acquired, accrued 
or incurred under the said Act; or 

(c) any penalty, forfeiture, or punishment incurred in respect 
of any offence committed against the said Act; or 

(d) any investigation, legal proceeding or remedy in respect of . 
any such right, privilege, obligation, liability, penalty, forfeiture or 
punishment as aforesaid 

and any such investigation,'legal procedings or remedy may be instituted, 
continued or enforced and any such penalty, forfeiture or punishment 
may be imposed as if this Regulation had not been passed. 

V. V. GIRI, 
President. 

K. K. SUNDARAM, 

Secy. to the Govt. of India. 

~.. .--.-....-.-..-----....-.--------.--.-.p-- - 

1'1:INTELI RY 1:1i~ MAKACFJ<, GOVEI:Nh:ENrT OF 1iY13IA PIIRSS, M I N T 0  EOAI), h'I?iX,' 1 
DEIAIII AND PUIJI.TSIIED IiY TIIE MANAGER 01.' T'TII~I.TCA1'IOSS, DELIII, 1973 / 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFF.AIRS 
(Legislative Department) 

New Delhi, the 30th November, 1973/Agrahayam 9, 1895 (Saka) 

THE DADRA AND NAGAR HAVELI LAND REVENUE 
ADMINISTRATION (AMENDMENT) REGULATION, 

I 9 7 3  *7 

I No. 4 OF 1 9 3  . + , 3 r f 

Promulgated by the President in the Twenty-fourth Year of the 
Republic of India. 

A Regulation to amend the Dadra and Nagar Hraveli Land 
Revenue Administrat ion Regulation, 1971. 

In exercise of the powers conferred by article 2rM of the Constitu- 
tion, the President is pleased to promulgate the following Regulation 

' made by him:- 
1. (1) Thi% Regulation may be called the Dadra and Nagar Haveli 

Land Revenue Administration (Amendment) Regulation, 1973. 

(2) It shall come into force a t  once. 

3 d W1, 2. In section 6 of the Da&a and Nagar Haveli Land Revenue 
Administration Regulation, 1971 (hereinafter referred to as the princi- 
pal Regulation), for sub-section ( I ) ,  the s following sub-section shall be 
eubaMtut&i, namely : - 

" ( I )  The Administrator shall appoint- 
(i) a Collector for thc Union tc~~ritasy who shall be in 

cllargc sf the l-evenue arlministrtition thereor; e :~d 

(4-t) one or morcG P.!~rnl. t c ' r r ~ ~ s  v,*lio slrall hci i l ~ c  chief af%~crl- 
i- o t ~ ~ c e r s  entlllsteci \\ ,itii  tlle loeai r cvc~ iu t~  adillinist~ation.~',  
L I .  

( 6 4 s )  

short 
title and 
corn- 
rnenoe- 
ment. 

Amend- 
ment of 
sectiop 6. 
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3. In section 11 of the principal tion, for the words and figures 

1. "in sections 6, 7 and 8", the words ets and figues "in sub-sections 
(I), (2) and (3) of section 6 and of corresponding rank refer- 
red to in sections 7 and 8" shall be s&#ituted . 

/ 

Subeti- 4. For section 152 of the principd Regulation, the following seetioa 
of shall be substituted, namely:- 

new 
section 
for 
eection 
152. 

Becord "152. (1) Until the record of rights for any area in the Union 
of right8 territory is prepared in accordance with the provisions of this Chap- 
at the ter, the existing record of rights in force in that area (hereafter in 
com- 
mence- this section referred to as the existing record) shall be deemed to be 
merit bf the record of rights prepared under this Chapter to the extent the 
mgu- existing record relates to the material particulars required by this 
htion . Chapter to be included in the record of rights. 

(2) Where any material particulars required by this Chapter 
to be included in the record of rights are not included in the exist- 
ing record, it shall be lawful for the Collector to' authorise the 
utilisation of any information or particulars collected or ascertained 
during the survey operations forming part of the last survey under- 
taken prior to the commencement of this Regulation, whether such 
survey has been completed or not, for the purpose of bringing the 
existing record, as far as may be, in accordance with the require- 
ments of this Chapter, 

(3) Where any land comprising in a survey number has been 
validly transferred involving sub-division thereof, it shall be law- 
ful for the Collector to effect, and record in the existing record, the 
apportionment of the annual land revenue assessment of that land 
among the sub-divisions thereof, in such manner as may be pres- 
cribed, having regard to the area of the land comprised in each 
sub-division and the assessment ra& for the time being in force 
for the land of '&e class comprised in that sub-division: 

Provided that no apportionment under this sub-section shall be 
made unless the persons affected thereby have been given a reason- 
able opportunity of being heard in the matter.". 

V. V. GIRI, 
President. 

-- 
K. K. SUNDARAM, 

Seey. to the Govt. of Indil~. 
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MINISTRY OF LAW, JUSTICE AND COWIPaPIPd AFFAIRS 
(Legislative Department) 

New Delhz, the 30th November, 1973/Agrahayanu 9, 1895 (Saka) 

THE DADRA AND NAGAR HAVELI LAND 
REFORMS (AMENDMENT) REGULATION, 1973 

Promulgated by the President in the Twenty-fourth year of 
the Republic of India. 

A Regula~ion to amend the Dadra and Nagar Haveli Land 
- Reforms R~gulqtion, 1971. fi 

In  exercise of the powers conferred by article 240 of the Constitu- 
t'lon, the Presideht is pleased to promulgate the following Regulation 
made by him:- 

1. (1) This Regulation may be -called the Dadra and Nagar .Haveli 
Land Reforms (Amendment) Regulatioq, 1973. 

(2) I t  shall come into force a t  once. 

2. In section 4 of the Dadra and Nagar Haveli Land Reforms Regula- 
! f1@71,  tion, 1971 (hereinafter referred to as the principal Regulation), for sub- 

section (6), the following sub-section shall be substituted, namely:- 

" (6) No agricu-ltural land, including any part thereof, in respect- 
of which occupancy rights are deemed to have been granted to any 
person under this section shall be transferred by way of sale, lease, 
mortgage,, exchange or otherwise, except in accordance with such 
rules as inay be n~n:!c: in this behalf a ~ i d ,  \.l,:here such transfer is by 
way of sale, ~ l s o  on payment to the  Government of suck 
if any,  as may bc. ::::ccifie:! in such r u l e :  

Provided il,;:;t the premium l hn t  rnay be specifieti shall nut 
exceed one-1ii:l.f of the differ-ence betwern the sale price of the land 
and the occupancy price paid ill resjjcct thereof.". 

Short title 
and com- 
mence- 
ment. 
Amend- 
ment of 
section 
4. 
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3. For section 8 of the principal Begulation, the following section shell 
be substituted, namely: - 

"8. (1) Subject to the provisions of sub-section (2), the ceiling 
area of land for the purposes of this Regulation shall be- 

(i) 7.5 hectares, in the case of land capable of yielding two 
or more crops in a year; or 

(ii) 11 hectares, in the case of land capable of yielding only 
one crop in a year; or 

(iii) 16 hectares, in the case of any other land. 
(2) Where a person possesses land falling under more than one 

category spetified in sub-section ( I ) ,  then, the land possessed by 
him shall be converted into land falling under category (iii) 
and for the purpose of such conversion one hectare of land falling 
under category (i) shall be treated as equal to 2.15 hectares of land 
falling under category (iii), and one hectare of land falling under 
category ( i i )  shall be treated as equal to 1-45 hectares of land falling 
under category (iii) . 

(3) If any question whether any land is capable of yielding only 
one crop or more than one crop in a year arises, such question shall 
be decided by the CoIlector and his decision thereon shall be fmal.". 

Amad- 4, In section 9 of the principal Regulation,- 
qneat of 

. . 'Provided that where the perti& is a joint family, each 
major male member of such family shall be entitled to possess- 

D . .  ( i )  where such member has no family, so much land ... 

a~ an individual is entitled to possess under this section; or 

( b )  in sub-section (3) ,- 
I (i) the words "or joint family" shall be  omitted; 

(ii) the Explanation shall be omitted. 

5. In section 22 of the principal Regulation, in sub-section ( I ) ,  after 
ment of clause (g), t.hc Pollo~ving clause shall bc inserted, namely:- 
2*%?jci0r; 21. 

"(yfi) the a rno~ ln t  of nnrlunl len:! rcve:-1u.e ~s:;essprient relatahlc 
t , ~  any p u t  of the ~ n i d  h:?ving rc.;!arci its, anen a~;d  the ,asye:;::.- 

c,c Ccj!q-l.: rncnt rate for the: t ime  being in force for the land of the cl?.,. 
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6. In section 28 of the principal Regulation, in sub-section (I), for Amen&- s t (  

merit of the proviso, the fallowing proviso shall be substituted, namely: - I 

section I 

I 
"Provided that thine land s- allotL& &;hal l  not be transferred by 

way of sale, mortgage, exchange, gift, lease or otherwise except in 
accordance with such rules as may be made in this b e W  and, 
where such transfer is by way of sale, also on payment to the Gov- , 
ernment of such premium (not exceeding'one-half of the difference 
between the sale price of the land and the occupancy price paid in 
respect thereof under section 29), if any, a3 may be specified in such 
rules.". I 

7. In section 55 of the prindpal Regulation, in the proviso, for the Amend- 
words "date of publication of this Regulation", the words "date on ment Of 

I 
section which any o fthe provisions of this Regulation is first brought into force" 65. 

shall be substituted. : t t 

V. V. GIRI, 

I'wsiaent. 

- 
-, K. K. SrnDARAM, 

Sew. to the Covt. of India. 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 

(Legislative Department) 
New Delhi, the 30th March, 1974/Chaitra 9, 1896 (Saka) 

THE CQDE OF CRIMINAL PROCEDURE (AMENDMENT) 
REGULATION, 1974 

NO. I OF 1974 1 
Promulglted by th.: Presidat in tile Twenry-fifth Year of the 

3epsblic of India. 

A Regulation to amend the Code of Criminal Procedure, 1973, in 
its application to czrtain Union territorics. 

In  exercise of the powers conferred by article 240 of the Constitution, i 
the President is pleased to promulgate the following Regulation made 1 
by him: - i 

1.  (1) This Regulation may be called the Ccde of Criminal Procedure 
(Amendment) Regulation, 1974. 

(2) I t  extends to the Union territories of Andaman and Nicobar 
Islands, Dadra and Nagar Haveli, and Lakshadweep. 

(3) I t  shall come into force at  cnce. 

2. The Code of Criminal Procedure, 1973 (hereafter in this Regulation 
relerred to as the Code), shall, in its application to the Union territories 
to w11:ch it extends, stand amended tc the extent specified in this Regu- 
lat,ion. 

:t.. In l!le Cocie, 2s it api?lics tcj the I.Jr;ion territory o f  Aildaman anr3 
'r;licobnr Islands, af{,er sectiog 3, the folloi~ing ..:<!ctic!;j ::h:iii 132 iriscrtcd, 
namely:  

Short 
title, 
extent 
and 
commen- 
cement. 

Amend- 
ment of 
the Code 
of Cri- 
minal 
Procedu.rs, 
i 3 ' i S .  

I:isertinal 
01' nen  
:;tTti~n 
3 A. 
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, Special "3A. (1) References in this ,Code to- 
prcvi- 
sion 
relatag 
to Anda- 

(a) the Chief Judicial Magistrate shall be construed as refe- 
rences to the District Magistrate or, where the State Govern- 
ment so directs, also to the Additional ~ i ' s t r i c t  Magi'strate; 

man and 
Nicobar (b) a Magistrate or Magistrate of the first class or of the  
Islands. second class or Judicial Magistrate of the first class or of the  

second class, shall be constryed as references to such Executive 
Magistrate as the State Government may, by notification in the 
Official Gazette, specify. 

(2) The State Government may, if it is of opinion that adequate 
number of persons are available for appointment as Judicial Magis- 
trates, by notification in the Official Gazette, declare that the pro- 

\ 

visions of this section shall, on and from such day as may be 
specified in the notification, cease to be in force and different ciates 
may be specified for different islands. 

(3) On the cesser of operation of the provisions of this section. 
every inquiry or trial pending, immediately before such cesser, 
before the District Magistrate or Additional District Magistrate or 
any Executive Magistrate, as the case may be, shall stand transferred, 
and shall be dealt with, fmm the stage wliich was reached before 
such cesser, by such Judicial Magistrate as the State Government 
may specify in this behalf.". 

Amend- 
ment of 
section 
11. 

Amend- 
ment of 
sections 
164, 167, 
382 and 
383. __ 

$$ 

2% 

4. In the Code, as it applies lo the Union territories to which this 
Regulation extends, in sub-section (3) of section 11, for the. words "any 
member of the Judicial Service cf the State, functioning as a Judge in 
a Civil Ccurt", the words "any person discharging the functions of a 
Civii Court" shall be substituted. 

,,5. In the Code, as it applies to the Union territory of Andaman and 
- 

Nicobar Islands and the Union territory of Lakshadweep,- 

(a)  after sub-section (1) of section 164, the following sub-section 
shall be inserted, namely: - 

" (1A) Where, in any island, there is no Judicial Magistrate 
for the time being, and the State Government is  of opinion that 
it is necessary and expedient ,so to do, that Government may,. 
after consulting the High Court, specially empower any Execu- 
tive Magistrate (not being a police officer), to exercise t he  
powers conferred by sub-section (I) on a Judicial Magistrate, 
and thereupon references in section 164 to a Jydicial Magistrate 
shall be construed as references to the Executive Magistrate so 
empowered."; 

(b) in section 167,- 

(i) in sub-section ( I ) ,  after the words "nearest Judicial 
Magistrateu: the worcls "or: i f  there is no Judicial ibfagistrate 
jn an  islanc?, to an Executive I\iI:tgistrate functioning .in l h a t  
island" shsll be inserted; 

,,, ({i) :,fie)-. sut3-sc~clic.n ( 1 )  t i r ?  lollo\\7jllg stlh-:;~C'!iO:.i s!iZ!ll be 
. $ - < . ; %  ;,1 t(:<j$ ' !i2r:~jcly: 

( J A )  Wjipr-e 2; CO~;.  c , f '  !,rlt!.ie:-: in t h c  d i r i ~  is t~;iur;'- 
irlii:c,d ti, a);  x:;c;cativc. Magislratc. rcfr-rcrlces i r !  sectiorl 167 

2 Nagistl%aie shall bc c~!-!c.tr\,led as rcfercnccs to S l ~ h  

Excculive Magistrate."; 
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(iii) to sub-section (3) ,  the following proviso shall be added, 
namely: - 

"Provided that no Executive Magistrate, other than the 
District Magistrate or Sub-Divisional Magistrate, shall, un- 
less he is specially empowered in this behalf by the State 
Government, authorise detention in the custody of the 
police."; 

(iv) to sub-section ( 4 ) ,  the following proviso shall be added, 
namely: - 

"Provided that, where such order is made by an Execu- 
tive Magistrate, the Magistrate making the order shall 
forward a copy of the order, with his rehsons for making 
it, to the Executive Magistrate to xvhom he is immediately 
subordinate."; 

(c) section 382 shall be re-numbered as sub-section (I)  of that 
section, and to sub-section (1) as so re-numbered, the following 
provisos and Explanation shall be added, namely:- 

'Provided that, where it is not practicable to file the peti- 
tion of 'appeal to the proper Appellate Court, the petition of 
appeal may be presented to the Administrator or to an Execu- 
tive Magistrate, not below the rank of a Sub-Divisional Magis- 
trate, who shall forward the same to the proper Appellate 
Court; and, when any such appeal is presented to the Adminjs- 
trator or to an Exec~itive Magistrate, he shall record thereon 
the date of its presentation and, i f  he is satisfied that, by reason 
of the weather, transport or other difficulties, it is not possible 
for the appellant to obtain, from the proper Appellate Court, 
orders for the suspension of sentence or for bail, h e  may, in 
respect of such appeal, or an appeal forwarded to him tmder 
section 383, exercise all or any of the powers of the proper 
Appellate Court under sub-section (1) of section 389 with 
regard to suspension of sentence or release of a convicted person 
on bail: 

Provided further that the order so made by the Adminis- 
trator or the Executive Magistrate shall have effect until it i s  
reversed or modified by the proper Appellate Court. 

Explanation.-For the purposes of the provisos to this sec- 
tion, and section 383, "Administrator", in relation to a Union. 
territory, means the Administrator appointed by the President 
under article 239 of tAe Constitution, for that Union territory.'; 

(d) in section 382, after sub-section ( I )  as so re-numbered, t h e  
following subsection shall be inserted, namely:- 

" (2) For the purposes of ccrnputation of the period. of lilni- 
tation? 2;ld Po:. all other p~~rpcis:.s; Z I ! ~  a p ] ' ~ a l  prescin'ied to at1 

,kcirr>inj:!i.:;!ol- (11. n ! i  33seciiti\:ci 3lngish.~. t~ u:~dcr sub-s:xti'or! ( 1 )  
or, as the caw may he, under section 383: shall. be deemed tc? b e  
ijn appeal prosentcd to t.hc proj3er .4ppclla:e Court.": 
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I . ( e )  in:section383, the following words shall be 'inserted at the 
end, namely : - . . .  . 

"or if, by reason of the weather, transport or other difficulties, 
it is not possible to forward them to the proper AppeUate Court, 
they shall be forwarded to the Administrator or an Executive 
Magistrate, not below, the rank of a Sub-Divisional Magistrate, 
who shall, on receipt of such petition of appeal and copies, 
record thereon the date of receipt thereof and thereafter forward 
the same to the proper Appellate Court.". 

Amend- 
ment d 
section 
¶a. 

6. In the Code, as it applies to the Union territories to which this 
Regulation hxtends, in section 478, the words "If the State Legislature 
by a resolution so rcquiries," shall be omitted. 

K. K. SUNDARAM, 
Secy. to the Govt .  of India. 

1 v ~ ~ y -  , \ . I  I t i l l  [<Y 'l'l!1': P.I,\NL.GER. GOVIiI\NhiEliT CIT' 1Nl)lA PRESS, hl lN'10 ROAU, WEW 

I)!::.I-:I AND ~ ' l ! l i l . l s i i ~ l )  I3Y T H I  CON.TROI~l.l:I< <)I' PIILIL.ICATIONS, l)I'.tliI, 1974 
. . 

. . 



33Tmm-T 

EXTRAORDINARY 
w I -  1 

PART 11-Section 1 

i 
* d ~ m f m a  

PUBLISHED BY AUTHlORITY 

No. 271 NEW DELHI, MONDAY, APRIL 8, I ~ ~ ~ / C H A I T R A  18,1896 
----. 

. 

Separate paging & given to this- Part in order that it may be filed 
as a separate compilation. 

- -- - -- - - - - - - - . . - -- 

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) I 

N e w  Delhi, t he  6 th  April, 1974lChaitra 18, 1896 (Saka )  I 
THE PAYMENT OF WAGES (LAKSHADWEEP AMENDMENT) 

REGULATION, 1974 

No. 2 OF 1974 

Promulgated by the President in the Twenty-fifth Year of the Republic 
of India. 

A Regulation to amend the'payment of Wages Act, 1936, in  its applica- 
tion to the Union territory of Lakshadweep. 

In exercise of the powers conferreu by article 240 of the Constitution, 
the President is pleased to promulgate the following Regulation made 
by him : - 

1. (1) This Regulation may be called the Payment of Wages (Laksha- Short 
$ dweep Amendment) Regulation, 1974. title, 

extent 
I 

1 

and 1 I 
I rom- 

(2) It  cxtcrlds to tlic. lcholc of the 1Jklio11 territory of I,aksbadweep. mence- 
ment. 

i I 
3 

(3) I t  shall come into force at  once. 
i 
,I 

(383) I 
I 
I 
J 

. J  
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2. In the Payment of Wages Act, 'a%%, in its application to the Union 
territory of Lakshadweep, in section 5, for sub-section ( I ) ,  the following 

Of set- sub-section shall be substituted, namely : - 
" ( 2 )  The wages of gtp~ry e r s o n  employed in any factory or 

industrial establishmefit shalfl be paid' before the expiry of such 
number of dayp, after the l q t  ql,ay of the wage-period in respect of 
which the wages are payable, as the State Government mag, by 
general or special order, specify, and different number of days may 
be specified for different areas; so, however, that the number of days 
so specified shall not exceed the wage-period next following the 
wage-period in respect of which the wages are payable.". 

V. V. GIRI, 
President,  

K. K. SUNDARAM. 

Secy. to the Govt. of Tndza, 

__________ -________________ - - - - - - - - - - - - -  
p l ~ > f l s ~ ~  py T I T ~  SIANAGER, CDVFRNhCENT OF INDIA PRTSP, &'UNTO RO-tn,  NFW 
F;~ -LF:~  ~ p q 1 ,  p \ m ~ ~ s ~ ~ ~  E I , ~  1 . 1 ~ ~  CONTI$OT.ZER OF PUBLXCA'l'IONS, DELHY, 1974 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 

(1,egisIative Department) 

ATew Delhi, the 10th Ja~uary ,  1975,'Pausa 20, 1896 (Saka)  

THE PONDLCHERRY GENERAL SALES TAX AND MOTOR 
veHIC1,ES TAXAT'ION (AMENDMENT) 

REGULATION, 1975 
NO. I OF 1975 

Promulgated by the President in the Twenty-fifth Year of the 
Republic of India. 

A Regulation further to amend the Pondicherry General Sales Tax 
Act, 1967 and the Pondicherry Motor Vehicles Taxation Act, 1967. 
In exercise of the powers conferred by the second proviso to clause 

/ 

(I) of article 240 of the Constitution, the President is pleased to promul- 
gate the following Regulation made by him:- 

1. (I) This Regulation may be called the Pondicherry General Sales 
Tax and Motor Vehicles Taxation (Amendment) Regulation, 1975. 

i 

(2) Save as otherwise provided in this R.egulation it shall come into 
force at once. 

I, 
2. In the Pondicherry General Sales Tax Act, 1967,- 

(a)-  in sub-section (1) of section 3 and in section 6, for the words 
 ti^;^ and one half per cent,.", the words "three per. cent." shall be 
substituted; 

(b) j i l  tl-le First Sclleclule,--- 

( i )  jn serj;~] ?~~l . i i ' i>c~T~ 1 io 14, in c o l ~ ~ i : : ;  (i"), f o r  tlic f i g ~ l r ~ ~  
".I (:I", figuyc.; ':-! :"' ::))>I\ 1~;(: su\i:.!it.l,li(,!c!; 

Short ti'tle 
and com- 
mence- 
ment. 

Amend- 
ment of 
Poi~di- 
cherry 
Act 6 of 
1.967. 
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(ii) in serial number 16, in column (4), for the figures "4f", 
the figures "5&" shall be substituted; 

(iii) in  serial number 27, in column (4), for the Agure "3", 
the figure "4" shall be substituted; 

(,b) in  serial number 38, in column (4), for the figure "3", 
the figure "5" shall be substituted; 

(v) in serial number 41, in column (4), for the figure "3", 
the figure "5" shall be substituted; 

(vi) in serial number 46, in column (4) ,  for the figure "5", 
the figure "7" shall be substituted; 

(vii) after serial number 49 and the entries relating thereto, 
the following shall be inserted, namely:- 

"50. Kerosene 

51. Soaps (including soap' flakes, soap powden, 
detergent powders and liquids and metal 
polishing bars) 

52. Steel furniture 
53. Timber 
54. Bricks 
55. Articles made of stainless steel 

-- 
At the point of 
first sale in the 3 
Union territory 

do. 
do. 
do. 
do. 
do. 

56. Pile carpets do. 6 

57. Ceramic and mosaic tiles, glazed floor and mall 
tiles do. 6 

f58, Molasses do. 10"; 

(c) in the Third Schedule,- 

(i) items 3, 17, 51 and 52 and the entries relating thereto 
shall be omitted; 

(%i) in item 33, for the words "Chillies, chilly-powder, 
tamarind, turmeric", the word "Turm~ric" shall be substituted. 

Amend- 3. In the Pondicherry Motor Vehicles Taxation Act, 1967, for Sche- 
merit of dule I and Schedule IT, the following Schedules shall be substituted, and 
Pandi. shall be deemed to have been substituted with effect from the 25th day of 
cherry 
Act 5 of June, 1974, namely: - 
1967. "SCHEDULE I 

[See section 3 (2) 1 

Class of vehicles Quasterly tax 
--- -. -- - -- --- -- 

--. . -- (I (2) 
.- - - -- - 

Its. P. 
I .  Motor cycles (including motor scootcrs and cycles with attach- 

ment for propelling the same by mechanical po~vcr) not excee- 
ding 408 kgs. in weight, unladen : 

(a) Uic)~cics heio;rr 24 horse-power if nc)l used for cisawing a t l -ai lcr 
or sitls-.cw. 9 '03  

..... -....... . . . . . .  ........ - .. ".-- - - . .. ............. ......_.I....... 

i 
,"I 

<- . vv<?. :, ; , , .?.-%.. 
. .  , ; . ; , ?  . : . . . . . . . .  . .  . . . . . . . .  .... . . . . . . . . . . . . . . .  . . \ I... . . . . . .  . .- . i, . , ' 

4 .  ' "  ,ii : 6 . : m .  .. . . . . . . . . . . . . .  ... ... , , . . .  
~ .. 

,, . . ... . .  : . ~,, '  . , .;. . , . . .  _ : , '  
, : '.<. ..,;. " 

. ,,',. . . . . . . . . . . .  j .  :, i . :  ' : .  . ~ , . . . . . . .  % .  ; , , ,  ; . . . . . . . . . . . . . . . . . . .  . . . . .  . . . . i.. , . . . .  . . , .. . . < ' ', > .. . , , ., , " _ , .  . :  . . .  . . .. ......... . . . . . . . . .  
,,. - i . . . .  ;, . . . . . . . . . . . .  

; ,#a ,,< ,;. w&<:. && z*x,&A> & ~ ~ " . . s % i ~ ~ a ! $ % , . ~ ~  ..:= -.a * 
,.c ....:.... 2 ;.*- .'..%.yLA%>:=< ~ . ~ ~ L ~ ~ -  
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(,I) (2) 
.- -- 

Ks. P. 
(b) Bicycles below 3& horse-power if used for drawing a trailer or  

,,side-car and bicycles of and above 3$ horse-power whether 
used for drawing a trailer or side-car or not. 12-00 

(c) Tricycles. 12.00 

2. Invalid carriages. 7 . 5 0  
3. Goods vehicles : \. 

(1) Vehicles- 

(a) Vehicles not exceeding 1,000 kgs. in weight, laden. 50.06 

(b) Vehicles exceeding 1,009 kgs. but not exceeding 2,000 
ligs. in weight, laden. 150.00 

(c) Vehicles exceeding 2,000 lcgs. but not exceeding 3,000 
kgs. ill weight, leden. 225 , 00 

(d) Vehicles exceeding 3,000 kgs. but not exceeding 4,000 
kgs. in weight, laden. 300.00 

(e) Vehlcles exceeding 4,000 ligs. but not exceeding 5,500 
kgs. in weight, laden. 450' 00 

(f)  Vehicles exceeding j,joo figs, but noL escceciing 7,000 
kgs. in weight, laden. 600 00 

(g) Vehicles exceeding 7,030 lzgs. but  no^ exceeding 9,030 
kgs. in wcight, laden. 700 00 

(h) Ve'niclcs exceeding g,ooo figs. but i:o~ exceeding 10,5oo 
kgs. in weight, laden. 800. oa 

(i) Vehicles exceedil~g 10,500 kgs, buL not exceeding 12,000 
kgs. in weight, laden. yo0 . oc; 

( j )  Vehicles exceeding 12,000 kgs. but 11ot exceeding 13,000 
kgs. in weight, laden. 975 . 

(k) Vehicles exceeding I 3,009 kgs, but not exceeding 14,000 
kgs. in weight, laden. 1,050 .oo 

(1) Vehicles exceeding 14,ooo kgs. but not ,:exceeding 1 5 , m  
kgs. in weight, laden. 1,125-06 

(m) Vehicles exceeding I 5,000 kgs. 1,125'80 
pltrs Rs. 25 
for every 
250 kgs. 
of weight 
or part 
thereof in 
excess of 
15,ooo kgs 

(ii) Trailers, used for carrying goods other than trailers falling 
under items 6 and 7 of this Schedule: 

(a) Vehicles not exceeding 1,000 kgs. in weight, laden. 55 

(b) Vel~icles excc:cding r ,000 kgs , b11 t. not excecdillg a ,om 
kgs, in ~ e i g l - l ~ ,  laden. 90.00 

i 
(c) \Je:!icicj cscecciing 2,099 kgs, b:!~ no; ~:sc?(%'l:+- ,\.L l.!iD 17 3,:O!!C) 

kqs. ill \\7eigllt, laden. 133 '00 

(ti) Vc-1:Gcles excecding 3,000 kgs, btii not exceeding 4,000 
lcg.7. i i ~  ~vi:ighf~ l?!~! CII. J.~O*OO 

_.__~>._._l..̂___._-_II___ _ _ ..._-.__.l____-_-..I_.. _.̂. 

, 
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(I). 
-- 

(2) 
- 

Rs. P. 
(e) Vehicles exceeding 4,000 kgs. but not exceeding 5,500 

kgs, in  weight, laden. 270 ' 00 

(f) Vehicles exceeding 5,500 kgs. but not exceeding 7,cco 
kgs. in weight, laden. 360.00 

(g) Vehicles exceeding 7,000 lzgs, but not kxceeding 9,000 
lzgs. in weight, laden. 420% 00 

(11) Vehicles exceeding 9,000 lzgs, but not exceeding 10, joo 
'-gs in weight, laden. 480 00 

(i) Vehiciss exceeding 10,soo lzgs. but not exceeding ~a ,oco  
lzgs. ip weight, laden. 540.00 

(j) Vehicles exceeding 12,000 lzgs. but not exceeding 13,000 
kgs. in weight, laden. 600 - 00 

(lz) Vehicles exceeding 13,000 kgs, but not exceeding 14,000 
kgs. in weight, laden. 690.00 

(1) Vehicles exceeding I 4,099 1;gs. but not exceeiling I 5,000 
kgs. in weight, laden. 800.00 

(m) Vehicles exceeding I 5,ooo kgs. 800-00 
plus Rs. 20 
for every 
250 kgs. 
of weight 
or part 
thereof in 
excess of 
1g,ooo kgs. 

4. A?otor vehicIes plying for hire and used for the transport of pas- 
sengers and in respect of which permits have been issued , under 
the Motor Vehicles Act, 1939 (Central Act 4 of 1939): 

(i) Vehicles permitted to carry in all- 
(a) Not more than three persons. 30-00 
(b) More than three persons but not more than five persons 

. - (other than the driver). 75 '00 

.(ii) (a) Vehicles pernlitted to ply as stage carriages and to carry 
more than six persons (other than the driver) and plying ex- 
clusively within the limits o f  an urban area- 
(i) For every seated passenger (other than the driver and 

conductor) which the vehicle is permitted to carry. 65.00 
(ii) For every passenger (other than a seated passenger, dri- 

ver or the conductor) which the vehicle is permitted to 
carry. 20.00 

Exp1al~utioiz.-'(Urba1l area" ineans those areas declared 8s such , 

under rule 4 -  13 of the Delhi Motor Vehicles Rules, 1940 as 111ade 
applicable to the Union territory of Pondicherry and includes the 
distances covered. through enclaves of other States, if any, 
lying in betwejn these areas on a particular route, if the 
aggregate, distancc covered tllrougli such enclaves on a parti- 
cular roptc dves riot cxcecd 16 li111~. 

(1,) VcIiicles l-,cfl-:iilte.:i to ply RS s t a ~ c  c;i;.i'iiirc.s C1 3 r d  to c2i~ry 
.L!I.OLC t1'1ni.i C !~ci-so!:s (c:icin,ii~lg lilt i )  a!?(; plyi~~!:. 
cxclusivc-1): n~jthi!i the !irnits of t!iis territory-"-- 

2'0;. rvc::,; bzi:rc!.; l)a~~i.;iger (c\;hcr t!lall t11e 61~ivrr  z!nd 
colldi.~ctb~) \vlilch the \diicl.c is pesliliticJ to carry. 7-j -00 

.. .- .., --- - 
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Rs. P. 
ExpZa1zztion.-"Limits of this territory" includes the distances CO- 

vered in the enclaves of other States, if any,. lying in between diffe- 
rent communes of this territory, if such distances covered in the 
enclaves in the aggregate on a particular route do not exceed 
16 kms. 

(c) Vehicles permitted to ply as stage carriages and to carry 
more than 6 persons (excluding the driver) and plying 
on routes partly lying in this territory and partly in other 
States with which the Union territory of Pondicherry 
has entered, for the time being, into an agreement for the 
levy of single point tax- 

For every seated passenger (other than the driver and 
conductor) which the vehicle is permiped to carry- 

(i) When the total distance of the route does not exceed 
60 lznls. go6cjo 

(ii) When the total distance of the route exceeds 60 kms. 105.00 

(iii) Express stage carriages. 115.00 

Note.--'These will also include routes, the termini of which iie 
within the linlits of t i~is  territory but the intervening distances of 
the enclaves of other States in the aggregate exceed 16 kms. 

I 

(d) Vehicles permitted to ply as stage carriages to carry more 
than 6 persons (other than driver) and belonging to 
other States and plying in the limits of this territory not 
in pursuance of an agreement for the levy of single point 
tax- 

For every seated passenger (other than a driver and 
condudor). 6 0 ~ 0 0  

The tax payable in respect of a reserve stage carriage or a spare bus 
shall be three-fourths of the maximum rates payable per passen- 
ger for any of the regular stage carriages of the peimit holder. 

(iii) Vehicles permitted to ply only as a contract carriage (not 
being stage carriage plying as a contract carriage) and to carry 
more than five persons (other than the driver)- 

For every person (other than a driver) which the vehicle is 
permitted to carry. 70 '00 

5 .  Motor vehicles not themselves constructed to carry any load 
(other than water, fuel, accumulators) and other equipment used 
for the purpose of propulsion, loose tools and loose equipment, used 
for haulage only- 

(a) Weighing not inore than 2,500 kgs., unladen. IOO*OO 

(b) Weighing inore than 2,500 kgs,. unladen. 140.00 

6. Fire engines, fire tenders and road water sprinklers--- 

(a) Nor exceeding r,ooo kgs, in \veigllr, laden, 2 0 ~ 0 0  

(h) Esceccliap r,or:a h-9s. but not exccedilig r;So:, kgs, irl 
\vcigllt, l ade~) .  30 . cjcj 

(c)  Exceeding x,zoo kgs, but lint cxceeiiitlg z,ooa ICES, i:i 
\~ej.y!lt; laden, 40- 00 
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- 
Rs. P. 

(d) Exceeding 2,000 kgs. but not exceeding 3,000 kgs. in 
weight, laden. 50 '00 

(e) Exceeding 3,000 kgs, but ilot exceeding 4,000 kgs. in 
weight, laden. Go'oo I 

(P) Exceeding 4,000 lzgs. but not exceeding 5,500 kgs. in 
weight, laden. 75'06 

(g) Exceeding 5,500 kgs. but not exceeding 7,500 kgs. in 
weight, laden. g0.00 

(11) Exceeding '7,500 kgs. but not exceeding 9,000 kgs. in 
weight, laden. IIB~BO 

(i) Exceeding 9,000 kgs, in weight, laden. 120'00 

(j) Additional tax payable in respect of such vehiclcs uscd for 
drawing trailers including fire engine trailer pumps- 

(i) For each traiicr not exceeding 1,000 kgs. in weight, 
j 

laden. _ I  
15.00 

(ii) For each trailer exceeding 1,000 kgs. but not ex- 
ceeding 1,500 kgs. in weight, laden. 20.00 

(iii) For each trailer exceeding 1,500 kgs. but not excee- 
ding z,.ooo IZgs. in weight, laden. 25.00 

(iv) For each trailer exceeding 2,000 kgs. in weight, 
laden. 40.00: 

l'rovided that two or more vehicles shall not be charge- 
able under this clause in respect of the same trailer. 

y. Motor vehicles other than those liable to tax under the fore- 
going provisions of th.is Schedule- 

(a) Weighing not more than yo0 kgs., unladen. 26-00 

(b) Weighing more than 700 kgs. but not more than 1,500 
lcgs., unladen. 3.5'00 

(c) Weighing Inore than 1,500 lcgs. but not more than 2,000 
lcgs., unladen. 44'00 

(d) Weighing more than 2,000 kgs. but not inore than 3,000 
kgs,, unladen. 53'00 

(e) Weighing more than 3,000 kgs,. unladen. 65.00 

(f) Additional tax payable in respect of such vehicles used for 
drawing traiiers- 

(i) For each trailer not exceeding I ?'nnne in vveipht, 
uraladcn. 12,oo 

r 7 (ii) 1%: each trailer ~scc~din!:: I I O I ~ I I ~ :  i!j \vcig\:l?, ~ l l i : i i l ~ ~ l ,  24 ,(XI : 

I':-ovicl!:~I 11i::1 l j \ . c i  or n:c?~.c: vcliiclcs , shai! not 117 cha-gcable 
under this clause in respect of thc  snlnc trailel-. 

. ,  .,. . . _"__*_ll_^i_ ^ ^ _._l_llL." .- - _ _  ---. .̂.> 
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SCHEDULE I1 
[See section 4(1)(c)] 

Rate of taxes 1- For a 
period 

For a period exceeding 
Class of vehicles not seven days 

exceeding but not 
seven days exceeding 

i thirty days 

I. Motor cycles, whether used for drawing a trailer 01 
side car or not, including motor scooters and cycle: 
with attachment for propelling the same by mechani- 
cal power. 

2. Invalid carriages. 

3. Goods vehicles : 

- 
Rs. P. 

(I) Vehicles- 

(a) Vehicles not exceeding 1,000 kgs. in weight, 
laden. 

(b) Vehicles exceeding 1,000 kgs. but not exces 
ding 2,000 kgs, in weight, laden. 

(c) ~ehidles exceeding 2,000 kgs, but not excee. 
ding 3,000 kgs. in weight, laden. 

(d) Vehicles exceeding 3,000 kgs, but not excee- 
I 

ding 4,000 kgs. in weight, laden. 40.00 

(e) Vehicles exceeding 4,000 kgs. but not excee-( 
ding 5,500 kgs. in weight, laden. 55'00 

(f) Vehicles exceeding 5,500 kgs. but not excee- 
ding 7,000 kgs. in weight, laden. 65-00 

Rs. P. 

6.00 

(g) Vehicles exceeding 7,000 kgs. but not excee- 
ding 9,000 kgs. in weight, laden. 90.00 280~00 

. (h) Vehicles exceeding 9,000 kgs. but not excee- 
ding 10,5oo kgs. in weight, laden. 

(i) Vehicles exceeding 10,5oo kgs. but not excee-1 
ding 12,000 kgs. in weight, laden. i 140.00 420'00 

(j) Vehicles exceeding 12,000~ kgs. but not excee- 
ding 13,000 kgs. in weight, laden. 160.00 

(k) Vehicles exceeding - 13,000 kgs. but not 
exceeding 14,000 kgs. in \oei&t, laden. 170.00 

,\. I 
( I )  \ichic:les excacdiilg rq.ooo kgs, b1.11 r~otl 

e>:ceediilg I j ,Cjsc, Iqs, y i  .p<i:ii;ht, li:d<l:l. I J (>C; 'C l< j  , j!O*QD 

(ln) Vehicles exceediilg 15,ooo .kgs, 1 . Zo .oo  I 66u~oo  --.---- .--____.._____-_~____--*~---.~~.---____-_-_...~-I..__..-..... .....-..-........-....... , . 

I 

. . . . . . .  ......... . .  ........ ...... ....... .. . . . . . .  . .  . . . .  . . . . . . .  ..... ....... .;.. r,,,.- .. ,- ;,..: ,;,, ,,-,, : ". *., > : 
. . . . . . .  t... ......,. <..; ..-. . . . .  , , , !, *; .......... * r .  ;-,., ...:. . ; - . . , ? - ; ~  '?4, ! ':!::';. ! . . .  ?': - .  . . .  . . . . . . . . . . .  ,..; ,,;. 1 . . . . .  . . . .  . . . . :  . . .  ..: : ...:.'..-. : : l  . . . . . .  . E ?  -; . , .  

. . .  . , , :. . -. . . . . . . .  :...................:..:.........: , . . ,  . . , . ,  
. . . .  

.< , . .  . . 
.- re..... :... . .  .:..-.- : ... A. --.? .1- ,  . .  ..%,:L'.:L..-.; .::A:". -::;.:..: ..a. L.,.;.:.:,(:.:z.. ;.-,-. .... ,,,s-v:: 

' I . .  , 
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(a) For each trailer not exceeding 1,000 kgs. in 
weight, laden. 

(2) Trailers used for carrying goods other than trailers 
falling under items 6 and 7 of Schedule I- 

(b) For each trailer exceeding 1,000 kgs. but not 
exceeding 2,000 kgs. in weight, laden. / 15.00 / 45.00 

30.00 80.00 

(e) For each trailer exceeding 4,000 kgs. but not 
exceeding 5,500 kgs. in weight, laden. 40.00 110.00 

(f) For each trailer exceeding 5,500 kgs. but not 
exceeding 7,000 kgs. in weight, laden. 50.00 170.00 

(g) For each trailer exceeding 7,000 kgs. but not 
exceeding 9,000 kgs. in weight, laden. 

80.00 235.00 

95.00 285.00 

(j) For each trailer exceeding 12,000 kgs. but not 
exceeding 13,000 kgs. in weight, laden. 110.00 3 2 0 . 0 ~  

(k) For each trailer exceeding 13,000 kgs. but not 
exceeding 14,000 kgs. in weight, laden. 120-00 35.0-00 

130.00 370.00 

laden. I;~O.OO 390.00 

of passengers- 

6.00 20.00 

driver) but not more than five persons (other 
than the driver) for every person (other than the 
driver) ~vhich the vehicle is permitted to ii: 1.y. 13.50 40.00 

Rs. P. R s . .  
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(1) i (3: 

--- -- 
Rs. P. Rs. P. 

(d) Vehicles permitted to ply solely as contract 
carriages (not being stage carriages plying as 
contract carriages) and to carry more than five 

I (21 

I I 

persons (other than the driver) for every person 1 
(other than the driver) which the vehicle is per- 
mitted to carry. ( 10.00 / 30-00 

! 

5. Motor vehicles other than those liable to tax under 1 
i 

the foregoing provisions of the Schedule - 1 
(a) Weighing not more than 700 kgs., unladen. 3.50 lz.oo 

(b) Weighing more than 700 kgs. but not,, more i 
than 2,200 kgs., unladen. 

I (c) Weighing more than 2,200 kgs., unladen. 1 7-50 ; 23.00 
I 

1 I I 

(d) Additional tax payable in respect of such vehicles 1 1 
used for drawing trailers - I 

i 
(i.) For each trailer not exceeding I Tonne in 

weight, unladen. 

(iij For each trailer exceeding I Tonne in j I i 
weight, unladen. / 4.00 1 ro.ou 

! ! 

Provided that two or more vehicles shall not be I I 

chargeable under this clause in respect of the , 
I 
l 

SUIIZC trniler ' I 
I 

I 

I I 
I --- ----..----- - 

4. Notwithstanding anything contained in any judgment, decree or 
order of any court, all taxes levied or collected o r  purporting to have been 
levied or collected in pursuance cf notification NO. 14, dated 25th June, 
1974 of the Government of Pondicherry [Home (Transport) Department] 
issued under sub-section (1) of section 20 of the Pondicherry Motor 
Vehicles Taxation Act, 1967, shall, for all purposes, be deemed to be, and 
to have always been, validly levied or collected and accordingly- 

(a)  all acts, proceedings or things done or taken by the Govern- 
ment or by any officer of Government or by any other authority in 
connection with the levy or collection of such taxes shall, for all pur- 
poses, be deemed to have been, and to have always been, done er  
taken in  accordance with law; 

(b) no, suit or  other proceeding shall be maintained or continued 
in any court against the Government or any person or authority 
whatsoever for the refund of any taxes so collected; and 

(c) no court shall enfmce any decree o r  order directing the 
refund of any taxes so collected. 

FAKHRUDDIN ALI AHMED. 

President. 

Validation 
of levy, 
collection, 
etc., of 
taxes on 
motor 
vehicles. 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Legislative Department) 

N e w  Delhi, t h e  28th June, 1975 /Asadha  7 ,  1897 (Saka)  

THE PONDICHERRY MUNICIPALITIES AND VILLAGE 
AND COMMUNE PANCHAYATS (AMENDMENT) 

REGULATION, 1975 

k 
No. 2 of 1975 

Promulgated by the President in the Twenty-sixth Year of rile 
Republic of India. 

k> A Regulation to amend the Pondicher~ y Municipalities Act, 
& k  * . g 

*% 
' 1973 acd the Pondicherry Village and Commune Panchayats 

-3' Act, 1973. 
?' In exercise of the powers conferred by the second proviso to clause ( 1 )  

of article 240 of the Constitution, the President is pleased to promulgate 
the following Regulation made by him: - 

++% 

I. This Regulation may be called the Pondicherry Municipalities and Short 
Village and Commune Panchayats (Amendment) Regulation, 1975. title. 

2. Section 506 of the l3ondicherry Nl \~ l~ ic ipa l i t i~~  Act, 1973 (excIuding Amend- 
the Expla~zation occurring at the end of that section) shall be rc-numbered merit 1 
as sub-section (1) thereof and after t h e  said sub-st.clio11 and belore the Gf wc- 

tion 506 said ErplanaLio7~, Lllr iullo~ving sub-section shall be inserted, namely: -- 
of Ponrli- i 
cl.lc?;.ry Act 

"(2) Notwithstancling anylhjag contaii~eci in sub-section (I), the 
,f 1 9 7 ~ ,  1 

?, 
Gc)i:is~,n;iie~rt 1-i-iay: fi.01~; tii.i:i: to  time, hy r,otl!ic::tion, cxterld the tt.r;?i 

. .. . 
i 

. .. of cfiicc of the . ~ i l ~ r i ~ i l l o i . ~  oi. rilc:lib~rs of ony cx i s t j~~g  coulicil for 
. . 

( 2 r 1  ) 
I 

jl 
. I 

! 
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any period beyond 12 noon of the date appointed by notification 

effect after the expiry of one year from the date so appointed.". 

- .i 
under that sub-section but no such extension shall made so as t;o have 

Amend- 3. Section 333 of the Pondicherry Village and Commune Panchayats 
ment of Act 1973) (excluding the E x p l a m t i m  occurring at the en'd of that section) i 1 
secti0n333 shall be re-Ambered as sub-section (1) thereof and after the said sub- 
of Pondi- 
cherry Act section and before the-said Explanation, the following sub-section shall I 

of 1973. be inserted, namely : - 
I 

"(2) Notwithstanding anything contained in sub-section ( I ) ,  the 
Government may, from time to time, by notification, extend the term I 
of office of the councillors or members of any existing council for any , , 
period beyond 12 noon of the date appointed by notification under 
that sub-section but no- such extension shall be made so as to have 

, 

effect after the expiry of one year from the date so appointed.". 6 . 
I 

FAKHRUDDIN ALI AHMED, - 
President. d 

I N 

I - - 

K. K. SUNDARAM, 

Secy. to t h e  Govt .  of India. 

4 
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 
(Leg'islative Department) { 

New Delhi. the 28th October, 1975lKartika 6,  1897 ( S a k a )  I a 
i 

'I'HE CATTLE TRESPASS (ANDAMAN AND NICOBAR 
ISLANDS AMENDMENT) REGULATION, 1975 

Promulgated by the President in the Twenty-sixth Year of the 
Republic of India. 

A Regulation to amend the Cattle-trespass Act, r 871, in its applica- 
tion to the Union territory of Andaman 2nd Nicobar Islands. 

In exercise of the powers conferred by article 240 of the Constitut.on, 
the President is pleased to promulgate the following Regulation made 
by him : -- 

1. ( l j  This Ftegulaiion may be called the Cattle-tres;jass (Ai-tdan-!an Short 
and Nicohai- Tslarlds Amendn-lent) :Regulatiorr, ! 975. titai:, 

f ;x t~ l i$ 
.. . . , :.!,$<I (:?) 1: ( : ~ . ~ ~ F ~ ' i ~ ~ ~ . ~ , ;  10 iljc v.,?]~(.,]k: [,)i' !.!><; \-!).I].(>!: ' ~ < ~ ; i i ' ~ . ~ < i ~ ' ~ ~ '  >:>; . " , \ ~ < ~ i e i ~ l ~ L ; ~ ~ ,  

~ ~ i ~ : ~ - , ? j 2 > r  I:.;]:;.~(;ls, f>c?>-~jT~:: .V! - 

C E ; Y ) : X ? * ~ I ~ ~  

(3) I t  :.!:;:I! come i~-! to  force at vlj.~:'; 
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Insertion . - 
of new 2. In the Cattle-trespass Act, 1871,. 3% its application to the Union 1 of XB7i. 
section 18. territory of Andarnan and Nicobar I&&&, after secbion 17, the following 

section shall be inserted, namely:- 

Applica- 
tion 
of fines. 

"18. Notwithstanding anything contained in section 12 or sec- 
tim 17, the fines levtied in respect of every head of eat33J.e -impounded 
in any pound within the local limeits of the jurisdictiov~ of any local 
authority shall be sent ta that local autharity and the local authority 
shall utilise the sums so received for- 

(a) paying the remuneration of the pound-keeper; and 
\ 

(b)  rneeeting the\expnses incurred for any of the purposes 
connected with the execution of this Act, other than the cons- 
truction azid maintenance of p6Qnds; 

and credit the balance, if any, to its fund.". 

FAKHRUDDiN ALI AWMED, 
President. 

K. K. SUNDARAM, 
Secy. to the Gout, of India 

. mIkk&yY fi4&LNAG6R, C;OVERXMEKa' QF INDIA P Z S S ,  i&i?<TO Krjli.0, FRIETED BY TPf.F: C;:;- ,'" 
wEW J;bi,H P._&;ii pTWfd~z?y~y Up. TiiE (;QP.<TmF,1,';9 i)E' PtJ~YdT~.$.TK:PNB, y%:r!m, 1975 




